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 ‘The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 ‘The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair).
 RAL  ANSWERS  TO  QUESTIONS

 Dry  Fruit  Trading  Corporation

 +
 *561.  SHRI  SUKHDEO  PRASAD

 VERMA:
 DR.  MAHIPATRAY  MEHTA:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  he  had  mooted  a  pro-
 posal  for  a  Dry  Fruit  Trading  Corpo-
 ration;

 (b)  whether  the  proposal  has  not
 ‘been  favoured  by  the  Finance  Minis-
 try;  and

 (c)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  FOREIGN

 TRADE  (SHRI  7,  N,  MISHRA):  (a)
 Yes,  Sir.

 (b)  and  (c).  The  proposal  is  being
 Processed.

 श्री  सुबह  प्रसाद  वर्मा  :  मैं  मंत्री

 महोदय  से  जानता  चाहता  हूं  कि  यह  प्रस्ताव

 कित  मंत्रालय  को  कब  भेजा  गया  था  तथा

 उक्त  प्रस्ताव  में  निवास  के  क्या  फंक्शन  हैं

 .  और  उस  में  फिका  रुपया  खं  करने  का  ऋतु-
 :

 फोन  किया  गयां  हैं.  ?:
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 श्री  एल०  एन०  मिन :  यह  हम  लोगों

 ने  निर्णय  किया  कि  बाहर  के  सूखे  फलों  को

 लाने  के  लिए  एक  ट्रेडिंग  कारपोरेशन  बनाया

 जाये  ।  इस  का  प्रस्ताव  विभिन्न  मंत्रालयों

 को  भेजा  गया  है  a  विभिन्न  मंत्रालयों
 से  उत्तर  जाये  हैं  वित्त  मंत्रालय  से  भी  उत्तर

 आया  है  और  हम  मिल  जुल  कर  वापस  में

 विचार  विमर्श  कराने  हैं  कि  जो  मूल  सुझाव

 हैं  थोडा  उस  में  हेर  फेर  करना  होगा।
 वित्त  मंत्रालय  तदनुसार  उस  में:  कुछ  हेरफेर
 करना  चाहता  है  ।

 जहां  तक  पूंजी  की  बात  है  यह  द्रेंडिग
 कारपोरेशन  होगा  कौर  उसके  बारे  में  शमी

 कहना  मुश्किल  है  लेकिन  कोई  एक,  दो  करोड़

 रुपये  की  बात  होगी  tv

 शी  सुखदेव  प्रसाद  वर्मा:  इस  व्यापार

 निगम  हारा  कब  से  अपना  काम  प्रारम्भ

 करने  की  साशा  की  जाती  है  ?

 श्री  एल०  एन०  मिथ  :  इस  बारे  में

 निश्चित  तिथि  बतलाना  इसलिए  भी  कर्षित

 है  कि  दूसरे  देश  खास  कर  अ्रफगानिस्ताने

 को  राजी  करना  होगा  कि  वह  झपते  सूखे
 मेव  प्राइवेट  लोगों  को  न  देकर  इस  ट्रेडिंग
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 कारपोरेशन  को  दे  ao  इसलिए  मैंने

 कहा  कि  इस  ट्रेडिंग  कारपोरेशन  के  कार्य

 प्रारम्भ:  करते  को  तिथि  निश्चित  करना

 केवल  हम  पर  निर्भर  नहीं  है  भ्रमित  यह  दूसरे
 देशों  जैसे  ईरान,  ईराक  व  पभ्रफगानिस्तान

 की  इस  सम्बन्ध  में  सहमति  पर  निभा  करेगा।

 यहाँ  कारण  है  कि  हम  प्रभी  कोई  तय  उस

 की  वही  चला  सकते  हैं  ।

 भी  हुकम  चन्द  कछवाय:  मंत्री  जी

 ने  कहा  कि  हमारा  व्यापार  निगम  कब  से

 अपना  काम  शुरू  करेगा  इस  के  लिए  हम  विदेशों

 से  भो  सम्मति  लेंगें  कौर  सहमत  करायेगा

 कि  वह  डरपना  माल  सीधा  व्यापारियों  को  न

 दें  तो  मेरा  कहना  है  कि  जब  हम  स्वयं  पसीना

 इस  तरह  का  निग्रह  इस  काम  के  लिए  बना

 देगें  तो  फिर  भारत  का  कोई  भी  व्यापारी

 सीधे  तौर  पर  व  स्वतंत्र  रूप  से  विदेशों  से

 सूखे  मेवे  यहा  नहीं  मंगा  सकता  है  अ्रपितु
 इस  व्यापार  निगम  के  द्वारा  ही  मंगा  सकता

 है  ।  ऐसी  हालत  में  मेरी  समझ  में  इस

 बारे  में  विदेशों  से  सलाह  व  उनकी  सहमति
 लेने  की  कोई  आवश्यकता  नहीं  है  ।  इसलिए
 क्या  मंत्री  जी  इसे  मानने  को  तैयार  हैं  कि

 इस  तरह  का  चिलम  जल्दी  ही  बना ग्रा  जाय

 ताकि  जो  भी  कोई  व्यक्ति  यहां  का  ब्रा हर
 से  सूखे  मेवे  मंगाये  वह  इस  निगम  की  मौत

 ही  मंगाये  और  वह  उस  से  बंधा  हो  उप

 भोक्ताशों  को  मुनासिब  कीमत  पर  मेवे

 उपलब्ध  हो  सकें  ?

 उसी  एल०  एन०  मिस :  ठोक  है  भोर

 दस  वे  इसलिए  तय  किया  है  चूंकि  प्राइवेट
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 लोग  निजी  लोग  बहुत  ज्यादा  कीमत  लेते

 हैं  लेकिन  चू  कि  बेचते  वाले  बाहर  के  बह  देश

 हैं  इसलिए  उन  की  सहमति  भी  आवश्यक

 है  कि  बहू  भ्र पनी  द्  इस  व्यापार

 निगम  के  मात  करेंगे  या  ब्राइबेट

 कैपेसिटी  पर  करना  चाहेंगें।  |  शन

 अगर  वह  दस  पर  राज्ञी  न  हों  कि  वेडिंग
 कारपोरेशन  को  वह  अपना  माल  दें  शौर

 वह  कहें  कि  हम  जाकर  किन्हीं  प्राइवेट  लोगों

 को  सीधे  देगे  तो  इस  कठिनाई  के  कारण

 ही  मैंने  कहा  है  कि  विदेशों  की  इस  बारे  में

 सहमति  की  पूरी  भ्रावश्यकता  है  ।  यह  चीज़

 बिना  उन  की  पूरी  सहमति  के  नहीं  हो  सकती

 है  t

 हरी  हुकम  म्  कछवाय  :  वह  राजी

 होंगे  ही  नहीं  ।

 SHRI  G.  VISWANATHAN:  The
 importers  of  dry  fruits  are  now  earn-
 ing  about  400  to  500  per  cent  of  profit.
 Will  the  Minister  give  an  assurance
 that  this  Corporation  will  earn  the
 minimum  profit  and  bring  down  the
 price  of  dry  fruits?

 SHRI  L.  N.  MISHRA:  That  is  the
 main  objective  of  the  Corporation,

 Proposal  to  Develop  Konarak,  Chilka
 Lake  and  Gopalpur  in  Orissa  as

 Tourist  Centres

 *562,  SHRI  D.  K.  PANDA;  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  develop  Konarak,  Chilka  Lake  and
 Gopalpur  in  Orissa  ag  Tourist  Cen-
 tres  by  the  Central  Government;  and
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 it  so,  the:  broad  outlines  there-

 THE  MINISTER  OF  (‘STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR:  SAROJINI
 MAHITSHI):  (a)  and  (b)..The  Arch-
 aeological  Survey  of  India:  will  flood-
 light  the  Sun  Temple  at  Konarak  at
 eh  éstifntited  cost  of  Rs.  3.75  lakhs,
 and  this  work  is  expected  to  be  com-
 pleted  by  the  end  of  March,  1973,  |

 (2)  fhe  Department  of  Tourtsm  has
 initiated  action  through  thé  State

 erhment  to.  acquire  land  around
 the  temple  at  Konarak  for  site  deve-
 lopment  and  landscaping,  A  provi-
 Sion  of  Rs.  1.00  lakh  has:  been  made
 for  this  purpose  in  the  Fourth  Pian

 (3)  During  earlier  Plans,  the  De-
 ‘Partment  of  Tourism  put  up  a  Tourist
 Buiiga‘ow  at  a  cost  of  Rs.  +1,78,000,
 anid  contributed  Rs.  43.994.00  towards
 the  construction  of  4  Low  Income
 Group  Rest  House  at:  Konarak,  and
 Rs.  2,24,725.00  for  the  Low  Income

 group  Rest  House  at  Rambha

 (4)  Gopalpur  on  Sea  hag  a  two-star
 hotel  in  the  private  sector.

 SHRI  D,  K.  PANDA:  Though  the
 answer  of  the  Minister  in  relation  to
 Konarak  temple  and  Gopalpur  on  Sea
 are  welcome,  there  is  no  mention
 about  Chilka  Lake.  May  I  know
 ‘whether  the  Central  Government
 have  received  a  proposal  from  the
 Orissa  Government  for  the  develop-
 ment  of  the  Marine  Drive  between
 Puri  and  Konarak  and  also  to  link
 Ratnagiri,  Udaigiri,  Lalitgiri  and
 Konarak  and,  if  so,  whether  the  Gov-
 ernment  wotild  take  up  the  construc-
 tion  work  in  the  immediate  future?

 DR.  SAROJINI  MAHISHI:  We  have
 mot  received  any  proposal  from  the
 State  Government:  But  some  time
 ‘back  we  had  a  discussion  with  the
 State  Government  officials  on  what

 complex  in  Orissa  should  be  develop-
 ed.  We  thought  of  the  development

 thy  sia

 es  8  bird  sanctuary.  While

 ि  State  Coc
 is  developing

 spots  in  we  on:  our  part
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 are  willing  to  accept  certain  itemé
 Which  tat  be  undertakéh  by  the  Céi-
 ‘tral  Geoverntient,  Departmeit  .  of
 Tourism..  But  no  proposal  as  such
 hag  come  fron  the  State  Government
 So  far.

 Sidkt  B.  हू,  PANDA:  In  the  ap-
 proach  to  the  Fifth  Pisn  of  the  Orissa
 Government,  at  page  18  there  is  re-
 ference  to  a  marine  drive  betweeti
 Puri  add  lonarak

 DR.  SAROJINI  MAHISHI:  The
 Fifth  Plan  is  under  considéfation.  We

 ‘have  received  a  draft  copy  from  the
 ‘Orissa  Government  As  fat  ag  the
 Marine  Drive  is  concerned,  it  ४७४
 very  long  road  extending  up  to  20
 miles  or  so.  We  were  told  that  the
 State  Government  is  taking  the  ini-
 tiative.  The  Department  of  Tourism
 is  not  taking  up  such  long  roads.  Un-
 less  it  is  a  very  small  approach  road
 Iéadirig  to  some  monument,  we  do  not
 take  it  up

 SHRI  D.  K.  PANDA:  Now,  my
 second  question  will  be  with  regard
 to  the  Chilka  Lake  which  the  hon.
 Minister  has  neatly  touthed.  As  far
 ag  the  development  of  recreation  faci-
 lities  dt  Chilka  Lake  is  coficerried
 which  can  be  compared  with  one  of
 the  biggest  lakes  in  the  world,  French
 Reviera,  it  cah  be  brought  to  that
 level  also,  From  that  point  of  view,
 I  want  to  ask  the  hon.  Minister  whe-
 ther  there  was  a  previous  discussion
 between  the  Orissa  Government  and
 the  authorities  of  the  Central  Govern-:
 ment  relating  to  the  development  of
 Chilka  Lake  for  putting  up  some
 house-boats;  motor-boeats  and  also
 whether  there  was  a  proposal  for
 Rs..  8.5  crores  developmental:  work
 at  Chilka  Lake,

 DR:  SAROJINI  MAHISHI:  There
 was  no  such  proposal  to  spend  Re.  43
 crores  on  the  Chilka  Lake.  There

 as  an  idea  to  develop  the  Chilka
 Lake.  We  hed  a  discussion.  earlier
 with  the  officials  of  Orissa.  ‘Govern-'  -
 Jhent,  That  was  8  or  i@  months  back.
 We  did  not  get.  concrete  proposals
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 from  them.  Development  includes
 quite  a  number  of  things.  It  ig  birds’
 sanctuary,  If  we  can  introduce  a  few
 more  variety  of  birds,  that  is  also
 development;  if  we  build  some  accom-
 modation  and  introduce  launches,
 that  is  also  development.  Therefore,
 what  portion  of  that  is  acceptable  to
 us  and  what  portion  of  that  has  to
 be  done  by  the  State  Government  has
 to  be  decided.  We  have  not  got  the
 concrete  proposal  with  us  as  yet.

 SHRI  हू,  9.  MALAVIYA:  I  want
 to  know  from  the  Government  whe-
 ther  there  are  special  obligations  of
 the  Central  Government  and_  the
 State  Government  and  any  division
 of  work  from  that  point  of  view  in
 order  to  build  a  place  as  a  tourist
 centre.

 DR.  SAROJINI  MAHISHI:  Yes,  Sir.
 There  are  quite  a  number  of  spots
 which  can  be  developed  in  the  whole
 country.  Tourism  develops  around
 monuments,  around  wild  life  sanctua-
 ries,  around  mountainous  resorts,
 around  beach  resorts,  and  it  is  very
 difficult  for  the  Government  of  India
 to  look  into  all  these  spots.  Tourism
 as  such  is  a  State  subject  and  the
 Government  of  India  only  takes  up
 portions  of  those  major  projects
 which  are  acceptable  and  which  can
 be  done  by  the  Government  of  India.

 SHRI  K.  D.  MALAVIA:  That  is
 what  I  wanted  to  know.  In  view  of
 the  fact  that  there  are  some  differ-
 ences  between  the  State  Government
 and  the  Central  Government  with
 regard  to  its  own  share  in  developing
 a  tourist  centre,  will  it  be  desirable
 for  the  Céntral  Government  ito  lay
 down  specific  responsibilities  separate-
 ly  for  the  State  Government  and  the
 Central  Government  so  that  a  tourist
 eentre  may  develop  beautifully  and
 purposefully?

 DR,  SAROJINI  MAHISHI:  That
 hag  been  laid  down.  The  State  Gov-
 ernment  has  got  its  own  plan  of  deve-
 Joping  tourism  in  the  State  Five  Year
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 Plan  and  also  the  Annual  Plan.  In
 addition  to  that,  of  cours¢,  ‘the  Cen-
 tral  Government  has  also  got  plans.
 That  will  be  only  with  reference  to
 some  of  the  major  things  which  the
 State  Government  cannot  undertake.
 The  whole  of  that  cannot  be  taken  up:

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  Tourism  development  ix
 essentially  a  cooperative  venture  in.
 which  the  State  Governments,  the
 Government  of  India  and  the  private
 sector  all  have  got  to  contribute.  In
 developing  the  tourism  infra-struc-
 ture,  as  my  colleague  has  said,  we  try
 to  dovetail  the  resources  of  all  these:
 various  bodies  into  a  single  coherent
 plan.  It  is  not  possible  to  lay  down
 any  rigid  demarcation  of  the  func-
 tions  in  this  regard,  Wherever  it  is
 possible  for  the  Government  of  India,
 we  undertake  the  plans,  In  any  case,
 it  is  full  coordination  alone  that  can
 result  in  proper  development  of
 tourism.

 SHRI  D.  P.  JADEJA:  The  hon.
 Minister  just  now  referred  to  the’
 Chilka  Lake  project  not  being  imple-
 mented  because  of  the  naval  project
 coming  up  there.  Earlier  we  have:
 been  tolj  in  this  House  that  the  naval
 project  is  not  coming  up  there  be-
 cause  of  the  bird’s  sanctuary  being
 starter  there.  May  I  know  which  onc
 of  these  projects,  the  naval  project
 or  the  bird  sanctuary  project,  has  to
 get  priority?

 DR.  SAROJINI  MAHISHI:  The
 Naval  Project  will  have  the  priority
 over  the  bird  sanctuary  and  in  case
 we  are  given  to  understand  by  the
 State  Government  that  the  naval  pro-
 ject  is  not  coming  up  and  that  it
 should  be  developed  as  a  bird  sanc.
 tuary,  certainly  that  will  be  done,

 SHRI  MOHANRAS  KALINGARA-.
 YAR:  Will  the  Minister  tell  us  if  the
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 State  Government  repeatedly  approa-
 ched  the  Centre  for  some  financial
 assistance  to  develop  the  Vedantangal

 Bird  Sanctuary:  near  Madras  and  if
 SO....

 MR.  SPEAKER:  How  does  it  arise
 out  of  this?

 SHRI  MOHANRAJ  KALINGARA-
 YAR:  You  have  allowed
 question.

 So  I  want  to  know  how  much  am-
 ount  the  Centre  has  allotted  for.  that
 bird  sanctuary  and  has  any.  develop-
 ment  taken  place?  «  4

 MR.  SPEAKER:  Iam  sorry,-  this  is
 not  relevant

 SHRI  के.  VISWANATHAN:  You
 have  allowed  a  general  question
 Then,  what  is  wrong  in  putting  a  sup-
 plementary?....  (Interruptions)

 MR.
 Please.

 SHRI  CHANDRAPPAN-—absent.

 SPEAKER:  ७  arguments
 Iam  sorry  I  cannot  allow  it.

 SHRI  JANARDHANAN—also  ab-
 sent.  ue

 SHRI  RAJDEO  SINGH

 Stady  on  Foreign  Collaboration  in
 Export-orienteg  Industries

 #565,  SHRI  RAJDEO  SINGH
 SHRI  P,  M.  MEHTA

 Will  the  Minister’  of  a  FOREIGN
 RADE  be  pleased  to  state:

 (a)  whether  the  Indian  Institute
 of  Foreign  Trade  has  undertaken  a
 study  on  foreign  collaboration  in  ex-
 port-oriented  industries  which  will
 also--cover  -industries  having.  foreign
 collaboration  and  evaluate  their  ex-

 such  collaboration:-and  7  os
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 (b)  if  so,  by  what  time  studies  are,
 expected  to  be  completed?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a).
 The  Indian  Institute  of  Foreign  Trade
 has  initiated  a  research  study,  as  part
 of  its  regular  research  activities,  with
 a  view  to  evaluating  export  perfor-

 mance  and  collaborating  enterprises

 ented  industries  for  foreign.  collabo-
 ration

 (b)  ‘Depending  upon  the  availability
 of  data,  the  Institute  expects  to  com-=
 plete  the  study  by  the  end  of  973

 SHRI  RAJDEO  SINGH:  In  the  con-
 _  text  of  the  answer  to  part  (b)  of  my
 question,  may  I  know  whether  it  is

 apprehended  that  the  private  sector
 may  withho'd  data  and  if  so,  what
 is  the  remedy  to  obtain  it?

 SHRI  L.  N.  MISHRA:  The  qilestion
 is  about  the  research  work  done  by
 “the  Institute  of  Foreign  Trade  They

 have  got  various  ways  of  study—in-
 terviewing  individual  membrs,  going
 through  the  records,  gazette  notifica-

 tions,  etc.  and  they  prepare  the  report.

 The  hon.  Member  has  an  appre-
 hension  that  the  private  sector  people

 ‘may  not  give  the  data.  An  academic
 study  is  being  made  for  putting  it
 into  practical  purposes.  I  cannot  say
 anything  beyond  stating  that  the  In-
 stitute  will  try  to  persuade  those.

 ‘people.

 ‘SHRI  P~M.  MEHTA:  I  would  like
 to  know  from*the  hon.  Minister  as  to:
 what  are  the  industries  which  are
 setected:b  institute  of  Foreign

 rade  for  the  purpose  of  evaluating

 tra

 ‘their  export  performances  and  colla-
 berating  enterprises  and  identifying
 additional  export-oriented  industries

 SHRI  L,  N.  MISHRA:  T°can  only  say
 about  the  object  and  the  terms  of  re-
 ference  of  this  Institute.  Aboyt  in-
 dustries  I  cannot  say  becatise  they

 have  just  got  it  and  they  are  still  to
 start  the  work
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 SHRI  P.  M.  MEHTA:  He  =  should
 mention  the  names  of  the  industries
 which  are  selected  for  the  study.

 SHRI  L.  N.  MISHRA:  I  said  in  my
 own  answer  that  export-oriented  in-
 ‘dustries  will  be  studied.  As  a  matter
 of  fact,  this  subject  concerns  the
 Ministry  of  Industrial  Development,
 I  am  concerned  with  it  so  far  as  the
 research  part  of  the  Indian  Institute
 of  Foreign  Trade  is  concerned.  They
 have  been  given  specific  terms  of  re-
 ference  for  the  purpose  and  within
 that  purview  they  will  have  to  make
 the  study.  The  terms  are:  (l)  evalua-
 tion  of  the  export  performance  and
 collaborating  enterprises,  (2)  studying
 the  factors  inhibiting  the  exports  and
 (3)  evaluation  of  the  national  policy
 regarding  foreign  collaboration  and
 (4)  identification  of  additional  export-
 oriented  industries  for  foreign  colla-
 ‘boration.

 These  are  the  four  terms  of  refer-
 ence  to  them  and  they  will  try  to
 cover  the  industries  that  come  within
 this  purview.

 SHRI  P.  M.  MEHTA:  According  to
 the  terms  of  reference,  the  Institute
 of  Foreign  Trade  must  have  taken  up
 some  industries  for  the  study  and  he
 is  denying  to  give  the  information  to
 this  House.  Kindly  ask  him  to  give
 the  names  of  industries  which  are
 selected  for  this  study.

 MR,  SPEAKER:  The  question  is
 about  the  study  on  foreign  collabora-
 tion  in  export-oriented  industries
 which  will  also  cover  industries  hav-
 ing  foreign  collaboration  and  evalu-
 ate  their  export  performance.

 SHR]  L.  N.  MISHRA:  Why  should
 I  deny  any  information?  I  have  al-
 ready  sfiven  you  all.  the  information
 I  have.  This  institute  has  just  start-
 ed.  Th2re  are  other  matters  concern-
 ed  with  the  Ministry  of  Industrial
 Development.  We  are  concerned  with
 the  Institute  part  and  research.  They
 would  be  making,  I  think,  selection
 of  industries  after  some  weeks,  after

 a  month’  or  so  and  by  next  session,  if
 —_
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 he  is  interested  and  if  he  asks,  I  will
 tell  him,  but  till  today  they  are  not
 able  to  select  industries.

 SHRI  P,  M.  MEHTA:  Till  today
 they  are  not  able  to  select.

 MR.  SPEAKER:  That  is  right.

 SHRI  S.  R.  DAMANI:  May  I  know
 whether  any  applications  have  been
 received  from  foreign  collaborators
 for  setting  up  sugar  industries  and
 sugar  units.  The  question  relates  to
 the  manufacture  of  such  items  to  be
 exported  and  so  I  am_  asking  this
 question.  Can  he  give  us  details  and
 names  of  such  firms?

 MR.  SPEAKER:  I  could  not  follow
 it,  Is  it  a  separate  question  or  is  it
 linked  with  this?

 SHRI  S.  R.  DAMANI:  There  ७७६
 certain  items  which  are’  being  en-
 couraged  for  purposes  of  export.  This
 is  relating  to  foreign  collaboration  in
 that  regard  and  so  my  question  arises
 out  of  this.  I  only  want  to  know  as
 to  how  many  applications  have  been
 received  and  what  are  the  items  which
 have  been  accepted.

 SHRI  L.  N.  MISHRA:  I  am  replying
 on  behalf  of  the  Institute.  The  indus-
 tries  part  of  it  is  under  the  Ministr’
 of  Industrial  Development,  Only  the
 research  part  is  given  to  us.  This
 Institute  will  do  the  research  work.

 SHRI  P.  G.  MAVALANKAR:  The
 research  studies  are  expected  to  be
 compteted  by  end  of  1973,  the  hon.
 Minister  stated.  May  I  know  whe-
 ther  the  Indian  Institute  for  Foreign
 studies  are  going  to  bring  out  some
 interim  studies?

 SHRI  L.  N.  MISHRA:  Not  to  my
 knowledge,

 Compvsite  Duty  Rise  on  Betanaphthol
 *566.  SHRI  B.  S.  BHAURA:  Will

 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:
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 (a)  whether  the  attention  of  Gov-
 ‘ernment  has  been  drawn  to  the  news-
 item  appearmg  m  the  Hindustan
 Standard  dated  the  2lst  September,
 3972  under  the  caption  “Composite

 ‘duty  rise  hits  rubber  chemical  units”
 regarding  the  composite  rise  in  duty
 ‘on  Betanaphthol,

 (b)  af  80,
 thereto,  and

 Government’s  reaction

 (c)  whether  about  2500  tonnes  of
 this  raw  material  are  imported  every
 year?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L  N  MISHRA)  (a)
 ‘Yes,  Sir

 (9)  Government  have  not  found
 any  grounds  for  reconsideration  of  the
 decision

 (c)  Imports  of  Betanaphthol  during
 the  last  three  years  were

 1969-70  906  tonnes
 ‘1970-71  2588  tonnes
 1971-72  600  tonnes

 SHRI  B  S  BHAURA  In  view  of
 the  fact  that  betanaphthol  78  used  by
 the  manufacturing  units  in  the  manu-
 facture  of  tyres,  where  the  composite
 duty  works  out  to  about  89  per  cent,
 ‘may  I  know  whether,  in  view  of  the
 shortage  of  tyres  nm  the  country,  the
 Government  would  lke  to  reconsider
 ther  decis.on  already  taken  m_  the
 matter?

 SHRI  L  N  MISHRA  This  also  is
 sottiething  mainly  concerning  the
 Mimstry  of  Fmance  So  far  as  the
 tyre  part  i8  concerned,  there  is  2  per
 cetit  of  customs  duty  That  is  confin-
 ed  to  2  per  cent  But  about  the  de-
 tails,  I  cannot  answer  at  this  stage

 SHRI  8  8  BHAURA  In  the  news
 item  it  is  stated  as  follows:

 “Hmdustan  Steel  38  not  recover-
 ihg  naphthalene  from  BTXN  frac-
 tion  and  instead  burning  the  same
 as  fuel  in  its  plants”.
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 In  view  of  this,  may  I  know  whether
 any  action  8  gomg  to  be  taken  by
 Government,  and  if  so,  what  it  1s?

 SHRI  L  N  MISHRA  I  have  also
 seen  that  news  item  I  shall  pass  it
 on  to  the  Ministry  of  Steel

 Disbursement  of  Money  by  Industrial
 Development  Bank  of  India

 "567,  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whather  Industrial  Develop-
 ment  Bank  of  India  disbursed  less
 money  in  absolute  amounts  during
 July-September,  972  as  compared  to
 the  cdrresponding  quarter  last  year,
 and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN),
 (a)  Yes,  Sir  The  aggregate  cash  did-
 bursements  of  all  types  of  assistarice
 by  the  Industrial  Development  Bank
 of  India  during  the  third  quarter
 July-September,  ‘1978  amounted  to
 Rs  48  42  crores  compared  to  Ra  2l37
 crores,  of  the  corresponding  quarter
 of  97

 *(b)  In  respect  of  a  long-term  apex
 financmg  institut.on  hke  the  Develgp-
 ment  Bank,  any  comparison  of  data
 regarding  disbursements  during  a
 short  period  of  a  particular  quarter
 of  one  year  with  the  corresponding
 quarter  of  the  previous  year,  may  not
 be  very  appropriate,  as  the  figures  of
 disbursements  in  such  a  short  periods
 are  subject  to  fluctuat.ons,  dependitig
 on  the  progress  of  implementation  of
 major  projects  viz,  deliveries  and
 erection  of  plant  and  machmery,  con-
 struction  of  buildings  ete  which  are
 norma’ly  spread  over  two  to  three

 years,
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 aft  श्रम  पांडे  :  मो  महोदय  मे  उत्तर
 में  कहा  है  कि  यह  बात  सही  है  कि  .972°
 के  मुकाबले  में  972  डिसबर्समेट्रस  में  कमी  हुई

 है  और  साथ  ही  वह  कह  रहे  हैं  कि  कंपेयर

 करना  बरच्छा  नहीं  है।  मैं  जानना  चाहता  हूं  क्या

 बह  बताएंग  कि  97:  शौर  :972  में  क्‍या

 थ्या  फर्क  है  भोर  कमी  के  मुख्य  कारण  क्‍या

 है?

 मैं  यह  भी  जानना  चाहता  हूं  कि  इंडस्ट्रियल
 बैंक  द्वारा  पिछड़े  हुए  इनामों  में  पैसे  बगर हू

 देने  की  कोई  व्यवस्था  की  जा  रहो  है  या

 नही

 SHRI  YESHWANTRAO  CHAVAN:
 May  I  answer  the  second  part  of  his
 question  first?  His  question  has  ac-
 tually  got  two  parts.  The  second  part
 of  his  question  is  whether  the  Indus-
 trial  Development  Bank  has  got  any
 plan  for  the  development  of  the  back-
 ward  regions.  I  think  that  this  is  a
 very  legitimate  question,  and  the
 Industrial  Development  Bank  has  un-
 dertaken  many  surveys  in  different
 areas,  and  certain  ideas  have  come  up
 which  will  certainly  be  followed  up.
 At  the  same  time,  the  Industrial
 Deve’opment  Bank  is  also  giving  some
 sort  of  concessions  to  the  industries
 to  be  established  in  the  backward
 areas.

 As  regards  what  the  disburse-
 ments  in  the  whole  year  would  be,  as
 I  have  said,  comparing  one  quarter
 with  the  corresponding  quarter  of  the
 previous  year  is  not  correct,  I  do  not
 think  I  have  got  the  figures  for  97l
 as  a  whole  also.  Really  speaking,  the
 sanctions  have  increased  quite  sub-
 stantially,  but  the  difficulty  is  that
 disbursement  takes  place  only  when
 the  delivery  of  equipment  and  capit:
 goods  takes  place,  Therefore,  dis-
 bursement  sometimes  fiuctates  from
 period  to  period;  it  may  be  that  per-
 haps,  even  as  comipared  with  the
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 whole  of  1971,  the  figure  of  1972  may
 be  less,  but  I  do  not  think  thet  that
 indicates  any  particular  asbect.-

 ft  सरयू  बॉड:  उत्तर  प्रदेश  में  सब  से
 ज्यादा  गरीबी  है  ।  जो  ग्रां कड़े  प्लानिंग
 विभाग  ने  प्रकाशित  किए  हैं  उन  से  मालूम
 होता  है  कि  उत्तर  प्रदेश  में  घोर  गरीबी  है
 कौर  लगभग  38  प्रतिशत  अ्रादमी
 बिलो  एड्रेस  पावर्टी  लाइन  बसते  हैं  ।  खास
 तौर  से  पूरी  उत्तर  प्रदेश  में  तो  हालत  बहुत
 ही  खराब  है  ।  धरमो  आपने  कहा  कि

 इंडस्ट्रियल  डिबल मेंट  चैक  पिछड़े  क्षेत्रों
 के  लिए  व्यवस्था  कर  रहा  है  ।  मैं  जानना

 चाहता  हूं  कि  खास  तोर  के  उत्तर  प्रदेश  के

 इन  पिछड़े  ॥ए  जिलों  के  विकास  के  लिए

 कुछ  इस  बक  के  पास  योजनाएं  भाई  हैं  या

 नहीं  ?  अगर  आई  है  तो  उनका  प्रारूप

 क्या  है?

 श्री  यशवंतराव  चव्हाण  :  जेसा  मैने  कहा

 है  कुछ  इतिहास  इसके  पास  भाई  हैं।
 मैं  यह  नहीं  कई  सकता  हूं  कि  उत्तर  प्रदेश  के

 लिए  क्‍या  च्  आई  हैं  ।  मेरे  पास  श्रमी

 जानकारी  नहीं  है  n  फिर  कभी  पूछ  लेंगे

 तो  मैं  जबान  दे  दूंगा  1

 SHRI  K,  8.  CHAVDA:  Will  Gov-
 ernment  consider  the  desirability  of
 liberalising  its  lending  policy  go  as  to
 benefit  the  new  and  small  entrepre-
 neurs?

 wart  गह्दोदय  :  मह  एक  विशेष  प्रश्न

 है  कि  पिछले  साल  में  कितना  डिसबर्षमेंट

 हुमा है  कौर  इस  साल  क्यों  नहीं  हुआ  +  बाप

 तो  लम्बी  जात  में  यह  चग  ।
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 Steps  to  Compensate  Headquarters
 Employees  of  TT.D.C  for  rise  in

 Prices

 *568.  DR.  LAXMINARAIN
 PANDEYA

 SHRI  DHAMANKAR:

 Will  the  Mmiste:  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  refer
 to  the  replies  given  to  Unstarred
 Question  Nos  2i886  and  60l  on  the
 7th  April,  972  and  the  28th  May,  972
 respectively  and  state  what  steps  the
 India  Tourism  Development  Corpora-
 tion  has  taken  to  compensate  the
 Headquarters  employees  of  India
 Tourism  Development  Corporation  for
 rise  m  prices  during  the  last  two
 years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  SAROJINI
 MAHISHI):  The  Headquarters  em-
 plovees  of  the  India  Touism  Deve-
 lopment  Corporation  ieceived  bonus
 for  the  years  ‘1970-71,  and  97i-72  at
 0  per  cent,

 डा०  सक्मीतारायश  पांडेय  प्रत्यक्ष

 महोदय  मेरा  प्रश्न  भिन्‍न  था  मै  ने  पूछा
 था  कि  प्राइस  इन्डेक्स  में  वृद्धि  के  अनुरूप

 हैडक्याटंट  के  कर्मचारियों  को  'काम्मेन्सेशन

 के  रूप  मे  क्या  दिया  गया  है।  मंत्री  महोदय
 के  बहा  है  कि  उप  को  बोनस  दिया  गया  है  ।

 मेरा  निवेदन  हे  बि  झाई  ०  टी  ०  डी०सी०

 करनी  मुकट  के  प्रन्तगर्त  रजिस्  है  गौर

 बह  ा  बामर्शल  अ्रदरठेविग  है  1  उस  लिए

 उर  के  कर्मचारियों  को  बोनस  देना तो  प्रनिर्षाय

 है  ।  प्यार  उन  को  बोनस  दिया  जाता  है,

 तो  दस  कोई  प्रावलिंगेशन  नही  है  मैं  यह

 जाए  चाहता  ह'  कि  प्राइस  इन्डेक्स  में

 बुद्धि  को  मीट  करने  के  लिए  उन  को  किस  प्रकार
 काप्पेन्सेट  करने  का  प्रयास  किया  गया  है

 डा०  सरोजिनी  महिषी  :  उन  को
 कम्पेन्सेट  करने  का  प्रयत्न  किया  गया  है  ।

 हेडक्वार्टर  मे  काम  करने  वाले  एक  एप्पालाई
 को  अशोका  होटल  या  जनपथ  होटल  में  उसी
 ग्रेड  में  काम  करने  वाले  एप लाई  की  तुलना
 में  डीयर नेस  एलाउसं,  हाउस  रेंट  एलाउंस
 और  सिटी  वाम्पेन्सेटरी  एलाउंस  के  रूप  मे

 ज्यादा  पैसा  मिल  जाता  है

 डा  ०  लक्ष्मीनारायण  पाडेय  क्‍या  यह

 सही  है  कि  जब  i970%  प्रथम  अन्तरिम

 रिलीफ  दिया  गया  था,  तब  से  इन  दो  वर्षो

 में  प्राइस  इन्डेक्स  मे  काफी  वृद्धि  हुई  है,  लेकिन

 उस  के  बावजूद  उन'  कर्मचारियों  का  i970

 में  जो  बेन  या,  उस  मे  और  आज  के  वेतन

 में  कोई  अन्तर  तही  है  t

 डा०  सरोजिनी  सहित  माननीय

 सदस्य  की  ुनफर्मेशन  ठोक  रही  है  ।  भ्रगर

 उन  कर्मचारियों  के  वेतन  में  नहीं,  तो

 उस  के  ीयरनेस  एला उस,  हाउस  रेट  एलाउस

 और  सिर  काम्पेन्सेटरी  एला उस,  में  काफी  वृद्धि

 हो  चुप  है  ।  दिल्‍ली  एडमिनिस्ट्रेशन  न  एक

 वेज  बोर्ड  की  तिरुपति  की  वी,  उसके  i968

 के  एवार्ड  के  अनुसार  डीयर नेस  एला उस

 प्राइस  इन्डेक्स  के  साथ  जुड़ा  है  कौर  इस  लिए

 उस  में बफी  पर् जितन  होगा  रहता  है  1

 डा०  लक्ष्मीनारायण  डी  मैं  ने

 यह  पूछ  है  कि  क्या  यह  सटी  है  कि  i970

 में,  जब  की  अहम  प्रतिम  सहायता  किया  गया

 था,  कौर  उस  जो  कर्मचारियों  को  बेत  था,
 उन  को  वही  वेतन  राज  भी  है  मिल  रहा  हैं।
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 &  outta
 gett:

 यह  सह!  नहीं  हैं।

 शी  रामरतन  शर्मा  :  मंत्री  महोदय

 ने  हाउस  रेंट की  बात  कहीं  है।  मैं  यह  जानना

 चाहता  हु,  कि  क्या  सभी  कर्मचारियों  की  25

 प्रतिशत  हाउस  रेंट  एलाउंस  मिलता  है,  यदि

 नहीं,  तो  उन  के  होटल  एमालुमैंटस  में  25

 अंतिम  हाउस  रेंट  एला उस  क्यों  जोड़ा  जाता

 है।

 डा  ०  सरोजिनी  मा  बी  :  25  प्रतिशत

 हाउस  सड  एलाउस  सभी  को  नहीं  मिलता  है  t

 जो  रिसीट  प्रोड्यूस  करते  हैं,  उन्हीं  को  मिलता

 है  ।  जो  रितिक  प्रोड्यूस  नहीं  करते  है,  उन

 को  झाम  तौर  पर  5  प्रतिशत  हाउस  रेट

 एलाउंस  दिया  जाते।  है  t

 Arrears  of  Taxes  against  Foreign
 Firths

 +
 $569,  SHRI  JAGANNATH  MISHRA:

 HRI  BISHWANATH  JHUN-
 JHUNWALA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  large  amount  of  tax
 arrears  remain  dutstandmg  against  a
 number  of  foreign  firms  functioning
 in  India;

 (b)  ४  so,  the  steps  proposed  to  re-
 cover  tax  arréars  from  such  firms,
 especially  from  those  which  have
 ‘wdund  up  their  business  in  India  by
 now;  and

 {c)  the  names  of  the  firms  against
 whom  tax  &rrefity  até  ovtstailing?

 THE  MINISTER  OF  STATE IN  THE
 MINISTRY,  OF  FINANCE  (SHE  XK.
 R.  GANESH):  (a)  to  (०),  The  term
 ‘foreign  firm’  has  not  been  defined  in
 the  Incoirs-tax  Act.  Inchme-tax  sta-
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 tistics  are  not  maintained
 es in  respect  of  Indian  and  foretgs

 sees.  However,  ‘foreign  company’  has
 been  defined  in  Section  80B(4)  of  the
 Income-tax  Act,  296]  as  a
 which  is  not  a  domestic  con
 Information  regarding  foreign  cem-
 panies  against  whom  income-tax
 arrears  of  Rs.  50,000  or  above  were
 outstanding  88  on  3lst  March,  1972
 has  been  collected,  These  particulars
 ghow  that  there  are  20  such  compa-
 nies.  The  names  of  these  companies,
 the  amounts  of  income-tax  outstand-
 ig  as  on  3st  March,*i972  and  the
 steps  already  taken  and  being  taken
 for  recovering  the  arrears  are  given
 in  the  Statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library,
 See  No.  Lt-44I/72.]

 Out  of  these  20  companies,  only,  two
 companies,  namely  M/s.  F.  C.  Oslar
 Limited  and  M/s,  Amco  Furnace  Con-
 struction  Ltd.  have  wound  up  their
 business  in  India.  Arrears  in  respect
 of  four  other  companies  have  since
 been  reduced  to  ‘nil’,

 SHRI  JAGANNATH  MISHRA:  May
 I  know  from  the  hon.  Minister  whe-
 ther  foreign  firms  running  in  arrears
 have  sought  the  Government  of
 India’s  permission  for  winding  up
 their  business  in  India  and  why  they
 were  allowed  to  do  so  before  realisa-
 tion  of  the  arrears?

 SHRI  K.  R.  GANESH:  I  have  tio
 such  information  ag  yet.

 SHRI  JAGANNATH  MISHRA:  May
 I  know  whether  with  the  Simla  agree-
 ment  and  the  consequent  normaliga-
 tion  of  relations  with  Pakistan  the
 quéstion  of  recovtry  of  tax  atreaf¥  in
 regard  to  Pakistan  Airlines,  Pakistan
 shipping  lines  and  Mohammiedi  steain-
 ship  Co.  hag  been  taken  up  and  if  80
 with  what  results?

 SHHI  K,  R.  GANESH:  The  arrears
 of  the  thre  Pakistani  coingahies  de
 awaiting  DIT  relief  and

 Sint  take are  th  &  position  ह.  get  proper
 ments  from  the  Pakistenj  authorities
 steps  will  be  taken.
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 SHRI  INDRAJIT  GUPTA:  May  I
 know  whether  the  Government  have
 any  information  that  one  of  the  oldest
 foreign  companies  which  was  operat-
 ing  in  this  country  all  these  years  as
 a  managing  agency  house,  Messrs.
 Andrew  Yule  Company  are  proposing
 to  wind  up  their  business  in  India  and
 if  so  what  steps  will  be  taken  in  time
 to  see  that  whatever  outstanding  tax
 liabilities  are  there  are  recovered
 from  them  before  they  wind  up  and
 go  away?

 SHRI  K.  R.  GANESH:  Many  hon.
 Members  have  also  sent  to  the  Gov-
 ernment  this  information  and  _  the
 employees’  associations  have  taken  up
 this  matter  with  the  Government.
 Goverament  will  take  special  efforts
 to  see  that  if  there  are  any  arrears  of
 this  particu’ar  firm  they  will  be  re-
 covered  before  any  such  contingency
 arises,

 SHRI  K.  S.  CHAVDA:  May  I  know
 whether  Government  intend  to  consi-
 der  the  desirability  of  insisting  on
 the  payment  of  tax  as  a_  condition
 precedent  to  the  repatriation  of  pro-
 fits  and  assetis?

 SHRI  K,  R.  GANESH:  This  is  a
 good  suggestion  which  the  hon.  Mem-
 ber  has  made  and  Government  will
 consider  it.

 SHRI  M.  RAM  GOPAL  REDDY:  In
 respect  of  item  l0  Rs,  25  lakhs  are
 due  from  a  company  and  it  is  refer-
 red  to  the  British  Government  for
 the  recovery  of  that  amount.  In  res-
 pect  of  item  6  that  company  has  put
 in  a  petition  to  the  Commissioner  of
 Income-tax  for  the  waiver  of  interest.
 I  want  to  know  why  from  96l  it  is
 pending  stil]  in  1972,

 SHRI  K,  R.  GANESH:  In  each  of
 these  companies  which  are  in  arrears
 I  have  given  a  detailed  description.

 SHRI  M.  RAM  GOPAL  REDDY:
 He  has  not  answered  my  question. ae

 MR.  SPEAKER:  The  answer  was
 already  there,  in  the  thirg  column.

 PAUSA  ,  894  (SAKA)  Oral  Answers  BD.

 Kindly  think  over  it;  we  shall  go  to
 it  later,

 SHRI  SOMNATH  CHATTERJEE:
 May  I  know  from  the  hon.  Minister
 if  he  has  got  any  information  about
 the  extent  of  participation  of  Indian
 businessmen  in  these  foreign  com-
 panies  which  have  arrears  outstanding
 and  if  so  whether  these  Indian  busi-
 nessmen  belong  to  the  monopoly
 houses,  that  is,  those  75  houses,  whieh
 Were  the  subject  matter  of  investiga-
 tion  of,the  Monopolies  Commission?

 SHRI  K,  R.  GANESH:  As  far  as
 my  information  goes,  these  are  foreign
 companies,  If  the  hon.  Member  has
 asked  whether  any  monopoly  houses
 are  associated  with  them,  as  far  as
 my  present  information  goes,  these
 are  strictly  foreign  companies.  But
 I  shall  look  into  that  matter.

 SHRI  R.  P.  YADAV:  From  the
 statement  it  trahspires  that  M(js.
 Renwick  and  Co,  at  serial  No.  3  has
 arrears  to  the  extent  of  Rs.  17,12,000.
 It  is  said  that  recovery  certificates
 have  been  issued,  and  that  the  com-
 pany  is  situated  in  Kusthia  Bangla
 Desh  and  that  no  assets  are  known  to
 be  in  India.  May  I  know  from  the
 hon.  Minister  how  the  Government
 will  be  able  to  realise  that  amount?

 SHRI  K,  R.  GANESH:  This  is  one
 of  the  cases  in  which  recovery  is
 really  difficult  because  there  are  no
 assets  in  India,  But  it  will  have  to
 be  kept  till  all  the  avenues  are  com-
 pletely  utilised,

 SHRI  R.  P.  YADAV:  To  whom
 will  the  recovery  certificate  be  issued?

 SHRI  K.  R.  GANESH:  There  will
 be  sOme  branch  of  the  company  here.

 SHRI  G.  VISHWANATHAN:  The
 tax  arrears  of  Westinghouse  Electric
 International  Company  is  given  as
 Rs.  6,23,000.  The  explanation  is  very
 interesting:
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 “The  assessee  claims  to  have
 paid  the  entire  amount  by  deduc-
 tion  at  source.  The  claim  has  since
 been  verified  and  the  arrearg  have
 been  reduced  to  nil.”

 “The  same  party  which  was  deduct-
 ing  at  source  the  tax  was  alco  res-
 ponsible  for  assessing  the  tax.  May  I
 know  who  was  responsible  for  this
 ignorance?

 SHRI  K.  R.  GANESH:  This  is  one
 of  the  matters  which  require  looking
 into  to  find  out  how  it  has  happened.
 We  have  given  the  facts.  Now  we
 will  find  out  how  it  has  happened.

 Take-over  of  Sick  Tea  Estates  in
 West  Bengal

 *570.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news-
 item  published  in  Patriot  on  l2th
 November,  972  under  the  caption
 “Centre  gives  clearance.  West  Bengal
 to  take  over  ‘sick’  tea  estates”;

 (b)  if  so,  the  salient  features  of
 the  decision  taken  in  the  matter;  and

 (c)  when  the  decision  is  likely  to
 be  implemented?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)
 Yes,  Sir.

 (b)  and  (c).  Some  proposals  have
 been  made  by  the  West  Bengal  Gov-
 ernment  for  taking  over  certain  tea
 plantations.  The  matter  is  being
 looked  into,

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  know  whether  the  Labour
 Minister  of  West  Bengal  has  met  the
 hon,  Minister  some  weeks  ago  and
 specifically  drawn  his  attention  to  the
 fact  that  five  such  tea  estates  in
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 North  Bengal  have  already  closed
 down  and  another  30  are  on
 verge  of  closure  and  whether  he  has
 sought  the  assistance  of  the  Centre
 in  the  establishment  of  a  Tea  Estate
 Reconstruction  Corporation,  which
 would  be  able  to  take  over  these  sick
 estates  and  run  them?  If  so  may  I
 «now  what  is  the  reaction  of  the
 Central  Government  to  this  proposal?

 SHRI  L.  N.  MISHRA:  It  is  a  ‘act
 that  the  Labour  Minister  of  West
 Bengal  saw  me  and  proposed  that  &
 corporation  should  be  set  up  with  54
 per  cent  participation  by  the  State
 Government  ang  49  per  cent  by  the
 Central  Government.  He  also  refer-
 req  to  the  cases  of  six  closed  tea-
 estates,  5  in  Darjeeling  and  one  in
 Jalpaiguri.  My  suggestion  was  that
 the  State  Government  should  set  up
 its  own  corporation  and  we  shall  give
 them  financial  assistance  from  the  tea
 development  fund.  He  came  a  second
 time  and  we  have  discussed  it.  I
 hope  the  State  Government  will  set
 up  its  own  corporation.  So  far  as  the
 financial  part  is  concerned,  we  would
 be  able  to  help  them  from  the  tea
 development  fund,

 SHRI  INDRAJIT  GUPTA:  Has
 Government’s  attention  been  drawn
 to  the  fact  that  particularly  in  the
 Darjeeling  area  which  produces  the
 best  quality  of  tea  which  ig  a  big
 foreign  exchange  earner  for  this
 country,  the  planters  of  the  old  com-
 panies  are  not  at  all  interested  in
 investing  money  for  the  replantation
 of  the  shrubs  which  nave  practically
 exhausted  their  lives  and  are  dying
 out?  Since  this  involves  not  only  the
 question  of  employment  but  also  loss
 of  production  and  foreign  exchange,
 I  would  like  to  know  what  steps  Gov-
 ernment  propose  to  take  to  see  that
 if  these  companies  are  not  willing
 themselves  to  go  in  for  replantation
 of  the  shrubs  in  the  Darjeeling  area,
 Government  will  step  in  and  take
 some  action  to  see  that  the  industry
 is  not  ruined  there?
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 SHRI  LL  N.  MISHRA:  The  objec-
 tive  of  the  West  B.ngui  Government
 is  exactly  the  same.  They  want  to
 set  up  a  corporation.  Earlier  they
 ‘wanted  the  Government  of  India  also
 to  be  a  participant.  But  I  said  it  will
 be  better  that  the  State  Government
 sets  up  its  own  corporation  and  finan-
 cial  assistance  will  be  given,  The
 hon,  member  is  right  when  he  says
 that  the  planters  are  not  very  much
 interested  in  replantation.  Although
 we  have  increased  the  quantum  of
 loan  from  Rs,  7,400  to  00  per  hec-
 tare  and  the  subsidy  from  Rs.  4,000  to
 5,000,  still  they  are  not  coming  for-
 ward.  The  solution  lies  in  having  a
 State  corporation  there  and  taking
 over  these  tea  gardens.  So  far  as  the
 financial  and  other  assistance  is  con-
 cerned,  we  would  not  be  lacking  in
 helping  them  in  this.

 SHRI  K  0,  MALAVIYA:  In  view
 of  the  situation  of  non-cooperation
 and  disinterestedness  on  the  part  of
 foreign  industrialists  in  the  tea  estates
 of  our  country  and  this  question  is
 hanging  fire  for  such  a  long  time,  may
 I  know  why  is  the  Government  of
 India  not  formulating  any  specific
 policy  with  regard  to  administration
 and  take-over  of  substantial  control
 in  order  to  save  this  industry?  Why
 has  no  decision  been  taken  so  far?

 ‘SHRI  L.  N.  MISHRA:  The  tea
 gardens  in  West  Bengal  are  not  own-
 ed  by  foreigners,  They  are  owned  by
 the  Indians.  To  the  best  of  my
 knowledge,  in  West  Bengal  there  is
 no  tea  garden  owned  by  foreigners.
 All  these  gardens  are  owned  by  the
 Indians.  Therefore,  the  question  does
 not  arise,  I  will  refer  hon,  Member,
 Mr.  K,  D.  Malaviya,  to  the  fact  that
 such  a  situation  is  there  in  Kerala.

 SHRI  BISWANARAYAN  SHASTRI:
 In  view  of  the  fact  that  there  are  a
 large  number  of  sick  tea  gardens  in
 various  parts  of  the  country,  may  I
 know  from  the  hon.  Minister  what
 is  the  policy  of  the  Government  to-
 wards  those  sick  tea  gardens  and
 whether  the  Government  of  India
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 propose  to  enlarge  the  scope  of  the
 activities  of  Tca  Tradmg  Corporation
 so  that  that  Corporation  can  conieto
 the  assistance  of  those  sick  tea  gar- dens  and  finance  the  State  Tea  Corpo-
 ration  also.

 SHRI  L.  N.  MISHRA:  The  hon.
 Member  himself  is  a  memiber  of  the
 Tea  Board,  elected  from  this  House.
 He  knows  this.  So  far  as  helping
 them  3s  concerned,  we  are  there  to
 help  them.  We  have  got  the  funds.
 There  is  no  want  of  Tunds.  Capital
 is  no  problem;  funds  are  no  problem.
 The  question  is  one  of  willingness  on
 the  part  of  the  people  who  own  the
 gardens,  The  Tea  Trading  Corpora-
 tion  is  a  different  onc;  that  has  noth-
 ing  io  do  with  tea-growing;  it  is  for
 export  purposes  that  that  Corpora-
 tion  has  been  set  up.

 SHRI  TRIDIB  CHAUDHURI:  About
 the  sickness  of  these  particular  estates,
 may  I  know  whether  the  Government
 of  West  Bengal  forwarded  any  report
 regarding  the  viability  of  these  estates.
 It  seems  that  some  of  the  estates
 have  exhausted  all  their  possibilities
 ang  have  been  completely  ruined  80
 far  as  the  farming  part  is  concerned.
 Are  the  Government  satisfied  from
 their  own  reports  and  on  the  basis  of
 such  reports  as  the  West  Bengal
 Government  may  have  submitted  to
 them  that  some,  at  least,  of  these
 tea  estates  would  be  viable  estates  if
 they  are  properly  financed?

 SHRI  L.  N.  MISHRA:  Yes:  I  was
 saying  that  they  should  be  properly
 financed  and  managed.  We  have  sug-
 gesteq  to  the  State  Government  to
 set  up  a  Corporation.  It  is  for  them
 to  set  up  a  Corporation  and  we  will
 be  there  to  help  them.-

 SHRI  DINFN  BHATTACHARYYA:
 May  I  know  whether,  considering  the
 views  of  the  West  Bengal  Govern-
 ment,  the  Ministry  has  come  to  any
 conclusion  why  there  was  such  8
 situation  in  these  sick  tea  estates,  why
 these  tea  estates  have  now  been
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 declared  sick,  what  is  the  actual  rea-
 son,  whether  it  was  on  account  of
 corruption  on  the  patt  of  manage-
 ment  and  frittering  away  of  the  as-
 sets,  and  are  they  now  declared  sick
 so  that  Government  may  inject  some
 money  for  the  benefit  of  the  tea  es-
 tate  owners?

 SHRI  L.  N,  MISHRA:  It  is  correct
 that  the  tea  gardens  were  exploited
 without  making  any  investment
 there;  as  Mr.  Indrajit  Gupta  said,
 about  replantation  and  fertiliser,  no
 proper  care  was  taken.  The  tea  gar-
 dens  have  been  exploited  by  the
 owners  and  that  is  why  this  situation
 has  arisen,

 Loss  of  Foreign  Exchange  due  to
 transfer  of  shares  by  Indian  Com-

 panies
 +

 *571,  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  it  hag  come  to  the
 ice  of  Government  that  many

 Toren  Companies  have  given  their
 shares  to  the  foreign  companies  in
 order  to  utilise  the  latter’s  trade
 marks;

 (b)  the  amount  of  foreign  ex-
 change  sent  out  by  such  companies
 during  the  last  three  years;  and

 (c)  the  names  of  such  companies?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (ce),  It  is  not  the  current
 Palicy  of  Government  to  allow  issue
 of  shares  by  Indian  companies  to  the
 foreign  collaborators  exclusively  for
 the  use  of  foreign  brand  names  and
 trade  marks;  however,  the  possibility
 of  issuing  such  shares  by  some  com-
 panies  in  the  remote  past  cannot  be
 tuled  out,  If  the  Hon’ble  Members
 have  any  specific  cases  in  view,  the
 matter  can  be  looked  into  and  the
 yeguired  information  furnished.
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 SHRI  BIRENDER  SINGH  RAO:
 May'I  know  what  steps,  if  ह...

 oe ernment  are  taking  to  ऊपश्थ्या  logy
 foreign  exchange  by  the  adh  that
 has  been  stated  in  the  Question?
 Secondly,  what  is  the  maximum  per-
 centage  of  earning  by  foreign  cem-
 panies  that  is  allowed  by  Govern-
 ment  to  be  remitted  outside  the  coun-
 try?

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  a  long  information.  I  will  give
 you  for  one  year.  These  remittances
 go  in  the  form  of  profits  dividends,
 royalties  and  technical  knowhow.
 These  are  the  different  forms  in  which
 the  remittances  go.  The  figures  for
 970-7i  are  with  me.  In  the  case  of
 profits,  in  1970-71,  it  was  about
 Rs.  13,12,00,000;  in  the  case  of  divi-
 dends  it  was  Rs,  43,48,00,000;  in  the
 case  of  royalties,  it  was  Rs.  5,23,00,000;
 in  the  case  of  technical  knowhow  it
 was  Rs.  20,63,00,000.

 SHRI  BIRENDER  SINGH  RAO:
 I  wanted  to  know  if  there  was  any
 maximum  limit,  percentage,  fixed  by
 Government  for  remittances  outside.

 SHRI  YESHWANTRAO  CHAVAN:
 I  do  not  think  I  can  answer  that  ques-
 tion  because  it  depends  upon  each
 individual  case.

 SHRI  MUKHTIAR  SINGH  MALIK:
 In  view  of  the  reply  of  the  hon.  Min-
 ister  that  this  is  not  the  current
 policy  of  the  Government  to  allow
 fssues  of  shares  to  foreign  companies,
 may  I  know  from  the  hon.  Minister
 whether  any  directions  or  instructions
 have  been  issued  by  the  Companies
 Department  to  the  various  companies
 to  supply  information  if  and  when
 they  desire  to  transfer  shares  to
 foreign  companies,

 SHRI  YESHWANTRAO  CHAVAN:
 Let  me  make  my  point  clear,  I  have
 said  that  such  shares  will  not  be
 allowed  to  be  transferred  exclusive-
 ly  for  the  purpose  of  using  their  trade
 marks  or  brands.  If  one  of  the  bene-
 fits  is  that,  certainly  it  can  be  allowed.
 Naturally  when  the  Government  has
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 made  a  policy,  necessary  instructions
 have  been  issueqg  to  the  concerned
 authorities,  includnig  the  RBI.

 Compensation  demanded  by  foreign
 participation  in  Asia  72  for  losses
 suffered  due  to  rain

 +
 “572,  SHRI  PURUSHOTTAM

 KAKODKAR:

 SHRI  M.  M.  JOSEPH;
 Will  the  Minister  of  FOREIGN

 TRADE  be  pleased  to  state:

 (a)  whether  foreign  participants
 who  have  pavilions  in  the  Hall  of
 Nations  at  Asia  972  have  jointly  de-
 manded  compensation  from  the  Fair
 authorities  for  the  losses  they  suffer-
 ed  because  of  rain  on  the  27th  Nov-
 ember,  1972;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N  MISHRA):
 (a)  No,  Sir,

 (b)  Does  not  arise,
 SHRI  PURUSHOTTAN  KAKOD-

 KAR’  Is  the  Mimster  aware  of  the
 report  in  the  Press  that  some  foreign
 participants  demanded  compensation
 from  the  Fair  authorities  for  the  loss-
 es  suffered  because  of  the  rains  on
 the  27th  November,  19722

 SHRI  L  N.  MISHRA:  I  have  seen
 the  Press  report,  But  that  is  not  a
 fact

 भी  इक  श्वास  कछवाय  में  आप  के

 माध्यम  से  मंत्री  महोदय  से  जानता  चाहता

 हूं  कि  प्रभी  कुछ  दिन  पूर्व  प्रधान  मंत्री  जी  द्वारा

 चौबीस  की  गई  थी  कि  यह  मेला  3  दिन

 तक  शौर  चलेगा  भौर  इस  में  विदेशी  स्टान्जञ

 भी  रहेंगे।  यदि  ऐसा  है  तो  क्या  उन्होंने  कुछ

 मुआवजा  या  पैमा  देने  की  बात  कही  है  या  कोई

 छूट  देने  की  बात  की  है  ?

 3035  LS—2.
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 अध्यक्ष  महोदय  सवाल  यह  है  कि
 बान्गी  की  वह  से  कितने  नुह मान  कालेज
 पाये  है  ,  लेकिन  श्राप  पूछ  पप  है  कि  37
 दिय  तक  चलेगा  ।  शाप  यह  पूछते  कि  धौर
 भी  बारिश  होगी  या  हदी  होगी  कुछ  तो

 इस  को  रेलेवेन्ट  बनाना  चाहिए  |

 श्री  शवल  बिहारी  चाज पेय  :  राज

 भाखरी  दिन  है  जो  पूछना  हो  पूछ  लेने  दीजिए  ।

 अध्यक्ष  महोदय  :  प्रा खिरी  दिन  इन
 के  लिए  नही  जायेगा  1

 भारत  के  रुंस्कृतिक  केग  का  पादन  केसों

 के  रुप  में  विकार  बार नें  का  प्रस्ताव

 +573  श्री  धनशाह  प्रधान  क्‍या  पर्यटन  और

 सागर  विमानन  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  है

 (=)  क्‍या  और  अधिक  पर्यटकों  को

 आ्राकपित  बने  और  ,विदेशों  मे  भारतीय

 सुकृति  व।  प्रचार  करने  की  दृष्टि  से  भारत

 के  सास्कृतिक  केन्द्रों  का  पर्यटन  केन्द्र  के  रूप

 में  निवास  नने  का  कई  प्रस्ताव  रकार  के

 विचाराधीन  है  ,  और

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  प्रस्ताव

 की  मोटी  रूपकला  क्‍या  है  |

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  and  (b)..  In
 developing  tourism  infrastructure  due
 attention  ३5  paid  to  places  of  cultural
 importance.
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 शो  बना  प्रशाद  :  ध्रध्यक्ष  महोदय,

 क्या  देश  में  भिन्न  लि  स्थानों  पर स्थित

 सास्कृतिक  केन्द्र  को  सूची  तैयार  की  गई  है

 और  इस  का  विस्तृत ब्यौरा  क्‍या  है
 *

 डा०  करें  साहू:  भ्रध्यक्ष  महोदय,  हमारा

 देश  इतना  विशाल  है  भौर  [संस्कृति  से  इतना

 सम्पूर्ण  है  कि  कोई  विशेष  सूची  बनाने

 का  प्र्  नहीं  उठता  ।  हर  क्षेत्र का कण-कण

 संस्कृति  से  भरपूर  है।

 श्री  घन शा हु  प्रसाद:  क्‍या  यह  संच  है

 कि  विदेश  मे  पयेटको  के  श्राकषण  केन्द्र  केवल

 आकृति  इष्य  अथवा  ऐतिहासिक  भवन

 ही  नही  है,  किन्तु  उन  देशो  में  सांस्कृतिक

 महत्व  के  स्थानों  को  पर्याप्त  महत्व  प्राप्त

 है  भर  बह  पर्यटकों  के  लिये  प्रमुख  आकर्षण

 का  केन्द्र  है।  तो  कया  हमारे  देश  की  महान

 सास्कृतिक  परम्परा  को  ध्यान  मे  रख  कर

 सूरत  इस  विषय  पर  ध्यान  दिया  जायगा  ?

 wo  करण  सिंह:  अ्रष्यक्ष  महोदय,  मैं

 पूरा  11. ह  समझ  नहीं  पाता  हु।  जहा  तक

 हमारे  देश  के  सास्कृतिक  केन्द्रों  के  उत्थान

 का  प्रश्न  है,  पर्यटन  की  दृष्टि  से  उन  का

 जितना  विकास  हो  सकता  है,  उस  तरफ  हम
 ध्यान  दे  रहे  है।  विदेशों  मं  भी  हम  पर्यटकों

 के  लिये  जो  प्रचार  करते  है,  उस  चार  में

 भी  हमारे  सांस्कृतिक  केन्द्रों  क ेविषय  में  विशेष

 ध्यान  दिया  जाता  है,  ताकि  उन  की  जानकारी

 भी  विदेशो  को  हो  शौर  जो  पर्यटक  यहां  जातें,
 ये  बॉल  आाकुृतिक  दृश्य  ही  न  देखें,  बल्कि

 सांस्कृतिक  धरोहर से  भी  भाबाम्वित  हों।
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 अध्यक्ष  भोम  :  :  चानिकामेन्ट  को  भी

 देखा  करें।

 eto  गोबिन्द  से  शिक्षिका  :  में  गारते

 की  संस्कृति  के  दावा  श्री  मंत्री  जो  से  यह
 जानना  चाहता  हूं--शायद  उन  को  ज्ञात  हो
 कि  कविवर  रहिसा  से  कहा  था-+-जुन्देशखण्ड
 के  लिये--

 जापर  विपति  पडत  है,  ता  प्राप्त  इस  देश

 इसी  के  प्रमाण  श्थरूप  जब  संग वान  शंभचरत्र

 पर  विपति  पडा  शौ  तो  वे  चित्रकूट  में  पधारे,

 जो  बुन्देलखण्ड  का  ही  एक  दर्शनीय  स्थान

 है।  वहां  ऐसे  भर  भो  स्थान  हैं.  जोकि  इसी

 तरह  के  ह।  में  जानना  चाहता  हूं  कि  क्‍या

 उन  स्थानों  का  विकास  कर  के  श्राप  उनको

 ऐसा  स्थल  बनाने  के  बारे  में  सोच  रहे  है  कि

 जब  भारतीय  सरकार  पर  सकट  हो  तो  वे

 बहा  जा  कर  शान्ति  स्थापित  कर  सके  ?

 अध्यक्ष  महोदय:  यहा  तो  बाहर  के

 देशो  की  बात  चल  रही  है,  जब  श्र  दर  की  बात

 धाये  तब  पूछ  लेना।

 श्री  झील  ब्रिटनी  बश्जप्रेयी:  इसका

 सम्बन्ध  दोनो  से  है--बाहर  से  भी  है  और

 भीतर  से  भो  है।

 MR  SPEAKER:  The  Question  is:
 “whether  Government  have  under

 consideration  any  propedal  to  deve-
 lop  Indian  Cultural  Centres  as
 Tourist  Centre  with  a  view  to  at-
 tract  more  tourists  and  propagate
 Indian  culture  abroad”

 देख  ह. 4  ह! ६  :  सदस्य  महोदय  ते  बुन्दे-
 खण्ड  के  सम्बन्ध  में  पूछा  है।  इस  सम्मान

 हमारी  ऐसी  कोई  योजना  नहीं  है,  लेकिन  यह
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 एक  सुझाव  है,  इस  पर  विचार  किया  जा  सकता

 है।  में  तो  यह  चाहता  कि  जो  संकट-मोहन

 के  लिये  बुन्देलखण्ड जाते  हैं,  यदि  वह  संकट

 ही  दूर  हो  जाय,  तब  शायद  पर्यटकों  की  दृष्टि
 से  वहां  जाने  की  आवश्यकता  न  पड़े।

 शी  फूल  चंद  शर्मा  :  अध्यक्ष  महोदय,  में

 आपके  माध्यम  से  मस्ती  महोदय  से  जानना

 चाहता  हूं  कि  उन्होंने  इस  सदन  मे  बार  बार

 कहा  है  कि  मध्य  प्रदेश  में  जो  उज्जैन  नगर  है
 वह  बहुत  पुराना  सांस्कृतिक  स्थान  है  और

 उसके  बारे  में  विचार  करेगे  तो  क्यों  व  उज्जैन

 नगर  को  पर्यटन  नगर  घोषित  करना  चाहते

 है?  यदि  हां,  तो  कबतक  ?

 डा०  करा  सिंह  :  अ्रध्यक्ष  महोदय,  उज्जैन

 महाकाल  का  स्थान  है,  महाकाल  का  नगर

 है।  प्रत्येक  व्यक्ति  को  चाहे  वह  पर्यटक  हो
 या  न  हो  एक  न  एक  दिन  तो  वहा  जाना  ही

 है।  माननीय  सदस्य  ने  जो  सुझाव  दिया  है
 उज्जैन  के  सम्बन्ध  में  तो  केन्द्रीय  योजना  में

 इस  समय  वह  है  नही  लेकिन  मेरा  ऐसा  विचार

 है  कि  राज्य  सरकार  उज्जैत  के  सम्बन्ध  में

 कुछ  कर  रही  है।  इसके  सम्बन्ध  में  म॑  जान-

 कारी  प्राप्त  करूगा।

 MR,  SPEAKER:  Now,  the  Ques-
 thon-Hour  38  over.

 SHRI  R.  V,  SWAMINATHAN:  May
 I  submit  for  your  consideration  that
 ‘to-day  bemg  the  last  day  of  the
 session,  you  may  extend  the  Ques-
 tion-Hour  by  the  five  minutes  more
 80  that  we  may  complete  the  qued-
 tion  list.  There  are  some  very  im~-

 portant  questions.

 MR.  SPEAKER:  I  sm  sorry.  Please
 do  not  introduce  new  practices.
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 *563  SHRI  C,  K  CHANDRAPPAN:
 Will  the  Mhnister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  World  Bank  Group
 is  studying  a  proposal  to  provide  200
 million  dollar  aid  to  India;

 (0)  if  so,  the  salient  features  of
 the  proposal;  and

 (e)  the  schemes  for  which  the  aid
 is  likely  to  be  spent?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b)  We  had  signed  Agree-
 ments  with  the  World  Bank  Group
 for  an  amount  of  $506  million  during
 the  Indian  fiscal  year  97l-72  and  it
 is  anticipated  that  during  the  current
 fiscal  year  1972-73  Agreements  would
 be  signed  for  about  $400  million,

 (c)  This  assistance  is  likely  to  be
 provided  for  projects  in  various  sec-
 tors  such  as  agriculture,  including
 agricultural  credits,  marketing  and
 education,  fertilizer,  water  supply,
 urban  development,  power  transmis-
 sion,  telecommunications  and  also  for
 industrial  imports.

 Difficulty  in  getting  Spares  from
 USA,  for  Boeing  Planes

 *564,  SHRI  C,  JANARDHANAN:
 Will  the  Mimster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  some  difficulty  has
 cropped  up  in  getting  spares  for
 Boeing  planes  from  U.S.A;  and

 (by  how  many  Boeings  have  been
 grounded  as  a  result  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Formulation  of  Beards  of  Directors  of
 Nationalised  Banks

 874,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  latest  position  with  regard
 to  the  formation  of  Boards  of  Direc-
 tors  of  the  fourteen  nationalised
 farnks  including  the  representatives
 of  workers,  peasants,  artisans,  small
 traders  etc;  and

 (b)  whether  such  broad-based
 bodies  are  proposed  to  be  formed  at
 lower  levels  also?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  new  Boards  of  Directors  of
 4  nationalised  banks  have  since  been
 constituted  with  effect  from  llth
 December,  1972,  in  accordance  with
 clause  3  of  the  Nationalised  Banks
 (Management  and  Miscellaneous  Pro-
 visions)  Scheme,  1970.

 (b)  The  Board  of  each  nationalised
 bank  is  empowered  by  clause  4  of
 the  Scheme  referred  to  above,  to  cons-
 titute  such  commuttees,  whether  cons-
 isting  wholly  of  Directors  or  wholly
 of  other  persons  or  partly  of  Direc-
 tors  and  partly  of  other  persons,  as
 it  deems  fit,  to  render  advice  on  such
 matters  as  may  be  generally  or
 specially  referred  to  them  by  the
 Board,

 Trade  talks  between  India  and  Japan

 *575.  SHRI  MUHAMMED
 SHERIFF:

 SHRI  ्,  MAYAVAN:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  any  trade  talks  were
 held  between  India  and  Japan  dur-
 ing  the  current  month;  and

 (b)  if  so,  the  decisions  arrived  at?
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 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHHA):
 (a)  and  (b).  There  have  been  no
 official  talks  on  trade  between  India
 and  Japan  except  as  a  part  of  the
 Intra-Regional  Trade  Promotion  Talker
 organised  by  the  Economic  Commis-
 sion  for  Asia  and  the  Far  fast,

 The  Intra  Regional  Trade  Promo-
 tion  Talks  have  been  held,  since  ‘1986,
 in  conjunction  with  the  Asian  Trade
 Fairs.  In  the  talks  held  in  New
 Delhi  in  conjunction  with  the  Third
 Asian  Trade  Fair,  5  countries  includ-
 ing  India  and  Japan  participated,

 In  pursuance  of  a  Resolution  of  the
 Economic  Commission  for  Asia  and
 the  Far  East,  these  discussiong  are
 held  in-camera  and  no  formal  record
 is  kept  of  the  proceedings.

 There  was  also  a  meeting  of  the
 Business  Co-operation  Committees  of
 India  and  Japan  in  New  Delhi  on
 the  7th  and  8th  of  December,  ‘1972.
 These,  however,  are  no  official  com-
 mitteeg  of  industrialists  and  business-
 men  and  the  meeting  was  organised
 by  the  Federation  of  Indian  Cham-
 bers  of  Commerce  and  Industry.

 Orders  secured  by  S.T.C.  from  foreign
 countries  for  supply  of  jute,  shoes
 and  cement

 *576,  SHRI  RANABAHADUR
 SINGH:

 SHRI  DHARAMRAO  AF-
 ZALPURKAR;

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  of  India  has  secured  exdets
 from  foreign  countries  for  the  supply
 of  jute  goods,  shoes  and  cement;  and
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 (b)  if  so,  the  names  of  the  items
 for  which  orders  have  been  secured
 and  the  foreign  exchange  that  js  go- ing  to  be  earned  through  these  deals?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L  N.  MISHRA):
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Li-
 brary  See  No.  LT-442/72).

 Loans  Advanced  by  Nationalised
 Banks  to  Farmers  in  Mysore

 “577,  SHRI  PAMPAN  GOWDA:
 ‘Will  the  Munister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  loans  ad-
 vanced  so  far  by  the  nationalised
 banks  to  the  big  and  small  farmers
 in  the  State  of  Mysore;  and

 (b)  the  percentage  of  the  loans
 ‘which  has  been  recovered  and  the
 percentage  of  the  loan  expected  to
 be  declared  as  bad  debt?

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  amount  outstanding  70  res-
 pect  of  direct  agricultural  advances
 provided  by  the  nationalised  banks
 in  Mysore  State  as  at  the  end  of  June
 972  was  Rs.  6.69  crores.  The  break-
 up  of  thig  figure  between  small  and
 tig  farmers  is  not  available,  as  the
 banks  did  not  maintain  statistics  in
 the  manner  asked,

 (b)  Information  on  the  percentage
 of  loans  recovered  in  Mysore  is  being
 collected  and  will  be  laid  on  the

 Table  of  the  House.

 Debts  are  regarded  as  bad  only
 after  all  avenues  of  effecting  recover-
 jes,  including  legal  remedy,  are  ex-
 hausted,  It  would,  therefore,  be  pre-
 ‘mature  to  make  any  precise  estimate
 of  bad  debts  at  this  stage.
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 Announcement  of  fresh  market
 borrowings

 *578.  SHRI  C,  T.  DHANDAPANT:
 SHRI  GIRIDHAR  GOMAN-

 GO;

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government,  after  the
 price  rise  debate  in  Lok  Sabha  in  the
 current  Session,  announced  fresh
 market  borrowings  to  the  tune  of
 Rs,  00  crores;

 (b)  if  so,  whether  upto  28th  Nov-
 ember,  1972,  the  Centre's  market
 borrowings  have  already  yielded  an
 extra  Rs.  08  crores  over  and  above
 the  net  borrowing  estimate  of  Rs.  2I5
 crores;  and

 (c)  if  so,  latest  position  and  how
 far  this  has  helped  in  checking  the
 price  rise?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Yes,  sir.

 (c)  The  Central  Government's  net
 receipts  from  the  market  loans  float-
 ed  so  far  during  the  ‘1972-73  fiscal
 year  amount  to  Rs.  433.9  crores,

 Financing  of  the  Government’s  ex-
 penditure  by  rasing  resources
 through  market  loans  enables  the
 Government  to  mop  up  the  surplus
 liquidity  m  the  banking  system  and
 thereby  helps  in  easing  the  pressure
 on  prices.  However  the  behaviour  of
 prices  is  influenced  by  the  interaction
 of  a  large  number  of  factors  and  ss
 such  it  is  not  possible  to  quantify  the
 impact  of  any  single  measure.

 Elimination  of  Escalation  Clause  from
 contracts  entered  into  by  Govern-

 ment  or  pablic  sector  undertakings

 *579,  SHRI  8  V,  VIKHE  PATIL:
 Will  the  Minister  of  FINANCE  he
 pleased  to  state:
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 (a)  whether  certain  suggestions
 ‘were  recetved  by  Govérnment  for  eli-
 mination  of  the  escalation  clause  from
 contracts  entered  into  by  Govern-
 ment  or  public  sector  undertakings
 with  private  contractors  for  comple-
 tion  of  various  project  works;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R,  GANESH):  (a)  No
 suggestion  has  been  received  for  the
 elimination  of  the  escalation  clause
 as  such  from  contracts  entered  into
 by  Government  or  public  sector
 ‘undertakings  with  private  contrac
 tors  for  completion  of  various  pro-
 ject  works.

 (b)  Does  not  arise.

 Bonus  to  Rubber  Boarg  employees

 *580.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister
 of  FOREIGN  TRADE  be  pleased  to
 state:

 (a)  whether  a  scheme  to  grant
 bonus  to  the  employees  of  Rubber
 Board  is  under  the  active  considera-
 tion  of  Government;  and

 (b)  if  so,  the  time  by  which  the
 final  decision  in  this  regard  will  be
 taken?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):
 (a)  and  (b).  The  question  of  pay-
 ment  of  bonus  to  the  employees  of
 the  Rubber  Board  is  under  active
 consideration.

 Committee  to  advise  purchase  of
 cotton  ip  (प्पा

 SHRI  K.  S.  CHAVDA: 408,  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state,  whether  the  repre-
 aentytive  of  Cotton  Corporation  of
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 India  was  the  member  of  the  Com-
 mittee  appointed  by  Government  of
 Gujarat  to  advise  regarding  the  pur-
 chase  of  cotton  in  Gujarat?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  Government
 are  not  aware  of  any  such’  Commit-
 tee  having  been  appointed  by  the
 Government  of  Gujarat.  The  Cotton
 Corporation  of  India  set  up  a  Regio~
 nal  Purchase  Advisory  Committee  for
 Gujarat  with  the  Corporation’s  Re-
 gional  Manager  as  Convener,

 ted  मेकेग्जोज  'लिसिडेश,  गाई  |

 5404  भी  हू  कम  शब्द  कछवाय  :

 क्या  कम्पनी  कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मेकेंजी  लिमिटेड,  59  भश्रपोलो

 स्ट्रीट,  बम्बई  ने  झपना  भ्रान्ति  तीन-पत्र  किस

 ब  तक  प्रस्तुत  किया  है  ;

 (ख)  क्‍या  इस  कम्पनी  ने  कलकत्ता

 में  माल  सप्लाई  करने  वालों  के  लाखों  रुपये

 देते  हैं  ;  शौर

 (ग)  यदि  हां,  तो  सरकार  यह  सुनिश्चित
 करने  के  लिये.  क्या  कार्यवाही  करना  चाहती

 है  कि  यह  कम्पनी  माल  सप्लाई  करने  वालो

 का  भुगतान  कर  दे  ?

 कम्पन ों  कार्य  मंत्री  (ो  रबुताथरेहडी)

 (क)  सूचना  सम् रहित  की  जा  रही  है

 और  वह  सदन  के  पाल  पर  प्रस्तुत  कर  दी

 जाएगी।

 (थ)  ौर  (गे)  मांग ला  केंम्पगी  धि

 1: , अ  के  अम्बक  नहीं  आंचा' है।.
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 Fresh  Investment  in  Coal  Industry

 5405.  SHRI  DARBARA  SINGH:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (9)  how  much  fresh  investment  has
 actually  come  to  coal  industry  in  the
 form  of  share  capital,  preference  and
 equity  and  long  term  loans  for  over
 l0  years  during  the  last  three  years;
 and

 (b)  the  names  of  the  Companies and  how  much  money  each  raised
 on  above  accounts?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  and  (b).  Information  is  being
 collected  and,  will  be  laid  on  the
 Table  of  the  House.

 मेहता  टिंग  प्रेस  और  दैनिक  'अ॑र्वच्तिकाँ
 द्वारा  72>  बेकार  इंडिया  की  उज्जैन  शाला
 को  ऋण  के  लिये  आवेदन  पत्र  का  विया  जाना

 5406.  प्री  इंकम दर्द  कछवाय  :

 शी  परदादी यक  पिह  कार्य

 क्या  वित  मंत्री  यह  बतों  की  कृपा  करेंगे

 किः

 (क)  क्या  मेहता  प्रिंटिंग  प्रेस  तथा  दैनिक

 अवंतिका'  ने  स्टेट  बैंक  श्राफ  इंडिया  की

 उज्जैन  शाखा  को  ऋण  तथा  अपनी  लिमिट

 निर्धारित  करने  की  लिये  कोई  भ्रावेदन  पत्र

 दमा  है  जिसकी  दृष्टि  में  कुछ  बिल  भी  साथ

 लगाये  गये  हैं;

 (ख)  यदि  हां,  तो  क्‍या  बैंक  प्रशासन  को

 बिलों  की  सत्यता  के  बारे  में  कोई  शिकायत-

 मिली  है;  और

 (गे)  यदि  हां,  तो  मसाले  के  तथ्य  क्या

 है!
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 बित  मंत्री  (श्री  यशवंतराव  अपहरण  )

 (क)  से  (ग)  :  तथ्यों  का  पता  लगाया
 जा  रहा  है।

 जीवित  जाने  बाल  कुछ  किस्त  नी  नागरिकों
 फो  दिल्‍लो  के  एक  होटल  में  ठहरने  को  सुविधा

 देना  ।

 5407.  शी  हुकम  चन्द  कछवाय  :  क्या

 पर्यटन  और  नागर  विभानन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  ३

 (क)  कया  अगस्त,  972  के  भ्रान्ति'

 सप्ताह  में  जापान  जा  रहे  कुछ  पाकिस्तानी

 नागरिकों  को  दिल्‍ली  के  किसी  होटल  में

 ठहरने  की  सुविधा  दी  गई  थी  और  उन्हें

 हवाई  भ्रड्ढे  पर  ही  नहीं  रखा  गया  था  ;

 (ख)  कया  जिन  यात्रियों  को  होटल  में

 ठहरने  की  सुविधा  दी  [गई  थी  उनके  पास

 भारत  के  लिये  कोई  बंध  पार-पत्र  नहीं  थे;

 शौर

 (ग)  यदि  हां,  तो  उन्हें  होटल  में  ठहरने
 की  सुविधाएं  क्यों  दी  गई  हैं?

 पादन  शौर  नागर  विमानन  मंत्री  :  डान

 करा  सिर)

 (क)  कौर  (ख)  :  जी,  हां।

 (ग)  विमान  में  सवार  सब  यात्रियों  को;

 जाहे  उनके.  पास  भारत  के  लिए  पृ  ठांकित

 (एन डोस ंड)  यात्रा  पत्र  थे  झयवा  नहीं,  हवाई

 भ्  के  बाहर  बहसने  की  भूमि  दी  अबी

 क्यों  कि  अभी  पालन  में  कोई  होटल  सुविधायें
 नहीं  हैं।
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 हीरा  लिप्त  लिमिटेड,  क्लेग  में  झाग  लग

 जाने  की  जांच

 5408.  भरी  हरम  छह  कछु वाद

 जया  विदेश  यापार  मंत्री  वी  रा मिस  लिमिटेड

 उज्जैन  को  हुई  हानि  के  बारे  में  22  भ्रमित,

 i972  के  झ्र तारांकित  प्रशन  संख्या  303

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  मिल  के  कताई  विभाग  के  कामिक

 और  फेंक  खातों  में  लगी  आग  के  परिणाम-

 स्वरूप  हुई  क्षति  की  जाच  के  सम्बन्ध  में  इस

 बीच  सरकार  को  कोई  प्रतिवेदन  मिला  है  ;

 कौर

 ख)  यदि  हा,  तो  उसका  सारांश

 क्‍या  है?

 विवश  व्यापार  मंत्रालय  में  श्री  ०  सी०

 जाज

 (क)  जी  नही  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 Increase/decrease  in  exports  of  vari-
 ous  commodities

 5409.  SHRI  SOMCHAND  SOLANKI:
 Will  \the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  the  increase/decrease  in  exports
 of  cotton  textile,  tea,  handicrafts,
 ready-made  clothes  and  shoes  in  the
 year  1970-71  and  1971-72;  and

 (b)  the  steps  Government  propose
 to  take  to  increase  the  exports  of
 these  commodities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE).  (a)  and  (b).

 A  statement  is  laid  on  the  Table  of
 the  House.
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 Statement

 (a)  Increase  or  Decrease  in  Exports

 Items

 Corto.  Tex‘iles  (m  ll-made)
 ~=Co'ton  piecegoods,
 yarn  &  thread
 Cotton  apparel

 Tea
 Handicrafts
 Clothing  (excel.  cotton
 apparel)
 Shoss
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 fication,

 (b)  The  main  export  promotion
 measures  in  operation  in  regard  to
 specified  commodities  are  as  follows:

 Cotton  Textiles  (including  cotton
 apparel).  In  order  to  improve  quality-
 production,  efforts  are  being  made  to
 meet  the  requirements  of  exporting
 mills  for  imported  sophisticated  :tems
 of  textile  machinery,  subject  to  availa-
 bility  of  foreign  exchange.  The  sche-
 me  for  export  production  of  garments
 under  custom  bond  on  the  basis  of
 imported  cloth  has  been  liberalised  so
 that  exports  of  garments  is  maximis-
 ed.  Concentrated  efforts  are  also  be-
 ing  made  to  secure  bulk  orders  for
 cotton  fabrics  and  yarn.  It  is  also
 proposed  to  continue  our  efforts  both
 through  the  various  nternational
 forums  and  bilateral  negotiations  to
 pursuade  the  industrial  countries  to
 liberalise  their  imports.  The  exports
 of  cotton  textiles  have  been  picking
 up  well  during  1972-73,

 Tea:  Abolition  of  export  duty  on
 tea  from  1-3-1970,  with  simultaneous
 rebate  of  excise  duty  on  exports  bas-
 ed  on  F.A.S.  prices;  participation  in
 Internationa]  efforts  to  stabilise  prices
 of  tea;  promotion  of  special  packs  of
 Indian  tea  in  selected  markets  abroad
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 ‘with  the  cooperation  of  the  local
 blenders/packers,

 Footwear:  The  major  svep  which
 Government  has  taken  recently  is  to
 canalise  the  export  of  all  types  of
 footwear  through  the  State  Trading
 Corporation.  Other  measures  taken
 for  promotion  of  export  of  leather
 shoes  are  sending  of  sales-cum-study
 teams  abroad,  participation  in  specia-
 lised  trade  fair  abroad  and  grant  of
 air  freight  subsidy.

 Handicrafts:  Facilities  for  raw
 materials  and  popularisation  of
 Indian  Handicrafts  including  gems
 and  jewellery  in  overseas  ‘markets.

 Marine  Products  Exports  Develop-
 ment  Authority

 5410,  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  when  the  Marine  Products
 Export  Development  Authority  was
 established  and  who  are  the  mem-
 bers  of  the  Authority;

 (b)  the  functions  of  the  Authority;
 and

 (c)  how  many  non-official  members
 are  included  in  the  Authority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  The
 Marine  Products  Export  Development
 Authority  was  established  with  effect
 from  the  l6th  August,  1972.  The
 names  of  the  members  of  the  Autho-
 rity  is  given  in  Statement  I  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-443/72].

 (b)  The  functions  of  the  Authority
 are  given  in  Statement  II  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-4343/72).
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 (c)  There  are  twelve  non-official
 members  in  the  Authority.

 Industries  to  be  set  up  in  Santa
 Cruz  Free  Trade  Zone

 54I,  DR.  H.  P.  SHARMA;  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  any  free  trade  zone  is
 Proposed  to  be  set  up  around  Santa
 Cruz  airport  at  Bombay;

 (b)  if  so,  the  broad  outlines  of  the
 scheme;  and

 (c)  the  nature  of  the  industries  to
 be  set  up  in  this  Zone?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Govern-
 ment  have  decided  to  set  up  an  Ex-
 port  Processing  Zone  near  Santa  Cruz
 airport  at  Bombay.

 (b)  8  statement  is  laid  on  the
 Table  of  the  House.

 (c)  Manufacture  of  electronic
 equipment.

 Statement

 The  boarg  outlines  of  the  scheme
 will  be:—

 (i)  The  Zone  will  be  established  in
 an  area  of  00  acres,  7  Kms.  from  the
 Internationa]  airport  at  Santa  Cruz,
 Bombay.  The  Jand  has  already  been
 earmarked.

 (ii)  The  project  is  entirely  export-
 oriented.  The  units  admitted  into  the
 Zone  will  be  obliged  to  export  00  per
 cent  of  their  production,  i.e.  entry  of
 these  products  into  the  rest  of  India
 will  be  prohibited,  It  is  further  in-
 tended  to  ensure  that  the  net  value
 added  on  an  average  on  the  entire
 operations  in  the  Zone  will  be  about
 50  per  cent  of  the  fob.  value
 of  exports,  fe,  the  inputs  ~  of
 foreign  exchange  for  the  import  of
 raw  materials  or  components  used  in
 the  manufacture  of  the  exported  pro-
 ducts  will  not  exceed  half  the  value
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 of  export.  The  ‘minimum  net  value
 added  in  individual  cases  will,  in  any
 event,  not  be  below  20  per  cent,  and,
 if  possible,  it  should  not  be  less  than
 30  per  cent.

 (iii)  The  units  in  the  Zone  are  pro-
 posed  to  be  given  certain  facilities
 and  concessions,  such  as  in  the  matter
 of  import  of  raw  materials,  compo-
 nents,  capital  equipment,  etc.

 (iv)  The  Zone  wil)  help  to  raise
 the  export  of  electronic  equipment
 and  components  from  India  substan-
 tially.

 Shortage  of  Jute

 §42,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Munister  of
 FOREIGN  TRADE  be  pleased  to  state:

 (a)  whether  against  the  require-
 ment  of  7.4  million  bales  of  jute  the
 present  availability  is  not  more  than
 5.5  million  bales;

 (b)  if  so,  what  steps  Government
 have  taken  to  meet  the  shortage  of
 4.9  million  bales  of  jute;  and

 (c)  whether  firm  coramitments  for
 import  of  this  quantity  have  been
 made  and  if  so,  the  steps  Government
 propose  to  take  to  accelerate  the  im-
 port  to  keep  the  industry  running  to
 be  able  to  meet  its  export  commit-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (c).
 The  total  requirements  of  jute  and
 mesta  for  1972-73  are  estimated  at
 7.35  million  bales.  The  total  availa-
 bility  is  of  the  same  order  (includ-
 ing  carry-forward  im  the  beginning
 of  the  season  and  the  crop  for  the
 season).  The  mills  will  require  sorhe
 stocks  to  be  carried  forward  into  the
 next  season  for  consumption  until  the
 new  crop  comes  into  the  market.
 Towards  this  end,  adequate  imports
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 have  been  planned.  In  addition  to
 small  quantities  already  imparted,  2
 lakh  hales  have  been  contracted  for
 imporis  during  the  3  months  ending
 February,  1973.  The  industry  will
 thus  be  able  to  maintain  uninterrup-
 ted  production  ang  meét  export  de-
 mand  for  jute  goods.

 Loss  of  Tea  Market  *

 5413,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state:

 (a)  whether  India  igs  losing  her
 traditional  market  for  tea  in  U.K.,
 U.S.A.  and  European  countries  to
 Africa  gradually;

 (b)  whether  Government  have
 made  any  assessment  of  the  gradual
 loss  to  which  the  country  is  being
 subjected  over  the  last  three  years;
 and

 (c)  whether  excise  duty  on  tea,
 particularly  on  the  Upper  Assam  tea
 is  disproportionately  high  and  this
 makes  Indian  tea  uncompetitive  and
 if  so,  whether  Government  are  consi-
 dering  any  proposal  to  give  substan-
 tial  relief  to  the  tea  industry  to
 enable  it  to  regain  the  ground  and
 if  so,  the  gist  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a  )and  (b).
 Although  Indian  tea  is  facing  graw-
 ing  competition  from  African  coun-
 tries,  exports  of  tea  from  India  have
 not  declined  «ince  969  as  will  be
 seen  from  the  tollowing  figures  inas-
 much  as  the  fall  in  exports  to  cer-
 tain  countries  have  been  made  up  by
 increased  exports  to  others:—

 (Qty.  in  mn.  ign.)
 969  68.7

 4970  209.02

 497  206.07
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 (e)  In  order  to  make  Indian  tea
 competitive  in  the  world  market  as
 also  to  provide  some  built-in  incen-
 tive  for  production  of  larger  quantity
 of  better  quality  tea  for  export,  Gov-
 ernment  abol  shed  the  export  duty  on
 tea  from  Ist  March,  970  ard  enhanc-
 ed  the  rates  of  zonal  excise  duty  A
 rebate  of  excise  duty  at  the  point  of
 exports  varying  with  price  was  an-
 nounced  with  effect  from  I5th  April
 70  to  boost  tea  exports  The  ques-
 tion  of  giving  fiscal  relief  m  excise
 duty  on  tea  is  under  constant  review

 Abohtion  of  export  dutv  in  jute  goods
 to  compete  with  other  Foreign

 countries

 54l4  SHRI  BISHWANATH  JHUN-
 JHUNWALA  W)ill  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state

 (a)  whether  Bangladesh  Jute  In-
 dustry  38  selling  its  products  8  to  0
 per  cent  cheaper  than  India  :esult-
 ing  in  a  big  loss  of  world  market  for
 the  Indian  exporters

 (b)  whether  in  view  of  this  Gov-
 ernment  have  considered  the  desir-
 abihty  abolishing  export  duty  on  jute
 goods  or  giving  any  similar  incent-
 ives  to  enable  the  industry  to  com-
 pete  with  the  cther  countries  in  the
 world  market  and

 (c)  whether  Government  have  ask-
 ed  the  State  Trading  Corporation  to
 compete  with  other  exporting  coun-
 tries  m  the  world  market  specially  in
 sacking  whose  export  we  have  lost
 to  the  tune  of  70-80  per  cent  and  to
 umprove  our  export  earnings  on  this
 account?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE)  (a)  Yes,
 Si

 (b)  This  is  under  constant  review
 As  a  reguit  of  last  review,  the  export
 duty  on  jute  primary  carpet  backing
 cloth  weighing  9  oz.  and  above  per
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 8q_yrd  hag  been  reduced  from  Ist
 November,  972

 (c)  Yes,  Sur

 Codification  of  Service  Conditions  of
 Officers  in  Bank  of  India

 545  SHRI  CHANDRA  SHEKHAR
 SINGH  Will  the  Muniste:  of  FIN-
 ANCE  be  pleased  to  state

 (a)  whcther  service  condytions  of
 officers  in  the  Bank  of  India  have
 been  codified,

 (b)  7  not  whether  an  officers  de-
 putation  from  this  Bank  met  the
 Custodian  in  this  regard  and  the
 latter  prom  sed  to  codify  the  serve
 conditions  in  consultation  with  the
 officers  association,  and

 (c)  ४४  80  by  when  the  service
 conditions  are  likely  to  be  codified?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  to  (c)  According  to  the  Bank  of
 India  a  Committee  of  senior  officers
 has  been  constituted  by  the  bank  to
 examine  and  process  the  draft  code
 of  the  service  conditions  of  officers
 and  that  efforts  are  bemg  made  to
 finalise  .t  as  soon  as  possible,  after
 discussion  with  the  Officers’  Associa-
 tion

 New  draft  order  for  Price  of  Coconut
 Husk

 54l6  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  Government  received
 any  new  draft  of  order  to  control  the
 price  of  coconut  husk  from  the  Gov-
 ernment  of  Kerala  for  approval,  and

 (0)  ४  so,  the  salient  features  there-
 of  and  the  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADS
 (SHRI  A,  C.  GEORGE):  (a)  No,  Su

 (b)  Does  not  arise.
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 Development  of  Ponmudi  in  District
 Trivandrum  (Kerala)  as  a  Tourist

 Centre

 ‘5417,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state;

 (a)  whether  the  study  team  of  the
 Indian  Institute  of  Foreign  Trade
 has  recommended  that  Ponmudi  in
 District  Trivandrum  (Kerala)  should
 be  developed  ag  a  tourist  centre;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  what  are  the  other  recommend-
 ations  of  the  study  team  and  the  ac-
 tion  proposed  to  be  taken  in  this  re-
 gard?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  Department  of
 Tourism  is  not  aware  of  any  recom-
 mendation  of  the  Indian  Institute  of
 Foreign  Trade  for  the  development  of
 Ponmudi  as  a  tourist  centre.

 (b)  and  (c).  Do  not  arise.
 .

 Transfer  of  Shares  by  Companies
 ‘5418,  SHRI  DARBARA  SINGH:

 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  has  been  any
 change  in  the  shareholdings  in  the
 Coal  Mining  Companies  registered  in
 West  Bengal  and  listed  in  Calcutta
 Stock  Exchange  in  1971-72;

 (b)  if  so,  whether  there  were  a
 large  number  of  share  transfer  from
 Andru  Yule  or  Shaw  Wallace  to  an
 Indian  group;  and

 (c)  the  name  of  the  group  and  the
 number  of  shares  transferred?

 THE  MINISTER  OF  COMPANY
 AYFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  he
 laid  on  the  table  of  the  House.
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 Shareholder  of  M/s.  Bolani  Ores  Lid,
 Keonjhar  (Orissa)  ang  M/s.  Sethia
 Mining  ang  Manufactusing  Corpora-

 5419,  SHRI  SADHU  RAM:  Will  the
 Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  4i94  on  lst  September,
 972  and  state:

 (a)  whether  the  information  asked
 for  has  since  been  collected;

 (b)  if  80,  a  gist  thereof;
 (c)  whether  any  loan  has  since

 been  disbursed;  and
 (d)  if  so,  the  amount  thereof  and

 the  reason  for  the  balance  undis-
 ‘bursed?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  requisite  informa-
 tion  is  being  laid  on  the  Table  of  the
 House  today  separately  by  the  De-
 partment  of  Parliamentary  Affairs.

 (c)  and  (da).  During  the  last  three
 years  the  Industrial  Development
 Bank  of  India  sanctioned  a  term  loan
 of  Rs.  200  lakhs  to  M/s  Bolani  Ores
 Limited  which  was  subject  to  reduc-
 tion  by  such  amount  of  loan,  as  may
 be  sanctioned  by  other  financial  insti-
 tutions.  As  a  result,  the  Industrial
 Development  Bank  of  India’s  share
 was  reduced  to  Rs.  50  lakhs,  loan
 documents  of  which  have  yet  to  be
 finalised.  ‘However,  disbursement  of
 Rs  42  lakhs  has  already  been  arrang-
 ed  pending  finalisation’  of  the  loan
 documents.

 M/s.  Sethia  Mining  and  Manufac-
 turmg  Corporation  Limited  which
 operates  two  coal  mines  has  request-
 ed  the  Industrial  Development  Bank
 of  India  for  financial  assistance  vf
 Rs.  90  lakhs  in  the  form  of  privately
 placed  debentures.  The  application
 is  under  consideration  of  the  Deve-
 lopment  Bank  which  is  awaiting  fur-
 ther  material/information  from  the
 company  as  the  data  furnished  by  it
 so  far  was  stil,  inadequate  to  process
 the  application.
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 U.S:  Aid  for  Industrial  and  Agricul-
 tural  Development  Works  in  India

 $420,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE
 pleased  to  state:

 (a)  the  total  amount  of  U.S.  Aid
 to  India  for  Industrial  and  Agricul-

 .tural  Development  works  in  the  year
 1970-71;  and
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 (b)  the  total  loan  for  industrial
 development  from  U.S.A.  in  the  year 970-7l  and  the  rate  of  interest  on.
 the  loan?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  ang  (b).  A  statement  is  laid  on:
 the  Table  of  the  House.

 STATEMENT

 Amount
 of  aid

 (Rs.  crores)

 Rate  of
 interest

 Remarks

 AID
 (i)  Family  Planning

 Grant  dt.  30-6-
 970

 I§°00

 (ii)  India  ;  Production
 loan  ;  7977  dt./
 ‘13-3-1971

 II6°25

 EXIM

 (i)  Sixth  Line  of  Cre-
 dit  dt.  (22-4-1970

 TY+25

 (ii)  Shree  Synthetics  1:46
 dt,  I2-9-3970

 Technical  assistance
 (Grants)

 2  %  per  auuum
 in  the  first  ro
 years  and  3%
 per  auuum  in

 the  remaining  30
 years.

 The  purpose  of  the  grant  is  to.
 oe  =

 to  expand  the
 family  planning  programme
 Rs.  I§  crores.  The  foreign
 exchange  equivalent  however  was
 available  for  import  from  USA
 of  commodities  ard  commedity

 related  services  required  by  Indian
 industry  and  agriculture.

 This  is  anon-project  loan  utilised
 mainly  for  the  importation  of  a-

 variety
 of  maintenarce  items

 like  fertilizers,  industrial  raw
 materials,  non-ferrous  metals,  P,
 O.L.,  Steel,  newsprint,  tallow

 spares  and  components,  etc.,

 6%  perannum  For  import  of  cap‘te)  equipmrert,.
 initia]  spares  ard  related  services
 required  for  development  pro-
 grammes  in  both  public  and
 private  sectors.

 6%  per  annum  For  purchase  of  equipment  and
 related  serviccs  for  the  constru--
 ction  in  Ujjain  of  a  plant  for  the
 manufacture  of  nylon  filament
 yarn,

 These  grants  were  for  technicab assistance  to  agricultural  univer--
 sities  and  for  agricultural  deve-.
 lopment,
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 Names  of  Private  Companies  and
 individuals  who  have  their  own

 Aircraft

 5421,  KUMARI  KAMLA  KUMARI:
 “Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  names  of  private  companies
 and  individuals  in  the  country  who
 have  their  own  aircraft;  and

 (b)  whether  these  aircraft  are  used
 for  travelling  abroad?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  A  statement  giving  the
 requisite  information  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-444/72].

 (b)  In  terms  of  Rule  5-A  of  the
 Aircraft  Rules,  1987,  no  aircraft  re-
 gistered  in  India  can  leave  India  with-
 out  prior  permission  of  the  Director
 General  of  Civil  Aviation.  No  such
 permission  has  been  given  in  the  re-
 cent  past.

 Employees  of  Big  Industrial  Groups
 drawing  a  salary  of  Rs.  3000  and  above

 5422,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  COMPANY  AF-
 FAIRS  be  pleased  to  state  the  names
 and  office  addresses  of  the  employees
 working  in  Tatas,  Birlas,  Sahu  Jains,
 Mafatial  and  Goenka  Groups  of  In-
 dustries  who  draw  salary  of  more

 “than  Rs.  3000  per  month?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  The  Department  has  no
 information  about  these  details  88
 such  particulars  of  employees  are  not
 at  present  required  to  be  shown  in
 the  returns  to  be  filed  under  the  Com-

 "panies  Act  1956,
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 Propesal  te  put  Dalten  Guaj  (Bihar)
 map

 5423,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  propose to  put  Dalton  Gunj  (Bihar)  on  air
 map  by  introducing  atleast  one  air
 service  a  week;  and

 (b)  if  so,  when?
 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (DR,
 KARAN  SINGH):  (a)  No  such  pro-
 posal  is  under  consideration,

 (b)  Does  not  arise.

 Plan  to  increase  the  inflow  of  foreign
 tourists  during  the  next  five  years
 5424.  SHRI  MARTAND  SINGH

 of  Rewa:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state  whether  Govern-
 ment  have  formulated  any  State-wise
 plan  to  increase  the  inflow  of  foreign
 tourists  in  the  country  during  the
 next  five  years  and  if  so,  broad  out-
 lines  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  The  Fifth  Plan  sche-
 mes  are  under  formulation.

 Checks  deviseg  to  ensure  that  powers
 delegated  to  Air  India’s  Managers
 based  in  foreign  countries  are  not

 being  snisused
 5425.  SHRI  K.  SURYANARAYANA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have  laid
 down  any  guide  lines  for  incurring
 expenditure  in  foreign  exchange  on
 heads  other  than  maintenance  of
 Establishment,  transport  and  provision
 of  servicing  and  fuelling  to  the  Air
 India’s  planes  in  foreign  countries:
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 (b)  if  so,  the  powers  delegated  to
 Air  India’s  Managers  based  in  foreign
 countries  to  incur  such  an  expenditure
 in  foreign  exchange  on  Entertain-
 ments  and  other  Contingencies  and
 ‘what  check  is  being  exercised  over
 its  propriety;

 (c)  the  power  delegated  to  the
 Managers  of  the  Air-Indig  posted
 abroad  to  issue  complimentary  passes
 for  cross  colintr,  travels  or  for  inter-
 national  travels  to  foreigners  and
 others;  and

 (a)  what  checks  have  heen  devised
 by  Government  to  ensure  that  these
 Powers  are  not  being  misused?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  and  (b).  Each
 item  of  capital  expenditure,  whether
 in  foreign  exchange  or  not,  exceeding
 Rs  40  lakhs  requires  approval  of  the
 Central  Government.  Lease  of  im-
 movable  property  for  a  period  exceed-
 ing  30  years  or  disposal  of  any  pro-
 perty  having  an  original  or  book
 value  exceeding  Rs.  0  lakhs  also  re-
 quires  approval  of  the  Central  Gov-
 ernment.  All  expenditure  incurred
 by  officers  of  the  Corporation  whe-
 ther  in  India  or  abroad  is  subject  to
 budgetary  control  and  audit  by  the
 Comptroller  and  Auditor  General.
 The  Corporation  is  required  to  furnish
 periodic  reports  of  earnings  as  well
 as  expenditure  in  foreign  exchange  to
 the  Reserve  Bank.

 (c)  Issuance  of  comolimentary  trans-
 portation  by  Air-India  is  regulated
 by  IATA  Resolution  200,  200g  and
 200b.

 (a)  The  Board  of  Air-India  has
 passed  a  resolution  delegating  powers
 te  various  functionaries  and  it  is  the
 ‘duty  of  the  management  to  keep  an
 eye  on  their  exercise,  Managers  are
 sxequired  to  submit  to  Headquarters
 monthly  statements  of  passes  issued.
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 Seizure  of  third  party  goods  by  the
 Collectorate  of  Central  Excise,  Madurai

 5426.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  FINANCE  be
 p-eased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  89  on  the
 i7th  November,  972  and  state:

 (a)  whether  the  requisite  informa-
 tion  has  since  been  collected  and
 would  be  laid  on  the  Table,  if  not,
 the  reasons  therefor;

 (b)  how  much  more  time  would  it
 take  to  collect  it;  and

 (c)  the  latest  action  taken  to  re-
 lease  the  seized  goods  and  also  to  re-
 cover  the  Excise  Duty  already  de-
 posited  with  the  manufacturers  by
 the  parties  concerned  and  refund  the
 same  to  the  latter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  to  (c).  In  im-
 plementation  of  the  assurance  given
 on  the  17th  November,  1972,  in  reply
 to  Unstarred  Question  No.  812,  the
 requisite  information  pertaining  to  84
 cases  of  scizure  was  forwarded  to  the
 Department  of  Parliamentary  Affairs
 on  the  l9th  December,  972  for  being
 laid  on  the  Table  of  the  House.

 Credit  facilities  to  non-ceking  coal
 sector

 5427,  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  he  has  received  any
 recommendation  from  the  Minister  of
 Steel  and  Mines  about  the  giving  of
 Credit  facilities  to  the  non-coking
 coal  sector  in  97]  and  1972;  and

 (b)  if  so,  how  many  times  and  the
 exact  nature  of  recommendation  each
 time  and  action  taken  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  No  Sir.

 (b)  Does  not  arise.
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 Accumulation  of  Iron  Ore  at  Ports

 5428.  SHRI  8.  C.  BESRA:
 SHRI  RAM  PRAKASH:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  due  to  faulty  planning
 iron  ore  has  stockpiled  at  ports  out
 of  proportion;  and

 (b)  if  so,  the  remedial  measures
 proposed  to  be  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Increase  in  liquor  revenue  in  Union
 Territories

 5429.  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state  the
 increase  in  the  liquor  revenues  dur-
 ing  the  last  3  years,  year-wise,  in  res-
 pect  of  Union  Territories?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K
 R  GANESH):  The  requisite  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Direct  imports  of  :aw-materials

 5430  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  FOR-
 EIGN  TRADE  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  allow  direct  imports  of  essen-
 tial  raw  materials  which  are  at  pre-
 sent  canalised  through  the  Public
 Sector  agencies;

 (b)  whether  there  have  been  com-
 plaints  that  the  public  sector  agencies
 like  S.7.C.,  LRM.AC.  and  IDPL
 continued  to  harass  the  exporters;
 and
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 (९)  if  so,  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,
 Sir.  There  is  already  the  practice  of
 issuing  letters  of  authority  to  actual
 userg  against  licences  issued  to  cana-
 lising  agencies,  to  enable  them  to  im-
 port  their  essential  raw-materials  in
 cases  where  the  canalising  agencies
 are  not  in  a  position  to  meet  imme-
 diate  requirements.

 (b)  and  (c).  No,  Sir.  There  are,
 however,  at  times  complaints  of  delay
 in  the  supply  of  goods  against  release
 orders  which  are  looked  into  prom-
 ptly.

 “Indo-UK  agreement  for  Industrial
 Development”

 5431,  SHRI  GIRIDHAR
 GOMANGO:

 SHRI  RAMSHEKHAR
 PRASAD  SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  two  agreements  bet-
 ween  India  and  U.K.  were  signed  in
 November,  1972;

 (b)  if  so,  whether  these  two  agree-
 ments  will  benefit  the  industry  in
 India;  and

 (c)  the  names  of  the  projects  to  be
 developed  under  these  agreements?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  The  following  two  loan
 agreements  were  signed  between  the
 Government  of  United  Kingdom  on
 November  9,  ‘1972;

 (i)  UK|India  maintenance  Loan
 Agreement  972  for  £25
 million  (Rs,  47.42  crores)  and

 (ii)  UKlIndia  Mixed  Project
 Loan  Agreement  1972,  for
 £6  million  (Rs.  30.35  crores).
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 The  Maintenance  Loan  is  to  be
 used  for  financing  imports  of  com-
 ponents,  spares,  raw.materials  anc
 related  services.  The  Mixed  Project Loan  38  meant  for  financing  the
 foreign  exchange  requirements  of
 large-value  projects  The  foliowing
 such  projects  are  being  financed  under
 this  lean:

 (a)  Fertilizer  Project  of  M's  Indian
 Farmers’  Fertilizer  Cooperative  at
 Kandla  and  Lalol  m  Gujarat

 (b)  Fertilizer  project  of  Mis
 Southern  Petrochemical  Industries
 Corporation  at  Tuticorm  in  Tamil
 Nadu

 (c)  Fertilzer  project  of  M's
 Mangalore  Chemicals  and  Fertihzers
 in  Mysore  State

 (d)  Two  bulk  carriers  for  Shipping
 Corporation  of  India

 (e)  One  bulk  carrier  for  Scindia
 Steam  Navigation  Co  Ltd,  Bombay

 (f)  One  Product  Tanker  for  the
 Great  Eastern  Shipping  Co,  Bombay

 (8)  One  20  MW  boiler  for  the
 Damodar  Valley  Corporation  and  two
 such  boilers  for  the  Madhya  Pradesh
 Electricity  Board,  and

 (h)  The  Naphtha  Cracker  Project
 of  Indian  Petrochemicals  Ltd  in
 Gujarat

 Talks  among  India,  UAR  and
 Yugoslavia

 5432  SHRI  PRABHUDAS  PATEL
 HRI  RAMSHEKHAR
 PRASAD  SINGH

 Will  the  Munster  of  FOREIGN
 TRADE  be  pleased  to  state

 (a)  whether  the  tripartite  talks

 atfeng  Inca,  UAR  and  Yugoslavia
 have  once  again  been  revived  ufter  a

 Jong  spell,
 3085  LS—3
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 (b)  whether  the  progress  of  the
 tripartite  talks  so  far  held  was  very
 slow,

 (c)  the  reasons  for  not  having  these talks  earlier  as  also  for  their  slow
 progress,  and

 (d)  the  steps  bemg  taken  to  imple~ ment  the  decisions  of  the  tripartite
 meeting?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  to  (c)
 The  Working  Groups  and  Sub-Groups
 set  up  under  the  Tripartite  Agreement
 have  been  meeting  periodically,  ever
 since  the  Agreemcnt  was  signed,  in
 one  of  the  three  countries  to  review
 the  implementation  of  the  decisions
 fahen  by  the  Tripartite  Moristers
 meetings  The  Ministers  of  the  three
 countries  have  8  far  met  thrice  to
 consider  tne  recommendations  of  the
 Worhing  Groups  The  preotcupati%n
 of  the  Ministers  with  the  meeting  of
 the  group  of  77  of  developing  coun-
 tries  in  October  97  and  the  Third
 UNCTAD  in  Apml-May  4972  and  with
 their  own  internal  problems  has  de-
 layed  the  talks  after  the  Third  meet-
 ing  of  the  Ministers  held  in  Septem-
 ber  970  The  Working  Groups,
 however  have  already  met  in  3972  in
 preparation  for  the  Fourth  Meeting  of
 Ministers  to  be  held  shortly  in  New
 Delhi

 (d)  In  the  field  of  trade  and  tariffs,
 a  list  of  new  items  have  been  finalised
 for  addition  to  the  existing  list  of  pre-
 feiential  items  under  the  Agreement
 In  the  field  of  industries  a  number  ef
 projects  have  been  identifieq  for  tri-
 partite  collaboration  and  this  matter
 is  Leing  pursued  by  the  Ministry  of
 Industrial  Development  In  the  field
 of  shipping  possibihties  of  tnpartite
 cooperation  in  the  maritime  transpor-
 tation  of  cargoes  in  the  sharing  of
 tramp  cargoés  among  the  national
 line  in  the  supply  of  equipments  to
 shipyards  and  other  fields  are  bemg
 looked  into  by  the  Ministry  of  hip~
 ping  and  Transport  Promotional  efforts
 in  the  field  of  toursm  have  been
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 taken  by  the  three  countries  leading
 to  the  increase  in  the  tourist  traffic.
 Visits  to  U.S.A,  and  Switzerland  by
 representatives  of  20  large  Business

 Houses  in  1972
 5433.  KUMARI  KAMLA  KUMARI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  and  names  of  the
 representatives  of  20  large  business
 houses  who  visited  U.S.A,  and  Swit-
 zerland  in  ‘1972;

 (b)  the  purposes  of  their  visit;  and
 (०)  whether  those  were  not  com-

 mercial  trips?
 THE  MINISTER  OF  FINANCE

 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  to  (c).  Foreign  exchange  is  re-
 leased  by  the  Reserve  Bank  of  India
 for  business  visits  abroad  for  further-
 ance  of  trade,  industry  and  commerce
 and  applications  are  considered  on
 the  basis  of  the  essentiality  of  the
 Proposed  visit.  Guidelines  to  be  fol-
 loweq  by  Regional  offices  of  the  Re-
 serve  Bank  of  India  for  scrutiny  of
 applications  have  been  laid  down.
 The  necessary  information  will  be
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 राज्यों  को  सहायता  देने  के  लिये  बागान  संस्थान

 की  सलाहुकार  भूमिती  को  सिफारिशों

 5434.  श्री  महा दो पक  सिह  शाक्य  :

 क्या  बिदेश  व्यापार  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  क्या  बागान  संस्थान  की  सलाहकार

 समिति  ने  केन्द्रीय  सरकार  से  महू  सिफारिश

 की  है  कि  केन्द्र  सरकार  को  राज्य  सरकारों

 को  झ्र ति रिक्त  सहायता  देनी  चाहिए.  जिससे

 ये  कृषि  से  प्राप्त  अपनी  स्तरीय  में  कमी  कर

 सके  ;  और

 (ख)  यदि  हां,  तो  केस  ने  प्रत्येक  राज्य

 को  कितना-कितनी  सहायता  दी  है  शौर  यदि

 नही,  तो  इसके  क्या  कारण  हैं  ?
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 विदेश  व्यापार  are  में  बसंती,  (लो
 qo  सी०  जानें)  :  (कक)  ौर  (क)  :

 जानकारी  एकत्र
 की  जा  रही  हैं  ।

 20  भौगोलिक  गृहों  को  दिये  नये  ऋण  '

 5435.  शी  जगन्नाथ  राय  जोशी  :  क्या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षो  सें भ्र।शरोगिक  वित्त
 निगम  तथा  अन्य  केन्द्रीय  वित्तीय  संस्थानों
 फॉर  रा्ट्र यकृत  बंका  द्वय  देश  में  प्रथम
 20  [ ८ |  थिक  गृहों  को कितना  ऋण  “दिया
 गया  ;  श्रीधर

 (ख)  उनके  द्वारा  दिये  गये  कुल  ऋणों
 का  यह  कितने  प्रतिशत  है  शौर  इस  सम्बन्ध
 में  सरकार  किन  मार्गदर्शी  सिश्धाम्तो  को

 अपनाती  है  ?

 वित्त  मंत्री  (श्री  यह वस्त राब  बदल)

 (क)  और  (ख)  सरकारी  क्षेत्र  की

 प्रतीत  भारतीय  दीर्घावधिक  वित्तीय  संस्थाओं

 प्रयास  भारतीय  औद्योगिक  विकास  बैंक,
 भारतीय  प्रौद्योगिक  वित्त  निगम  प्रौर  भारतीय

 जीवन प्रो मा  निगम  द्वारा  प्रौद्योगिक  ला  इसे  सिर

 नीति  जाच  समिति  को  रिपोर्ट  के  अनुबन्ध
 Il  भें  सूचीबद्ध  प्रथम  20  बड़े  औद्योगिक

 घरानों  से  सम्बन्धित  प्रौद्योगिक  कम्पनियों

 को  पिछले  तीन  वित्तीय  वर्षो  में  मंजूर  किये

 गये  और  भुगताये  गये  न्द्णों  की  रकम  कौर

 इन  संस्थाओं  द्वारा  सभी  ऋणकर्साओों  को

 मजूर  किये  गये  कौर  भुगताये  गये  ऋणों  की

 कुल  रकम  से  उनके  प्रतिशत  का  ब्यौरा  विवरण

 में  दिया गया  है  ब्लो सभा  पटल  पर  रुख  दिया

 गया  है  ।  [प्रश्वालप  में  रक्षा  थ्या ।  देखिये

 संख्या  LT—4245/72)
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 ्य  तक  राष्ट्रीयकृत  बैकों  का  सम्बन्ध

 है  ३  ्ाबपौर  से  विभिन्न  व्यवसायों  की  ऋण
 सोमाया  की  शर्तों  के  अनुसार  केवल  का  ‘  बालन
 a  ी  सच  देते  हैं  प्रो  ब्यावरा  धिक  कम्पनियों
 अपने  इ  निक  कार्य  चलन  के  लिए  समय  समय
 पर  बको  से  उस  सोमा  तक  रकम  निकाल
 सकती  हैं।  ये  स्वीकृत  सीमाए  या  इन  सीमा प्रो

 "में  से  निकालो  गया  रकम  स्थिर  नहीं  होती
 बल्कि  समय  समय  पर  बदलती  रहती  है  |

 डम लि शय  किसी  विशेष  समय  में  किसी  कम्पनी
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 को  री  गयी  ऋण  सम्बन्धी  सुविधा  की  सही
 स्थिति  बताना  कठिन  होता  है  i  निम्न-
 लिखिये  विवरण  से  जून,  1970,  जून  974
 और  जून  972  के  अनन्तिम  शुक्रवार  की
 स्थिति  के  अनुसार  सभी  राष्ट्रीयक्रत  बैंको
 द्वारा  प्रथम  20  बड़े  औद्योगिक  घरानों  से
 सम्बन्धित  सभी  कम्पनियों  को  दिये  कुल  ऋणों
 की  बकाया  रकम  कौर  सभी  ऋणकर्ता
 को  दिये  गये  ऋणो  की  कुल  बकाया  रकम  का
 प्रतिशत  कौर  तुलनात्मक  स्थिति  दिखायी  गयी
 है  1

 (लाख  रुपयो  मे  )

 जून  970  जून,  i97.  जून  97
 के म्रन्तिम  के  बकाया  |  रकमों  का  शेष

 शुक्रवार

 (।)  प्राप्त  20  बड़े  ग्रौद्योगिवः  घराने

 बु)  सर्ब  ऋणगकर्ताओ्आा  पर  बकाया  रस्मों

 की  तलना  में  (+)  का  प्रतिशत
 ee

 25743  45  28473  95  29580.7

 11.4  0.9  0  0

 ये  सरकार  आर  बेक  किसे।  भी  कम्पनी
 की  ऋण  को  स्वचालित  ओर  बास्पविव
 आवश्यकता  करो  क।  पूरा  करते  है  ताकि
 उत्पादन  शरार  वितरण  के  वा छतर ोय  स्तर  को

 प्रोत्साहन  दिया  ७।  सके  शोर  उसे  बनाये
 गा  जा  सके  शौर  उत्पदक  ब्रयोजतों  के

 लिए  4सी  भी  कम्पनी  की  वित्तीय  सहायता
 मम्बन्धी  आवश्यकताओं  को  स्वं  कार  करने
 का  इ  7दा  नही  होता  है  चाहे  यह  किसी  बडे

 झौद्योगिक  घराने  से  सम्बन्धित  हो  या  नही  I

 संस्थान  सभी  कम्पनियों  को  दं।  गयी  सहायता
 के  यतीम  उपयोग  पर  और  विशेषरूप  से

 उन  पर--जो  वापस  में  एक  दूसरी  से  बडी

 हुई  हैं  ओर  जिनका  सम्बन्ध  बडे  भीद्योगिक

 समूह  से  है  कडी  नजर  रखती  है  ।  वे  सत्य

 उद्यमकर्ताओो  के  मुकाबले  बह  औद्योगिक

 समूहों  पर जी  लागत  का  ऊचा  प्रतिशत  भी

 अंशदान  के  रूप  मे  देने  पर  जोर  देने  हैं।  1970-
 7१  के  वर्ष  से  गैर स  कारी  क्षेत्र  की  बडी
 पर् योजनाओ ों  के  मामले  मे,  जा  इसके  द्वारा
 सहायता  प्रा  त  है,  कौर,  जिन्हे  काफी  सहायता
 दी  गयी  है,  इन  संस्थानों  ने  ऐसी  सहायता
 प्राप्त  कम्पनियों  के  मड  लो  मे  निदेशक  नामजद
 करके  होती  कप  ?  पर  सहायता  प्राप्त  कम्पनियों
 के  प्रबन्ध  मे  सक्रिय  भाग  लेता  आरम्भ  कर
 दिया  है  ।  जहा  उनके  द्वारा  किसी  प्रौद्योगिक
 कम्पनी ft  को  महत्वपूर्ण  वित्तीय  सहायता  दी
 गयी,  ऋण  /  ऋण  पत्र  सहायता  करारा  में

 परिबततीयता  खड़  भी  लिख  दिये  गये  हैं  ।
 बड़े  प्रौद्योगिक  घरानों  से  सम्बन्धित  प्रौद्योगिक
 कम्पनियों  की  सभी  नयी  या  विस्तार  परि-
 योजनाझो  की  वित्त-योजना  की  एकाधिकार
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 और  प्रतिबंधात्मक  व्यापार  प्रथा  अधिनियम

 L969  के  अन्तर्गत  केन्द्रीय  सरकार  द्वारा  जांच

 भी  की  जाती  है  और  जहां  आवश्यक  समझा

 जाता  है,  अपनी  स्वीकृति  देने  स ेपहले  सरकार

 गया  एकाधिकार  और  प्रतिबंधात्मक  व्यापार
 प्रथा  आयोग  से  सलाह  भी  मांग  ली  जाती  है।

 Competition  among  Nationalised
 Banks  for  Institutional  Deposits

 and  big  loan  Accounts

 5436.  SHRI  PILOO  MODY:

 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 \
 (a)  whether  attention  of  the  Gov-

 ernment  of  India  has  been  invited  to
 a  report  in  the  ‘Economic  Times’  of  the
 l4th  November,  972  under  the  cap-
 tion  “Banks  woo  big  parties,  ignore
 the  small  man”  saying  that  the  natio-
 nalised  banks  are  working  at  cross
 purposes  and  a  war  is  On  amongst
 them  for  institutional  deposits  and  big
 loan  accounts;  and

 (b)  whether  the  report  has  been
 carefully  examined  by  Government
 and  if  so,  their  reaction  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 “(b)  It  would  not  be  correct  to  say
 that  banks  woo  big  borrowers  and
 ignore  small  men.  The  number  of
 borrowal  accounts  in  regard  to  prio-
 rity  sectors  (Agriculture,  small  scale
 industries,  professional  and  self-emp-
 loyed  persons,  retail  trade,  small  busi-
 ness  etc.)  has  increased  from  about
 3  lakh  in  June,  969  to  about  45  lakh
 in  June,  972  in  the  case  of  all  public
 sector  banks.  Similarly,  the  number
 of  deposit  accounts  currently  is  ésti-
 mated  -to  be  about-350  lakhs  as  against
 420  lakhs  in  1968,
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 -In  the  context  of  the  current  Hqui-
 dity  in  the.  banking  system,  there
 have  been  some  instances  of  loan  ar-
 counts  being  shifted:  from  one  bank  ta:
 another.  This  was  discussed  by  the
 Governor,  Reserve  Bank  with  the
 heads  of.  public  sector  banks  en  the
 l4th  November,  1972.  It  was  agreed:
 there  that.a  committee  would  go  inte.
 the  matter  for  evolving  suitable  guide-
 lines  in  this  regard.  In  the  meantime,
 the  Reserve  Bank  has  advised  all  pub-
 lic  sector  banks  that  there  should  be-
 no  unhealthy  competition  among.  them
 and  that  they  should  not  take  over,
 from  one  another,  credit  limits  of  any
 party,  aggregating  Rs.  25  lakh:  or
 more,  by  quoting  rates  of  interest:
 lower  than  those  stipulated  by  them
 existing  bankers.

 Import  of  Liguer

 5437.  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state
 the  volume  of  import  of  liquor,  year—
 wise,  since  9697

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C,  GEORGE):  Calendar
 year-wise  import  figures  are  not  ayail~
 able.as  import  trade  statistics  are
 compiled  by  the  Director  General  of°
 Commercial  Intelligence  and  Statis-.
 tics,  Calcutta,  on  financial  year  basis.
 Imports  of  alcoholic  beverages  during:
 1968-69  to  i972-73  (upto  May,  19723"
 are  given  below:—

 Years  Qty.in.  Value
 °9007  inRs.
 litres  “900°

 I968-69°  SFr  69I2

 1969-70  384  49T  a

 EOFO2TL  252  OIE:

 I97I-72  E7&  2406

 I972-73  (upto  May;  3972)  2I  gE
 wv
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 Amount  Sanctioned  to  West  Bengal
 for  Flood  Relief

 5438.  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  _  to
 state:

 (a)  the  total  amount  granted  by  the
 “Cenfre  during  the  last  three  years  as
 ‘food  relief  to  West  Bengal;  and

 (b)  the  total  amount  demanded  by
 fhe  West  Bengal  Government?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (b).  The
 ameunts  demanded  by  the  State  Gov-

 -ernmment  and  the  amounts  released
 yearwise  since  1969-70  to  97l-72  are

 cag  follows:—

 (Rs.  in  crores)

 Amount  Assist-
 demanded  ance

 released

 "EQE9-70  I0°33  3°75

 “970-71  का  66:00  I8+9L

 3EQTI-72  74°95  7°50

 Total  I§I:28  42°6

 ‘Sale  of  controlled  cloth  in  rural  areas
 through  Co-operatives

 5439.  SHRI  PRABHUDAS  PATEL:

 SHRI  V,  MAYAVAN:

 Will  the  Minister  of  FOREIGN
 “TRADE  be  pleased  to  state  whether
 Government  are.  considering  a  pro-

 “=gosal  to  sell  cloth  at  controlled  rates
 4m  rural  areas  through  Co-operatives,

 _4£  so,  the  gist  thereof?

 -€HE  DEPUTY  MINISTER  IN  THE
 “MINISTRY  OF  FOREIGN  TRADE

 '-€SHRI  A.  C.  GEORGE):  Under  the
 ‘mew  scheme  for  distribution  of  control.
 fed  cloth,  which  came  into  force  with

 _-@ffect  from  4-[i-972,  the  sale  of  the
 entire  production  of  controlled  cloth
 “és  undertaken  through:

 (i)  Mills’  .own  retail  shops.

 »
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 (2)  Super  bazars  in  the  co-opera-
 tive  sector.

 (3)  National  Co-operative  Consu-
 mers’  Federation  and  the
 chain  of  co-operative  institu-
 tions  affiliated  to  them.

 (4)  Fair  price  shops  run  under
 the  aegis  of  the  State  Govern-
 ment.

 (5)  Any  other  agency  in  the  co-
 operative  sector  specified  by
 the  State  Government  .  cop-
 cerned.

 It  is  for  the  State  Governments  to
 arrange  for  the  sale  of  controlled  cloth
 in  rural  areas  through  co-operatives.

 Import  replenishment  to  Coca-Cola
 Export  Corporation,  New  Delhi

 5440.  SHRI  S.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Coca-Cola  Export  Cor-
 poration,  New  Delhi  was  shown  a  spe-
 cial  favour  by  allowing  it  Import  re-
 plenishment  of  20  per  cent;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  if  not,  how  wag  the  import  re-
 plenishment  decided  at  20  per  cent
 when  the  imported  ingredients  used  in
 exports  was  only  4.5  per  cent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  ०  GEORGE):  (a).  .to  (c).
 According  to  the  Import  Policy  -for
 Registered  Exporters  for  the  year
 1970-71,  the  rate  of  import  replace-
 ment  against  export  of  “Non-alcoho-
 lic  Beverage  Bases”  was  20  per  cent.
 The  rate  has  been  reduced  to  4.5  per
 cent  with  effect  from  l-4-7l..The  rate
 of  import  replacement  for  various  ex-
 ported  products  is  decided  from  time
 to  time  in  the  Import  Trade  Control
 Policy  for  Registereg  Exporters.
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 Setting  up  Industrial  Project  by  Italy
 on  barter  basis

 5441,  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Italy  hag  expressed  her
 willingness  to  participate  in  the  indus-
 trial  projects  on  a  barter  basis  and
 has  also  offered  to  the  Indian  Petro-
 Chemical  Corporation  to  set  up  a  down-
 stream  unit  to  manufacture  polythy-
 lene  in  exchange  for  iron  ore  from
 Hospect  region;  and

 (b)  if  so,  the  decision  taken  on  the
 offers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The
 Indian  Petrochemicals  Corporation
 Limited,  a  Public  Sector  Undertaking.
 which  ig  setting  up  a  low  Density
 Polythylene  Plant,  had  received  offers
 of  collaboration,  inter  alia,  from  an
 Italian  firm.

 (b)  The  various  offers  received
 were  in  respect  of  provision  of  pro-
 cess  know-how,  basic  engineering  and
 expatriate  assistance.  Foreign  colla-
 boration  arrangements  for  the  project
 have  yet  to  be  finally  approved  by
 the  Government.

 Reservation  of  Posts  for  5.  C.  and  T.
 in  Indian  Andit  and  Acounts

 Department

 5442,  SHRI  MADHUKAR:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have
 fseued  any  orderg  regarding  the  re-
 servation  of  posts  for  the  Scheduled
 Castes
 ees  tt’the  cadre  of  Accounts  Officers

 (Chata  37)
 to  be  promdéted  from  th

 cadre  8  A.  8.  Accountant  (Class
 TIX)  in  the  Indian  Audit  and  Accounts
 Department;
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 (b)  ff  80,  whether  a  copy  of  the

 order  will  be  placed  on  the  Table  of
 the  House;

 (c)  whether  these  orders  are  being
 implemented  by  the  Indian  Audit  and
 Accounts  Department;  and

 (a)  the  number  of  persons  promoted
 as  Accounts  Officer  after  the  issue  of
 such  orders  in  respect  of  each  Audit
 and  Accounts  Office?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  to  (d).  The  Comp-
 troller  and  Auditor  General  of  India
 has  decided  to  extend  to  the  Indian
 Audit  and  Acounts  Department  the
 orders  issueq  recently,  on  27th  Nov-
 ember,  ‘1972,  by  the  Department  of
 Personnel  regarding  reservation  of
 posts  for  Scheduled  Castes  and  Sche-
 duled  Tribes  while  making  promotions
 on  the  basis  of  seniority  subject  to
 fitness.  The  orders  are  under  jssue.
 When  issued,  they  will  cover  appoint-
 ments  to  the  cadre  of  Accounts  Officers
 by  promotion  from  the  Cadre  of
 S.  A.  S  Accountants.

 Offer  of  Industrial  Reconstruction
 Corporation  to  help  Sick  Units  in

 Public  Sector

 5443.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Industrial  Recons-
 truction  Corporation  hag  offereq  (०
 help  sick  units  in  the  public  sector;
 and

 (b)  if  so,  (i)  a  list  of  sick  units  in
 tthe  public  sector;  (ii)  mature  of  ‘sick-
 ness’  in  each  case,  and  (iti)  what  type
 of  help,  is  expected  to  be  given  to
 these  sick  units  by  the  Industrial  Re-
 onstruction  Corporation  of  India?

 THE  MINISTER  oF  fitANCE
 (SHRI  YASHWANTRAO  CHAVAN):

 (a)  No,  Sir.

 (b)  Does  not  arise,
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 Grant  of  Import  Licence  for  Wool  to
 Felt  Manufacturing  Industry

 5444  SHRI  BHARAT  SINGH
 CHOWHAN

 DR  LAXMINARAIN
 PANDEYA

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state

 (a)  whether  import  hcences  are
 @ranted  for  import  of  wool  to  the
 Woollen  Felt  Manufacturing  Industry,
 even  though  manufacture  of  felts  is
 being  done  successfully  with  indigen-
 ous  wool  and  wastes  of  woollen  indus-
 try  (combing  wastes),

 (b)  7  so,  the  reasons  for  allowing
 imports  of  carbonrsed  wool  for  felt
 industry,  and

 (c)  whether  basic  data  have  been
 collected  about  the  production  of  felts
 by  various  existing  units  in  the  coun-
 try?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  09  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and
 (b)  Import  of  carbonised  woo]  for
 the  woollen  felt  industiy  is  being  al-
 lowed  on  a  restricted  basis  as  felts
 made  out  of  indigenous  woo)  and
 combing  waste  have  not  been  found
 satisfactory  in  quality

 (c)  Basic  data  regarding  production
 is  available  mn  regard  to  the  four  units
 to  which  raw  material  is  allocated  by
 the  Textile  Commussioner

 Public  Hearings  by  Monopolies  Com-
 mission

 5445  SHRI  SHRIKISHAN  MODI
 SHRI  P  M  MEHTA

 ‘Will  the  Minster  of  COMPANY
 AFFAIRS  be  pleased  to  state

 (a)  whether  Government  have  clan-
 Ged  that  the  Monopolies  Commission
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 can  hold  public  hearings  whenever
 they  are  found  necessary  without  the
 chairman

 (b)  :f  so  whether  clarification  was
 sought  from  Government  by  the  Come
 mission  ang

 (९)  77  so  what  are  the  other  clari-
 fications  sought  by  the  Commission?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  (a)  and  (b)  Yes,  Sir

 (e)  No  other  clarification  has  been
 sought  by  the  Commission  in  this
 context

 पाकी,  दनी  फिल्‍मो  की  प्रदर्शनों

 5446  भरी  हरी  सिड  छह  विदेश

 व्यापार  मन्नी  यह  बताने  की  कपा  करेगे  कि

 (क)  क्या  देश  में  पाकिस्तानी  फिमी

 के  प्रदर्शन  का  बाई  प्रस्ताव  सरकार  के  विचारा-

 धीन  है.  और

 (ख)  यदि  हा  तो  इस  मामले  मे

 कब  तक  निर्णय  ले  लिया  जायेगा  ?

 विदेशी  व्यापार  सवाल  में  उपसत्री

 (श्री  qo  सी०  जज)  (क)  जी  नहं

 (@)  प्रश्न  नहीं  उठता  |

 Annual  Requirement  of  Small  Coins

 5447  SHRI  DALIP  SINGH  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  the  annual  requirement  of
 small  coms  in  the  country  and  the
 annual  output  of  our  mints?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
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 XK,  R,  GANESH);  The  annual  require-
 ment  of  small  coms  for  the  current
 financial  year  is  2230  million  pieces
 valued  at  Rs  2865  crores  The  cur-
 rent  year’s  output  of  the  Minty  is
 estimated  to  be  2I70  million  pieces
 valued  at  about  Rs,  25.0  crores.

 Joint  ventures  set  up  abroad  by
 Indian  Engineering  Industries

 5448  DR  RANEN  SEN  Will  the
 “Min'ster  of  FOREIGN  TRADE  be
 Pleased  to  state:

 (a)  whether  some  Indian  Engineer-
 ing  Industries  have  set  up  over  50
 joint-ventures  im  several  Asian,  Afri-
 can  and  Latin  American  countries
 ang  Canada  ang  West  Germany,
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 (9)  if  so,  the  names  of,  an

 seit)  Ht  30
 the,  the  Indi

 १

 (¢)  how  much  amount  these  7  firms
 have  invested  individually  in  these
 projects  abroad?

 THE  DEPUTY  MINISTER  I  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  The
 Government  have  so  far  approved  45
 proposals  for  seting  up  industrial
 yoint  ventures  abroad,  out  of  whick  67
 are  in  the  field  of  engineering  jndus-
 tries.  Out  of  67  proposals  approved
 for  setting  up  engineering  industries
 abroad,  6  are  in  production.

 (9)  and  (c)  A  statement  is  laid  on
 the  Table  of  the  House

 a

 STATEMENT

 S.  No  Country  ofjoint  Indian  Collaborator  Fatld  of  collaboration  Indian
 Venture  equlity

 Invest-
 ment

 (in  lakhs
 Rs.)

 I  2  3  4  5

 le  Kenya  H  L.  Mathotra  &  Sons  Razor  Blade  Factory  27  00
 (P)  Lrd.,  Calcutta

 2  Mauritius  Sidharth  Jasubhar,  Ahmedabad  Mosaic  Tiles  &  Rollsr  8  ©  60
 Shutters  Mfg.  Unit

 3.  Nigena  Birla  Bros,  (P)  Ltd.,  Calcutta  Es  gg.  Goods  2I  00

 4  Nigena  HL.  Malhotra&  Sons  (P)  Razor  Blade  Factory  25  20
 Ltd.,  Calcutta

 3  Ceylon  .  Jay  Engg  Works  Calcutta
 ae

 &Hiec.  0  40
 ‘ans

 6.  Iran  .  .  Mahindra  &  Mahindra,  Bombay  Spare  parts,  Automo‘ive  4  90
 ‘  F  ?  éeraponer  ts,  nay

 7.  Mafaysia}  :
 Gone

 Boyce  Mfg.  Co.,  Bom-  Steel  fursiture  37९39
 ay

 3.  Mal  हि  8  Machine  Tools,  Bombay  Stee]  Precisin  ६  &  00. तक.
 ५.

 एज
 a

 Malaysia  Ajit  Industties,  Bombay  Enamelied  odgper  wires.  2°40 9  Malpysi  j
 pec  iia

 x0,  a  L.G.  Balkrshnan  &  Bros.  Time  ‘omphile  chains  ,  4°40 “em
 IM  Co  777  7७ ae  a  _  —  _  7  +  oa  के ०4०  Ot  lt
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 I  2  3  4  5

 ir  Malaysia  «  Murugeppa&  Sons  Ltd
 Magee  5  Cycle &  Industrial  chains  30  00

 12  Singapore  ,  Teksons(P)  Ltd  ,  Bombay  }  Automobile  accessories  ३2  80
 13  Thailand  Sacha  Exporters  &  Investor  S

 ®  Lid.  Bombay
 8  tee}  Mill  32  80

 34  Saudi  Arabia  ,  0  25 Bombay
 5  W.  Germany

 76  W.  Gsrmany  .

 es
 ‘lools  Industries  ,  Builders’  Herd  wares

 Shri  N  Krishnan,  Bangalo  re

 Kirloskar  Oi]  Engines  (P)  Ltd,  O:lEngimes,  Rice  Milhrg  325  30
 Poona  Machin:  es  etc

 Hose-clips  732

 दिल्‍ली  के  पास  हवाई  अडे  पर  बालयोगश्वर
 के  सामान  की  तलाशी  के  बारे  मे  एक  संसद

 सदस्य  का  प्रधान  मंत्री  को  पत्र

 5449  श्री  भोला  सारी  क्‍या  वित्त

 मंत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  क्‍या  नई  दिल्‍ली  के  पालम  हवाई

 अड्डे  पर  कुछ  दिन  पूर्व  डिवाइन  लाइट  मिशन

 के  बालयागेश्वर  के  सामान  की  तलाशी  के

 बारे  में  एक  ससद  सदस्य  ने  प्रधान  मंत्री  को

 कोई  पत्र  लिखा  था  ,

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बाते

 क्या  है,  और

 (ग)  इस  बार  में  सरकार  की  क्या  प्रति-

 क्रिया  है  ?

 विस  मंत्रालय में  राज्य  मंत्री  (तरीके

 प्रार०  गणेश)  (क)  भोर  (ख)  जी,  हा।

 शक  संसद  सदस्य  द्वारा  प्रधान  मंत्री

 को  लिखे  गए  दि ताक.  (23-11-72

 के  पश्च  में  उठाये  गये  मुख्य  प्रश् शो  का

 सम्बन्ध  सामान्य  रूप  से  सीमाशुल्क
 अधिकारिता  और  विशेष  रूप  से  राजस्व

 गुप्तचर्या  निदेशालय  के  एक  अधिकारी  के

 विरुद्ध  लगाये  गय  धअ्रष्टाचार  एवं  दुध्यय्रहार
 के  आरोपी  से  है  ।  इस  सम्बन्ध  में  राजस्व

 तथा'  व्यय  मंत्री  द्वारा  29  नवम्बर  972

 का  सभा-पटल  पर  एक  विवरण-पत्र  पहल

 ही  रख  दिया  गया  है  ।

 (ग)  भ्रष्टाचार  एवं  तग  करने  के

 श्रीराम  बेबुनियाद  है  जहा  तक  जाच-

 पड़ताल  करने  का  सम्बन्ध  है  क्षेत्रीय  अधि-

 कारिया  द्वारा  कानून  के  अनुसार  सामान्य

 रूप  से  की  जा  रही  जाच-पड़ताल  में  सरकार

 हस्तक्षेप  नहीं  करना  चाहती  ।

 Memorandum  for  Amendment  of
 Income-tax  Act,  490

 5450  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  Prime  Minister  has
 recerved  any  memorandum  from  the
 representatives  of  various  Scheduled
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 Tribes  Organisations  of  Darjeeling  Dis-
 trict  regarding  their  demand  for
 athending  Ss.  30९86)  of  the  Income-tax
 Act,  963  to  remove  the  discrimina-
 tion  between  members  of  the  Sche-
 duled  Tribes  mter-se;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Yes,  Sir

 (b)  The  Government  does  not  consi-
 der  it  necessary  to  amend  the  income-
 tax  Act  on  the  lines  suggested  m  the
 memorandum.

 कृषि  राय  कर  के  बारे  में  बरखा  समिति  की
 'लिहारिदा

 ‘5451.  भी  भहादीपक  सिह  शाक्य

 क्या  बिंदेश  ध्यापार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  ब्या  समिति  ने  सरकार  से

 इस  बात  की  सिफारिश  की  है  कि  कृषि  भाग

 की  सयुक्त  आय  पर  कर  की  दर  उसके  गेर-

 कृषि  भाग  की  आय  पर  कर  की  दर  से  भारिक

 नही  होमी  चाहिये  ,  कौर

 (ख)  यदि  हा,  तो  सरकार  ने  सिफारिशों

 पर  क्या  कार्यवाही  की  है  ?

 विदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (थी  ०  dio  mee):  (क)  कौर  (ख)
 जाय  उद्योग  संम्बन्धी  बहुधा  समिति  ने

 अपने  प्रतिदिन  में  चाय  वित्त  समिति

 के  इस  विचार  का  समर्थन  किया

 कि  सम्मिलित  राय  के  कृषिगत  भाग  पर  कर

 की  दर  उसके  सेर-कुनियत माथ  पर  कर की
 दर  से  अधिक!  नहीं  होगी  चाहिए।  समिति

 की  सिफारिशों  पर  लिए  गये  विभिश्णमों  को

 घोषित  करने  वाले  सरकारी  सकता  में  ह

 कहा  गया  था  कि  समिति  के  निष्कर्ष  राज्य

 सरकारों  को  भेज  दिये  गये  थे  ।  मामले  पर

 भागे  कार्यवाही  की  जा  रही  है  1

 राय  निभा के  ह... ज  से  जाम  का  निति  करमे
 के  बारे  में  चाय  निर्यात  सयासी  की  भांग

 5452  भरी  भहादीपक  सिंह  शाक्य

 क्या  विदेश  व्यापार  मंत्री  यह  बताने  को  कृप।

 करेगे  कि

 (क)  क्या  चाय  निर्यात  समिति  ने  चाय

 के  इकाई  मुल्य  मे  बृद्धि  करने  के  लिए  सरकार

 से  यह  माग  की  है  कि  वह  चाय  निगम  के  माध्यम

 से  डाया  बन्द  चाय  विदेशों  को  भेजने  की

 व्यवस्था  करे  ताकि  विदेशी  मुद्रा  ग्रसित  मिल

 सके  ,  और

 (ख)  ब  तक  सरकार  द्वारा  इस  सम्बन्ध

 मे  क्या  कदम  उठाये  गये  है  ?

 बिदेश  व्यापार  मंत्रालय  में  उपमंत्री

 श्री  णु  सी०  काज)  :  (क)  ौर  ्)
 सरकार  द्वारा  ऐसी  कोई  चाय  निर्यात

 सीधी  समिति  स्थापित  नहीं  की  गई

 है  ।  परन्तु,  यह  पता  लगाने  के

 लिए  कि  चाय  बोह  झपना  क्यित्व  कहा
 तक  निभा  रहा  है  शौर  इसके  कार्य-निष्पादन

 में  सुधार  लाने  में  मदद'  करने  के  लिए  कौन-

 कौन  से  उपाय  भ्रवैक्षित  हैं,  इस  का  पता

 लगाने  के  लिए  अब  उसके  कॉयकश्ण  का

 सर्वेक्षण  किया  & । द  रहा  है,  जिसके  प्रतिवेदन  की

 श्रेतील्षा'  कौ  जा  रही  है  t
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 Complaints  against  M™M.T.C.  for
 charging  exorbitant  commission

 on  Non-Ferrous  Metals

 5453.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  there  are  complaints
 against  M.M.T.C,  for  charging  exor-
 bitant  commission  on  non-ferrous
 metals;  and

 (b)  if  so,  the  reasons  for  charging
 high  rate  of  commission  and  action
 taken  by  Government  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 Complaints  are  made  now  and  then
 against  alleged  high  margin  of  the
 M.M.T.C.  on  non-ferrous’  metals.
 These  complaints  are  not  correct  as
 margins  are  fixed  on  the  basis  of
 guidelines  laid  down  by  Government
 in  this  behalf.

 Seizure  of  Opium  from  Indian
 Freighter  in  Yokohama

 (Japan)

 5454.  SHRI  MUHAMMED  SHE-
 RIFF:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Japanese  Customs
 and  Narcotic  Control  officials  raided
 an  Indian  freighter  on  28  Novem-
 er,  972  and  confiscated  5.6  kg.  of
 crude  opium  in  Yokohama;

 (b)  if  so,  a  brief  account  of  the
 incident;  and

 (९)  whether  any  enquiry  was  held
 in  the  matter  and  if  so,  the  action
 taken  by  Government  in  this  regard?

 THE  MINISTER  OF.  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a).  The
 Custom  officials  of  the  Government  of

 Japan  recently  rummaged  an  Indian
 freighter  berthed  at  Yokohama  and
 seized  5.6  kg  of  crude  opium.

 *

 PAUSA  I,  894  (SAKA)  Written  Answers  82

 (b)  and  (०).  Further  details  are
 being  collected  and’  will  be  laid  on
 the  Table  of  the  Sabha.  7

 Place  of  Hotel  Industry  for  future
 Development  under  the  Industrial

 Policy  Resolution

 5455.  SHRI  R.  8.  PANDEY:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  statement  made  by  ¢he
 Minister  of  Industrial  Development.
 on  the  23rd  August,  972  regarding”
 the  areas  demarcated  for  the  public
 and  private  sectors  under  the  indus-
 trial]  Policy  Resolution  wherein  hotel
 industry  does  not  figure  in  the  list  of
 industries  reserved  for  public  sector;.

 (b)  if  so,  in  view  of  the  above,
 whether  the  hotel  industry  will  re-
 Main  in  private  sector  and  whether
 Government  are  considering  transfer-
 ring  hotels  constructed  in  the  public
 sector  by  Government  agencies,  to
 the  private  hotel  entrepreneurs;  and

 (c)  if  not,  the  place  of  hotel  indus-
 try  for  its  future  development  under
 the  Industrial  Policy  Resolution?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR..
 KARAN  SINGH):  (a)  to  (c).  Accord-
 ing  to  the  Industrial  Policy  Resolu-.
 tion,  1956,  the  future  development  of
 industries  mentioned  in  Schedule  A.
 thereto  is  the  exclusive  responsibility
 of  the  State.  The  hotel  industry  is:
 not  included  in  Schedule  A.  This  does
 not  mean  that  the  State  cannot  take
 up  any  other  industry  not  mentioned’
 in  that  Schedule.  In  fact,  it  is  open
 to  the  State  to  start  any  industry
 when  the  needs  of  planning  so  re-
 quire  or  there  are  other  important
 reasons  for  it.  A  major  part  of  the
 investment  in  hotels  is  by  the  private
 sector  and  incentives  such  as  tax  and
 fiscal  reliefs  have  been,  given  by  the
 Government  to  encourage  such  invest-
 ment.  The  public  sector  Corporations
 of  the  Government  have  also  made
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 and  propose  to  make  substantial
 investment  in  the  industry,  and  both
 sectors  therefore  contribute  to
 concerted  effort  to  build  up  the  tour-*
 ist  infrastructure.  There  is  no  propo-
 sal  to  transfer  the  public  sector
 hotels  now  funcetionirig  in  the  country
 to  the  private  gector.  On  the  con-
 trary,  the  public  s@ctor  chain  will  be
 substantially  expanded  in  the  years

 to  come.

 Arrest  of  Foreigners  involved  in
 smuggling  activities

 5456.  SHRI  SUKHDEO  PRASAD
 VERMA;  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 {a)  the  total  number  of  foreigners
 arrested  from  January,  972  to  Octo-

 «ber,  972  for  the  alleged  smuggling
 of  articles  out  of  the  country;  and

 (b)  the  names  of  the  countries  to
 which  they  belong  and  the  action
 taken  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH);  (a)  27
 foreingners  were  arrested  from  Janu-
 ary,  972  to  October,  972  for  the  al-
 leged  smuggling  of  articles  out  of
 country.

 (b)  The  countries  to  which  they  be-
 longed  are:—

 Canada
 Austria
 USA.
 Indonesia
 Malaysia
 Ceylon
 Britain
 West  Germany
 Switzerland

 {

 Apart  from  the  adjudication  proceed-
 ings  under  the  Customs  Act  for  con-

 goods  attempted  to  be
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 rm  under  the
 Act  were  convicted.  ‘  ११४६  prosecution.
 proceedings  against  gne  parson  are
 pending.  43  persons  were  ded-
 over  to  the  police  authorities  ac-
 tion  under  the  Passport  ard/dr  the
 Excise  Act.  Enquiries  against  rest  of
 the  persong  are  in  progress.

 .

 Trade  Agreement  with  Algeria

 5457.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FORE-
 IGN  TRADE  be  pleased  to  state:

 (a)  whether  a  trade  agreement  has
 been  signed  recently  between  Algeria
 and  India;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C.  GEORGE);  (a)  No,  Sir.

 {b)  Does  not  arise.

 Seizure  of  smuggled  articles  on  air.
 ports  in  the  country

 5458,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  articles  seized  by  the  Cus-
 toms  authorities  at  the  various  air-
 ports  of  the  country  during  the  period
 January  to  October,  78723

 (b)  the  total  value  of  the  articles
 in  Rupees;  and

 (९)  the  number  of  smugglers  arres-
 ted  during  the  period?

 OF  ‘FINANCE
 (SHEE  K.  R  GANESH):  (४)  and  (b).
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 Gold,  '  precious  stones,  silver,  wrist
 ‘watches,  synthetic  fabrics  and  yarn,
 hashish  and  other  goodg  totally  valu-
 ed  at  Bs.  238  lakhs  (approximately)
 ‘were  peized  by  the  Customs  authori-
 ties  at  various  airports  during  the
 period  January  to  October,  1972.

 (e)  89  persons  were  arrested  in  this
 regard.

 Implementation  of  Service  Rules
 Drafted  by  Shri  Ram  Centre  for
 Industrial  Eelations  for  I.T.D.C,

 6459.  SHRI  9.  K.  PANDA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  5872  on  the  i2th  May,  972  and
 state:

 (a)  whether  India  Tourism  Deve.
 lopment  Corporation  has  implement-
 ed  the  Service  Rules  drafted  by  the
 Shri  Ram  Centre  for  Industrial  Rela-
 tions  for  Corporation’s  Employees;

 (b)  if  so,  whether  the  Corporation
 has  taken  the  Union  of  concerned
 employees  into  confidence  before  their
 implementation;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  service  rules  draft-
 ed  by  the  Shri  Ram  Centre  for  Indus-
 trial  Relations  have  not  been  found
 wholly  adequate  to  meet  the  needs  of
 the  Corporation.  Accordingly  after
 taking  into  consideration  the  draft
 submitted  by  the  Centre  and  the
 rules  and  regulations  of  other  Public
 Sector  Corporations,  a  fresh  set  cf
 service  rules  have  been  drafted  and
 finaliseg  for  implementation  in  the
 Corporation,

 (b)  and  (c).  It  is  necessary  to  con-
 sult  the  unions  in  respect  of  matters
 specified  in  the  Industria]  Emplov-
 ment  (Standing  Orders)  Act,  1946.
 Yor  this  purpose  separate  Standing
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 Orders  have  been  framed  and  are
 being  forwarded  to  the  Certifying
 Officer  as  stipulated  in  the  Act,  who
 will  take  necessary  action  to  consult
 the  Unions.

 Parchase  ef  Wholesale  Tea  from
 Market  by  U.8.5.R.

 5460.  SHRI  D  K.  PANDA:  Will  the-
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  the  Soviet  Union  has
 offered  to  purchase  the  entire  stock  of
 tea  from  the  market;  and

 (b)  if  so,  the  salient  features  of
 the  offer?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise

 Problem  to  West  Bengal  Tea
 Industries

 5463  SHRI  छ.  K.  PANDA:  Will  the
 Mimster  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  West  Bengal  tea  indus-
 try  38  facing  a  host  of  problems  es
 referred  to  m  the  news  report  pub-
 lished  in  the  Hindustan  Standard
 (Calcutta)  dated  the  9th  November,
 1972;  and

 (b)  af  so,  what  concrete  steps  Gov-
 ernment  intend  to  take  to  put  an  end
 to  these  problems?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The  news
 report  published  in  Hindustan  Stan-
 ard  does  sum  up  more  or  less  cor-
 rectly  problems  from  which  tea  in-
 dustry  in  West  Bengal  more  parti-
 cularly  in,  Darjeeling  is  reported  tc
 be  suffering.

 (b)  The  problems  of  the  tea  indus-
 try  are  constantly  under  review  of  the
 Government.
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 Shifting  of  Plants  from  Europe

 5462.  SHRI  Cc.  K.  CHANDRAPPAN:
 Wilt  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  the  scheme  to  shift  four
 entirely  export  oriented  plants  from
 Europe  to  India  is  in  jeopardy  as
 referred  to  in  the  Times  of  India
 dated  the  27th  November,  1972;
 and

 (b)  if  so,  the  reasons  therefor  and
 Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C,  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Alleged  irregularities  in  Temporary
 recruitment  made  in  State  Bank  of

 Bikaner  and  Jaipur

 5453.  SHRI  MADHUKAR:  Will  the
 Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  66  on  the  24th  Novem.
 ber,  972  and  state  whether  the  Re-
 serve  Bank  of  India  found  serious
 irregular'ties  in  the  temporary  recruit-
 ment  made  in  New  Delh  Branch  of
 the  State  Bank  of  Bikaner  and  Jaipur?

 THE  MINISTFR  OF  FINANCE
 (SHR!  YESHWANTRAO  CHAVAN):
 The  Reserve  Bank  of  India  has
 r2p¢rted  that  its  scrutiny  was  confined
 to  allegations  of  fraud  etc.  end  dd  not
 cover  matters  relating  to  recruitment.

 Foreign  Exchange  earned  from
 Yourism  during  the  First

 three  years  of  Fourth
 Plan

 5464,  SHRI  RAJDEO  SINGH;  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIAT:ON  be  pleased  ta  state:

 (a)  whether  the  country  has  earned
 Rs.  0  crore  worth  of  foreign  ex-
 change  from  tourism  during  the  first

 ‘three  years  of  Fourth  Plan;  and
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 (b)  whether  the  largest  —  of
 tourists  were  from  America  er  Eyro-
 pean  countries?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (DR.  KAs
 RAN  SINGH):  (a)  Yes,  Sir,

 (b)  European  countries.

 Response  to  setting  up  Industries  in
 backward  areas  after  announcement

 of  concession

 5465.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  FINANCE  ४९  pleased
 to  state:

 (a)  whether  financial  Institutions  in
 the  country  viz.,  the  Industrial  Fin-
 ance  Corporation  of  India,  Industrial
 Development  Bank  of  India  and  the
 Industrial  Credit  and  Investment
 Corporation  of  India  have  announced
 at  the  initiative  of  the  Central  Gov-
 ernment  schemes  for  extending  mone-
 tary  assistance  on  concessional  terms
 to  small  and  medium  scale  industries
 in  backward  districts  and  regions  of
 the  country;

 (b)  if  so,  whether  the  concessions
 offered  have  attracted  entrepreneurs
 to  come  forward  and  set  up  industries
 in  backward  districts  ang  areas;

 (ey  if  so,  their  number,  Statewise;
 and

 (d)  whether  the  State  Governments
 have  been  instructed  or  asked  ४0
 complete  the  other  formalities  acquir-
 ing  of  land  on  a  priority  basis?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAOQ  CHAVAN):
 (a)  Yes,  Sir.  The  Industrial  Finance
 Corporation  of  India,  the  Industrial
 Development  Bank  of  India  and  the
 Industrial  Credit  and  Investment  Cor-
 poration  of  India  decided  in  19710  to
 exteng  d'rect  financial  assistance  on
 concessional  termis  for  industria]  con+
 cerns  in  industrially  less  developed
 districts/areas  in  various  States/Usion
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 Territories  specified  by  the  Planning
 ‘Commission  for  this  purpose.  In  the
 aphere  of  refinance  also,  the  Industrial
 Development  Bank  of  India  has  offered
 concessions  and  incentives  to  State
 Financial  Corporations  and  banks  ६०0०
 enable  them  to  provide  assistance  to
 entrepreneurs  in  such  districts/areas

 ‘on  softer  terms.

 (b)  Yes,  Sir.

 (c)  State-wise  distribution  of  the
 number  of  industrial  concerns  in
 respect  of  whom  the  direct  and  refin-
 ance  assistance  has  been  sanctioned
 by  the  above  institutions  is  given  in
 the  Statement  laid  on  the  Tabié  cf
 ‘tthe  House.

 (d)  The  Central  Government  has
 impressed  upon  the  State  Govern-
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 ments  the  need  for  more  conserted
 and  organised  action  for  promotion  of
 small  and  medium  scale  industries  in
 the  specified  less  industrially  developed
 districts/areas  to  qualify  for  conces~
 sional  finance  from  the  above  institu-
 tions,  The  State  Governments  have
 also  been  requested  to  give  wide
 publicity  to  the  concessions  and  to
 concentrate  their  efforts  on  develop-
 ing  fully  not  only  basic  infra-structure
 facilities  but  also  other  facilities  like
 railway  siding,  housing  colonies  for
 industrial  labour  etc.  As  the  State
 financial  and  developmental  institu-
 tions  have  also  to  play  a  dynamic  role
 in  identification  of  suitable  entrepre-
 neurs,  preparation  of  technically  and
 economically  viable  schemes  and  suit-
 able  organisational  arrangements  for
 promotion  of  industries,  the  State
 Governments  have  been  requested  to
 organise  special  machinery  for  this
 purpose.  |  |  #i
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 STATEMENT
 Statewise  Distribution  of  Direct  Financial  Assistance  Sanctioned  by  the  Industrial  Develop~ ment  Bank  of  India,  Industrial  Finance  Corporation  of  India  and  Iniustrial  Credit  &  Investment

 Copersivn
 of  India  and  refinance  assistance  sanctioned  by  the  Industrial  Devel

 India  opm:

 State  Dirsct  financial  assis-  Refinance  assistance
 tarc'  by  all  in-  by  the  IDBI

 s‘itutiors

 No.  of  |  Amourt  No.  of  —§  Amourt
 concerrs  ofe-sis-  corctrrs  of  assis-

 ‘ance  tance
 sanc  soned  sarciored

 Ro.  Rin
 __  Lakhs)  Lakhs)

 I  2  3  4  5

 Andhra  Pradesh  35  47°92

 Assam  I  -§§0:00  I  0-70

 Bihar  I  50°09  14  40°07

 Gujarat  I  90°00  68  55°96

 Haryane  ~  -  20  47°77
 Himachal  Pradesh  -  2  6-60

 Jammu  &  Kashmir.  :  _  _  To  5°44

 Kerala  है  ड़  —_  —  73  59°47



 DECEMBER  22,  1972 ्  ¢  Written  Answers  Written  Anewers  on:

 z  Fy  3  4  $s’

 Madhya  Pradesh  .  ©  «  &  _  ~
 a6  17°48

 Manipr  www  +  _  _  3  छठ

 Maharash'ra  .  é  7  .  6  800-00  44  93°35

 Mysore  हे  ‘  I  50-00  43  68-62

 Nagaland  :  .  I  r00-00  ~  _

 Orissa  ww,  _  ~  8  20°97

 Punjab.  .  .  .  .  =  =  ro  35°93

 Rajasthm  .  gw  ls  I  45°50  23  2215

 Tamil  Nadu  ०  ५  7  ५  .  2  90°00  33  26  95

 Utar  Praiesh  है  .  .  .  2  I02  43  उठा  47  34

 Union  Territones  है  डे  a  I  ‘150  00  25  १6  30

 ‘TOTAL  77  3०४7  93  455  595°53

 Creation  of  Export  Bank

 5466.  SHRI  RAJDEO  SINGH:
 SHRI  B.  K.  DASCHOW-

 DHURY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 before  Government  for  the  creation
 of  an  Export  Bank  to  improve  our
 exports;  and

 (b)  if  80)  the  purpose,  function  and
 jurisdiction  of  the  said  Banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  Banking  Commis-
 sion  examined  the  need  for  a  separ-
 ate  export-import  bank  for  the  coun-
 try  and  has  come  to  the  finding  that
 there  is  no  justification  for  the  crea-
 tion  of  a  separate  banking  institution

 for  this  purpose.  The  Commission
 has,  however,  recommended  certain
 improvements  in  the  export  credit
 arrangements,  These  recommenda-
 tions  are  under  the  consideration  otf
 the  Government,

 Experienced  Personnel  in  Resefve
 Bank  of  India

 5467,  SHRI  RAJDEO  SINGH:

 SHRI  VEKARIA:

 Will  the  Mimster  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Goyerrrment  now  hold
 the  view  that  the  Reserva  Bank  of
 India  should  be  manned  upto  the
 highest  level  by  persons  possessing
 the  necessary  experience  and  exper-

 ?
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 (b)  whether  the
 Conferefite  of  the  Reserve  Bank  of
 India  Officers  association  recently
 held  in  Delhi  also  expressed  similar
 views;  and

 (c)  if  0,  what  Government  propose
 to  do  in  the  matter?

 THe  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (ec).  The  Fourth  All-India  Con-
 Betence  of  Reserve  Bank  of  India
 Officers  Association  have,  in  their
 conference  held  at  Delhi  from  26th
 te  20th  November.  4972,  resolved,
 inter  alia,  that  “it  is  necessary  that
 the  Bank  is  manned  upto  the  highest
 level  upto  the  level  of  the  Govern-
 nor  by  persons  possessing  professional
 competence  and  necessary  expertise
 in  central  banking  diawn  from  the
 Bank  itself  in  order  that  the  Bank
 may  be  able  to  fulfil  the  responsibi-
 lities  and  obligations  cast  on  it  parti-
 cularly  in  view  of  the  strategie  role
 the  Bank  has  to  play  in  shaping  the
 monetary  policy  of  the  country  in  the
 eontext  of  the  national  commitment
 to  achieving  the  larger  social  and
 economic  objectives”.

 Govorr:ment  have  been  and  are  uf
 the  vew  that  the  top  posts  in  the
 Reserve  Bank  should  be  manned  by
 persons  having  wide  knowledge  and
 experience  in  financial  and  economic
 matters  and  that  the  field  of  choice
 shoulg  not  be  restricted  in  any  way.

 Setting  up  of  State  Textile  Corpora-
 tion  in  West  Bengal

 5468.  SHRI  JAGANNATH  MISHRA:
 “Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  West  Bengal  Govern-
 ment  propose  te  set  up  a  State  Textile
 Corporation;  and

 ~db}  if  so,  the  functions  of  the  pto-
 posed  Corporation. sisd  ita  need  whin

 -  LS—4,
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 Cotton  Textile  Corporation  is  alreaay
 in  existence?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 Presumably,  by  Cotton  Textile  Cor-
 poration’  the  Hon'ble  Member  meens
 the  National  Textile  Corporation
 Limited.  In  the  year  1968,  when  the
 National  Textile  Corporation  wag  set
 up,  it  was  felt  that  the  State  Govern-
 ments  should  also  set  State  Textile
 Corporations  of  their  own  with  a  view
 to  tackle  the  problems  of  sick  textile
 mils  in  their  States.  Sjx  States  have
 already  set  up  such  Corporations,  We
 have  no  specific  information  if  the
 Government  of  West  Bengal  propose
 setting  up  a  State  Textile  Corporation
 of  their  own.

 Increase  in  lending  by  Public  Sector
 Banks  to  Weaker  Sections

 5469.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  there  has  been  consi-
 derable  increase  in  lending  by  public
 sector  banks  to  the  weaker  sections
 in  recent  times;  and

 (b)  if  80,  the  total  loans  during
 97l-72?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMAT!
 SUSHILA  ROHATGI):  (a)  Yes,  Sir.

 (9)  The  Outstanding  advances  by
 public  sector  banks  to  hitherto  neg- lected  sectors  like  agriculture,  small
 sale  industries,  road  transport  opera-

 tors,  self-employed
 and  professionals,
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 Withdrawal  of  Excise  Daty  on  Fuel
 छा  used  for  Fertiliser  Production

 ‘6470.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have
 decided  to  withdraw  Excise  Duty  on
 fuel  oil  when  used  for  fertiliser
 production;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Yes,  Sir.

 (b)  In  the  context  of  the  need  to
 increase  fertiliser  production  the
 feed  stock  for  indigenous  fertiliser
 industry  hag  to  be  diversified.  Present-
 jy,  Naphtha  is  the  most  preferred
 feed-stock.  There  is,  however,  not
 enough  naphtha  to  meet  the  require-
 ments.  Fuel  oi]  has  to  be  encouraged
 as  an  alternative  feed-stock.  The
 capital  outlay  and  operating  costs
 of  fuel  oil  based  plants  are  higher.
 Excise  duty  on  fuel  oil  being  the
 ‘greatest  single  disincentive’  for  such
 use,  it  has  been  decided  to  exempt
 it  from  excise  duty  when  used  as
 feed-stock  for  fertiliser  production.

 Decling  in  Jute  Exports  due  to
 Competition  from  Bangladesh

 547l.  SHRI  JAGANNATH  MISHRA:
 ‘Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  our  jute’  exports  have
 considerably  fallen  due  to  the  impact
 of  Bangladesh  competition;  and

 {b)  7  so,  the  remedies  proposed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE);  (a)  There  bas
 been  a  decling  in  exports  af  jute  goods
 in  the  first  8  months  of  the  current
 financial  year,  and  this  is  -attrikuted
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 (b)  A  statement  is  laid  on  the
 of  the  House,  oo

 STATEMENT

 The  following  measures  have  been
 considered  necessary  to  improve  our
 jute  goods  exports:

 (a)It  is  essential  to  reduce  price  of
 both  carpet  backing  and  hessian  ae
 early  as  possible  to  levels  which  would
 make  them  competitive  with  synthe-
 ties.

 (b)  It  is  necessary  to  ensure  reaeon-
 able  stability  m  price  and  regular  ua-
 interrupted  supplies

 (c)  The  pre-requisite  for  this  would
 be  adequate  and  timely  supply  of  raw
 jute  at  reasonable  prices

 (d)  Vigorous  steps  will  have  to  be
 taken  to  research  and  product  develop-
 ment  wherever  necessary  and  in  pre-
 motion  and  publicity  in  areas  where
 this  will  have  the  necessary  effect.

 ’
 (e)  Suitable  measures  should  be

 taken  to  generate  the  funds  needed  for
 export  promotion,  researc:  and  de
 velopment

 (f)  It  is  desirable  that  discussions
 are  held  between  the  two  major  pro-
 ducers  of  jute  goods  at  a  very  early
 date  so  that  international  markets  can
 be  availed  of  by  both  in  a  spirit  of
 mutual  co-operation.

 2.  As  far  as  item  (a)  is  concerned,
 the  export  duty  on  jute  primary  carpet
 backing  cloth  weighing  9  oz  and  abowe
 per  sq.  yd.  has  been  reduced  by  ‘Ra,  400
 per

 tonne  trom
 1-11-1972,  ;

 a  The  other  points  ere  in  diferent
 stages  of  consideration,



 ‘$472  ‘SHRI  78577  GUPTA:  Will
 tthe  Minister  of  FOREIGN  TRADE  ४०

 leased  to.refer  to  the  reply  given  to
 “Enetarred  Question  No..  785  on.  the
 24th  November,.  5972  regarding  the
 Bale  .of  “Metro  Cinema  Houses  in
 Calcutta:.and,  Bombay.  and  state

 (a)  ‘Whether  Metro  Goldwyn  Mayer
 ‘have  sold  their  film  distribution  rights
 iin  Ind’a  to  ‘Golden  Film  and  Finance
 Private  Limited;

 “(b)  whether  all  the  M.G.M.
 employees  ‘working  on  the  distri-
 bution  side  “have  been  retrenched?

 (e)  whether  similar  fate  is  awaiting
 employees  of  20th  Century  Fox  Cor-
 poration  (India)  Private  Limited,
 ‘Warner  ‘Bros,  Inc.,  and  Columbia
 Films  of  India  Limited,  as  a  conse-
 quence  of  Government's  decision  to
 ecanalise  distribution  of  U.S.  films
 ‘through  the  State  Trading  Corpora-
 tion;  and

 (d)  if  so,  whether  there  is  any
 provision  for  saving  the  affected
 ‘employees  from  unemployment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  Govern-
 ment  is  not  aware  of  the  sale  of  films
 distribution  rights  by  M/s.  Metro
 Goldwyn  Mayer  to  M/s.  Golden  Film
 and’  Finance  Private  Limited.  How-
 ever,  the  matter  being  locked  into.

 (by)  It  hag  been  eported  by  the
 Motion  P'ctures  Expoit  Association  of
 America.  Inc,,.  that  the  services  of  the
 employees.  of  M/s,  Metro  .  Goldwyn
 Mayer  ‘have  been  terminated  from.  lst
 November,  7३  after
 eompensation  under.  Section  25  F  of

 7477  =
 ३  Dispute  Act  17  (XIV.  of

 PAUSA  ,  994  (SAKA)

 payment  .of

 Written  Answers  983

 (ce).  Government::  have-no.  informa.
 tion,  .  i

 (d):No,  Sir.

 oe  atte
 Action  taken  against  Firms  misusing

 their  Export  incentive  licences.

 5473.  SHRI  BIRENDER  SINGH
 RAO:  Wil,  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  number  of  firms  have  been
 misusing  their  export  incentive.  jlicen-
 ces  in  the  country

 (b)  if  so,  the  total  number  of  cases
 involving  misuse  of  export  incentive
 Jicences  detected  during  the  last  one
 year;  and

 (c)  whether  any  action  has  since
 been  taken  against  them  and  if  so,
 what?

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  In  some
 cases  complaints  of  alleged  misuse  of
 Import  Licences  issued  against  Ex-
 ports  have  been  received.

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Persons  working  on  Daily  Wages  in
 HHLEC.

 5474.  SHRI  BIRENDER  SINGH
 RAO

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  FOREIGIN
 TRADE  be  pleased  ‘to  state  hue

 (a)  how  many  persons  are  workitg
 on  daily  wages  in  the.  Handicrafts  and

 "Handlooms  Export  Corporation,  ‘New.
 Dethi“  and  tiow  many:  of  them  have



 amt
 99
 oompileted  more  than  three  years  of
 service;
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 (b)  whether  they  fulfil  the  educa-
 tional  qualifications  prescribed  for  the
 posts  against  which  they  are  working;

 (c}  whether  any  such  persons  have
 been  regularised  and  if  80,  how  many
 and  after  how  long;  and

 (a)  whether  any  action  is  being
 taken  to  regularise  other  persons,  if
 mot  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Twenty-
 nine.  None  of  them  hag  been  in
 continuous  service  for  more  than  three
 years.

 (b)  Yes,  Sir.

 (e)  No,  Sir.

 (da)  No  action  378  being  taken  to
 regularise  any  of  them  as  none  of  them
 is  eligible  for  regular  appointment.

 DAR.  Government's  offer  to  tranship
 Indian  Goods  through  Land  Bridges

 between  Suez  ang  Alexandria

 6475.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  the  United  Arab  Re-
 publie  Government  have  offered  to
 tranship  Indian  goods  through  a  land
 br.dge  between  Suez  and  Alexandria;

 (b)  if  so,  the  sahent  features  of  the
 offer;  and

 (c)  the  decision  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  ९.  GEORGE):  (a)  Yes,  Sir.

 (by  The  jand-bridge  is  to  connect
 the  Port  of  Suez  on  the  Red  Sea  with

 DECEMBER  22,  972  Written  Answers  {60°

 the  Port  of  Aleiardria  on  the  Det
 tefrariean.  The  cargo  to  bd  diwharge®
 at  the  Port  of  Suez  will  be  tratigported
 by  lorries  to  Alexandria  where  it  wiif
 be  reloaded  into  ships  for  on  carriage.
 The  Canal  Shipping  Agencies  Company-
 have  fixed  &  flat  rate  of  $  12  pér  Bill  of”
 Lading  ton  on  sl]  catgoes  transported”
 through  the  land-bridge.  This  charge
 is  stated  to  inchade  charges  like
 receiving  cargoes  alongside  ships,
 light-range,  handling,  storage,  trans—
 portation,  overland  between  Syez  and’
 Alexandria,  Customs  Duea,  clearance
 etc.  It  would  also  cover  war-risk
 insurance  and  overland  transporta-
 tion  risks.  The  charges  would  not
 include  quarantine  charges,  inspection
 fees  on  animal  products,  agricultural
 products  and  cranage  ashore  in  respect
 of  packages  exceeding  200  Kgs.  The
 duration  of  transit  by  the  land-bridge-
 is  about  3  days.

 (c)  The  details  of  the  Scheme  are
 under  act:ve  cons  deration.

 Proposal  for  a  daily  or  Bi-weekly
 service  of  Indian  Airlines  cover-
 ing  Delhi-Gorakhpur-Darbhanga

 Siliguri-Geuhati

 5476  SHRI  BHOGENDRA  JHA:
 Will  the  Manister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 run  a  daily  or  bi-weekly  service  of
 Indian  Airlines  covering  Delhi-Go-
 rakhpur-Darbhanga-Siliguri-Gauhati;
 and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN’
 SINGH):  (a)  No  stich  proposal  is
 under  consideration:

 (b)  Does  not  arise.
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 Shortfall  in  advancing.  credits  as
 compared  to  Deposiis

 547%,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  latest  position  with  regard
 to  the  total  deposits  advancing  of
 credits  and  their  growth  during  the
 last  three  years  in  the  fourteen
 nationalised  banks  and  the  steps  being
 taken  to  develop  the  same;

 (b)  whether  there  has  been  propor-
 tionate  shortfalt  sm  advancing  credits
 as  compared  to  deposits;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment,  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)-:

 ‘(a)  and  (b).  As  on  24th  November,
 1972,  the  latest  date  for  which  data
 are  available  total  deposits  and
 advances  of  the  fourteen  nationalised
 banks  were  Rs.  4465  crores  and
 Rs  2913.  crores  respectively.  Over
 the  three-year  per'*d  ending  Novem-
 ber  24.  1972,  deposits  of  these  banks
 increased  by  648  per  cent  and  credit
 by  570  per  cent.

 (c)  Government  are  keeping
 constant  watch  on  the  growth  of

 deposits  as  well  as  advances  to
 ensure  that  credit  is  made  available
 for  al]  genuine  productive  endeavours
 Suitable  steps  wherever  called  for,
 are  being  taken  to  step  up  the  tempo
 of  deposit  mobilisation  and  credit
 ‘disbursal.

 Establishment  of  a  New  Wing  in  S.T.C.
 to  Handle  Dry  Fruits

 ‘8478,  SHRI  MUHAMMED  SHERIEF:
 ‘Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  State  Trading  Corpora-
 tion  has  established  a  new  wing  to
 thandle  dry  fruits:  and
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 (b)  if  20,  the  composition  theresf
 and  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise

 Instructions  to  State  Governments  for
 ‘Takeover  of  Tea  Gardens

 ‘5479,  SHRI  MUHAMMED  SHFRIFF:
 Will  the  Mhnister  of  FULEZIGN
 TRADE  be  pleased  to  sta  o,

 (a)  whether  the  Centre  hag  issued
 any  instructions  to  some  of  the  State
 Governments  for  taking  over  tea  gar-
 dens;  and

 (b)  if  so,  the  tea  garden  taken  over
 till  now?

 THE  DEPUTY  MINISTER  IN  THE
 Ti  \tSTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Delegation  sent  by  Leather  Export
 Promotion  Council  to  U.  K.  and

 Western  European  Coantries

 5480.  SHRI  RANABAHADUR
 SINGH.  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Leather  Export  Promo-
 tion  Council  has  sent  any  delegation
 to  Britain  and  Western  European
 Countries  to  explore  markets  for  lea-
 ther  and  leather  goods;

 (b)  whether  any  representative  has also  participated  in  Paris  International
 Leather  Fair  which  was  held  in  Sep- tember,  1972;  and  i

 (ec)  if  so,  what  has  been  India's  per- formance  there?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  A  dele-
 wation  of  Leather  Export  Promotion
 Council,  Madras  visited  Britain  and
 Western  European  countries  this  year.
 Another  delegation  of  the  Export  Pro-
 motion  Council  for  Finished  Leather
 and  Leather  Manufactures,  Kanpur,
 also  visited  Western  European  coun-
 tries  excluding  Britain.

 (b)  Both  of  these  Councils  partici-
 pated  in  this  Fair.

 (e)  These  visits  and  participation  in
 the  Fair  were  successful.  Export  per-
 formance  of  Indian  leather  industry
 has  been  very  impressive.

 Separate  Laws  for  Public  Under-
 takings

 5481.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  COM-
 PANY  AFFAIRS  be  pleased  to  state

 (a)  whether  Government  have  de-
 cided  to  frame  separate  Laws  for  pub-
 lie  Sector;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  No,  Sir,

 (b)  Does  not  arise.

 Names  of  Countries  which  have  shown
 interest  in  Indian  Dollg  in  Asia  72

 ($482,  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  the  names  of  countries  which
 have  shown  interest  in  Indian  doll,  in
 Asia  '72  Fair;  and

 (b)  the  quantity  and  value  of  doils
 for  which  orders  have  been  received?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE

 DECEMBER  22,  1972  Written  Answers’  ह: अ

 (SHRI  A.  0.  GEORGE):  ,  Gs)  Many
 West  European  countries  have  showm
 interest  in  Indian  Dolls.

 (b)  We  do  not  have  definite  infoma-
 tion.

 Allocation  ef  Imported  Cashewnuts

 5483.  SHRI.  PAMPAN  GOWDA:
 Will  the  Minister  of  FOREIGN  TRADE:
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal’
 under  the  consideration  of  Govern-
 ment  to  allocate  the  imported  cashew~
 nuts  to  different  States  eccording  to
 the  number  of  workers  engaged  in  ‘he
 cashew  nut  industry  m  those  States;
 and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Reports  made  by  Monopolies  and  Res-
 trictive  Trade  Practices  Commission

 5484,  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  COMPANY  AF-
 FAIRS  be  pleused  to  state:

 (a)  the  total  number  of  reports,  spe-
 cial,  ad  hoc  and  annual,  so  far  made
 by  the  Monopolies  and  Restrictive
 Trade  Practices  Commission  during.
 the  last  three  years  and  the  subject
 matter  of  each  report;

 (b)  whether  all  the  reports  have
 been  laid  before  the  Houses  of  Parlia-
 ment  as  required  under  the  Monopo-~
 lies  &  Restrictive  Trade  Practices  Act;
 and

 (e)  if  not,  which  of  them  have  not.
 80  far  been  laid  end  the  reasons  there-
 for?
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 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  (a)  The  M  R  T.  क,  Com-
 mission  has  so  far  submitted  20  re-
 ports  to  the  Government  These  in-
 clude  an  Annual  Administrative  Re-
 port  on  the  working  of  M  R  T  P
 Commission  for  the  period  from  6th
 August,  2970  to  3ist  December,
 3977  and  9  reports  expressing  the
 Commission's  opmion  in  individual
 cases  referred  to  it  for  enquiry  under
 Chapter Ill  of  the  M  R  7  P  Act  A
 statement  showing  the  details  of  the
 cases  in  which  the  Commission  has
 expressed  i8  opinion  is  laid  on  the
 Table  of  the  House  [Placed  wm  Lib-
 rary  See  No  LT~-4346/72]

 (b)  The  first  administrative  report
 of  the  Commission  has  been  laid  be-
 fore  the  Houses  of  Parlhament

 fe)  Under  Section  62  of  the  M  R
 YT  P  Act  only  general  reports  per-
 taming  to  the  execution  of  the  pro-
 visiong  of  the  Act  are  required  to  be
 laig  before  the  Houses  of  Parliament
 and  not  the  reports  in  individual  cases
 referred  to  at  for  enquiry

 Step,  taken  by  L  I  C  to  invest  more
 Capital  in  Kerala

 5485  SHRIMATI  BHARGAVI
 THANKAPPAN  Will  the  Minister  of
 FINANCE  be  pleased  to  state

 (a)  whether  the  Life  Insurance  Cor-
 poration  is  taking  steps  to  invest  more
 capttal  in  the  State  of  Kerala  to
 remove  disparity  xn  development,

 tb)  if  so,  the  main  features  of  in-
 vestment  and  the  criteria  to  be  adopt-
 ed  by  the  Life  Insurance  Corporation
 at  the  time  of  investing  capital  in
 Kerala;  and

 (ce)  whether  there  .s  any  proposal
 g@oncerning  investment  in  Quilon  Dis-

 pon
 ‘and  if  20,  the  broad  outhne  there.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI)  (a)  and
 (b)  Keepingin  view  the  interests  of
 the  community  as  a  whole  the  LIC
 spreads  its  investments  throughout  the
 country  In  making  investments  in  a
 State  xt  takes  into  account  the  invest-
 ment  opportunities  available  in  the
 State  as  well  as  the  bus  n-ss  under-
 written  and  premium  incom:  collected
 m  that  State  The  LIC  has  made  sub-
 stantial  investments  m  Kerala  State
 and  on  31-3-72  its  investments  m  the
 State  amounted  to  Rs  5370  crores,
 representing  427  per  cent  of  the  to-
 tal  investments  in  all  the  States

 (c)  During  1971-72  loans  amounting
 to  Rs  322  lakhs  were  disbursed  to  3
 Panchayats  in  Quilon  District  for  rural
 Piped  Water  Supply  Schemes  No
 such  proposals  have  been  received
 during  the  current  financial  year

 Opening  of  Branches  of  Nationalised
 Banks  for  Agricultural  purposes  in

 Banks  for  Agricultural  Purposes  in
 Kerala

 5486  SHRIMATI  BHARGAVI
 THANKAPPAN  Wil)  the  Minister  of
 FINANCE  be  pleased  to  state’

 (a)  the  number  of  Branches  of  na-
 tionaliseqd  banks  opened  in  the  rural
 areas  of  Kerala  State  so  far,  Distnict-
 wise,

 (b)  the  amount  of  loans  advanced
 by  the  nationalised  banks  in  Kerala
 for  agricultura]  purposes  during  the
 current  year,

 (c)  whether  the  Loan  facilities  pro-
 vided  by  the  banks  to  farmers  m
 Kerala  State  are  much  less  as  com-
 pared  to  other  States,  and

 (d)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  The  re-
 quired  information  28  given  in  the
 statement  laid  on  the  Table  of  the
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 (bh)  The  balance  outstanding  ay  on
 30-6-72  in  respect  of  advances  for
 agricultural  purposes  {excluding
 plantations)  by  public  sector  banks
 in  Kerala  is  Rs,  .5l  crores.

 (c}  No,  Sir,  The  per-hectare  invest-
 ment  made  by  banks  in  agriculture  in
 Kerala  are  far  above  the  national
 averages  and  compare  favourably  with
 the  developed  States.

 (d)  The  question  does  not  arise.

 STATEMENT

 YD  civeoie  derals  regarding  “number
 of  braavthzs  of  natonatised  barter

 Number 51  पच,  Nuno?  Disric
 ot  rural
 branches
 as  on
 30-9-72

 t.  Alleppey  8
 2.  Cannanore}  29
 3.  Ernakalam  १6

 4.  Idekki  2

 Ss.  Kozhkode  72
 6.  Kottayam  *  °  6

 7.  Malappuram  3
 8.  Palghat  4
 o  Quilon  Ww

 i0.  Trichur  30
 ii.  Trivandrum  .  9

 TOTAL  320

 Opening  of  Branches  of  Nationalised
 Banks  in  Kerala

 5487.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  number  of  branches  of  na-
 tionalised  banks  opened  in  the  State
 of  Kerala  during  the  last  three  yeara,
 District-wise  and  the  number  of  bran-
 ches  likely  to  be  opened  by  the  end

 DECEMBER  22,  972  Written  Answers  708

 of  the  Fourth  Five  Year  Plan  in  each
 District;  ard  ह  he

 (b)  the  per  capita  bank  credit  ad-
 vance  ang  deposit  secured  from  yes-
 pettive  Dis.ricts  of  Trivandrum,
 Quilon,  Alleppy,  regt  of  Kerala  and
 the  steps  being  taken  to  bring  the,
 backward  Districts  of  Kerala  on  the
 level  of  the  rest  of  the  country?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  Available  information  ig  furnished
 in  statement  I  laid  on  the  Table  of  the
 House.  {Placed  in  Library.  See  Na
 LT-447/72].  It  may  be  mentioned
 that  the  branch  expansion  programme
 doeg  not  run  concurrently  with  the
 Five  Year  Plans,

 (b)  The  available  information  38
 given  in  statement  II  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-447$72].  Branch  expan-
 sion  programmes  of  the  scheduled
 commercial  banks  are  being  drawn
 up  with  special  emphasis  on  back-
 ward  distncts.  With  the  expansion
 of  commercial  banks’  branches,  bank-
 ing  facilities  in  the  backward  dis-
 tricts  of  Kerala  are  also  expacted  to
 increase  gradually.

 Loan  Applications  received  by
 Nationalised  Banks  from  Agri-

 culturists  in  Kerala  State

 5488.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state  the
 number  of  applications  recelved  by
 nationalised  Banks  from  agriculturists
 in  the  State  of  Kerala  in  i970-7]  and
 ‘1971-72,  and  the  number  out  of  them
 still  pending  and  the  reasons  for  delay
 in  their  disposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  SHRIMATI
 SUSHILA  ROHATGI):  The  informa-
 tion,  to  the  extent  possible,  is  being,
 collected  and  weuld  be  laid  on  the
 Table  of  the  House.
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 desh)  for  attracting  Tourists

 5489,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 ु)  whether  there  are  proper  accom-
 mpdation  arrangements  in  Ravalsar,
 District  Mandi,  the  famous  place  of
 Buddhist  pilgrimage  un  Himachal  Pra-
 desh;

 (b)  whether  there  ig  any  plan  under
 the  consideration  of  Government  of
 India  for  preserving  the  sanctity  of
 Jake  and  for  beautifying  the  place  for
 aftraction  of  tourists;  and

 (९)  if  so,  the  broad  outlines  of  the
 plan?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SNGH):  (a)  A  Forest  Rest  House,  a
 Dharamsala  and  a  Panchayat  Ghar
 are  available  for  pilgrims  at  Ravalsar.

 (b)  and  (c).The  State  Government
 has  constructed  bathing  ghats,  a  cir-
 cular  road  and  the  dredging  of  the
 Jake  is  being  taken  up.

 Investment  of  Capital  by  Life  Insu-
 rance  Corporation  in  Himachal

 Pradesh

 5490.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Life  Insurance  Cor-
 poration  of  India  is  investing  some
 capital  in  Himachal  Pradesh  to  remove
 disparity  in  development;  and

 (9)  ४  so,  the  main  features  of  the
 {investment  and  the  criteria  adpoted
 by  the  Life  Insurance  Corporation  at
 the  time  of  investing  capital  in  Hima-
 chal  Pradesh?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI

 “SUSHILA  ROHATGI):  (a)  and  ()),
 ‘Keeping  in  view  the  interests  of  the
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 community  as  8  whole  the  LIC  spreads
 its  investments  throughout  the  coun-
 try.  In  making  investments  in  a  State
 it  takes  into  account  the  investment
 opportunities  available  in  the  State  as
 well  as  the  business  underwritten  and
 premium  income.  collected  in  that
 State  The  limited  investment  oppor-
 tunities  available  in  Himachal  Pradesh
 80  far  account  for  the  relatively  small
 investment  of  Rs  44  lakhs  in  that
 State  as  on  31,3.1972,  During  the  cur-
 rent  financial  year  the  LIC  has  subs-
 cribed  Rs  34  lakhs  to  the  Himachal
 Pradesh  State  Government  Loan.  The
 LIC  has  also  informed  the  State  Gov-
 ernment  about  the  various  other  ave-
 nues  of  investment  for  which  funds
 could  be  provided  by  it,

 Loans  Sanefioned  by  Nationalised.
 Banks  to  Agricniturists  and  Small

 Scale  Industries  in  Himacha}
 Pradesh

 5491,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Mhnister  af
 FINANCE  be  pleased  to  state:

 (a)  the  total  number  of  loans  sanc-
 tioned  by  the  Nationalised  Banks  to
 the  agriculturists  and  small  scale  in-
 dustrialists  in  the  State  of  Himachal
 Pradesh  during  the  year  970-7i  and
 97l-72,  District-wise:  and

 (b)  the  number  of  applicants  from
 such  categories  whose  applications  are
 pending  at  present  and  the  reasons  for
 delay  in  their  disposal?

 THE  DEPULY  MiNISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 The  information  to  the  extent  pos-
 sible,  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Proposal  to  connect  Rajgir  in  Bihar
 by  Air

 5492,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  can-
 nect  Rajgir  in  Bihar  by  air  in  view  6f
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 the  fast  increasing  importance  of  the
 city;  and

 (b)  if  so,  whether  any  plan.  has
 been  drawn  up  for  this  purpose?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No  such  proposal  is
 under  consideration.

 tb)  Does'not  arise,

 ‘

 Publigity  Material  to  Highlight  the
 Scenic  Beauty  of  Himachal  Pradesh

 5493,  PROF.
 PARASHAR:  Will  the  Minister  _  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  any  publicity  material
 has  been  brought  out  to  highlight  the
 scenic  beauty  of  Himachal  Pradesh;
 and

 (b)  if  so,  the  names  of  the  publica-
 tions  brought  out  in  this  regard  and
 the  languages  in  which  they  have  been
 brought.out?)

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Yes,  Sir.  The
 Department  of  Tourism  has  brought
 out  the  following  publicity  material  on
 Himachal  Pradesh:

 Holiday  Insert
 This  covers  im-

 in  Himachal
 Manali,

 (i)  Himalayan
 (English).
 portant  places
 Pradesh  like  Kulu,
 Dharamshala,  Kasauli,  Simla
 and  Dalhousie.

 (ii)  Simla,  Kulu,  Manali  Folder
 (English).

 (iii)  Kulu  Belle  (Poster).

 Gv)  Film  (English)  .Holiday  in
 the  Himalayas.
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 Agreements  signed  during  current
 year

 5494,  SHRI  M.  M.  JOSEPH:  Will  the=
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state  the  salient  features  of
 trade  agreements  signeq  during  the.
 current  year  with  foreign  countries?

 THE  DEPUTY  MINISTER  IN  THE:
 MINISTRY  OF  FOREIGN  TRADE)
 (SHRI  A.  C.  GEORGE):  A  statement:
 showing  the  salient  features  of  Trade
 Agreements/Arrangements  signed=
 during  972  with  foreign  countries,  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-448/"
 V2]:

 Raid  Conducted  in  Delhi  on  Centres  of
 Forward  Trading

 SHASHI  BHUSHAN:
 FINANCE  be

 5495.  SHRI
 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  a  raid  was  conducted  iz:
 Delhi  in  the  last  week  of  November,.
 i972  on  the  Centres  of  forward  trad-
 ing;

 (b)  if  so,  the  documents  seized:

 (c)  whether  Government  have  taker:
 note  of  the  statement  of  the  Police
 Superintendent  who  was  incharge  of.
 the  raid  that  the  persons  engaged  i
 illegal  forward  trading  function  ix:
 collusion  with  the  local  Police  and  the
 P.  &  T.  officials  and  that  about  a  sum:
 of  Rs.  25,000  is  distributed  among.
 these  people  every  month;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  particular  steps  pro--
 posed  to  be  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  FINANCE.  (SHRI  KE..
 R.  GANESH):  (a)  No  raid  was  corn-
 ducted  in  Delhi  in  the  last  week  of
 November  on  the  Centres:of  forward
 trading  by  the  Income  Tax  .Departe
 ment

 (0)  to  (d).  Do:  not:arise.:.

 «
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 Diplomatic  immunities  to  the  officials
 of  Farg  Foundation

 5498,  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleaseg  to  state:

 (a)  whether  diplomatic  immunities
 haye  been  allowed  to  the  officials  of
 the  Ford  Foundation  and  if  so,  the
 number  of  such  officials  and  the  nature
 of  facilities  provided  to  each  of  them;

 (b)  whether  it  has  been  ensured
 that  these  facilities  have  not  been
 misused  by  these  officials  and  in  case
 the  instanceg  of  same  misuse  has  been
 found  out,  the  action  taken  by  Gov-
 ernment;

 fe)  whether  facilities  were  also  pro-
 wided  to  the  Asia  Foundation  officials
 but  later  withdrawn  and  if  so,  the
 reasons  for  withdrawing  these  facili-
 ties;  and

 (d)  whether  such  reasons  do  not
 apply  to  the  Ford  Foundation  end  if
 so,  whethcr  it  is  proposed  to  withdraw
 these  facilities?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)-
 (a)  The  term  “diplomatic  immuni-
 ties”  implies  things  like  involability
 of  the  premises  of  the  Mission  and  cf
 the  private  residence  of  a  diplomatic
 agent;  immunity  from  criminal  juris-
 diction:  immunity  from  civil  and  ad-
 ministrative  jurisdiction  except  in
 certain  cases;  exemption  from  police
 jurisdiction  and  from  sub-poena  etc.,
 whch  are  accorded  under  the  Vienna
 Convention.  No  “diplomatic  immuni-
 ties”  as  such  have  been  allowed  to  the
 officials  of  the  Ford  Foundation.

 (9)  Does  not  arise,

 (ce)  Inform-tion  in  this  regarg  is
 being  collected.

 (ay  Does  not  arise,  in  view  of  the
 reply  to  part  (a).
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 Refund  of  {Income  Tax  Recovered  in
 Excess

 5497,  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  employees,
 in  whose  cases  the  amount  of  Income-
 tax  hag  been  deducted  in  excess  at
 source  and  deposited  with  Government
 by  the  employers,  are  asked  to  apply
 for  the  refund  of  the  excess  amount  so
 deducted  and  the  excess  amount  is  not
 adjusted  towards  the  Income-tax  for
 the  following  year;

 (b)  whether  Government  are  aware
 cf  the  difficulties  being  faced  by  the
 employees  in  taking  refund  from  Gov-
 ernment  of  the  excess  amount  of
 Income-tax  deducted;  and

 (c)  whether  Government  propos2  to
 consider  the  possibilities  of  adjusting
 the  excess  amount  35  deducted  in  the
 following  year  and  save  the  affected
 employees  from  facing  unnecessary
 botheration?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRV  OF  FINANCE  (SHRI  छू.
 R.  GANESH):  (a)  Income-tax  pay-
 able  on  the  salaries  of  Government,
 as  also  of  non-Government  employees,
 is  deducted  at  source.  Normally,  there
 should  not  be  cases  of  excess  deduc-
 tion  of  tax.  But  wherever  excess  de-
 duction  is  made  due  to  incorrect  cai-
 culation  or  otherwise,  the  excess
 amount  is  not  adjusted  towards  the
 income-tax  for  the  following  year  and
 the  person  concerned  has  to  file  a  re-
 turn  of  income  to  claim  the  refund.

 (9)  The  refund  claims  arising  on
 filing  of  such  returns  are  generally
 attended  to  by  the  Department  ex-
 peditiously.  Stray  cases,  however,  do
 occur  where  the  disposal  of  refund
 claims  get  delayed.  The  neeg  for
 claiming  refund  in  the  following  year-
 can  be  avoided  by  the  Government
 servant  himself  by  ensuring  that  cor-
 rect  and  proper  deduction  of  tax  is:
 made  from  the  salary  paid  to  him
 during  the  year.

 (c)  No,  Sir.
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 ‘Sancfion  of  advanee  fo  छह  of  LIC
 for  purchasing  Metor  vehicles

 5498,  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 fa)  whether  the  Life  Insurance
 “Corporation  of  Intha  gives  advance  to

 its  agents  for  purchasing  motor  ve-
 hicles;

 (b)  if  so,  the  amount  which  is  ad-
 vanced  and  the  rate  of  interest  charg-
 ed  thereon;  and

 (c)  the  terms  and  conditions  of
 the  motor  vehicle  advanced  so  sanc-
 tioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF
 MATI

 FINANCE  (SHRI-
 SUSHILA  ROHATGI):  (a)

 Yes,  Sir.

 (b)  Motor  cars  The  lowest  of  the
 following  amounts  is  advanced:

 (i)  the  amount  of  renewal  com-

 (ii)

 mission  of  the  agent  in  the
 last  year;
 Rs,  10,000  if  the  agent  has
 worked  for  less  than  5  years
 or  Rs  15,000  if  the  agent  has
 worked  for  5  years  or  more.

 (ili)  3/4th  of  the  purchase  price

 However,  in  the

 of  new  car;  or  2/3rd  of  the
 purchase  price  of  the  second-
 hand  car  (not  more  than
 six  years  old).

 case  of*  agents
 who  are  members  of  the  Chairman's
 Club  the  lower  of  the  following
 amounts  is  advanced:

 (i)  Last  2  years’  renewal  com-
 mission;

 (ii)  Full  purchase  price  of  a  new
 car,
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 Motor  Cycles/Seontgts;,,  Tha,  तमक,
 of  the  following  pa

 (i)  last  year’s  renewal  com-
 mission;

 Qi)  Rs.  3000  for  motor  eycles/
 Rs.  2000  for  scooters;

 (ili)  3/4th  of  the  purchase  price
 for  new  vehitle  or  2/Srd  of
 the  price  for  second-hand  ve-
 hicle  (not  more  than  3  years
 old).

 These  advances  are  interest  free.

 (९)  Terms  and  conditions  of  ad-
 vances  are  given  below:

 Motor  Car:

 «@)

 (ii)

 (iti)

 If  the  agent  completed  a
 business  of  Rs.  4  lakhs  in  the
 immediately  preceding  year,
 the  advance  is  repayable
 over  5  years  under  a  hire
 purchase  agreement,

 In  other  cases  if  the  agent
 has  worked  for  at  least  3
 years  and  if  he  gives  an
 undertaking  on  stamp  paper
 along  with  a  bond  of  guar-
 antee,  the  advance  is  repay-
 able  in  48  monthly  instal-
 ments.

 The  agent  is  required  to  give
 an  authority  for  recovery  of
 advance  from  the  commission
 earnings.

 (iv)  The  agent  has  to  bear  the

 (v)

 insurance  premium  and  the
 road  taxes,

 In  the  case  of  second-hand
 cars  certificates  from  two  re-
 puted  garages  are  necessary
 for  determining  the  condition
 and  the  market  value  of  the
 vehicle.  An  Indemnity  bond
 js  also  required  fram  the
 agent.
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 (vi)  The  agent  bears  the  stamp

 fees  of  the  hire  purchase
 agreement/undertaking.

 (vii)  No  second  advance  is  normally
 granted  unless  the  existing
 motor  car  is  used  for  8  years
 or  the  vehicle  becomes  un-
 serviceable.

 Motor  Cycles/Scooters:

 (i)  The  agent  should  have  com-
 pleted  a  business  of  Rs.  2
 lakhs  in  the

 preceding  year.

 Gii)  The  advance  is  repayable  in
 three  years.

 iii).  The  agent  has  to  bear  the
 insunance  premium  and  the
 road  taxes,

 (iv)  The  agent  has  to  execute  a
 hire  purchase  agreement/
 undertaking.

 (v)  No  second  advance  is  nor-
 mally  granted  within  a
 period  of  five  years  unless  the
 vehicle  is  unserviceable  or
 the  agent  goes  in  for  a  motor
 car,

 *An  agent  who  has  procured  busi-
 ness  of  Rs.  20  lakhs  sum  assured  (net)
 on  50  lives  in  at  least  4  out  of  5
 years  preceding  the  membership  year
 or  who  has  earned  renewal  commis-

 sion  of  Rs.  20,000  and  First  Year’s
 Commission  of  Rs.  15,000  and  who  has
 policies  inforce  insuring  at  least  450

 _lives  at  the  end  of  each  of  the  3  years
 “preceding  the  membership  year,  can

 become  Member  of  the  _Chairman’s
 _Club.  .
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 Remittance  abroad  of  Head  Office
 Expenses  by  Coca-Cola

 Export  Corporation,  New  Delhi

 5499.  SHRI  S.  A.  MURUGAN--
 ANTHAM:  -  Will  the  Minister  of’
 FINANCE  be  pleased  to  state:

 (a)  the  formula  according  to  which:
 Coca-Cola  Export  Corporation,  New
 Delhi  makes  remittances  to  the  Coca~-
 Cola  Company,  New  York  as  the
 latter’s  share  of  Head  Office  expenses:

 °

 (b)  what  are  the  expenses  of  Head’
 Office,  New  York,  which  are  shared.
 by  the  Coca-Cola  Export  Corporation,.
 New  Delhi  and  how  Government  check
 that  these  expenses  are  to  be  shared.
 and  what  India  gains  out  of  it;

 (c)  whether  the.  Head  Office  ex:
 penses  shared  include  no  tax  deduct-.
 able  items  like  donations  to  political:
 parties,  religious  charity,  entertain--
 ment  expense  and  what  Government:
 intend  to  do  about  this;  and

 (a)  what  is  percentage  of  Head’
 Office.  expenses  already  provided  in:
 the  Balance  Sheets  from  969  to  97]
 as  compared  to  original  capital  invest-
 ment  made  in  India  by  this  Company?

 THE  MINISTER  OF  FINANCE’
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  No  remittance  are  made:

 to  Coca-Cola,  London  by  Coca-Cola
 Export  Corporation,  New  Delhi.  All
 remittances  by  Coca-Cola  Export  Cor-
 poration,  New  Delhi  are  made  _  to.
 Coca  Cola  Export  Corporation,  USA.
 The  position  is  that  Coca-Cola  Ex-
 port  Corporation,  USA,  has  set.  up  a
 number  of  area  Offices  in  different.
 parts  of  the  world  including  London,
 which  function  as  subordinate  offices:
 to  the  Head  Office  and  exercise,  such
 of  the  functions  as  are  assigneg  to
 them  by  their  Head  Office..  The  prin—
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 eipal  fonetions  of  the  Head  Office  are
 inter  alia  (a)  management  of  foreign
 business,  (b)  formation  of  operdting
 policies,  (c)  development  of  export
 markets,  (d)  rendering  of  export  and
 technical  advice  and  guidance  and
 (e)  rendering  of,  assistance  in  regard

 to  purchase  and  shipment  of  machi-
 nery  to  the  overseas  branches  and
 the  customers  thereof.

 The  Branch  officé  of  the  Coca-Cola
 “Export  Corporation  in  New  Delhi  is
 the  recipient  of  such  advice  from  both
 the  Head  Office/Area  Office  as  out-
 lined  above.

 The  Head  Office/Area  Office  expen-
 es  are  shared  pro  rata  amongst  its
 branches  all  over  the  world  on  the
 basis  of  product  sales  effected  by  the
 respective  branch.  This  method  of

 ‘allocation,  according  to  the  Coca
 Cola  Export  Corporation,  has  been
 accepted  by  the  U.S.  Internal  Revenue
 Department.  In  India,  these  expenses
 are  allowed  to  be  remitted  by  the
 Reserve  Bank  of  India  on  the  pro-
 duction  of  either  a  certificate  or  an
 assessment  order  from  the  Income
 ‘Tax  authorities  regarding  the  admis-
 sibihty  of  the  amount  as  chargeable
 to  the  revenue  account.

 (c)  No,  Sir.  The  Coca-Cola  Export
 Corporation,  New  Delhi,  has  given  a
 categorical  statement  that  donations
 to  political  parties,  religious  charities
 incurred  in  India  are  not  included  in
 Head  OfficeSArea  Office  exnenses
 They  had  further  stated  that  thev  had
 not  given  any  donation  to  political
 parties  in  India.

 (d)  Details  of  capitel  initially  con-
 tributed  by  the  Head  Office  at  the
 opening  of  the  branch  office  in  Inilia
 in  ‘1958,  capital  employed,  head:  offite/

 -area  office  experises  payable:  by  the
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 Indian  branch  during  the  last  three
 years  are  given  bélow:—~°

 (Rs,  in  lakhs)

 7969  70  Br

 Otigi  ral  cap‘tal.  66  6°6I  66
 Capitalemployed  4  734  17085  272°33
 Head  Office

 exDenses  18°42  22°65  26°!7
 Atea  Office

 Exoensss  35  32  7९  42  7३  99

 “Capital  employed  includes  original
 capital  contributed,  amounts  dug  to
 head  office,  earned  surplus  and  the
 development  rebate  reserve.

 Issue  of  Shares  by  Foreign  Companies

 5500.  SHRI  8,  A.  MURUGAN-
 ANTHAM:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Companies  with
 foreign  holding  viz.,  Indian  Tobacco
 Company,  Glaxo  Laboratories  (India)
 Limited,  Bombay,  Rackitt  and  Colman
 of  India  Limited,  Calcutta,  Hindustan
 Lever  Limited,  Bombay  and  Britannia
 Biscuits  Company  Limited,  Calcutta
 have  been  permitted  by  Government
 to  issue  shares  to  their  foreign  coun-
 terparts  for  the  use  of  foreign  trade
 names;

 (b)  if  so,  the  amount  of  remittances
 made  by  way  of  dividends  on  the
 shares  thus  issued  in  the  last  three
 years;

 (e)  whether  Government  permit
 paying  royalties  for  use  of  trade
 names  for  consumer  products;  arc

 (d)  if  not,  what  does  the  Guvern-
 ment  intend  to  do  in  the  matter?

 THER  MINISTER  OF  *  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  {b).  The  requisite  fnfornie
 tion  is  being  collected  and  will  ‘be
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 ta  the

 (९)  and  (d).  It  is  not  the  current
 Pelicy  of  Government  to  allow  pay-
 ment  of  royalty‘for  use  of  trade
 mames  fer  manufacture  of  consumer
 products  on  internal  sales;  commis-
 sion/reyalty,  however,  is  allowed

 ‘on  exports  of  such  products  to  pro-
 ‘note  foreign  exchange  earnings.

 be  of  2
 the  Lok  Sebha

 Availatic

 Remittances  abroad  of  Area  Office
 (Service  Charges)  Expenses  by  Coca-
 Cola.  Export  Corporation,  New  Delhi

 3501.  SHRI  S.  A.  MURUGANAN-
 ‘“THAM:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  formula  according  to  which
 the  Coca-Cola  Export  Corporation,
 New  Delhi  makes  remittances  to  the
 Coca-Cola,  London  as  the  latter's
 share  of  Area  Office  (Service  Charges)

 +‘  expenses:

 (b)  what  are  the  expenses  of  Ares
 Office,  London  which  are  shared  by
 Coca-Cola  Export  Corporation,  New
 Delhi  and  how  Government  check
 that  these  expenses  are  to  be  shared
 and  what  India  gain  out  of  it;

 (c)  whether  Area  Office  Expenses
 shared  include  no  tax  deductable
 items  like  donation  to  political  parties,
 Yeligious  charity,  entertainment  ex-
 penses  and  what  Government  of  India
 intend  to  do  about  this;  and

 (a)  what  is  the  percentage  uf  Area
 Office  already  provided  in  the
 Balance  Sheets  from  7969  to  1971  as
 compared  to  original  capital  invest-
 ment,  made  in  India  by  this  Company”

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAO  CHAVAN):
 (a)  and  tb).  No  remittances  are

 to  Ceea-Cola,  London,  by  Coca-
 Cola  Export  Corporation,  New  Delhi.
 AM  retdittances  by  Coca-Cola  Export
 Corporation,  New  Deihi,  are  made  to
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 Coca-Cola  Export  Corporation,  USA
 The  position  is  that  Coca-Cola  Ex-
 port  Corporation,  USA,  has  set  up  a
 number  of  Area  Offices  in  different
 parts  of  the  world  including  London,
 which  function  as  subordinate  offices
 to  the  Head  Office  and  exercise  such
 of  the  functions  as  are  assigned  to
 them  by  their  Head  Office.  The  prin-
 cipal  functions  of  the  Head  office  are
 inter  alia  (a)  management  of  foreign
 business,  (b)  formationof  operating
 policies,  (c)  development  of  export
 markets,  (d)  rendering  of  expurt  and
 technical  advice  and  guidance  and
 (e)  rendering  of  assistance  in  regard

 to  purchase  and  shipment  of  machi-
 nery  to  the  overseas  branches  and  the
 customers  thereof.

 The  Branch  office  of  the  Coca-Cola
 Export  Corporation  in  New  Delhi  is
 the  recipient  of  such  advice  from  both
 the  Head  Office/Area  Office  as  out-
 lined  above,

 The  Head  Office/Area  Office  expen-
 ses  are  shared  pro  rata  amongst  its
 branches  all  over  the  world  on  the
 basis  of  product  sales  effected  by  the
 respective  branch.  This  method  of
 allocation,  according  to  the  Coca-
 Cola  Export  Corporation,  has  becn
 accepted  by  the  U.S  Internal  Re-
 venue  Department  In  India,  these
 expenses  are  allowed  to  be  remitted
 by  the  Reserve  Bank  of  India  on  the
 production  of  either  a  certificate  or
 an  assessment  order  from  the  Income
 Tax  authorities  regarding  the  admis-
 sibility  of  the  amount  as  chargeable
 to  the  revenue  account

 (c)  No,  sir  The  Coca-Cola  Export
 Corporation,  New  Delhi,  has  given  a
 categorical  statement  that  donations
 to  political  parties,  rehgious  charities
 incurred  in  India  are  not  included  in
 Head  Office|Area  Office  expenses.  They
 had  further  stated  that  they  had  not
 given  any  donation  to  political  parties
 in  India.

 (dj  Details  of  capital  initially  con-
 tributed  by  the  Head  Office  at  the
 opening  of  the  branch  office  in  India
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 “in  1958,  capital  employed,  head  office!
 area  office  expenses  payable  by  the
 Indian  branch  during  the  last  three
 years  are  given  below: —

 (Ra. in  Takis)

 7969  7970  7977

 Original  capital  6°6t  6°62  6°6!

 Capital  employed  4474  170° 55,  273*  75

 Head  Office
 expenses  ‘18°42  22°65  39  -26°I7

 Are O  fice
 expenses  ¥§°32  5°42)  7599

 *Capital  employed  includes  original
 capital  contributed,  amounts  due  to
 head  office,  earned  surplus  and  the
 development  rebate  reserve.

 Decline  in  export  of  Cuir  and  Coir
 Product,

 5502.  SHRI  ९.  K.  JAFFER
 SHARIEF:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to
 state:

 (a)  the  total  export  of
 coir  products  during  the
 years;  and

 coir  and
 last  two

 (b)  whether  there  has  been  any
 decline  in  their  export  and  if  so,  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE)  (a)  The  total
 exports  of  coir  and  coir  products
 during  the  last  two  years  are:

 Quantity  Vaiue
 (tonnes)  Re,  [lakhs

 1970-71  522i8  33.87

 1971-72  528i2  34.88

 b)  No,  Sir.
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 हास्य  बोला  के  |  को  शकी  क्ले  eter:
 weather

 5503. sft Weft wie | ड  झारणिणें  बसें  पटेलों:  क्‍यों

 जिस  मंत्री  म्ह  बताते  की  हमा  करेंगे  ह.

 (क)  सामान्य  बिभा  के  राष्ट्रीयकंश्न  के

 याद  थलग-अलग  बी मेंमें  प्रीमियम  पर

 एजेन्टों  को  कितना  कमोशन  दिया  जाता  है;  ,

 शौर

 (@)  क्‍या  सरकार  का  विचार  एजेंटों

 को  दिये  जाते  वाले  कमीशन  में  कोई  वृद्धि
 करने  का  है।

 बिस  मंत्रालय  में  उप  मंत्री  (कीमती  सुशीला

 रोहतगी )  :(क)  और  (ख)  :  बीमा  भ्र धि नियम

 3938  की  घारा  400  (3)  में  यह  व्यवस्था

 है  कि  विविध  बीम  की  वीसी  भी  पालिसी

 के  लिए  किसी  बीमा  एजेंट  को  देय  कमीशन

 निम्नलिखित  से  अ्रधिक  नहीं  होगा  —

 (क)  यदि  पालिसी  शाम  अथवा

 समुद्री  बीमे  की  है  तो  पालिसी

 देय  पर  प्रीमियम  का  पोच

 प्रतिशत,  कौर

 (ख)  यदि  पालिसी  सस्य  विविध

 बीमें की  है  तो  पालिसी पर  देश
 प्रीमियम  का  दस  प्रतिशत।

 यह  & | ह  कभी  विचाराधीन  हैं  कि

 राष्ट्रीयकरण'  के  बाद,  उपयुक्त  |  ६... ...

 जानू होते  चाहिये ध्रुवक  नहीं
 कौर

 मदि  rng»
 हो ंतो  किस  सीटें  तके  ।
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 राष् कोय डल  किसानों  th)  iso,  the  reasons  for  giving tet

 सर
 ही  किया

 contract  to  a  private  firm  when  Gov-
 ernment  have  their  own  publi- ‘5504,  eft  अरबिन्द  एन०  पटेल  :.  क्‍या  भज  अल  abd.  tae  ra

 _  fer  मंत्रों  यह  बताने  को  कृपा  करेंगे  कि:  involved  in  it;  and

 (क)
 के  दौरान:  किसानों  को  कृषि  ऋण  के  रूप
 में  कूल  कितनों  ऋण  दिया  गया  ;  शौर

 (@)  क्‍या  सरकार  का  विचार  सभी

 राष्ट्रीकृत  बैंकों  की  सभी  (शाखा भों  को

 कृषि-ऋण  प्रदान  करने  के  निर्देश  देने  का

 है?

 वित्त  मंत्रालय  में  उप  स़्त्री  (औसती  सुशीला

 रोहतगी  )  मार्के  अन्तत ककल तक  कुल

 अग्रिमों  की  बकाया  राशि  की  तुलना  में

 किसानों  को  (बनाते  को  छोड़कर)
 दिये  गये  प्रत्यक्ष  कृषि  प्रहरियों  की  प्रतिशतता

 5.i3  थी  ।  उसी  समय  कल  अग्नियों  की

 बकाया  राशि  [की  तुलता  में  कुल  कृषि

 अ्रम्रिमों  को  (प्रत्यक्ष  एंव  अप्रत्यक्ष)  प्रति-

 शतता  7.80  थी  ।  |

 (ख)  हँटाष्ट्रीकृत  बैंकों  को  कृषि
 सहित  उपेक्षित  और  प्राथमिकता  (प्राप्त
 क्षेत्रों  को  प्रतिनिधिक  ऋण  देने  के  लिए
 प्रोत्साहित  किया  गया  है  शौर  लगातार  किया
 जा  रहा  है

 Publicity  Contract  for  Asia  ‘72  given
 te  Private  Firm

 5505.  DR.  LAXMINARAIN
 PANDEYA:

 SHRI  PRABQDH  CHANDRA:
 ‘Will  the  Minister  of  FOREIGN

 TRADE  be  pleased  to  state:

 <a)  whether  publicity  contract  for
 Agia  "12  has  been  given  to  a  private
 firm;

 3085  LS—S.

 राष्ट्रीयकृत  बैंकों  द्वारा  गत  वर्ष  (९)  whether  the  Ministry
 Finance  has  objected  to  the  sald  pubd-
 Yicity  contract?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE)  (a)  A  con-
 tract  for  public  relations  including
 non-paid  publicity  and  publication:  of
 Daily  Asia  "72  News  has  been  given
 to  Mjs.  Consilium  Private  Ltd.,  New
 Delhi.

 (b)  Government  set  up  through
 the  Director  of  Advertising  &  Visual
 Publicity,  Press  Information  Bureau
 and  Photo  Division  have  all  been
 used  for  various  jobs  in  connection
 with  the  organisation  and  conduct  of
 Asia  "TZ,  The  contract  with  Mis.
 Consilium  Private  Ltd,  New  Delhi
 with  a  fee  of  Rs.  -40,000|-  supplements
 these  arrangements.

 (०)  No,  Sir.

 ग्रामीण  क्षेत्रों  में  राष्ट्रीयकृत  बैंकों  द्वारा  ऋण
 दिया  जाना

 5506.  डा>  लक्ष्मीनारायण  पांडेय:

 क्या  चिल  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  गत  तीन  वर्षों  में  राष्ट्रीयकृत

 बैंकों  द्वारा  ग्रामीण  क्षेत्रों  मे ंकिलेनी  राशि

 का  ऋण  दिया  गया  ;  और

 (ख)  उक्त  ऋण  मुख्यत :  'किस-किस
 प्रयोजन  के  लिये  दिये  गये  ?
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 कसि  मंत्रालय  में  जप नांगी  (मिलती  सुशीला

 रोहतगी)  :  (क)  कौर  (ख).  र्क्स  व्यवस्था  के

 विभिन्न  क्षेत्रों की  उत्पादकता  संबंधी  भ्रावश्य-

 कतारों  के  लिए  राष्ट्रीयकृत  बैंक  ग्रामीण
 तथा  शहरी  क्षेत्रों  मे  ऋण  देते  हैं  t  अर्थ

 व्यवस्था  के  सभो  क्षेत्रो  में  से  केवल  ग्रामीण

 श्षेत्रो  को कितना  घन  मिलता  है  इसके  झा कड़े

 अलग  रे  नदी  रख  जाते  है  t  जिन  प्रत्यक्ष

 कृषि  अग्नियों  के आकड़े  अलग  से  उपलब्ध  हैं

 घौर  जो  प्रिय,  ग्रामीण  क्षेत्रो  में  दिये  गये  हू
 बे  1970,1971  और  972 8  मार्च  के  प्रीत

 तक  क्रश  80  44  करोड  रुपये,  12764

 करोड़  रूपये  50  23  करोड  स्वयं  थे।

 किन्तु  ये  अग्रिम  ग्रामीण  क्षेत्रों  मे  दिये  गये

 समस्त  ऋणों  क  द्योतक  नहीं  है,

 वर्ष  972—73  में  मध्य  प्रदेश  से  विमान  सेवा

 चालू  करमे  का  अस्ताल

 5507.  Bio  लक्ष्मीनारायण  पांडेय  :

 क्या  पर्यटन  और  सागर  जिलानी  भत्ता

 यह  बताने  की  कृपा  करेंगे  कि  वर्ष

 1972-73  4  मध्य  प्रदेश  म ेकिन-किन  स्थानों

 के  लिये  विमान  सेवायें  चालू  करने  का  प्रस्ताव  है?

 पर्यटन  भर  मायर  ।वसा सन  मंत्रों  :  (डा०

 के  सिह)  मध्य  प्रदेश  मे  निम्न  स्थानों  के

 लिए  बिमान  सेवायें  हैं

 i,  भोपाल

 2  ग्वालियर

 3  इन्दौर

 4  खजुराहो

 5  रायपुर
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 wt  1972-73  में  किसी  के  स्थान
 के  लिये  विमान  सेवा  चलाने  का  कोई  प्रस्ताव

 नही  है

 पिछड़े  जिलों  में  कताई  जिलों  की  स्थापना:

 5508.  ढा०  लक््मीनाराषर्त  पांडेय

 व्या  विदेश  व्यापार  मती  यह  बताने  क॑

 कृपा  करेगे  कि

 (क)  क्‍या  सरकार  ने  पिछड़े  जिलों  में

 कताई  मिले  स्थापित  करते  का  तिब्बत

 किया  है  भौर

 (ख)  थदिह़ा  तो  उस  सबंध  में  सरकार

 न  क्या  कार्यवाही  की  है  अथवा  करने  का

 विचार  है  ?

 विदेश  व्यापार  मंत्रालय  में  उपमंत्री  (श्री  o

 सी०  जाज):  (क)  कौर  (ख).  25  लाख  तक्भो
 के  विस्तार  के  भ्र धीन  सरकार  द्वारा  वित्तीय

 संस्था मनो  से  रियायती  दर  पर  वित्त-व्यवस्था

 के  प्रयोजनार्थ  वर्गीकृत  ऐसे  पिछडे  जिलों  मे

 बुने  हुए  सहकारी  या  सरकारी  क्षेत्र  25,000

 तकुवों  की  नई  कताई  मिलें  लगाने  की  प्रयुक्ति
 देते  का  विनिश्चय  किया  गया  हैं  ।  इनके

 बयन  के  लिए  कसौटियों  मे  चारों;भौर  के  क्षेत्र

 में  उगाई  गई  ई  की  स्थानिक  उपलब्धता

 शौर  मिलो  के  स्थान  के  भास  पास  स्थित

 हक  रवा/शक्तियालित  करणों  द्वारा  उत्पन्न

 मांगों  को  स्थानीय  मांग  पर  विचार  करना

 शामिल  होगा
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 Appointment  of  Hindi  Transaters  in
 Coentval  Excise  anti  Customs

 Ocllectorate

 SHRI  RAMAVATAR
 SHASTRI:

 SHRI  BHOLA  MANJHI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Hindi  Translators
 ate  working  in  every  Central  Excise
 and  Customs  Collectorate,  Headquar-
 ters  Office;

 (b)  if  not,  whether  Government
 Propose  to  appoint  two  Hindi  Trans-
 lators  in  Central  Excise  and  Customs
 Collectorate,  Headquarters  Office  and
 one  in  each  Divisional  Office,  as  de-
 manded  by  All  India  Central  Excise
 (Non-Gazetted)  Ministerial  Officers’
 Federation;  and

 (c)  if  so,  when;  and  if  not,  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  to  (०).  The  infor-
 mation  ig  being  collected  and  wil!  be
 laid  on  the  Table  of  the  House.

 regarding  working  of
 Nationalised  Banks

 8510.  SHRI  0.  P.  JADEJA:

 SHRI  VEKARIA:

 ‘Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  any  complaints  have
 been  received  from  Business  Associa-
 tions  and  Chambers  of  Commerce  re-
 Garding  the  slow  working  of  the  na-
 tlonalised  banks;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Yes,  Sir.  Complaints
 received  relate  to  different  aspects  of
 the  working  of  nationalised  banks.
 Such  complaints  are  referred  to  the
 banks  concerned  for  varification  and
 remedial  action,  particularly  in  res-
 pect  of  complaints  where  specific
 instances  are  cited.

 Memorandum  from  West  Bengal
 Government  for  Central  Assistance

 5511.  SHRI  8,  K.  DASCHOW-
 DHURY:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Government  of
 West  Bengal  have  submitted  a  memo-
 randum  to  the  Central  Government,
 through  the  visiting  Central  team  in
 West  Bengal  to  assess  damages  caused
 by  flood  and  drought,  requesting  them
 for  grant  of  financial  aid  to  the  State
 to  the  extent  of  Rs.  45.30  crores;  and

 (b)  if  so,  the  action  taken  by  Cen-
 tral  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a).  Yes,

 Sir.

 (b)  On  the  basis  of  the  Central
 team’s  recommendations,  a  revised
 ceiling  of  expenditure  of  Rs.  30.008
 crores  has  been  adopted  for  various
 relief  and  rehabilitation  measures  dur-
 ing  the  current  financial  year  for  pur-
 poses  of  Central  assistance.  An  amount
 of  Rs.  8  crores  has  been  released  so
 far  to  the  State  Government  by  way
 of  Central  assistance  during  the
 current  financial  year.  Further  relea-
 ses  will  be  made,  subject  to  the  ceil-
 ings,  on  the  basis  of  the  progress  of
 expenditure  to  be  reported  by  the
 State  Government,

 Silk  Production  in  Andhra  Pradesh
 5512,  SHRI  K.  KODANDA  RAMI

 REDDY:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to
 state:
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 (a)  the  total  production  of  silk  in
 Andhra  Pradesh  during  the  last  three
 Years;  and

 (b)  whether  Government  have
 taken  any  steps  to  promote  silk  pro-
 duction  in  the  backward  District  of
 Chittor  in  Rayalaseema  region?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):

 (a)  Year  raw  silk  production
 1969-70  609
 ‘1970-71  495
 I97I-72  409

 (b)  Yes,  Sir.  Out  of  six  mulberry
 schemes  approved  for  implementation
 in  Andhra  Pradesh  during  ‘1972-78,
 four  schemes  at  a  total  cost  of  Rs.
 2.55  lakh  are  being  operated  in
 Chittor  Duastrict.

 Financial  Assistamce  from  World
 Bank  for  Projects  in  Andhra  Pradesh

 5518.  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  number  and  names  of  pro-
 jects  in  Andhra  Pradesh  for  which
 the  World  Bank  had  given  financial
 assistance  in  the  past;

 (b)  the  amount  given  project-wise;
 (c)  the  number  and  names  of  pro-

 jects  for  which  the  assistance  of
 World  Bank  has  been  sought  by  the
 Andhra  Pradesh  Government  for  1972-
 73  and  after;  and

 (d)  whether  Srissilam  Hydro-elec-
 tric  Project  is  one  among  them?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  World  Bank  and  its
 soft-loan  affiliate  the  International
 Development  Association  have  ao  fer
 given  asristance  for  the  following  pro-
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 jects  in  Andhra  Pradesh:

 Kota  =
 Power  Project  t  ‘’n

 97  million,
 A.  P,  Agricultural  Credit  Project

 $24.40  million.

 Pochampad  Irrigation  Project
 —$89,00  million.

 In  addition,  the  requirements  ef
 transmission  equipment  of  the  Andhra
 Pradesh  Electricity  Board  to  the  ex-
 tent  of  $i2.75  million  have  been
 covered  as  part  ef  the  Ist  and  Ind
 Power  Transmission  Projects.

 (c)  and  (a).  We  have  not  received
 any  further  proposals  from  Andhra
 Pradesh  Government  for  seeking  as-
 sistance  from  the  World  Bank.

 Techno-Eeonemic  Survey  of  Andhra
 Pradesh  by  lndystrial  Development

 Bank  of  India

 ‘5514,  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Mimster  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Techno-economic
 survey  of  Andhra  Pradesh  by  a  study
 team,  sponsored  by  the  Industrial
 Development  Bank  of  India,  has  since
 been  completed;  and

 (b)if  so,  their  assessment  and  re-
 commendations,  District-wise?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  and  (b).  A  joint  institutional
 study  team  comprising  officers  of  the
 Industrial  Development  Bank  of
 India,  the  Industrial  Finance  Corpo-
 ration  of  India,  Agricultura)  Refinance
 Corporetion,  Andhra  Pradesh  State
 Financial  Corporation,  Syndicate  Bank
 and  Andhra  Bank  Limited  has  com-
 pleted  the  techno-economic  survey  of
 Andhra  Pradesh  in  September,  ‘1972,
 The  study  team  is  now  engaged  in
 analysing  the  deta  collected  and  has
 yet  to  finalise  ite  report  and  submit
 it  to  the  Industrial  Development
 Bank  of  India.
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 Different  kinfis  of  Fresh  Fruits
 exported  by  S.T.C.  quring  the

 feet  Three  eae

 ‘S515.  SHRI  6  Y.  KRISHNAN:  Will
 thé  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  the  different  kinds  of  fresh
 fruits  exported  by  Btate  Trading  Coy-
 poration  during  the  last  three  years;
 and

 (b)  the  names  of  the  countries  to
 which  exports  thereof  were  made  and
 the  amount  of  foreign  exchange  earn-
 ed  ag  a  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C.  GEORGE):  (a)  Mangoes,
 litchies,  apples  and  oranges.

 (b)  Mangoes  were  exported  to  U.K.
 France,  West  Germany,  Switzerland,
 Sweden,  Singapore,  Kuala-Lumpur,
 Hongkong,  Kuwait  and  Beirut;  Litch-
 tes  wete  exported  to  UK,  France,
 ‘West  Germany  and  Switzerland;
 Apples  to  UK  and  Oranges  to  Singa-
 pore.  A  statement  showing  smount
 of  foreign  exehange  earned  from  their
 exports  is  laid  on  the  Table  of  the
 ‘House.

 STATEMENT

 The  foreign  exchange  earned  from
 expért  of  mangoes,  litchies,  apples
 and  oranges  in  the  years  1969-70  to
 1072-73  was  ag  follows:—

 ado’  Rs.

 Miamngors  Litches  Apples  Oranges”

 7969-70  os  ore  23  a
 toa"  1§9  3I°$  SS

 t97%-72  77  80  An  20
 इडफण्णे  0  5259  ह. 4
 {Digan  ९४९४)
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 घरेलू  अन्हें

 5516.  ह , ड  भूल  पद  डागा  :

 क्या  बिस  मंत्रो यह  बताने  कि  कृपा  (करेगे  कि;

 (क)  क्या  बको  के  वर्ष  1971-72
 के  बाधित  प्रतिवेदन  के  भ्रनुसार  घरेलू  बच्चों
 में  कमी  होती है  जा  रही  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;  और

 (ग)  गत  व  की  तूलना  में  इस  आर
 कितने  प्रतिशत  की  कमी  हुई  है  ?

 वित्त  मंत्री  सौ  यहशावन्तराज  जिहाद)  :

 (क)  जी,  नहीं।

 (ख)  और  (ग),  ये  प्रश्न  उपस्थित
 नहीं  होते  1

 इंडियन  एयर  लाइन्स  हारा  अपनो  कप  बनाने
 के  लिए  सच  i972  में  किए  गए  उपाय

 $57  ो  भूल  अन्य  भागा  क्‍या
 पेंशन  और  बायर  किम्समन मंत्री यह बताने मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  इच्छित  एयर  लाइंस  ने
 अपनी  राय  बढ़ाने  के  लिए  कोई  उपाय  किये
 हैं  कौर  गरमी  हां,  की  क्‍या  उपाय  किये  हैं
 नि

 A  ,

 (a)  इसके  फलस्वरूप  वर्ष  i972  5
 इसकी  वार्षिक  राय  में  कितनी  विधि  हुई  है।

 वायदा  और  सागर  विमान  मंत्री  (डा०
 | . ६  सिंह)  :  (क  )जी, हां,  पते  विमान-बेड़े के
 उपयोग  में  बृद्धि  कर  के  तथा  माल  वहन  के
 प्रोत्साहन  के  लिए  भ्र सिं यान  छह  कर  a
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 (a)  ate  से  नवम्बर,  i972  के
 दौरान  परिचालन  राजस्व  44,41  करोल
 रुपये  था  जबकि  इसके  मुकाबले  1971+
 72  की  उसी  झगधि क ेके लिये  यह  राजस्व  34.49

 करोड़  रुपये  था  q

 ed  i97:  और  1972  में  चंदन  विभाग

 हारा  ऋष्य यन  दौरों  के  लिए  भेज गए  अधिकारी

 5518.  की  मूल  चंद  डागा  :  क्या

 hn  बेन  बोर  नागर  चिल्लाने  मंत्री  यह
 बतान  की  कृपा  करेंगे कि

 (क)  पर्यटन  संबंधी  सुविधा धो ों  का
 धब् ययन  करने  के  लिए  बर्ष  i97:  और
 972  में  कौन-कौन  से  प्रप्ति कारी  भ्रष् यवन

 दोनों  पर  गये;  शौर

 (्)  उनकी  यात्रा  कितने  दिन  की
 थी  तथा  पर्यटन  विभाग  ने  उन  पर  कितना
 खच  किया  ?

 ह... ६  कौर  गागर  चिलमन  मंत्रोौ(डा०  हम

 त्ति हु)  :  (क)  कौर  (@).  एक  विवरण  सभा

 पटल पर  तला  नया  है।  िस्थालय में में  रखा

 गया  दिए  संख्या  LP  4149/72]

 विदेश  व्यापार  के  क  में  भारतीय  व्यापारियों
 की  प्रतिष्ठा

 ssig.  भी  भूसबरम्द  डाया  :  क्या
 विदेश  व्यापार  मंत्री  यह  बताने  की  क्या
 करेंगे  कि  :

 (क)  भारत  कितने  देशों  क ेसाथ  वैदेशिक
 व्यापार  कर  रहा  है;

 (ख)  क्‍या  भारतीय  व्यापारियों  की
 तिष्ठा  वैदेशिक  व्यापार  के  क्षेत्र  में  उनके
 व्यापार  के  कारण  बढ़ी  है;  और
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 (ग)/ यदि  नही,  तो  इसके  कया  कारण  हैं  ?

 विदेश  व्यापार  मंत्रालय  में  उभभंत्रो  (ली  go
 te  ant)  :(क)  वाणिज्यिक  जानकारी  तथा
 झंकन्संकलन  के  महानिदेशक  के  कायल

 स्टैटिस्टिक्स  प्राण  फौरन  द्र  ऑफ  इंडिया”
 शामक  प्रकाशन  से  दी  गई  सूची  के  भ्रनुसार
 भारत  का  विदेश  व्योपार  i809  देशों  के  साथ
 होता  है।

 क्य)  और  (ग).  इस  बात  से  कि
 विदेशों को  हमारे  निर्यात  लगातार  बढ़ते

 रह ेहैं,  विदेशों  में  भारतीय  व्यापारियों  की
 साथ  का  खासा  संकेत  है।

 ३  of  New  Markets  fer  New
 Traditional  Geos

 5520.  SHRI  P.  GANGADEB:
 SHRI  P.  M.  MEHTA:

 Wilt  the  Minister  of  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  India  propose  to  search
 for  new  markets  for  its  non-tradition-
 al  goods  in  countries  other  than
 developed  countries  of  the  West  and
 if  so,  the  broad  outlines  of  the  pro-
 posal;  and

 (b)  whether  this
 stepping  up  of  trade  with  smalier
 but  richer  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GRORGE):  (a)  and  (9).
 Exploration  of  new  market,  for
 India’s  non-traditional  items  is  a  con-
 tinuous  process.  The  details  of  the
 efforts  made  in  this  direction  cover

 sponsoring  of  sales-cum-study  teams
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 establishing  of  joint  collaborations  in

 industrial  field,  conducting  of  commo-

 dity  survey  etc.  It  is  expected  that
 these  efforts  would  help  increase  our
 trade
 non-traditional  sector.

 with  developing  countries  in

 Seizure  of  Opium  and  Hashish  from

 Foreigners  at  Palam  Airport,  Delhi

 §52I.  SHRI  P.  GANGADEB:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  the  Customs  Authori-

 ties  seized  at  Palam  Airport,  Delhi

 five  kilograms  of  opium  and  eight
 kg.  of  hashish  from  foreigners  on.  the

 20th  November,  1972;

 (b)  if  so,  what  action  has~been
 taken.  against  them;  and.

 (c)-whether  thes@  -persongs:  are  ¢on-

 nected  with  any  international  gang?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K,  R.  GANESH):  (a)  Yes,  Sir
 The  Delhi  Customs  seized  5.750  kgs
 of  opium  and  8.575  kgs:  of  hashish

 at  Palam.  Airport,  .  Delhi  on  20th

 November,  972  from  two:  British  na-

 tionals.

 (b).  both.  the.  persong  were  arrested
 and  cases  against  them  régistered
 under  the  Dangerous  Drugs  Act,
 1930.  They  were

 by  the  Magistrate

 (c)  Investigations  are  in  progress.

 PAUSA  I,  894  (SAKA)
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 Cancellation  of  Indian  Airlines  Avro

 Flights  from  Hyderabag  to  Calcutta

 at  Bhubaneshwar  Aerodrome  on

 24-11-1972

 5522.  SHRI  P.  GANGADEB:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  TOURISM

 AND  CIVIL  AVIATION  be  pleased
 to  state: 6९,  a

 (a)  whether  the  Indian  “Airlines  26l
 Avro  flight  from  Hyderabad  to”  Cal-

 ‘cutta  was  cancelleg  on  the  24th  Nov-

 ember,  972  at  Bhubaneshwar  Aero-

 drome  and  a  bomb  was  found  in  the

 plane;

 (b)  whether  any  investigations  held
 in  this  regard;  and  ted  Beni

 (c)  if-so,  the:outcome.  thereof?

 THE  MINISTER  OF  ‘TOURISM

 (DR.
 KARAN  SINGH):-(a)  to(c):  Tadian
 Airlines  Avro  aircraft,  operating  flight
 EC2262  oti  25th  November,  4978  on  the
 rotite  Hyderabad-Vijayawada-Visa-
 khapatnam  Bhubaneshwar-Calcutta,
 was  detained  at  Bhubaneshwar  as  a  2
 telephonic  message  was  received  that
 a  time  bomb  had.  been.  planted  dn  it.

 Indian  Airlines  engineers  and  per-
 sonnel  of  the  State  Police  checked
 the  passengers.  baggage  including
 hand-baggage  but  found  nothing  un-
 usual.  The  freight  carried  by  the
 aircraft  was  detained  to  be  sent  a
 day:  later:

 The  passengers.  stranded  at  Bhu-
 baneshwar  were  brought  to.  Calcutta

 by
 a  relief  aircraft.
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 Parachute  landing  of  Indian  Airlines
 Caravelle  flights  from  Calcutta  at

 Madras_on  270  November,  972

 5523.  SHRI  P..  GANGADEB:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  the  Indian  Airlines
 Caravelle  flight  from  Calcutta  made
 a  parachute  landing  at  Madras  on  the
 27th  November,  49729  after  circling
 the  airport  for  about  thirty~  minutes;
 and

 (b)  if  so,  whether.  this  is  a  new
 method  of  saving  a  plane  from.  the
 trouble  due  to  bad  climate?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  Yes,  Sir.  Indian
 Airlines  Caravelle  aircraft,  operating
 flight  IC-265  Calcutta-Madras  on  27th
 November  1972,  had  to  use  a  drag-
 chute  to  arrest  the  landing  run.

 (b)  Arresting  the  landing  run  with
 a  drag-chute  is  a  common  practice
 with  aircraft  so  equipped.

 Ozechoslovakia’s  order  for  Indian
 Hand  Tools,  Alarm  Clocks  an@

 Wagons

 5524.  SHRI  P.  GANGADEB;
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Czechoslovakia  has
 placed  orders  for  Indian  hand  tools,
 alarm  clocks  and  wagons;  and

 (b)  if  so,  the  value  of  the  order
 placed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHR  A.  C.  GEORGE):  (a)  and  (b).
 It  is  understood  that  orders:  for  the

 OE
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 export  of  hand  tools  worth  Rs.  65
 lakhs  and  for  alarm  clocks  worth
 Rs.  25  lakhs  to  Czechoslovakia  were
 booked  by  the  Indian  parties  during
 the  currency  of  the  Third  Asian
 International  Trade  Fair  held  in  New
 Delhi  from  3rd  November  to  l7th
 December,  1972.  No  order  for  the  ex-
 port  of  wagons  from  India  to  Czecho-
 slovakia  has  been  placed  by  Czecho-
 slovakia

 Purpose  of  Setting  up  Export  Proces-
 sing  Zone  near  Santa  Cruz  Airport

 5525.  SHRI  GIRIDHAR  GOMANGO:
 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  proposed  export
 processing  zone  for  electronics  near
 Santa  Cruz  Airport  in  Bombay  will
 be  devoted  exclusively  to  export  pro-
 duction;  and

 (b)  what  useful  purpose  will  be
 served  by  setting  up  this  Airport
 electronics  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  it  is  expected  substantially  to
 increase  export  of  electronic  equip-
 ments  and  components.

 Trade  Protoco]  with  US.S.R.

 5526.  SHRI  GIRIDHAR  GOMANGO:

 SHRI  RAMSHEKHAR  PRA-
 SAD  SINGH:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  the  main
 features  of  Trade  Protocol  for  973
 recently  signed  between  India  and
 US.S.R.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  6.  GEORGE):  The  total

 €ू  ५
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 turnover  of  trade  during  973  between
 India  ang  USSR.  is  expected  to  be  of
 the  order  of  over  Rs,  4l]  crores.

 Indian  exports  to  USSR  during
 973  will  comprise  of  engineering
 goods,  consumer  goods  and  other  non-
 traditional  items  like  ready-made
 garments,  linoleum  garage  equipment,
 electric  motors,  storage  batteries,
 power  cables,  wire-ropes,  detergent,
 cosmetics,  dye-stuffs,  hand  tools,  sur-
 gical  instruments,  vacuum  flasks,  ciga-
 rettes,  etc.,  besides  traditional  commo-
 dities  like  deoiled  cakes,  cashew  ker-
 nels,  tea,  coffee,  spices,  tobacco,  cotton
 textiles,  jute  manufactures,  handi-
 crafts  etc.  Principal  itemg  of  import
 into  India  from  the  USSR  during  973
 will  be  plant  and  machinery,  petro-
 leum  products,  industrial  raw  mate-
 rials  such  as  asbestos,  zinc,  nickel,
 copper,  palladium,  fertilizers,  news-
 print,  refractories  etc.,  besides  compo-
 nents,  spares  and  raw  Materials  for
 Soviet-assisted  projects.

 Failure  of  UNCTAD-II  to  Evolve
 New  Trade  and  Aig  Measures  for

 Developing  Countries

 5527.  SHRI  K.  BALADHANDAYU-
 THAM:  Will  the  Minister  of  FORE-
 IGN  -TRADE  be  pleased  to  state:

 (a)  whether  the  Third  United  Na-
 tions  Conference  on  Trade  and  Deve-
 lopment  failed  in.  evolving  new  trade
 aid  measures  for  developing  nations;

 (b)  whether  no  agreement  was
 reached  on  access  to  markets  and
 pricing  policy;

 (c)  whether  no  substantia]  progress
 was  rade  in  regard  to  dismantling
 of  tariff  barriers;  and

 (d)  if  so,  Government’s  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  0.  GEORGE):  (a)  tq  (d).

 PAUSA  ,  894  (SAKA)  i42

 No  Sir,-  The  Third  United  Nations
 Conference  on  Trade  and  Develop-
 ment  did  take  g  number  of  helpful
 decisions  in  the  fields  of  trade,  mone-
 tary  issues  and  shipping  which  seek
 to  promote  trade  and  economic  deve-
 lopment  of  the  developing  countries.
 On  access  to  market  and  pricing
 policy  of  the  Conference,  having  consi-
 dered  the  Resolutions  submitted  by
 the  developed  and  the  developing
 countries  decided  to  convene  a  spe-*
 cial  session  of  the  ComMittee  on
 Commodities  in  973  for  the  purpose
 of  organising  intensive  inter-govern-
 mental  consultations  on  selected  com-
 modities  of  interest  to  the  developing
 countries  with  the  aim  of  reaching
 concrete  and_  significant  results  on
 trade  liberalisation  ang  pricing  policy
 in  970’s.  a
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 In  so  far  as  dismantling  of  tariff
 barriers-is  concerned,  the  developing
 countries  -  had’  desired  further  im-
 provements  in  the  concessions  already
 ‘given  by  the  developed  countries
 under  the  Generalised  Scheme  of
 Preferences.  The  Conference  agreed
 to  establish  the  Special  Committee  on
 Preferences  as  part  of  the  Permanent
 Machinery  of:  UNCTAD  to  consider
 consultations  which  might  lead  to
 further  improvement  in  the  Genera-
 lised  Scheme  of  Preferences.

 Demand  of  Indian  Engineering  Pro-
 ducts  from  Canada

 5528.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of
 FOREIGN  TADE  be  pleased  to  state:

 (a)  whether  the  Indian  engineering
 products  are  in  great  demarid™  in
 Canada;  and

 (b)  if  so,  the  capacity  of  Indian
 manufacturing  know-how  to’  produce
 the  ‘goods  to  ‘meet  the  requirements
 of  Canada?

 x
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GHORGE):  (a)  Yes,  Sir.
 According  to  a  survey  made  by  the
 Engineering  Export  Pfdmotion  Coun-
 cil,  there’  ig  a  good  demand  for
 Inidan  engineering  goods.

 (b)  Yes,  Sir.  Indian  manufacturing
 know-how  is  capable  of  meeting  the
 requirements  of  the  Canadian  mar-
 ket.

 Air  India’s  Agreement  with  BOAC
 fer  using  Tam  390  Computers

 installed  in  Lendon

 5529.  SHRI  DHARAMRAO  AFZAL.
 PURKAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state;

 (a)  whether  Air  India  hag  signed
 an  agreement  with  BOAC  to  use  the
 powerful  360  computers  instal-
 Jed  in  London;  and

 (b)  if  so,  the  broad  outlines  of  the
 agreement  dnd  ‘when  these  facilities
 are  expected  to  become  available  on
 operational  level?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  and  (b).  Yes,
 Sir.  Under  the  arrangement  which
 is  valid  for  a  period  of  two  years,
 Air-India  will  connect  six  of  its  sta-
 tions  in  Europe  and  USA,  namely,
 London,  Néw  York,  Paris,  Frankfurt,
 Geneva  and  Reme  to  the  BOAC
 computers  in  London.  This  will  ena-
 ble  these  stations  to  previde  instan-
 taneous  reservation  facilities.  The
 computers  will  aleo  ald  in  passenger
 check-ins  and  the  preparation  of  load
 ang  trim  sheets  at  Heathrow  end
 Kennedy  airports.  The  expenditure
 on  the  use  of  computer  time,  commu-
 nications  network  and  maintenance
 will  be  approximately  Rs.  46  lakhs
 per  annum.  These  facilities  are  ex-
 pected  to  become  operational  in  the
 first  quarter  of  1974,
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 भारत  के  हसिनियोरिग  सास  में  रूस  की  1... द

 5530.  थी  तुम  एन-प्रति  :  क्या

 विदेश  व्यापार  मंत्री यह  बताने  की  कृपा
 करेंगे  कि  ।

 (क)  कया  हमारे  इंजीनियरिंग  माल  में

 रूस  ने  अधिक  रूचि  दिखाई  है;  शौर  यदि

 हां,  तो  किस-किस  इंजीनियरिंग  माल  की

 मांग  रूस  द्वारा  की  गई  है;  कौर

 (ख)  निर्यात  की  भ्रावहथकता  पूरी

 करन की  दृष्टि  से  इन  बताओ  के  उत्पादन

 में  बृद्धि  करने  के  लिए  सरकार  क्या  कदम

 उठा  रही  है  ?

 विदेश  व्यापार  मंत्रालय  नें  उपमंत्री

 (जी  ए०  सौ०  खान )  (क)  सोवियत

 सं  ने  भारतीय  इंजीनियरी  माल  के  खरीदने

 में  काफी  रूचि  दिखाई  है  t  वे  ये  चीजे

 खरीद  रहे  हैं  एल्यूमीनियम  के  तार  तथा

 केबल,  स्टोरेज  तथा  शुष्क  बैटरियां,  शल्य

 चिकित्सा  संबंधी  उपकरण,  तार  रस्से,  पी ०

 एस०  बर्तन,  लोहे  तथा  इस्पात  के  उत्पाद

 (बीमा  तथा  चैनल),  गैरेज  उपकरण,  पेट्रोल
 नापने  तथा  पेरिस  देने  के  पम्प,  छोटे  भौजाई

 तथा  दस्ती  औजार  शादी  ।  हाल  में,

 मोटर  गाड़ियों  के  सह-उत्पादों,  बस्त  मशीनों

 तथा  फालतू  पुर्जों  शादी  में  दिलचस्पी

 दिखाई  गई  है  1

 (ख)  सोवियत अंब  की  इंजीनियरी  माल

 संबंधी  वर्तमान  मांग  को  ऐसे  माल  के  उत्पादन

 के  लिए  विश्वनाथ  क्षमता  से  सामान्य:  पूरा
 किया  गया  है  |



 Written  Answers इ45

 ग्राफिक  शक्ति  के  संकेत  को  रोकने  में

 एकाधिकार  आयोग  की  भूमिका

 553i.  थी  एस०  एस०  प्रती
 क्या  कम्पनी  काव  मंत्रों  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  झा धिक  शक्ति
 के  सके दद् रण  को  रोकने  में  एकाधिकार  तथा
 निर्वस्धनकारी  व्यापार  प्रथा  आयोग  की

 भूमिका  की  प्रामाणिकता  का  मूल्यांकन  किया
 है;  कौर

 (ल)  यदि  हां  तो  उसका  क्‍या  परिणाम
 निकला  ?

 कल्पना-कार्य  मंत्री  (लौ  रघुनाथ  रेडी)
 (क)  शौर  (ख).  एकाधिकार  एवं  निबंधन-
 कारी  व्यापार  प्रथा  अधिनियम  ॥  जून
 970  में  लागू  हुआ,  एवं  आयोग  ने  6  अगस्त
 970  से  कार्य  करना  प्रारम्भ  किया  है  ।

 आयोग  के  कार्यकरण  की  6  भ्रमित,  1970
 से  3  दिसम्बर,  971  की  अवधि  की  वार्षिक
 प्रशासनिक  रिपोर्ट  एवं  एकाधिकार
 एंव  निर्बनश्धनकारी  प्रथा  अधिनियम
 i969  के  कराये-कलापों  की  प्रथम  बाधित

 रिपोर्ट  इस  अधिनियम  की  धारा  62  के

 अनुसरण  में  संसद्‌  के  सदनों  के  समक्ष  प्रस्तुत
 कर  दी  गई  है  ।

 खोद  सिक्कों  को  चित्रित  कर  एल्युमिनियम
 के  बरसन  बनाता

 5532.  थी  -एम०  एस०  कुरती  :

 aft  दलीप  सिह  :

 क्या  यति  मंत्री  यह  बताने  की  छुपा
 करेंगे  कि
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 उतने  एल्यूमीनियम  के  बर्तन  बनाते  हैं,
 कौर

 (ख)  यदि  1-18  तो  ऐसे  व्यक्तियों  के

 विरुद्ध  कितने  मामले  गत  दो  वर्षों  में  दर्ज  किये

 गये  और  उनके  विरुद्ध  क्‍या  कार्य॑वादह्दी  की

 गई  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (भी
 के०  Wo  चेक)  20%)  भौर  (ल).  छोटे
 सिक्कों  को  पिछला.  कशएल्थूमीनियम  के  बर्तन
 बनाने  के  आरे  में  सरकार को  कुछ  समय  से  कोई
 भी  रिपोर्ट  नहीं  मिली  है  ।  फिर  भी  इस
 मामले  में  राज्य  सरकारों  और  संघीय  राज्य
 क्षेत्रों  को  पत्र  भेजे  गये  हैं  शौर  आवश्यक  सूचना
 यथासम्भव  सभा-पटल  पर  रखती  जायेगी

 Dee  plane  mauufactured  by  Douglas
 Company  being  evaluated  for  purchaser

 by  Indian  Airlines

 5533.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATIGN  be  pleased  to
 state:

 (a)  whether  some  months  ago  he
 assured  House  that  Douglas  Company
 aircraft  will  not  be  considered  for

 (b)  whether  the  case  against  the
 said  representative,  Mr.  Kozarek  is
 still  proceeding;

 (c)  if  eo,  whether  among  the  planes
 being  evaluated  for  purchase  in  the
 forthcoming  expansion  plan  of  the
 Indian  Airlines  is  the  DC-10  airlines,
 manufactured  by  the  Douglas  Com-
 pany  (which  is  also  known  as  the
 Donnel-Douglas  Company),  whose
 personnel  is  currently  in  Delhi  for
 discussions  with  the  Indian  Airlines;
 and
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 (a)  if  ao,  the  reasons  for  going  back
 upon  the  assurance  given  on  the  floor
 of  the  House?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (b)  The  case  against  Shri  Kozarek
 is  still  proceeding  in  court.

 (c)  and  (d).  As  stated  in  reply  to
 Unstarred  Question  Nos’.  996  and  822
 answered  in  the  Lok  Sabha  on  4th
 August,  4972  and  llth  August,  4972
 respectively,  there  is  no  proposal
 under  consideration  for  the  purchase
 of  DC-10  aircraft.  Indian  Airlines
 are  examining  their  future  fleet  re.
 quirements.  No  decision  has  yet  been
 taken  on  the  number  of  type  of  air-
 craft  to  be  acquired.

 Koler  Gold  Mines

 5534  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  the  Kolar  Gold  Mines,
 the  premier  gold  mining  Centre  in
 India,  are  facing  the  prospect  of  a
 slow  death  owing  to  fast  depletion  of
 their  deposits  and  consequent  high
 cost  of  working;  and

 (8)  if  80,  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  The
 Kolar  Gold  Mines  having  been  work-
 ed  for  many  decades  are  faced  with
 the  problem  of  depletion  of  the  re-
 serves  and  resultant  high  cost  of
 working.  There  is,  however,  ho  pro-
 posal  to  close  the  mines  as  such.
 However,  as  and  when  working  in
 any  section  becomes  prohibitivély  uon-
 economie  or  unfit  for  aperation  due
 to  mining  conditions  on  grounds  of
 safety,  the  closure  of  such  section
 alone  might  become  inevitable.
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 (b)  Various  sthemes  have  been
 taxen  up  by  the  Bharat  Gold  Mines
 Private  Ltd.,  for  further  exploration
 and  development  of  the  mines  with  a
 view  to  finding  new  ore  bodies  and
 to  improve  the  productivity  ahd  effi-
 ciency  in  operation  in  the  existing
 workings,

 Proposal  of  L..-C,  ४०  buy  Shares  of
 Birla  Jute  Manufacturing  Co.

 5535.  SHRI  M  RAM  GOPAL
 REDDY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  LIC  prgpose  to  buy
 majority  shares  of  one  of  the  Birla
 Companies  viz.  Birla  Jute  Manufac-
 turing  Co.;  and:

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 There  is  no  such  proposal  under  con-
 sideration  of  LIC.

 (b)  Does  not  arise.

 आयकर  विभाग  में  पदोन्नति  के  अवसर

 5536.  शी  श्रीकृष्ण  झसाबाल :  क्या

 बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  955  की  केन्द्रीय  परीक्षा

 के  माध्यम  से  नियुक्त  किये  गये  सीमा-शुष्क
 तथा  उत्पादन-शुल्क  अधिकरी  केन्द्रीय  राजस्व

 विभाग  में  विभागीय  भ्रध्यक्ष  के  पद  पर  पहुंच
 गये  हैं  परन्तु  उसी  मंत्रालय  के  भ्रायकर  विभाग

 में  946  की  परीक्षा  से  लिये  गये  अधिका  उ

 ही  ऐसे  पदों  पर  पहुंचे  हैं;  शर

 (ख)  यदि  हां  तो  झ्रायकर  विभाग  के

 अधिकारियों  को  उचित  प्रोत्साहन  देने  के

 लिए  सरकार  का  विकार  क्‍या  कार्यवाही  करने

 का  है  ?
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 विस  सवाल  में  राज्य  मंत्री  (टीके
 Wo  wert)  :  (क)  सीध  भर्ती  किया
 गया  अंतिम  श्रेणी-1  क्‍भ्रधिकारी  जो  स्थान-
 पन्न  केन्द्रीय  उत्पादन  शुल्क  समाहर्ता  के  रूप
 में  कार्य  कर  रहा  है,  संयुक्त  प्रतियोगी  परीक्षा,
 953  के  माध्यम  से  भारतीय  सीमा  शुल्क
 प्रौर  केन्द्रीय  उत्पादन  शुल्क  सेवा,  श्रेणी-।

 में  भर्ती  किया  गया  था  ।  सीधे  भर्ती  किया
 गया  परंतु  श्रेणी-1  अधिकारी  जो  स्थान-
 पन्न  आयकर  आयुक्त  के  रूप  में  कार्य  कर  रहा
 हैं,  भारतीय  लेखा-परीक्षा  तथा  लेखा  कौर
 समवर्ती  सेवा  परीक्षा,  945  के  माध्यम  से
 भारतीय  राय-कर  सेवा,  श्रेणी  ।  में  भर्ती
 किया  भया  थ  ०

 (ख)  विभिन्न  सेवायों  में  तरक्की  के
 अवसर  त्यक्त  सं  नो  की  संख्या,  वरिष्ठ
 पदों  पर  लगे  भ्रधिकारियो  के  आयु-वर्ग  और
 श्रेणी-।  में  प्रवेश  के  समय  भर्ती  किए  गए
 अ्रधिकारियों  की  संख्या  पर  निर्भर  करते  है
 ये  परिस्थितियों  समय-समय  पर  और  विभिन्न
 सेवाओं  के  लिए  अलग-अप्रसव  होती  हैं  ।

 समान  मुख्य  पर  पटसन  के  निर्यात  के  बारे  |. उ
 भारत  और  बंगलादेश  का  निर्णय

 5537.  शी  श्रीकृष्ण  सवाल:  क्या
 'चियेदा  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भारत  तथा  बंगलादेश  ने
 पटसन  को  समान  मूल्य  पर  निर्यात  करने  का
 निर्णय  किया  है  ताकि  अन्तर्राष्ट्रीय  प्रति-
 नवेगिता  से  बचा  जा  सके;

 (छा)  यदि  हां,  तो  इस  निर्णय  की  मुख्य
 बातें  क्या  है;  कौर

 (ग)  यह  निर्णय  किस  तारीख  से  लागू
 होगा  ?
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 ैददेद,  व्यापार  मंत्रालय  दें  उप सत्रों  1६0
 ए०  सी०  बाजा:  (क)  जी  नहीं। |

 (ख)  शर  (ग).  प्रश्न  नही  उठते

 Finance  to  Small  Scale  Industries  by
 State  Bank  of  Patiala  under  qualified

 Entrepreneurs  Scheme

 5538.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  FIN-
 NANCE  be  pleased  to  state:

 (a)  the  progress  made  by  the  na-
 tionahsed  banks,  particularly  by  the
 State  Bank  of  Patiala,  a  subsidiary
 of  State  Bank  of  India  in  financing
 the  small  scale  industries  under
 Qualified  Entrepreneur  Scheme  dur-
 ing  97l  and  the  past  six  months;
 and

 (b)  the  number  of  applications
 pending  under  this  scheme  with  the
 State  Bank  of  Patiala  and  the  action
 proposed  to  be  taken  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Data  regarding  loans
 and  advances  extended  by  public
 sector  banks  is  available  for  the
 composite  category  ‘craftsmen  and
 qualifieg  entrepreneurs’.  Information
 for  this  category  as  at  the  end  of
 December  1971  and  March  1972  is
 furnished  below:

 As  at  the
 end  of

 No.  of
 Units

 Balance
 out-

 standing
 wa R

 lakhs

 Limits sanction-
 ed  (Rs./
 lakhs)

 Dec.,  77
 Mar.,  72%

 6562
 7881

 7684°62
 (2312-94

 983  52
 7446  72

 Information  in  respect  o¢  State
 Bank  of  Patila  is  not  readily  avail-
 able.  The  same  will  be  collected,
 to  the  extent  feasible,  and  laid  on  the
 table  of  the  House.

 "This  is  the  latest  date  for  which  date  are  currently  available,
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 Loans  advanced  to  Goldsmiths

 5639.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  loans  advanced  to
 goldsmith  io  rehabilitate  themselves
 have  been  recovered  with  interests;

 (b)  whether  in  the  recovery  pro-
 cess  the  assets  of  any  debtor  gold-
 smiths  have  been  seized;  and

 (ce)  if  so,  their  number,  State-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  to  (०).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha.

 Security  Deposit  by  Petition  Writers
 working  in  Customs  Offices  in

 Ratnagiri  District

 5540.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  have
 been  demanding  security  deposits
 from  the  Petition  Writers  working  at
 various  Customs  Offices  in  Ratnagiri
 District;

 (9)  whether  any  licences  have
 been  cancelled/withdrawn  of  the
 Petition  writers  working  at  Custom
 Offices  for  non-payment  of  these
 security  deposits;  and

 (९)  if  so,  the  names  of  such  writers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  Out  of
 24  Pass  note  writers  working  at  the
 Custom  Houses  in  Ratnagiri  District
 from  whom  security  deposit  of  Ra.
 200  was  demanded,  only  4  Pass  note
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 writers  have  deposited  the  security,
 which  also  is  being  refunded  to
 them  as  the  earlier  order  has  been
 revised  by  the  Collector.

 (b)  No  licence  has  been  cancelled
 or  withdrawn  for  non-payment  of  the
 security  deposits  by  Pass  note  writ-
 ers.

 (९)  Does  not  arise.

 Complaints  from  Foreign  countries
 regarding  Goods  exporteg

 ‘5541,  SHRI  9  B.  CHANDRA
 GOWDA:  Will  the  Minister  of  FORE-
 IGN  TRADE  be  picased  to  state:

 (a)  whether  Government  have  re-
 cently  received  cumplainis  irom  fore-
 ign  countries  in  respect  of  goods  ex.
 ported  to  them;  and

 (b)  if  so,  the  nature  of  complaints
 and  the  action  taken  against  the  firms
 who  were  found  responsible  for  ex-
 portmg  goods  which  did  not  conform
 to  the  samples?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE);  (a)  Yes,  Sir.

 (b)  Nature  of  complaints  relates  to
 inferior  quality  of  goods,  goodg  not
 according  to  samples,  received  in
 damaged  condition,  inconsistent  qua-
 lity  ete.  Of  the  45  complaints  re-
 ceived  during  the  last  7  months,  4
 have  been  settled  amicably  and  for
 the  balance  3l,  correspondence  is
 going  on  between  exporters,  Export
 Promotion  Councils  and  the  Director
 General,  Commercial  Intelligence  and
 Statistics  for  amicable  settlement.
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 Agreement  for  Development  Loan
 from  Canada

 5542.  SHRI  RAMSHEKHAR  PRA-
 SAD  SINGH:

 SHRI  FRABHUDAS  PATEL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  an  agreement  for  a
 Development  Loan  of  $19  million  was
 signed  with  Canada  on  the  23rd
 November,  1972;

 (9)  if  80,  what  are  the  main  fea-
 tures  of  the  agreement;

 (c)  whether  in  addition  to  this  loan
 and  the  earlier  loan  committed  in
 August,  972  Canada  has  expressed
 its  willingness  to  consider  simflar
 assistance  for  Bombay,  Madras  and
 other  Indian  ports;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b)  Yes,  Sir.  The  loun  pro-
 vides  for  the  purchase  in  Canada  of
 fertilizer  bulk  handling  equipment
 for  the  Haldia  Docks  of  Calcutta
 Port.  The  loan  is  on  the  usual  soft
 terms  and  is  repayable  in  50  years,
 including  a  ten  year  grace  period.
 There  are  no  interest,  service  or  com-
 mitment  charges.

 (९)  Yes,  Sir.

 (a)  Government  welcomes  the  wil-
 lingness  expressed  by  Canada  to
 consider  similar  assistance  for  other
 ports,  Government  are  examining
 the  feasibility  of  installing  similar
 facilities  at  other  ports.

 ILF.T,  Scheme  for  revitalising  Deve-
 lopment  of  Coir  Industry

 5543.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  the  Indian  Institute  of
 Foreign  Trade  has  prepared  a  Scheme
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 to  revitalise  and  develop  the  Coir
 Industry  in  Kerala;  and

 (b)  if  so,  the  salient  feature  there-
 of  and  the  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  and  (b).
 The  Indian  Institute  of  Foreign  Trade
 conducteq  a  survey  of  India’s  export
 potential  of  coir  and  coir-based  pro-
 ducts.  They  made  some  recommen-
 dations  with  regard  to  the  develop-
 ment,  streamlining  the  production
 pertained  to  Research  and  Develop-
 ment.  streamlining  the  production
 base  in  co-operative  sector,  sale  pro-
 motion  and  publicity,  product  deve-
 lopment  ete.  The  Coir  Board  has  al-
 ready  prepared  a  scheme  for  Research
 and  Development.  The  State  Gov-
 ernment  of  Kerala  is  taking  mea-
 sures  to  revitalise  the  cooperative
 sector  New  Show  Rooms  are  being
 opened  to  promote  sales  States  are
 also  being  taken  to  effect  product
 development  and  carrying  out  more
 publicity,

 ALF.T.  Scheme  for  Fish  Production
 and  Export

 5544.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  the  Indian  Institute  of
 Foreign  Trade  has  prepared  a  scheme
 to  increase  the  production  and  export
 of  fish:  and

 (b)  if  so,  the  salient  features  of  the
 scheme  and  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Indian
 Institute  of  Foreign  Trade  has  not
 prepared  any  scheme  to  jncrease  the
 production  and  export  of  fish,  How-
 ever  the  Institute  had  completed  a
 Survey  of  India’s  Export  Potential  of
 Marine  Products  during  969  under
 the  assignment  from  the  USAID  and
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 submitted  its  report  in  March,  1970.
 It  embodies  suggestions  for  evolving
 a  strategy  including  investment  pat-
 tern  for  the  development  of  the
 marine  products  industry  to  achieve
 a  certain  level  of  export  performance.

 (b)  The  Survey  Report  submitted
 by  the  Institute  inter  alia  reeommend-
 ed  the  formation  of  the  Marine  Pro-
 ducts  Export  Development  Authority.
 Introduction  of  large  deep  sea  fishing
 vessels,  subsidising  the  larger  fishing
 vessels  built  in  the  country,  supply
 of  diesel  oil  at  bonded  rates  to  fish-
 ing  vessels,  etc.  The  Marine  Products
 Export  Development  Authority  has
 already  been  established  by  the  Gov-
 ernment.  The  Ministry  of  Agriculture
 has  already  notified  providing  subsidy
 to  deep  sea  fishing  vessels  upto  the
 extent  of  27.5  per  cent  of  the  cost  of
 the  vessels  built  in  the  country,  A
 scheme  for  meeting  the  trawler
 requirements  is  being  examjned  by
 the  Government.  It  has  been  accept-
 ed  in  principle  to  provide  duty-free
 diesel  oil  for  mechanised  fishing  boats
 and  large  fishing  vessels  linked  with
 exports,

 Measures  to  Unearth  Black  Money

 5545.  SHRI  R.  S.  PANDEY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  measures  so  far  adopt-
 ed  to  unearth  the  black  money  and
 check  its  cjrculation  have  not  proved
 successful  and  there  has  been  steady
 increase  in  its  circulation;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (bh).  The
 question  whether  ‘measures  so  far
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 adopted  to  unearth  biack  money  and
 check  its  circulation  have  proved  suc-
 cessful  or  not  has  been  eamined  in
 detail  by  the  Wanchoo  Committee  in
 its  report.  This  report  was  also
 placed  before  Parliament,  A  few  of
 the  recommendations  of  this  Com-
 mittee  have  been  implemented,  The
 crest  are  under  examination.

 Nationalisation  of  Hotel  Industry

 5546.  SHRI  R.  S.  PANDEY:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  private  hotels  in  the
 country  are  fetching  more  business
 than  the  hotels  jn  the  public  sector;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  propose
 to  nationalise  the  entire  hotel  indus-
 try  in  the  country  and  if  so,  when
 a  decision  is  likely  to  be  taken  in
 this  regard?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Since  hotel
 establishments  whether  in  the  pri-
 vate  sector  or  in  the  public  sector,
 vary  a  great  deal  from  each  other  in
 terms  of  the  facilities  offered,  tariff

 charged  etc.  a  general  comparison
 of  the  quantum  of  business  attracted

 by  hotels  sector-wise,  is  not  feasible.
 Public  sector  hotels  are  generally  do-

 ing  very  well,  and  are  covering
 steadily  inereasing  quantum  of  ac-
 commodation.

 (९)  No,  Sir.  ,
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 Special  Committee  to  Examine
 Import  of  Raw  Material  for

 Small  Industries

 5547.  SHRI  RAJA  KULKARNI:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  there  is  a  Special
 Committee  to  examine  and  process  the
 cases  of  small  industries  for  import
 of  raw  materials;

 (9)  the  industries  that  this  Com-
 mittee  has  helped  and  the  extent  of
 benefit  in  terms  of  foreign  exchange,
 industry-wise,  during  the  last  three
 years;

 (c)  the  industries  for  which  the
 Committee  has  rejected  import  of
 raw  materials  and  on  what  grounds;
 and  क

 (d)  the  procedure  the  Committee
 has  laid  down  for  the  small  industries
 to  follow  in  order  to  secure  benefits
 from  the  Committee?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 The  Special  Committee  reviews  cases
 of  actual  users  in  which  it  is  consi-
 dered  that  the  operation  of  the  exist-
 ing  policy  creates  hardship  and  is
 likely  to  affect  industrial  production,
 The  procedure  for  submission  of
 requests  for  consideration  by  the
 Special  Committee  has  been  indicated
 in  paragraph  6  of  Section  I  of  the
 Import  Trade  Control  Policy  (Red
 Book-Vol,  I)  for  ‘1972-73,  copies  of
 which  have  been  supplied  to  the
 Parliamentary  Library.

 (b)  and  (c).  The  Committee
 has  recommended  44  cases  for  the
 grant  of  additional  licences  or  for
 convereion  of  licences  from  one  mode
 of  financing  to  another,  No  industry-
 wise  account  is  being  maintained  of
 the  foreign  exchange  released  as  a
 result  of  the  Comthittee’s  recommen-
 dations.  The  Committee  rejected  264
 cases  which  did  not  merit  any  special
 consideration  for  the  grant  of  addi-
 tional  licences.
 3085  LS—6.
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 कन्ट्रोल  साफ  डिफेन्स  एकाउंट्स,  पटना
 में  काम  कर  रहे  कर्मचारियों  का  तबादला

 5548.  श्री  रामाबतार  शास्त्री  :  क्या  विस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पटता  स्थित  कंट्रोलर  आफ
 डिफेंस  एकाउन्ट्स  के  कार्यालय  में  काम
 करने  वाले  कर्मचारियों  को  हाल  में  बड़े
 पैमाने  पर  स्थानान्तरित  किया  गया,
 और

 (ख)  यदि  हां,  तो  उनकी  संख्या  कितनी

 है  कौर  उनका  तबादला  करने  के  क्‍या  कारण
 हैं?

 विस  मंत्रालय  में  उप  मंत्री  (गोमती
 सुशीला  रोहतगी  )  :  (क)  रक्षा  लेखा  नियंत्रक
 के  पटना  स्थित  संगठन  में  काम  करने  वाले
 कई  कर्मचारियों  का  स्थानांतरण  हाल  ही  में
 अर्थात्  7  जुन,  972  से  5  दिसम्बर,
 972  तक  की  अवधि  में  किया  गया  था।

 (ख)  स्थानान्तरित  किये  गये  करें-
 चोरियों  की  कुल  मचा  44.2)  इनमें
 से  358  कर्मचारियों  की  बदली  झनुक्रॉमिक
 स्थानान्तरण  की  नीति  के  अनुसरण  में  की
 गयी  थी  ।  लिपिक  तथा  पयेबेकी  पदों  पर
 काम  करने  वाले  कुल  2269  व्यक्तियों  में
 से  लगभग  500  व्यक्ति  बिहार  शौर  पूर्बी
 उत्तर  प्रदेश  के  हैं,  जब  कि  पटना  और  शेष
 बिहार  तथा  पूर्वी  उत्तर  प्रदेश  के  कार्यालयों
 में  स्वीकृत  पदों  की  संख्या  लगभग  890
 ही  हैं।  इसलिये,  यह  भावश्यक  है  कि  एक
 झोर  बिहार  एवं  पूर्वी  उत्तर  प्रदेश  कौर

 दूसरी  और  शेष  क्षेत्र  क ेबीच  कर्मचारियों  के
 हेरफेर  की  नियमित  नीति  अपनायी  जाय।

 यह  नीति  कुछ  समय  स ेप्रतिमान  है  ।  इस
 नीति  के  भन्‍्तरयगंत,  दूरवर्ती  क्षेत्रों  में  लगभग
 तीन-चार  वर्ष  सेवा  करने  के  बाद,  बिहार,
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 पूर्वी  उत्तर  प्रदेश  से  सम्बद्ध  कर्मचारियों  को

 वापस  बुला  लिया  जाता  है  भौर  उनकी  जगह
 अन्य  कर्मचारियों  को  भेजा  जाता  है  ।

 बड़ी  संख्या में  स्थानान्तरण ों  का  यही  कारण

 है  बाकी  स्थानान्तरण  पदोन्नतियों  अथवा

 वैयक्तिक  आवेदनों  चबवा  प्रशासनिक  कारणों
 से  किये  गये  थे  ।

 बिहार  के  रांची  जिले  में  कार्य  कर  रही  राष्ट्रीय-
 क्त  बलों  की  शालाएं

 5549.  श्री  रामावतार  शास्त्री  :  क्‍या

 बिस  मती  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  बिहार  के  राची  जिले  में  राष्ट्रीय-
 कृत  बैंकों  की  कौन-कौन  सी  शाखाये  कार्य
 कर  रही  हैं  ;

 (ख)  क्‍या  ये  शाखायें  किसानों,  याता-
 यात  चालकों  (ट्रांसपोर्ट  ऑ्रापरेट्स ) ,  लघु
 उद्योगों,  खुदरा  व्यापारियों  और  स्वयं  का
 घंटा  करने  वाले  व्यक्तियों  (सेल्फ  एम्प्लाइज)
 को  ऋण  देती  हैं  ;  और

 (ग)  यदि  हा,  तो  चालू वर्ष  के  सितम्बर

 महीने  तक  दिये  गये  चरणों  का  बैक-वार
 ब्यौरा  क्‍या  है  ?

 विश  मंत्रालय  में  उपमंत्री  (गोमती

 सुशीला  रोहतगी)  :  (क)  सूचना  विवरण

 में  दी  गई  हैं,  जो  सभा  पटल  पर  रखा  गया

 है।  [प्रंयालय  में  रखा  गया।  देखिए

 संख्या  LT  4150/72]  ।

 (ख)  जी  हां  ।

 (ग)  जहां  तक  सम्भव  होगा  सूचना
 कथित  की  जायगी  और  सभा-पटल  पर
 दी  जायेगी  ।
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 झाम  के  लिए  मई  निर्यात  योजना

 5550.  शी  रामावतार  शास्त्री  :  क्‍या

 बिदेशी  ब्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  4

 (क)  क्‍या  आगामी  आम  की  फसल  को

 ध्यान  में  रखते  गये  सरकार  ने  झाम  के  निर्यात
 के  लिये  कोई  नई  योजना  बनाई  है  ;  कौर

 (ख)  सरदी  हां,  तो  इसकी  मुख्य  बातें
 क्‍या  हैं  ?

 या  व्यापार  मंत्रालय  में  उपमंत्री

 भी  ए  ही०  खाज:.  (क)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 बेल  ख  है:  के  लिए  छोटे  किसानों  को  राष्ट्रीय-
 कृत  बैंकों  द्वारा  ऋण  की  लिये  जाने

 की  योजना

 ‘5551.  ft  ज्ञानेश्वर  प्रसाद  यादव  :

 क्या  बिस्तर  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्या  केन्द्रीय  सरकार  ने

 राष्ट्रीयकृत  बैकों  से  छोटे  किसानों  को  बैलो
 की  खरीद  के  लिये  ऋण  दिलवाने  की  कोई
 योजना  बनाई  है  ,  कौर

 (ख)  यदि  हां,  तो  इस  बारे  में  क्या
 कार्यवाही  करने  का  विचार  है  ?

 दिस  मंत्रालय  से  उप-मंत्री  (औसती
 खुला  रोहतगी:  (क)  घौर  पुख),
 राष्ट्रीयकृत  बैक  झपने  यहां  तैयार  की  गई
 विभिन्न  योजनाझो  के  भ्रन्तर्गत,  किसानों  की
 उत्पादकता  सम्बन्धी  भ्रावश्मरुताशों  के  सिरे,
 ऋण  देते  हैं,  जिनमें  बैलों  की  खरीद  के  लिये
 भी  ऋण  शामिल  है  ।.
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 Action  Taken  against  Travel  Agencies

 Induiging  in  Foreign  Exchange
 Rackets

 5552,  SHRI  DALIP  SINGH:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  how  many  travel  agencies  have
 been  registered  during  the  last  three
 years,  year-wise;

 (b)  whether  some  agencies  are
 indulging  in  foreign  exchange
 rackets;

 (ec)  if  so,  the  names,  of  agencies
 which  have  been  challaned  for  the
 violation  of  foreign  exchange  regu-
 lations;  and

 (d)  the  action  taken  against  each
 of  them?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  The  number  of  travel
 agencies  recognised  by  the  Depart-
 ment  during  the  last  three  years  is
 as  follows: —

 Year  Head  Offices  Branch  Offices

 2970  7  5
 I97L  4  q
 7972  2  4

 (9)  to  (d),  Mis,  Mercury  ‘Travels
 reay  Ltd.,  Calcutta  and  A,  S.  Chugh  &
 Co,  Pvt.  Ltd,  Dehradun,  approved
 travel  agencies  were  proceeded  against
 for  alleged  violations  of  the  Foreign
 Exchange  Regulations.  The  case
 against  Mercury  Travels  has  been
 adjudicated  upon  and  a  penalty  of
 Rs.  5  lakhs  was  imposed  on  them  by
 the  Enforcement  Dhrectorate.  The

 —
 has  appealed  against  the  deci-

 on,

 As  regards  Mis.  A,  S.  Chugh  &  Co.
 Pvt,  Ltd.,  the  adjudication  proceed-
 ings  are  in  progress.
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 Re-Employment  of  Members  of

 Central  Board  of  Excise  and
 Customs

 5553.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  670  on  the
 24th  November,  972  and  state:

 (a)  whether  the  Officer  referred  to
 in  the  reply  to  part  (a)  of  the  ques-
 tion  was  appointed  as  the  Depart-
 ment’s  representative  on  the  Central
 Excise  Self  Removal  Procedure  (Re-
 view  Committee)  in  addition  to  his
 normal]  duties;

 (b)  if  so,  for  how  long  he  perform-
 ed  such  functjons,  while  working  as
 Member  of  the  Board  of  Central
 Excise  and  Custonts;

 (c)  the  reasons  for  creating  a
 whole-time  post  of  Officer  on  Special
 Duty  for  looking  after  this  work  in
 the  context  of  the  present  need  for
 economy  in  administrative  expendi-
 ture;  and

 (d)  the  considerations  which  have
 Government  in  not

 functions  to  the
 successor  to  this  Officer  as  Member
 of  the  Board?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 हू,  R.  GANESH):  (a)  Yes,  Sir,

 (b)  Since  the  constitution  of  the
 Central  Excise  Self  Removal  Proce-
 dure  (Review)  Committee  on
 l-0-97l  till  the  date  of  his
 retirement  viz.  6-l-72  (AN).

 (c)  and  (d).  No  wholetime  post  of
 an  Officer  on  Special  Duty  has  so  far
 been  created.  It  was  felt  that  there
 would  be  a  distinct  advantage  in  the
 continueg  representation  on  the  Com-
 mittee  of  the  same  senior  officer,
 particularly  when  the  Committee's
 work  had  now  gathered  momentum
 and  the  Department’s  nominee  was
 required  to  devote  a  substantial  part
 of  the  day  to  this  work.  The  Govern-
 ment  was  also  proposing  to  set  up  2
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 Committee  for  Tobacco  Excise  and  it
 did  not  appear  that  a  Member  of  the
 Board  would  be  able  to  do  justice  to
 the  work  of  these  Committees  in
 addition  to  discharging  his  normal
 duties  as  a  Member  of  the  Board,

 Survey  of  Urban  Property

 5554.  SHRI  K,  SURYANARAYANA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Central  Board  of
 Direct  Taxes  has  recently  asked  for
 a  survey  of  urbar  property  to  be
 conducted  by  the  Income-tax  Depart-
 ment  and  if  so,  the  purpose  of  fhe
 survey;

 (b)  if  so,  the  manner  in  which  the
 properties  are  being  selected  and  the
 areas  covered  by  this  survey;

 (c)  the  guidelines  laid  down  for
 the  conduct  of  the  survey  and  how
 old  properties  are  being  selected;
 and

 (d)  whether  any  instructions  have
 been  issued  to  the  Income-tax  Depart-
 ment  not  to  harass  the  bona  fide  pro-
 perty  owners?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Though  survey
 has  been  part  of  the  work  of  the  In-
 come-tax  Department  all  along,  re-
 cently,  instructions  have  been  issued
 to  intensify  the  survey  of  selected
 persons  including  owners  of  newly
 constructed  or  newly  acquired  immo-
 vable  properties  and  ownership  flata.
 The  purpose  of  the  survey  is  not  only
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 to  discover  new  Income-tax/Wealth-
 tax  assessees  but  also  to  find  out
 unaccounted  investment  in  such  pro-
 perties.,

 (b)  and  (c)  This  survey  is  at  pre~-
 sent  selective.  No  guidelines  have
 been  issued  to  the  Commissioner  of
 Income-tax  who  have  full  discretion
 in  the  matter  of  selection.

 (d)  Since  the  survey  is  intended  to

 gether  information  only,  the  question
 of  harassment  of  bona  fide  property
 owners  does  not  arise.

 gat  जमाने  से  प्रख्यात

 5555.  श्री  हुक मच नन्द  कछवाय  :  क्‍या

 चिकेन  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  गत  दो  वर्षों  में  पूर्वी  जमाने  से

 कौन  कौन  सी  वस्तुयें  आयात  की  गई;

 और

 (ख)  भारतीय  तथा  विदेशी  मुदा  में

 आयातित  वस्तुओं  का  मूल्य  क्‍या  है  ?

 विदेश  व्यापार  मंत्रालय  में  उप  मंत्री

 थी  ए०सी०  जज:.  (क)  कौर  (ल).
 वर्ष  i970-7!  तथा  :97i-72  के  दौरान

 जमन  लोकतंत्रीय  गणराज्य  से  भारतीय  मुद्रा

 में  प्रख्यात  की  गई  वस् तुझ ों  के  मूल्य  दर्शाना

 वाला  एक  विवरण  सभा  पटल  पर  रखा  जाता

 है।  विदेशी  मुद्रा  में  रायात  की  गई  वस्तुओं

 के  मूल्य  के  बारे  में  जानकारी  नहीं  रखी  जाती

 है  1
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 विवरण

 2970—7!  तथा  i97I-72  के  दौरान  जर्मन  लोकप्रिय  गणराज्य  से  वस्तु  वार  आयात
 शनि  वाला  विवरण

 (मूल्य  लाख  रुपये  में)

 क्रमांक  विवरण  970—-7l  97I-72

 L  |  दुग्धशराकं  ll  2

 2  =  संश्लिष्ट  रबड  .  2  1

 3  पशुओं  ग्रीवा  वनस्पति  मूल  का  मोम.  2  4

 4  रसायन  मु

 (क)  रासायनिक  तत्व  तथा  यौगिक  97  28

 (@)  रंजक,  ट्रेनिंग  तथा  लगने हे  तु  सामग्री  4  3

 (ग)  औषध  तथा  भेषज  उत्पाद...  67  9

 (3)  उर्वरक,  निर्मित  .  228  37

 (5)  अन्य  रसायन  3  9

 Ss  कागज  तथा  गति  30  8

 6  लोहा  तथा  इस्पात  424  68

 7  धातुओं  से  बनी  वस्तुयें  7

 8  अन्य  मशीनरी,  इलेक्ट्रिकल  को  छोडकर  52  595

 9  इलैक्ट्रिकल  मशीनरी,  उपकरण  तथा  सहन सा घन...  9  97

 70  परिवहन  उपस्कर.  24  44

 11  0  वैज्ञानिक,  चिकित्सा  सम्बन्धी  आप्टिकल,  नापने  तथा
 नियंत्रण  करने  के  यंत्र  तथा  उपकरण  7)  72

 200  फोटोग्राफी  लथा  चर्चित  सम्बन्धी  सामग्री  ५  252  24

 3.0  अन्य मदे .  ‘  29  35

 कुन  आयात  863  2024
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 Fulfilment  of  Provision  of  Indo-
 Bangladesh  Pact

 $856.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  the  quantity  and  value  of  the
 commodities  exported  and  imported  by
 India  and  Bangladesh  in  accordance
 with  the  provisions  of  the  Indo-Ban-
 gladesh  Pact  upto  October,  1972;

 (b)  whether  the  provisions  of  the
 one  year  pact  will  be  fulfilled  by
 March,  ‘1973;

 (c)  if  not,  the  commodities  in  which
 the  provision  of  the  pacts  are  likely
 to  remain  unfulfilled;  and

 (d)  the  reasons  for  failure  to  make
 necessary  progress  in  fulfilling  the
 objectives  of  the  pact  and  the  293
 undertaken  to  see  that  neither  country
 suffers  from  adverse  trade  balance
 after  the  end  of  one-year  Indo-
 Bangladesh  Trade  Pact?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (d).
 Statictics  of  exports  are  available  only
 for  the  months  of  April  to  June  972
 according  to  which  the  following  com-
 modities  were  exported  to  Bangla-
 desh:  1

 (Value  in  Rs.
 lakhs)

 Commodi-  Unit  April-June  3972
 ties

 Qty.  Value

 Wheat  0०00  T  229  ‘19,66
 Castor  Oi]  000  kg.  370  II
 Pulses  Tonne  264  4
 Cement  000T  38  75
 Raw  cotton  Tonne  590  $2
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 (Value  in  Rs.  lakhs)
 ९
 a  Unit  April-June  3972

 Qty.  Value
 Tobacco-  000  Kg.
 Unmann-

 :  16,79  70
 factured

 Grand
 Total
 (ncluding
 others)  23,77

 Statistics  beyond  June  7972  are  not
 available.

 2.  Imports  from  Bangladesh  during
 April-May  4972  were  negligible.  Sta-
 tistics  of  imports  beyond  May  972  not
 yet  available.

 3,  However,  with  regard  to  the  com-
 modities  exported  or  imported  under
 the  Limited  Payments  Arrangement,
 the  value  of  contracts  registered  upto 3380  October,  972  with  the  State  Bank
 of  India  amounts  to  Rs.  2.55  crores
 for  exports  to  Bangladesh  and  Rs.  5.55
 crores  for  imports  from  Bangladesh,
 Since  then,  a  contract  for  raw  jute  has
 been  concluded  bringing  the  value  of
 contracts  for  imports  from  Bangladesh
 to  Rs.  2.70  crores,

 4,  Inadequate  transport  facilities
 and  other  institutional  difficulties  have
 inhibited  the  flow  of  trade.  With  the
 growth  of  intra-regional  trade  bet-
 ween  East  Bengal  (Bangladesh)  and
 Pakistan,  the  traditional  means  of
 transport  of  goods  between  India  and
 Bangladesh  declined  progressively,
 and  were  totally  disrupted  in  1966.
 Restoration  of  these  transport  arrange-
 ments  is  in  itself  a  stupendous  task.
 It  has  been  rendered  all  the  more  diffi-
 cult  by  the  damage  caused  during  the
 struggle  for  liberation.

 5.  It  is  difficult  to  forecast  at  this
 stage  what  might  be  the  actual  im-
 ports  and  exports  under  the  Limited
 Payments  Arrangements  by  the  end  of
 the  current  trage  year  March,  ‘1978.
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 6.  The  reopening  of  the  Hardinge
 Bridge,  the  resumption  of  inland  water
 services  and  growing  familarity  with
 trading  conditions  in  the  two  coun-
 tries  encourage  the  hope  that  actual
 tmports  and  exports  during  the  re-
 maining  four  months  would  be  well
 above  those  in  the  previous  eight
 months.

 Outstanding  Amounts  of  Central  Loans
 Given  to  States

 5557.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  Jatest  position  regarding
 the  total  amount  of  debts  which  differ-
 ent  States  and  Union  Territories  owe
 to  the  Central  Government;

 (b)  the  State  and  Union  Territory-
 wise  break-up  of  the  amount;

 (c)  the  names  of  the  States  which
 appealed  to  the  Centre  either  for  re-
 mission  or  moratorium  on  the  Central
 debts;  and

 (6)  the  guidelines  followed  by  the
 Central  Government  in  regard  to
 sanctioning  of  loans  to  the  States  and
 Union  Territories  and  repayment  of
 outstanding  debts  to  the  Centre?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  According  to  the  Fin-
 ance  Accounts,  the  amount  of  Central
 loang  outstanding  from  each  of  the
 State  and  Union  Territory  Govern-
 ments  is  indicated  below: —

 (Rupees  in  crores)

 State/Union  Territory  Amount  of  Central
 loans  outstanding” on  3I-3-I977

 x,  Andhra  Pradesh  546
 2.  Assam  284
 3.  Bihar  587
 4.  Gujarat  259
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 (Rupees  in  crores)

 Amount  of
 Central]  loans  out-

 standing  On  3I-3-97I.

 State’Union  Territory

 5.  Jammu  &  Kashmur  275
 6.  Kerala  257
 7.  Madhya  Pradesh  398
 8.  Tamil  Nadu  353
 oe  M&harashtra  448

 ro.  Mysore  320
 Il.  Orissa  383
 I2.  Punjab  273
 13.  Rajasthan  *  §32
 14.  Haryéna  455
 r5.  Uttar  Pradesh  675
 16.  West  Bengal  595
 77.  Nagaland  .  +  38
 ‘18.  Himachal  Pradesh:  81
 T9.  Meghalaya  r

 20.  Pondicherry  .  9
 22.  Goa,  Daman  and  Deu  33
 22.  Manipur  .  *  27
 23.  Tripura  25

 4

 (c)  A  number  of  States  have  been
 requesting  from  time  to  time  for
 writing  off  rescheduling  of  loans
 granted  to  them  by  the  Centre.  More
 recently  such  requests  have  been  res
 ceived  from  Bihar,  Jammu  ané
 Kashmir,  Kerala,  Rajasthan,  Tamil
 Nadu  and  West  Bengal,

 (d)  Loans  for  States  Plan  Schemes
 are  given  in  accordance  with  the  cri-
 teria  laid  down  by  the  National  Deve-
 lopment  Council.  Loans  for  Central-
 ly  sponsored  Schemes,  natural  cala-
 mities  and  those  relating  to  small  sav-
 ings  collections  and  special  accommo-
 dation  are  given  in  accordance  with
 agreed  formulae  and  principles  de-
 pending  upon  the  nature  of  the  Scheme
 etc.
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 The  present  guidelines  for  repay-
 ment  of  various  loans  granted  to  State
 and  Union  Territory  Governments  are
 indicated  below: —

 Psriol  of  revayment
 T5)  yeats)  Repayable  in

 r§*@nnual  equal
 instalments,

 30०३)  vy  af  ta
 Le  Lows  for  Plan

 Scismss

 (2g  years)  Repayable 2.  L98  relating to  im  20  &nnual  ८
 qual

 S  nall  Saving  Col-
 lsctiors  instalments  after

 moratorium  for  a
 period  of  $  years.

 3  Loans  for  natural  (10  years)  Repayable
 Calamities.  in  to  «annual

 equal  instalments.

 4.  Loans  for  purchase  6  months.
 of  fertilizers.

 5.  Spsc  al  loans  assis-  Recover@ble  in  70
 ६8002  to  cover  annual  instalments
 g2p  in  resources.  from  1974-75.

 6.  Loans  for  re-land-
 ing.
 (Rehabilitation
 loans  etc.)

 Upto  25  years.

 7.  Other  non-plan  Terms  and  condj-
 loans  tions  vary  with

 reference  to  the
 Purpose,

 "In  the  case  of  Union  Territories,,
 repayable  in  40  instalments  after
 moratorium  for  a  period  of  5  years.

 Seizure  of  Transmitter  from  a  Foreign
 Missionary  oo  Indo-Bhatan  Border  by

 Customs

 3558.  SHRI  PRABODH  CHANDRA:
 ‘Will  the  Minister  of  FINANCE  be
 nleased  to  state:

 (a)  whether  g  high-powered  #rans-
 mitter  and  other  items  have  been  re-
 cently  recovered  by  the  Customs
 Authorities  from  a  foreign  missionary
 on  the  Indo-Bhutan  border:

 {b)  if  so,  what  action  is  being  taken
 against  the  persons  concerned;

 (९)  the  reasons  why  the  follow-up
 action  has  been  very  little;  and

 (d)  the  findings  of  the  enquiry  held
 in  his  regard?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  KR.
 GANESH):  (a)  to  (d).  Goods  speci-
 fied  in  the  statement  have  been  seized
 from  one  Father  M.  Palatty  of  Udal-
 guri  Catholic  Mission,  Udalguri  Dis-
 trict  Darrang,  Assam  by  the  Customs
 Officers  of  Tezpur,  Assam  on  6th
 September  1972.  Further  information
 is  being  collected  and  will  be  placed
 on  the  table  of  the  House.

 STATEMENT

 Lise  of  Articles  Seized

 mn  Movies  Talkie-One  (in_  two
 Parts)  (TRANSMITTER) Make-Realistic  (Movie  Talkie  )
 Model  No.  6.A.0.  (Made
 in  Japan)  and  0०485  (Made  in

 5.A.0¥
 Japan)  Chasis  No.  8  0490/Vaue-P-=

 Rs.iI!00.00

 2.  Sanyo  Tape  Recorder  (  used  )
 Solid  Stare/A.C.  Battery  cperr-
 ted  Portable  mus'c  system  Japan
 704  (used)-One  piece—Value  Rs  ce.0o

 3.  Solid  State  Crowncorder.  CT  जर
 5050  Auto  level  (Tape  recorder Made  in  Japan—one  piece  wit!
 Dynamic  microphone  (  crown  )
 Mé@de  in  Japan  one  piece  (vsed)

 Value  Rs,  800-00,

 Maxell  magnatic  sound  recorg
 ing  Tape.  Model  A.50°5  Two
 Pieces,  M&dc  in  Japan  (new)

 “Value  Rs.  70°00

 s  Homer  Tr&nsister  inrercome
 Master-—Two  pieces—-Maede  in
 Japan  (used)  Value  Rs.

 6.  Koseisha  ¢  current  operated
 time  piece)  D.S.  702  (used)
 Koseisha  Co,  Ltd.  one  piece. Value  Rs.

 220°00

 -200:60

 7.  Agfa  Supper  Pan  (r20  films  (  24
 pieces  Made  in  Germany.

 Value  Rs.  20:00

 8.  “OR  Colour—NC.  36

 wo

 Negative  film,  M&dein  Germany
 one  piece.  Value  Rs.  16°00

 »  Values:  ¢  ven  as  per  declaration  of  the  owncr.
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 Loans  Outstanding  in  the  S.B.I,  Bhad-
 rak  Branch  District  Balasore  (Orissa)

 5559,  SHRI  ARJUN  SETHI.  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  of  loan  (small
 “business  and  agricultural)  outstand-
 ing  at  present  in  the  State  Bank  of
 India,  Bhadrak  Branch  in  the  District
 of  Balasore  (Orissa);

 (b)  how  many  registereq  notices  to
 the  defaulters  as  also  the  guarantors
 have  been  served  by  the  Bank;

 (c)  whether  persistent  default  has
 been  experienced  by  the  Bank  in  this
 regard;  and

 (d)  if  so,  in  how  many  cases  of
 persistent  default  the  legal  action  has
 been  taken  and  if  no  action  has  been
 taken,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  figures  relating  to  outstand-
 ing  advances  extended  by  State  Bank

 -of  India,  Bhadrak  Branch,  Distt.  Bala-
 sore  (Orissa)  to  agriculture  and
 small-scale  industries  are  set  out  be-
 low:

 ‘Outstanding  advances  as
 at

 End-  End-  End-
 Dec.  Deew  Oct.

 7970  7977  7972

 (Amount  tn
 lakhs  Rs.)

 "Agvic  ture  §  00  334  3°48

 Smallbisiness.  35°89  22°42  =20°6!

 (9)  to  (ad).  State  Bank  of  India,
 Shadrak  Branch  is  experiencing  some

 ‘difficulties  in  realising  the  outstand-
 ing  amount  of  loans  from  borrowers.
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 Efforts  are  being  made  to  recover  the
 dues  from  the  borrowers,  Where
 necessary,  legal  suits  have  been  filed
 to  recover  the  dues

 Direct  Air  Service  between  State
 Capitals  and  Delhi

 5560.  SHRI  ARJUN  SETHI,  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  how  many  State  capitals  of
 India  are  not  having  direct  air  con-
 nection  with  Delhi  at  present;  and

 (b)  whether  Government  have  any
 proposal  to  connect  every  State  capi-
 tals  with  Delhi  by  direct  air  service?

 THE  MINISTER  OF  TOURISM  &
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b):  The  capitale
 of  the  following  four  States  are  not
 connetted  by  air  with  Delhi:—  4

 Ass@m  (Shillong)
 Himachal  Pradesh  (Simla)

 Meghalaya  (Shillong)
 Nagaland  (Kohima)

 The  Capitalsof  the  following  five  States
 ate  indirectly  connected  to  Delhi  by  air  -—

 Onssa  Bhubaneshwer
 Kerala  Trivandrum

 Manipur  Tmphal

 Tripura  Agartala
 Jammu  (J&K  winter

 capital)
 ee

 Air  services  to  Shillong  will  be
 starteq  when  the  aerodrome  under
 construction  at  Barapani  is  ready,
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 Loan  Granted  by  the  §.BI.  Bhadrak
 Branch  in  Balasore  District,

 5561,  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  of  loan  granted  by
 the  State  Bank  of  India,  Bhadrak
 Branch  in  the  Balasore  District
 (Orissa)  during  the  last  three  years;

 (b)  the  reasons  for  decling  in  the
 advancement  of  loang  in  the  recent
 past;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  The  information  is  not
 readily  available  and  the  same  will
 ‘be  collected  to  the  extent  feasible  and
 laid  on  the  Table  of  the  House.

 Shipment  of  Mulberry  Spun  Silk  .o
 Japan

 5562,  DR.  RANEN  SEN:  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  India  propose  to  ship
 its  Mulberry  Spun  Silk  to  Japan
 soon;

 (b)  whether  for  the  first  time  India
 would  enter  the  world  silk  market;

 (९)  which  are  the  countries  that
 have  asked  for  Indian  silk  so  far;  and

 (d)  what  are  our  prospects  in  this
 field?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 «(SHRI  A.  C.  GEORGE):  (a)  and  (b):
 Yes,  Sir.

 (c)  Japan  and  Thailand.

 (d)  India  ig  introducing  spun  silk
 yarn  in  the  world  market  for  the  first
 time,  It  is  therefore  too  early  to
 assess  the  prospects  at  this  stage.
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 LN.T.U.C,  Leaders  demaxd  for  take
 over  of  Jute  Iidusiry

 5563.  DR,  RANEN  SEN:  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  the  Indian  National
 Trade  Union  Congress  leaders  of
 West  Bengal  have  urged  upon  Gov-
 ernment  to  take  over  Jute  Industry;

 (b)  if  so,  whether  Indian  Nattonal
 Trade  Union  Congress  has  made  any
 representation  to  this  effect;

 (c)  Government's  decision  thereon;
 and

 (ad)  whether  any  other  Central
 Trade  Union  hag  also  made  represen-
 tation  to  Government  to  thig  effect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and
 (b).  No,  Sir,

 (c)  Does  not  arise,

 (d)  One  of  the  demands  made  in
 April,  972  by  the  Bengal  Chatkal
 Mazdoor  Union  and  Bengal  Jute  Mills
 Workers  Union  related  to  the  natio-
 nalisation  of  jute  industry.

 Export  of  Bicycles  during  1970-71  and
 1971-72

 5564.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  the  foreign  ex-
 change  earned  from  bicycle  exports
 during  970-7l  and  97l-72?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  0,  GEORGE):  Exports  of
 bicycles  and  bicycle  components
 during  1970-11  and  1971-72,  have  been
 of  the  order  of  Rs.  6.2  crores  and
 Rs,  84  crores  respectively.
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 Sawai  Madhopur  Cement  Factory

 ‘B5B5.  SHRI  HAMENDRA  SINGH
 BANERA;  Will  the  Minister  of  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  of  Rajas-
 than  are  the  share  holders  in  Sawai
 Madhopur  Cement  Factory;  and

 (b)  if  so,  the  percentage  of  shares
 held  by  the  Rajasthan  Government?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  and  (b).  According  to
 the  latest  information,  the  entire  pre-
 ference  paid-up  capital  of  Mjs  Jaipur
 Udyog  ltd.  which  owns  Sawai
 Madhopur  Cement  Factory,  is  held  by
 the  Government  of  Rajasthan.  The
 Rajasthan  Government  does  not  hold
 any  equity  share  in  the  company.
 The  percentage  share  of  the  Rajas-
 than  Government  in  the  total  paid-up

 ot
 of  the  company  thus  comes.  to

 दुयरोड़ोम  आपरेटर  सेलेक्शन  प्री-  को
 स्थायी  बनाने  के  बारे  में  शिकायतें

 5566.  श्री  महा दीपक  सिह  शाक्य  :
 क्या  पट्टी  और  लागर  विभाजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  एयरोसौल  प्रा परे टर  सिलेक्शन
 गेट-1  को  स्थायी  बनाने  में  बरती
 गई  कुछ  प्रनियमितताझों  के  बारे  में  कोई
 शिकायतें.  मिली  हैं;  और

 (ख)  यदि  हां,  तो  इस  मामले  में  क्‍या

 कार्यवाही  की  गई  हैं  ?

 बर्टन  शौर  मगर  विमानन  मंत्री  (डा  ०

 कर  सिंह)  :  (क)  जी,  हां।

 (ख)  मामले  की  जांच  की  जा  रही
 है  1

 PAUSA  t,  894  (SAKA)  Written  Answers  78

 968  की  सक्रि तिक  हड़ताल  के  फलस्वरूप
 'बोलत  किये  जाने  तथा  स्थायी  बनाये

 जाने  से  बाधित  कर्मचारी

 5567.  भी  महा दो पक  सिह  शाक्य  :
 क्या  पर्यटन  झोर  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  ":

 (क)  क्या  सितम्बर,  i968  में  हुई
 सांकेतिक  हड़ताल  के  फलस्वरूप  उनके  मंत्रा-
 लय  मैं  कार्य  कर  रहे  संबंधित  कर्मचारियों
 को  पदोन्नत  किए  जाने  तथा  स्थायी  किए  जाने
 से  वंचित  कर  दियो  गया  है  ;

 (ख)  क्‍या  गृह  मंत्रालय  के  दिनांक
 3  सितम्बर,  i968  %  पत्र  में  उपरोक्त

 बातों  का  खण्डन  किया  गया  था  ;  और

 (ग)  यदि  हां,  तो  इन  आदेशों  का
 उल्लंघन  करते  हुए  कितने  कर्मचारियों  की
 पदोन्नति  रोकी  गई  तथा  इसको  क्‍या  कारण

 चिंतन  और  लशकर  बिताना  मंत्री  (६...
 कर  सिह)  :(क)  से  (ग).  जहां तक

 मंत्रा.

 छह  (मुख्य),  भारत  मौसम  विभाग,  पर्यटन

 विभाग  तथा  रेल  सुरक्षा  आयोग  का  संबंध

 है,  किसी  भी  कम् मे चोरी  को  उसकी

 पदोन्नति  या  पुष्टि  से  वंचित'  नहीं  रखा  गया  ।

 नागर  विमानन  विभाग  के  बारे  में  अपेक्षित

 सूचना  एकत्रित  की  जा  रही  है  ।

 ‘Turn  Key  Assistance  from  Foreign
 Countries  ‘in  We  to  Boost  Pro-
 duction  of  Steel,  Cement,  Petro-

 leum,  Power  and  Fertilizers

 SHRI  K.  MALLANNA:  Will
 the  Minister  of  FINANCE  be  ‘pleased
 to  state

 (a)  whether  there  is  any  proposal
 under  ‘the  consideration  of  Govern--
 ment  to  have  large  scale  turn-key”
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 assistance  from  friendly  countries  to
 boost  production  of  Steel,  Cement,
 Petroleum  Power  and  Fertilizers  in
 the  country;

 (b)  if  so,  the  names  of  such  coun-
 tries  who  are  likely  to  give  assistance
 for  these  projects;  and

 (c)  the  amount  of  assistance  likely
 to  be  received  during  the  year  ‘1973-
 qa?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (०).  There  is  no  proposal  to
 have  large-scale  turn-key  assistance
 from  friendly  countries  for  Steel,
 (Cement,  Petroleum,  Power  and  Ferti-
 ‘lizer  Projects  in  the  country,  How-
 jever,  the  Government  have  been
 having  discussions  with  friendly

 ,countries  to  tie  up  the  foreign  ex-
 ,change  needs  for  augmentation  of
 capacity  in  these  sectors  to  meet  the
 requirements  of  the  Fifth  Five  Year
 Plan.  The  discussions  have  not
 reached  a  final  stage  and  therefore  it
 is  not  possible  to  indicate  the  names

 ,of  the  countries  likely  to  give  assist-
 ance  and  the  quantum  of  assistance

 Jikely  to  be  received.

 -समाजवादी  देशों  के  साथ  व्यापार

 5569,  श्री मधुकर  :  क्या  विदेश  व्यापार
 मंत्री  यह  बताने  ककी  कृपा  करेंगे  कि  :

 (क)  क्या  समाजवादी  देशों  के  साथ
 व्यापार  करने  की  सम्भावनाओं  का  सहीं  ढंग
 से  पता  नहीं  लगाया  जा  रहा  है  ;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण

 हैं?
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 विदेश  व्यापार  मंत्रालय  में  उप-मंत्र
 (थी  ए  ०  सी ०  जाऊं )  :  (क)  कौर  ख)
 सरकार  समाजवादी  देशों  के  साथ  व्यापार
 बढ़ाने  की  विभिन्न  संभाव्य ताशों  का  सत्ता

 पुनर्विलोकन  करती  रहती  है  i  इस  सम्बन्ध  में

 किए  गए  उपायों  में  भारत  के  विदेश  व्यापार
 का  तेजी  से  विस्तार  करने  तथा  उसके  उत्तरी-
 सर  विविधीकरण  के  लिए  उनके  साथ  वार्षिक
 द्विपक्षीय  व्यापार  बतायें  करना  शामिल  है  t
 इन  देशों  में  समय-समय  पर  होने  वाले  मेलों/
 प्रदर्शनियों  में  भाग  लेने  क ेलिए  भारतीय  फर्मों,
 सरकारी  क्षेत्र  के  संगठनों  अादि  को  प्रोत्साहित
 किया  जाता  है।  इन  देशों  में  निर्यात  संभा-
 व्या ताशों  का  अध्ययन  करने  के  लिए  बिक्री-

 सह-अध्ययन  दलों  तथा  बाजार  सर्वेक्षणों  की
 व्यवस्था  की  गई  है  ।  इन  देशों  के  बिक्री  प्रति-
 निधिमंडलों  को,  हमारे  देश  में  उन  विनिर्माण
 केन्द्रों  का  दौरा  करने  की  सुविधाय  प्रदान  की
 जाती  हैं,  जो  उन  देशों  को  निर्यात  करने  से
 संबंधित  हैं  ।

 क्यूबा  के  साथ  व्यापार

 5570.  श्री  मधुकर  :  कया  विदेश  व्यापार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  द्वारा  क्यूबा  के  साथ

 पारस्परिक  लाभ  के  लिए  व्यापार  भारम्भ
 न  करने  के  क्‍या  कारण  हैं  ;

 (ख)  क्‍या  क्यूबा  सरकार  ने  भार
 सरकार  के  पास  इस  संबंध  में  कुछ  प्रस्ताव  भेजे

 हैं  तथा  भारत  ने  उन्हें  स्वीकार  कर  दिया  है  ;
 और

 (ग)  यदि  हां,  तो  उ;के  क्या  कारण  हैं  ?
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 विदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (श्री  ए०  सी०  जाज)  :  (क)  भारत  तथा

 क्यूबा  लगभग  समान  रूप  से  विकसित  हो

 रहे  है और  दोनो  देशों  के  बीन  व्यापार  के

 विस्तार  करने  के  मार्ग  मे  दोनों  देशों  के  बीच

 केवल  फासले  और  जहाजी  सुविधाघरों  के

 अभाव  की  कठिनाइयां  बाधक  रही  है  ।

 (ख)  इस  संबंध  में  क्यूबा  की  सरकार

 से  कोई  विशिष्ट  प्रस्थापना यें  प्राप्त  नहीं  हुई
 हैं  ।  तथापि,  भारत-क्यूबा  व्यापार  के  विकास

 के  प्रश्न  पर  कई  बार  विचार  किया  गया  है

 परन्तु  हम  उन  उत्पादों  का  पता  नही  लगा  सके

 है  जो  दोनो  देशों  के  बीच  व्यापार  विनिमय

 का  आधार  बन  सके  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 सी०  कराई  g  के  प्रभाव  के  अन्तर्गत  रूस  द्वारा

 आयात  चादर  का  रह  किया  जाना

 5571.  तो  मधुकर  :  क्‍या  विदेश  व्यापार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सी०  आई ०  ए  ०»  के  प्रभाव

 में  आकर  रूस  द्वारा  io  करोड़  रुपए  के  मूल्य
 का  भारत  से  होजरी  के  सामान  के  रायात

 का  ऑ्रार्डर  रह  गर  दिया  गया  है  ;

 (ख)  क्‍या  सरकार  ने  इस  मामले  में

 कोई  निर्णय  लिया  है  ;  कौर

 (ग)  यदि  नही,  तो  इसके  क्या  कारण
 ? हँ
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 विदेश  व्यापार  मंत्रालय  में  उप-मंत्री
 श्री  ए०  सी०  जज:  (क)सी  झाई  ०  ए  ०
 के  प्रभाव  के  अन्तर्गत  सोवियत  संघ  दा रा  ऊनी
 निट वीयर  के  लिए  प्रख्यात  आदेशों  के  रह  किए
 जाने  के  बारे  मे  सरकार  के  पास  कोई  जानकारी

 नही  है  ।

 (ख)  और  (ग)  प्रश्न  नहीं  उठता  t

 Dry  Port  at  Delhi

 5572,  SHRI  N,  K.  P.  SALVE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Government  have  taken
 a  decision  to  set  up  a  dry  port  at
 Delhi;

 (b)  if  so,  the  gist  of  the  decision;
 and

 (९)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (c).
 The  whole  proposal  is  under  active
 consideration  of  the  Government,

 Merger  of  Small  Banks
 5573.  SHRI  N.  K.  P.  SALVE:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state;

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  a  report  in
 “Financial  Expreess”  dated  the  7th
 August  1972,  regarding  merging  of
 small  Banks  and  a  suggestion  by
 Banking  Commission  that  they  should
 work  as  subsidiaries;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Government  have  seen  the  Press
 Report  which  refers  to  a  Study  pre-
 pared  for  the  use  of  the  Banking  Com-
 mission,
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 (b)  The  recommendations  of  the
 Commission  on  the  restructuring  of  the
 banking  system  are  under  considera-
 tion.
 Functioning  of  Non-Banking  Financial

 Institutions,  Corporations  and  Chit
 Funds

 5574.  SHRI  N.  K.  P,  SALVE:
 SHRI  R.  8,  PANDEY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  his  Ministry  has  any
 compilation  of  the  number  of  non-
 banking  financial  instiutions,  corpora-
 tions  and  chit  funds  operating  in  the
 country  as  in  January,  ‘1972;

 (b)  whether  Government  are  aware
 of  the  fact  that  a  large  number  of
 these  bodies  are  indulging  in  grave
 mal-practices  and  adopting  usurious
 methods;  and

 (c)  whether  Government  have  any
 proposal  either  to  take  stringent  action
 against  such  bodies  or  to  prohibit  the
 functioning  of  such  bodies  in  the
 country?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Based  on  the  prescribed  turns  sub-
 mitted  to  the  Reserve  Bank  of  India,
 there  were  1,040  non-banking  financial
 companies  operating  in  the  country  as
 on  the  $ist  January,  972,

 (b)  and  (c).  Complaints  received
 generally  relate  to  non-payment  of
 deposits  and  or  interest  thereon  and
 non-payment  of  chit  dues.  Some  ir-
 regularities  have  also  been  noticed  by
 the  Rey  rve  Bank  in  the  course  of
 the  inspection  of  some  of  the  com-
 panies,  The  Banking  Commission  has
 made  extensive  enquiries  into  the
 structure  and  method  of  operation  of
 non-banking  financial  institutions  and
 has  recommended  measures  for  their
 orderly  growth.  These  recommenda-
 tions  are  under  consideration  of  the
 Government,
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 Replantation  of  tea  gardens
 5575.  SHRI  N.  K,  P.  SALVE:  Will

 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Government  had  a  plan to  replant  7000  hectares  of  tea  gar-
 dens  per  year,  whereas  in  1969-70

 pad
 987  hectares  were  replanted; a

 (b)  if  so,  the  reasons  for  the  slow
 progress?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir,

 (b)  The  main  reason  is  financial
 stringency  Due  to  declining  profit-
 ability  of  tea  estates,  planters  are
 hesitant  to  incur  fresh  developmental
 expenditure.  The  incentive  provided
 by  the  Tea  Board’s  Replantation  sub-
 sidy  scheme  is  still  considered  inade-
 quate  by  the  industry,

 Export  of  Films  by  ILM.P  E.C.
 5576.  SHRI  N.  K.  P.  SALVE:

 SHRI  RANABHADUR  SINGH:
 Will  the  Minister  of  FOREIGN

 TRADE  be  pleased  to  state:

 (a)  whether  any  export  of  Cinema
 films  has  been  made  by  the  Indian
 Motion  Pictures  Export  Corporation  in
 1970-71  and  1971-72  and  if  so,  the
 names  of  the  films  exported  and  the
 foreign  exchange  earned;  and

 (b)  how  much  loan  was  granted  to
 produce  films  by  the  Indian  Motion
 Pictures  Export  Corporation  during
 970-7l  and  97l-72  and  the  names  of
 recipients  and  how  much  was  realised
 and  what  are  the  total  outstandings
 as  on  30th  June,  1972.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 Statements  giving  the  information  are
 laid  on  the  Table  of  the  House
 [Placed  in  Library.See  No,  LT-45l/
 72.)
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 State’s  Share  in  Collections  from  Small
 Savings

 5577.  SHRI  है.  V.  VIKHE  PATIL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  suggestion  from  the  State
 Governments  to  the  effect  that  the
 share  of  the  small  savings  collections
 given  to  the  respective  State  Govern-
 ments  should  not  be  treated  as  a  loan
 or  at  the  most  be  treated  as  a  loan
 in  perpetuity;

 (b)  if  so,  the  decision  tuzen  thereon;
 and

 (c)  if  no  decision  has  so  far  been
 taken,  the  reasons  for  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  During
 the  year  1972,  a  suggestion  was  receiv-
 ed  from  the  Government  of  Maharash-
 tra  to  the  effect  that  the  loans  against
 small  savings  collections  should  96
 treated  as  loans  in  perpetuity.

 (b)  and  (c)  While  this  could  not
 be  accepted,  the  entire  question  of
 States’  debt  position  and  the  changes
 to  be  made  in  the  existing  terms  of
 repayment  of  Central  loans  granted  to
 the  States  has  since  been  referred  to
 the  Six*h  Finance  Commission.

 Suggestion  to  Permit  Provident  Funds
 of  Municipal  Corporations,  Munici-
 palities  and  zila  Parishads  Etc.,  in
 time  Deposit  Scheme

 5578.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  suggestions  for  permitting  Pro-
 vident  Funds  of  the  Muniripal  Corpo-
 rations,  Municipalities,  Zila  Parishads
 and  Banks  to  be  invested  in  the  Time
 Deposit  Scheme  as  is  being  done  in  the
 case  of  Provident  Funds  of  Industrial
 ‘workers:
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 {b)  if  so,  whether  any  decision  has
 been  taken  thereon;  and

 (c)  if  not,  the  reasons  for  delay?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (९).  Requests  have  been  re-
 ceived  from  some  recognised  provident
 funds,  including  those  of  Municipal
 Corporations,  Municipalities,  Zila
 Parishads,  for  permission  to  invest
 their  funds  in  Post  Office  Time  De-
 posits.  These  requests  have  been
 examined  in  consultation  with  the
 Reserve  Bank  of  India  and  a  decision
 thereon  will  be  taken  shortly.

 Grants  of  Exemption  from  Income-tax
 to  Institutions  for  Investment  in  Small

 Savings

 5579.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  certain  suggestions  given  by
 certain  State  Governments  for  in-
 creasing  the  existing  limits  for  in-
 vestment  by  Institutions  in  Small
 Savings  for  being  exempted  from
 payment  of  Income-tax;  and

 (b)  if  so,  whether  any  decision  has
 been  taken  thereon  and  if  not,  the
 reasons  for  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  institutional
 investments  are  permitted  in  7-Year
 National  Savings  Certificates  IT  and  ITI
 Issue  and  in  Public  Accounts  in  Post
 Office  Savings  Banks.  Provident
 Funds,  whose  pattern  of  investment  is
 prescribed  by  the  Central  Government
 ean  also  invest  in  Post  Office  Time
 Deposits.

 The  limits  of  investment  by  Institu-
 tions  in  National  Savings  Certificates
 TI  Issue  and  III  Issue,  taken  together,
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 is  Rs.  1,00,000  and  Rs.  50,000  depend-
 ing  upon  whether  the  institution  is  of
 acharitable  character  donation  to
 which  are  exempt  from  Income-tax
 or  other  than  a  charitable  Institu-
 tion.  Provident  Funds  may  invest
 in  National  Savings  Certificates  II
 and  III  Issue  without  any  limit.
 There  is  also  no  limit  for  in-
 vestment  in  Public  Accounts  in  Post
 Office  Savings  Bank  and  in  Post  Office
 Time  Deposits  in  respect  of  Provident
 Funds.

 Suggestions  have  been  made  by  cer-
 tain  State  Governments  for  increasing
 the  limits  for  investment  by  Institu-
 tions  in  National  Savings  Certificates
 II  Issue  and  III  Issue.  It  has,  how-
 ever,  not  been  possible  to  increase  the
 prescribed  limits  since  the  interest  on
 these  Savings  Certificates  is  entirely
 exempt  from  Income-tax.

 Supply  position  of  Raw  Jute

 5580.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FOREIGN

 TRADE  be  pleased  to  state:

 (a)  whether  the  plea  of  the  Indian
 Jute  Mills  Association  that  the  work-
 ing  time  of  the  jute  mills  will  have  to
 be  cut  down  is  justified  by  the  actual
 supply  position  of  raw  jute;  ‘

 (b)  if  so,  the  extent  of  the  estimated
 shortfall  of  fibre  supples;

 (c)  whether  the  Jute  Corporation
 of  India’s  procurement  has  been  8
 failure;  and

 (d)  if  so,  the  steps  taken  to  remedy
 the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (e)  No,  Sir.

 (d)  Doeg  not  arise.
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 5581.  SHRI  D.  K.  PANDA:  Will  the-
 Minister  of  FINANCE  be  pleased  ६०
 state:

 (a)  whether  the  authorities  of  the
 State  Bank  of  India  hag  issued  direc-
 tionsto  all  of  its  Offices/Branches  in
 the  month  of  March,  972  to  recruit
 only  Scheduled  Castes/Tribes  candi-
 dates  for  its  subordinate  staff  posts;

 (b)  if  so,  whether  these  directives
 were  issued  on  the  instructions  of  the
 «overnment  of  India;

 (c)  whether  inspite  of  the  above
 directions  non-Scheduleq  Castes/
 Tribes  candidates  have  been  recruited
 in  subordinate  staff  posts  since  March,
 39743  in  the  branches/offices  of  the
 said  Bank;  and

 (a)  if  so,  the  attion  Government
 have  vaken  and  proposed  to  take  in
 the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (a).  With  a  view  to  improving
 the  representation  of  Scheduled
 Castes/Tribes  in  its  services,  State
 Bank  of  India,  on  its  own,  issued
 instructions  in  March  1972,  that  all
 fresh  appointments  to  the  subordinate
 staff  should  be  made  preferably  from
 Scheduled  Caste/Scheduleg  Tribe
 candidates,  till  such  time  as  the  back-
 ing  in  their  recruitment  to  reserved
 vacancies  is  cleared.  This  is,  how-
 ever,  without  prejudice  to  the  prefer-
 ence  being  given  to  existing  tempor-
 ary  employees  and  the  reservation  of
 20  per  cent  of  vacancies  for  ex-service-
 men,  Ag  there  is  no  blanket  ban  on
 recruitment  of  non-Scheduled  Castes/
 Tribes  candidates,  the  Bank  has
 reported  that  it  is  possible  that  a  few
 non-Scheduled  Castes/Tribes  candi-
 dates  might  have  been  recruited  in
 the  subordinate  staff  cadre.
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 The  State  Bank  of  India  has  also
 reported  that  as  there  were  a  large
 number  of  temporary  subordinate
 staff  on  the  rolls  of  the  bank,  the

 “objective  of  these  instructions  viz.,
 improving  the  representation  of  the
 Scheduled  Castes/Tribes,  would  be
 achieved  in  due  course.  In  order  to
 get  larger  number  of  Scheduled
 Castes/Scheduleq  Tribes  candidates,
 the  State  Bark  of  India  has  issued
 instructions  that  besides  notifying
 Employment  Exchanges,  the  local
 Scheduled  Caste/Tribe  bodies  should

 ‘be  approached  for  sponsoring  candi-
 dates.

 होशंगाबाद  में  और  ह. क  निमाड़  जिलों  में

 राष्ट्रीयकृत  बैंकों  दारा  दिया  गया  ऋण

 5582.  शी  गंगा  शरण  पोलित

 जया  जिस  मंत्री यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  होशंगाबाद  कौर

 प्यू बं  निमाड़  जिलों  में  गत  वर्ष  राष्ट्रीयकृत
 बैकों  द्वारा,  बेकार,  ऋण  के  रूप  में  कितनी

 राशि  दी  गई  कौर  ये  ऋण  किन  प्रयोजनों  के

 लिए  दिए  गाए

 (ख)  क्या  इस  वर्ष  ऋण  के  लिए  कुछ
 और  प्रार्थना  पत्र  प्राप्त  हुए  है  और

 (ग)  यदि  हा,  तो  कितने  प्रार्थनापत्रों

 "का  निपटान  किया  गया  तथा  कितने  प्रार्थनापत्र

 अनि  नत  पड़े  है,  और  इसके  क्‍या  कारण  है  ?

 बित  मंत्रालय  में  उप  मंत्री  (श्री  सती

 शीला  रोगों)  :  (क)  से  (ग).  सूचना
 तत्काल  उपलब्ध  नहीं  है  शौर  जहां  तक  सम्भव

 होगा  उसे  एकत्रित  करके  सभो  पटल  पर  रक्ष

 दिया'  जायगा'  1
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 रु राष्ट्रो यकृत  चैकों  हरा  सहकारी  क्षेत्र  को

 कस  ऋण  का  दिया  जाना

 5583.  भी  मंगा  चरण  दीक्षित  :

 क्या  बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (=)  क्‍या  सहकारी  क्षेत्र  को  राष्ट्रीय-

 कृत  बैंकों  स ेसरकारी  तथा  गैर-सरकारों  क्षेत्रों

 की  अपेक्षा  कम  ऋण  मिलता  है  ;  और

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की

 क्या  प्रतिक्रिया  है  ?

 बित  संभाव्य  में  उप  मंत्रों  (अफ़िसरों)
 सुशीला  रस्तोगी)  :  (क)  और  (ख).
 जी  हां,  ।  सहकारी  क्षेत्र  अपने  ऋण  की  आव-

 श्यकताएं  मुख्य  रुप  से  अपने  ही  क्षेत्र  में

 सहकारी  ऋण  संरचना  के  माध्यम  से  पूरी
 करते  हैं।  राष्ट्रीयकृत बैकों  सहित  वाणिज्यिक

 बैंकों  से  जब  श्रतुरोध  किया  जाता  है  तो  वे  सह-

 कारी  क्षेत्र  के  क्रियाकलापों  के  विपणन,  सो-

 धन,  उद्योग  जैसे  कुछ  क्षेत्रों  में  उनकी  ऋण

 सम्बन्धी  आवश्यकताओं  की  अनुपूर्ति  करते  है।

 परीक्षण  के  तौर  पर  वाणिज्यिक,  बैंक,  छ  :

 राज्यों  ये  ऐसे  क्षेत्रों  में जहां  जिला  केन्द्रीय

 सहकारी  बैक  या  तो  कमजोर  है  या  समाप्त

 हो  चुके  हैं,  चुनी  हुई  प्राथमिक  कृषि  सहकारी

 ऋण  संस्थाओं  का  वित्तपोषण  भी  कर  रहे

 हैं।  सहकारी  क्षेत्र  को  रकम  को  पूर्ति  के

 स्वतंत्र  कौर  समवर्ती  स्रोतों  को  देखते  हुए
 राष्ट्रीयकृत  बैकों  सहित  वाणिज्यिक  बैठो  का

 अंशदान  सरकारी  तौर  निजी  क्षेत्रों  को

 उनके  वित्त-पोषण  की  तुलना  में  स्वभावत  :

 बहुत  कम  है
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 Payment  ef  Compensation  to  Share-
 holders  of  Companies

 §584.  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  National  forum  of
 shareholders  hag  urged  Government
 to  amend  the  Companies  Act  to  ensure
 payment  of  compensation  to  individual
 shareholders  immediately  after  Com-
 panies  are  taken  over  by  Government;
 and

 (b)  if  so,  what  decision  has  been
 taken  thereon?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  The  forum  has  recently
 suggested  that  7  must  be  provided  in
 the  Companies  Act  that  in  case  where
 a  company  has  been  nationalised,  the
 compensation  received  by  the  company
 in  consideration,  should  be  refunded
 proportionately  to  those  sharehclders
 who  would  like  to  have  the  same
 refunded

 (b)  No  decision  has  yet  deen  taken
 on  it

 Advanee  to  Central  Government
 Employees  for  purchase  of

 Scooter

 5585  SHRI  R  P  ULAGANAMBI-
 ‘Will  the  Mhmnister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  Central  Government
 employee  who  had  purchased  a  scooter
 out  of  Government  quota  with  loan
 advanced  by  Government  and  had
 disposed  of  the  scooter  long  before
 the  restrictions  were  imposed  in  Oct
 ber,  1971  for  the  second  loan,  is
 entitled  to  another  full  loan  for  the
 purchase  of  scooter;

 (b)  if  not,  whether  Government  are
 awere  that  in  such  cases  the  Central
 Government  employees  are  facing
 difficulty  in  arranging  payment  for  the
 new  seo  ter;  and
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 (c)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  FINANCE  (SHRI
 है,  R.  GANESH):  (a)  to  (c).  Under
 the  current  orders;  a  second  or  subse-
 quent  advance  for  purchase  of  a  con-
 veyance  as.  admissible  to  a  Central
 Government  employee  if  a  minimum
 period  of  4  years  has  elapsed  efter
 the  drawal  of  the  earher  advance:
 The  amount  of  the  advance  will  be
 equa]  to  the  difference  between  the
 price  cf  the  conveyance  to  be  pur-
 chaseg  and  the  sale  proceeds  of  the
 old  conveyance  left  over  with  the  Gov-
 ernment  servant  after  the  repayment
 of  the  earher  outstanding  advance
 (principal  as  wel]  as  interest)  subject
 however  to  certain  ceilings  prescribed
 in  the  General  Financial  Rules  The
 quantum  of  the  second  or  sthsequent
 advance  thus  depends  on  _  several
 factors

 Advance  of  loin  to  Government
 Employees  for  purchase  of

 Scooter  under  modified
 restrictions

 5586  SHRI  द  P  ULAGANAMBI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  Centra]  Government
 employee  who  had  already  got  scooter
 purchased  with  or  without  Govern-
 ment  loan  and  who  has  not  sold  it  or
 who  otherwise  mtends  to  retain  it  for
 the  use  of  his  family  is  entitled  to  2
 loan  for  the  purchase  of  scooter  under
 the  modified  restrictions;  and

 (9)  af  go,  to  what  extent  and  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R  GANESH):  (a)  and  (b)  One  of
 the  basic  conditiong  for  the  grant  of
 an  advance  to  a  Government  servant
 for  the  purchase  of  a  conveyance  is
 that  the  autharity  competent  to  sanc-



 393  “Written  Answers
 e

 tion  the  advance  should  be  satisfied
 that  it  would  be  useful  to  the  public
 service  if  the  Government  servant
 possesses  the  conveyance  for  the  per-
 formance  of  official  duties,  Where  a
 Government  servant  has  already  got  a
 scooter,  that  fact  will  obviously  have
 to  be  taken  into  account  while  exami-
 ing  his  request  for  the  grant  of  an
 advance  for  the  purchase  of  another
 seooter.  If  the  previous  scooter  has
 been  purchased  by  him  without  taking
 a  loan  from  Government  and  he
 intends  keeping  it  for  the  use  of  his
 family,  there  is  no  bar  wunder  the
 Rules  to  his  availing  of  a  loan  from
 the  Government  of  purchasing  a
 acooter  for  his  own  use  subject  to  the
 satisfaction  of  the  prescrihed  condi-
 tions.  If  however,  he  had  taken  a
 oan  earlier  from  Government  and
 continues  to  be  in  possession  of  the
 scooter  purchased  with  that  Joan,  he
 will  ordinarily  not  be  eligible  for  a
 serviceable  conveyance  which  has
 been  purchased  with  the  assistance  cf
 a  Government  loan.

 Appointment  of  Hirdi  Officers  in
 Central  Excise  and  Customs

 Collectorates

 8587,  SHRI  RAMAVATAR
 SHASTRI:

 .  SHRI  BHOLA  MANJHI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  number  of  Hindi
 Officers  appointed  in  Central  Excise
 and  Customs  Collectorates?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  Nine  Hindi  Officers
 have  been  appointed  in  the  Central
 Excise  and  Customs  Collectorates,
 including  the  Directorate  of  Inspec-
 tion,  Customs  and  Central  Excise  and
 the  Narcotics  Commissioner,  Two
 moré  officers  to  whom  also  offers  of
 appointments  had*been  made  are  yet
 cy  take  up  their  appointments.
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 Export  of  Molasses  and  Alcohol

 5588,  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minst-r  ¢f  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  the  quantities  of  molasses  ex-
 ported  from  India  during  the  last  three
 years,  and  year-wise  f.0.b.  realisations;

 (b)  the  States  from  which  molasses
 has  been  exported  with  quantities  and
 port  of  shipment;

 (c)  quantities  of  alcohol  exported
 from  and  imported  by  India,  separa-
 tely  during  last  three  years  and  the
 f.o.b.  price  realised;  and

 (a)  when  ex-factory  price  was  paid
 to  sugar  factories  for  the  molasses
 procured  for  export?

 THE  DEPUTY  MINISTERIN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Exports
 of  ‘molasses  during  the  last  three  years
 were  as  follows:—

 —
 FOR  real  sat  ons,

 Quantity  Value
 coon  Re,
 tor  nes)  Inkhs)

 1969-70,  2‘I  72°45
 I970-77)  23°9)-I62°29
 I97%-72  45°4  68-66

 (b)  Export  Statist’cs  are  not  main-
 tained  statewise.  However  States
 which  were  surplus  in  molasses  are
 Andhra  Pradesh,  Gujarat,  Maharash-
 tra,  Mysore,  Tamil  Nadu  and  U.P.  The
 rosition  has  now  changed  and  these
 States  are  not  Surplus  in  the  avail-
 ability  of  molasses,  The  export  of
 molasses  is  banned,  since  Nov.,  97I.
 The  ports  shipment  are  Madras  and
 Visakhapatnam.

 (c)  Exports  and  imports  into  India
 of  alcohol  (all  types-Trade  code  Nos.
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 52200  to  5i22509)  during  the  last
 three  years  have  been  as  follews'-—

 FOB. realisation,
 Quantity  value

 (ono  Kgs.)  (Rs.  lakhs)

 Exports
 1960-70  *  .  7499  §*29
 1970-71  ४  +  *  7618-3  S810,
 IQ7I-72  3297076  82-28

 Imports
 1969-70,  *  9095  279°  43
 7970-77  8535  36§°27
 I9Q7I-72  95t0  224  34

 varied  depending  upon  the  quality  of
 molasses,  The  minimum  and  maximum
 pr.ces  paid  during  the  last  three  years
 were:—

 Minimum  Max'mum

 Rs.  r0))  Rs.  40  Bet  Torre.
 Rs.  40  Ter  Tonre,

 Rs,

 3I$69-70
 ‘1970-71  Rs.  8

 I97!-72  Rs.  8  22  Per  Tonne,

 Wrong  Statistics  on  Foreign  Trade

 5589  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state-

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  in  the
 “Times  of  India”  dated  the  4th  Aug-
 ust,  972  under  the  caption  “Wrong
 Statistics  again  on  foreign  trade”;  and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  A  committee  is  looking  into  it.
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 Malpractices  by  exporting  firms  fer
 commissions  received  in  Fordign

 Currencies

 5590.  SHRI  JYOTIRMOY  ‘BOBU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Commissions  payable
 in  foreign  currencies  to  exporting
 firms  are  not  disclosed  to  the  Reserve
 Bank  of  India  and  are  kept  in  secret
 balances  abroad:

 (b)  whether  mushroom  export  firms
 are  set  up  and  they  disappear  after
 making  a  number  of  exports  with-
 out  repatristing  the  export  proceeds;

 (c)  whether  secret  clauses  in  foreign
 coHaboration  agreements  provide  for
 over-inveicing  of  imports  and  duild-
 ing  up  of  foreign  exchange  reserves
 abroad;  and  t

 (d)  if  so,  what  steps,  af  any,  have
 been  or  are  being  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Under  regulations  all  foreign  ex-
 change  receipts  such  as  commission,
 etc  have  to  be  surrendered  to  the
 Control  and  kept  in  rupees.  Those
 who  do  not  comply  with  this  require-
 ment  are  liable  for  action  by  Enforce-
 ment  authorities

 (hb)  Some  cases  of  such  export  firms
 have  ९७.४९  to  the  not'ce  of  the  Reserve
 Bank  of  India  and  these  have  been
 reported  to  the  Enforcement  authori-
 ties  for  taking  appropriate  action
 under  the  Foreign  Exchange  Regula.
 tion  Act  and  the  Enforcement  authoei-
 tres  will  take  action  to  the  extent  they
 are  able  to  trace  the  parties  concerned.

 (ce)  and  (d).  All  collaboration
 arrangements  providing  for  exports  or
 imports  require  the  prior  approval  of
 the  Government  of  India  or  the  Re-
 serve  Bank  of  India.  Where  the  pro-
 visions  of  any  particular  agreement
 have  not  been  fully  disclosed  to  the
 authorities,  parties  entering  into  such
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 arrangements  would  be  violating  ex-
 change  regulations  and  are  liable  for
 action  under  law.  By  the  very  nature
 of  the  problem,  the  effectiveness  of
 action  would  be  a  measure  of  the
 vigilance  of  the  enforcement  authori-
 ties.  The  Foreign  Exchange  Regula-
 tion  Act  is  being  consolidated  and
 amended  to  give  greater  powers  to
 the  Enforcemeent  authorities.  It  also
 provides  for  more  stringent  penalti-
 es,

 Propnsal  to  allow  stop-overs  on
 Bombay-New  Yeork-Bombay  and

 Dethi-New  York-Bombay
 Flights

 5691.  SHRI  P.  GANGA  REDDY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 whether  Government  are  cons  dering
 any  proposa]  to  allow  any  stop-overs
 on  the  Bombay-New  Delhi-Bombay
 and  Delhi-New  York-Bombay  flights
 which  are  alowed  on  excursien  fare
 of  about  Rs.  4,000?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  No,  Sn.

 Amount  paid  for  breakfast,  lunch  and
 dinner  served  to  passengers  on  Indian

 Airlines  Flights

 5592.  SHRI  P.  GANGA  REDDY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  amount  paig  by  the  Indian
 Airl‘nes  to  the  suppliers  for  each
 breakfast,  lunch  and  dinner  served  to
 passengers  on  its  flights;  and

 (b)  the  names  of  suppliers  m  Delhi,
 Bombay,  Caleutta,  Madras  and
 Hyderabad?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  rates  for  breakfast
 vary  between  Rs.  2.00  to  Rs.  5.75,
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 lunch  Rs.  5.00  to  Rs.  7.00  and  dinner
 Rs.  5.00  to  Rs,  7.00.

 Nam:  of  Plac:  |  Name  of  Supplier
 y  Delhi  and  Bombay  M_  Chefair-a  Sub-

 Stay  of  Aire
 Inc)

 2,  Calcutta  b.m  Dum  3770४
 Restaurant,

 3.  Madray  Indian  Airlines  गन
 ignit  Kitchen,
 M's,  Kwahity  Res-
 taurant,

 4.  Hyderabad

 Rules  regarding  fixation  of  seniority
 of  Income-tax  Officers,  Class  la

 5593.  SHRI  G.  VISHWANATHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  5466  on  the
 7th  April,  969  and  state:

 (a)  whether  the  Rules  for  deter-
 mining  the  seniority  of  directly
 recruited  Income-Tax  Officers  Ciass  II
 have  since  been  finalised;

 (b)  if  so,  whether  the  fact  that
 their  recruitment  was  delayed  for
 over  three  years  during  which  a  large
 number  of  promotions  were  made
 has  been  kept  in  view  while  framing
 these  rules;

 (c)  whether  these  rules  have  been
 framed  in  consultation  with  the  Union
 Public  Sérvice  Commission  and  the
 Department  of  Personnel;  and

 (d)  whether  these  rules  have  since
 been  published  in  the  Gazette  of
 India  and  if  not,  whether  a  copy  of
 the  same  will  be  placed  on  the  Table
 of  the  House?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  to  (d).  The
 principles  for  determining  seniority
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 of  Income-tax  Officers,  Class.  TI,
 appointed  from  various  sources,  had
 already  been  laid  down  in  October,
 39885  in  consultation  with  the  Minis.
 try  of  Home  Affairs  only,  Instructions
 regulating,  in  accordance  with
 those  principles,  the  seniority  of
 the  Income-tax  Officers,  Class  II,
 appointed  in  4969  and  thereafter
 by  ad-hoc  recruitment  through
 the  Union  Public  Service  Com-
 mission,  were  issued  in  March
 1970.  The  progress  of  the  various
 steps  involved  in  the  process  of
 recruitment  was  kept  in  view  before
 these  instructions  were  formulated

 It  is  not  the  practice  to  publish
 executive  instructions  regulating
 seniority  in  the  Gazette  of  India.

 A  copy  each  of  the  letters  containing
 the  principles  and  the  instructions
 taentioned  above  3s  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  L'T-452/72}.

 Arrears  of  Income-Tax  against  M/s.
 Cachar  Plywood  Limited,  Karimganj,

 Assam

 5594.  SHRI  S  N.  MISRA:  Will  the
 Minister  of  FINANCE  he  pleased  to
 State;

 (a)  whether  there  are  Income-Tax
 arrears  against  Cachar  Plywood  Limi-
 ted,  Karimganj  (Assam)  according  to
 the  assessment  of  Income-tax  Officer,
 Karimganj,  Assam;  and

 (b)  if  so,  what  steps  have  been
 taken  to  realise  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  एव.
 R  GANESH):  (a)  and  (b).  There-
 quisite  irformation  is  being  collected
 and  will’  be  taid  on  the  Table  of  the
 House  ४०  early  as  possible.
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 Arrears  of  Inecwie-Tax  against  ध्या
 Properties  Private  Linitted,

 Calcutta  *

 5595.  SHRI  8.  है.  MISRA:  Wilt  the
 Minister  of  FINANCE  be  pleased  प्
 state:

 (a)  whether  there  are  Incéme-Tax
 arrears  against  the  Brabourne  Proper-
 ties  Private  Limited,  Calcutta;

 (b)  If  so,  the  reasons  for  delay  in
 realising  the  arrears;  and

 (c)  whether  its  Shareholders/Diree-
 tors  are  the  real  owner,  if  not,  who
 is  the  real  owner?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  No,  Sir,

 (b)  Does  not  arise.

 (९)  The  requisite  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House  as  early  as  pos-
 sible.

 M  s.  James  Finlay  and  Company
 Limited,  Calcutta

 5596.  SHRI  S  N  MISRA;  Will  the
 Minister  of  FINANCE  be  pleased  to
 State:

 (a)  whether  M/s  James  Finlay  and
 Company  Limited,  Calcutta,  has  sold
 away  its  premuses  No,  4,  Ashoka  Road,
 Calcutta-27;

 (b)  if  so,  the  name  of  its  pur-
 chaser;

 (c)  whether  Government  are  aware
 that  part  payment  hag  been  made  in
 foreign  exchange;  and

 (a  if  so,  what  steps  are  keing  con-
 templated  by  Governtient  in  ह...  ,
 cases?  डे



 20  Written  Answers

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (d).  Government  has  not  80  far
 received  any  request  for  approval  for
 sale  of  the.  said  premises  by  James
 ‘Finlay  &  Company  Ltd.,  Calcutta.
 However,  Government  has  informa-
 tion  anonymously  regarding  the  sale
 of  the  property  in  question  and»  en-
 quiries  are  being  made  into  the

 smatter.

 ‘Benefit  of  F.R.-22-C  to  Assistant  and
 Stenographers

 5597.  SHRI  NAWAL  KISHORE
 ‘SHARMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Stenographers  (Class
 जा)  in  the  scale  of  Rs,  2l0—425  get
 ‘the  benefit  of  FR-22-C  after  their
 “promotion  as  Assistant  Class  II  (Non-
 -gazetted)  in  the  grade  of  Rs,  2l0—530
 for  fixation  of  pay;

 (b)  whether  other  categories  of
 ‘posts  carrying  the  same  _  scale  of
 ‘Rs.  20—425  are  not  being  considered
 ‘under  FR-22-C  for  fixation  of  pay
 after  their  promotion  as  Assistant
 Class  II  (Non-gazetted)  when  the
 duties  and  responsibilities  in  all  such
 cases  involve  higher  responsibilities;
 and

 (९)  if  so,  the  reasons  for  this  dis-
 crimination?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  Yes,  Sir.

 (b)  and  (७).  The  benefit  of  FR-22C
 ‘is  admissible  only  in  cases  of  appo-
 intments  involving  ©  assumption  of
 higher  duties  and  _  responsibilities.
 Having  regard  to  the  job  reuirements,
 ‘qualifications  and  the  relative  degree
 of  responsibility  to  be  shouldered,  ap-
 pointments  of  persons  in  the  Central
 Government  pay  scale  of  Rs.  20—425
 to  posts  of  Assistants  in  the  pay  scale
 ‘of  Rs,  20—530  have  been  held  as  not
 involving  assumption  of  ‘higher  res-
 ponsibility.  An  exception  has  ,  been

 i)
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 made  only  in  the  case  of  Class  TIT
 stenographers  in  the  scale  of  Rs.  210—-
 425  on  appointment  to  Class  II  posts of  Assistants  in  the  pay  scale  of
 Rs.  2l0—530  on  a  broad  assessment  of
 their  relative  nature  of  duties  and
 responsibilities,

 Textile  Mills  reported  to  dispose  of
 >  assets

 5598.  SHRI  RAM  BHAGAT  PAS- WAN:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state

 (a)  whether  sick  textile  mills  are
 reported  to  have  disposed  of  their
 assets  to  ward  off  nationalisation; and

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  to  prevent  such
 underhand  deals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 ‘SHRI  A.  C.  GEORGE):  (a)  There  are
 no  such  reports

 (b)  Doeg  not  arise.

 Increase  in  bank  loans

 5599.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  big  increase  has  been
 registered  in  bank  loans  to  various
 sections  and  sectors  of  economy;  and

 (b)  if  so,  the  name  of  the  sector  or
 the  trade  to  which  maximum  loan
 has  been  extended?

 THE  MINIST}R  OF  -FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.  The  aggregate  credit
 extended  by  the  scheduled  commer-
 cial  banks  increased  from  Rs,  3399
 crores  88  at  the  end  of  June,  969  to
 Rs.  5283  crores  as  on  the  last  Friday
 of  November,  1972.

 (b)  Industry,  including  small  scale
 industry,  accounts  for  a  major  portion
 of  aggregate  credit  extended  by  the
 scheduled  commercial  banks.
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 Finn  te  make  the  runway  of  Khowai
 Airpért  (Tripura)  pucea  built

 5600.  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  plan  for
 making  the  runway  of  Khowai  Ait-
 port  (Tripura)  pucca  built  during  the
 current  Five  Year  Plan;  and

 (b)  if  ४०,  when  the  work  is  likely
 to  be  taken  up?

 ‘THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  A  scheme  for
 the  development  of  the  runway  at
 Khowai  aerodrome  for  HS-748  opera-
 tions  is  being  considered  for  inclusion
 in  next  Five  Year  Plan.

 Alleged  corruption  im  appointment  of

 legal  counsel  in  LLC.

 560l.  SHRI  DASARATHA  DEB
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  report  ap-
 pearing  in  March  of  the  Nation’s
 dated  i2th  August,  972  under  the
 caption  “LIC-Lousy  Insurance  Che-
 que”  regarding  the  corrupt  practices
 practised  by  officers  in  appointing
 legal  counsel;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  ‘Yes,
 Sir,

 (b)  A  report  has  been  called  fot
 from  the  Life  Insurance  Corporation
 of  India,

 Written  Aaawers  abe

 Pevpbsil  to  oonatract  a  new  tevedinal
 buitting  gt  Khowal  Airpott’  (trigich)

 5602,  SHRI  DASARATHA  DEB-
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  bz  pleased  to  state:

 (a)  whether  any  concrete  proposs}
 hag  been  drawn  up  to  construet  5
 new  terminal  building  with  suitable

 mw
 at  Khowai  Airport  (Tripura)  >

 an

 (b)  if  so,  the  progress  made  in  the
 matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  An  estimate  for
 a  small  terminal  building  costing
 Rs.  68,100  hag  been  sanctioned.  Ten-
 ders  for  awarding  the  work  will  be
 called  shortly.

 12.02,  hrs.

 MR.  SPEAKER;  Shri  Bhogendra
 Jha.

 sit  gen  we  कछवाय  :  (रैना):
 अध्यक्ष  महोदय,  काल  टेकने
 सम्बन्ध  में  आपने  कहा  था  कि
 एक  एक  व्यक्ति  का  नोटिस  हमारे  पास
 शमिता  है  इसलिये  हमे  कठिनाई  पाती  है
 उसको  स्वीकार  करने  में  ।

 (व्यवधान  )

 शी  फूल  खुद  बर्मा  (उज्जैन):  हम
 लोग  दस  सदस्यों  न ेमिलकर  नोटिस  दिया  था

 था.....  (व्यवधान)  ,....

 अध्यक्ष  भोज्य  :  दो  तीन  मेम्बरों से  में

 इतना  तग  ह. / ल  गया  हुं कि  आई  बिल  है  ब  टू
 डील  सिद टैम  इनकी  यह  झादत  हों  गई  है  कि
 रोज़  उठ  कर  झोर  करें

 ae  Unterruptions)

 SOME  HON.  MEMBERS  rose



 Yos  Delay  tn

 *  SHRED  JYOTIRMOY  BOSU  (Die-
 month  Harbour):  *  *

 MR.  SPEAKDR:  Nothirig  will  go
 om  record.  So  many  people  getting
 up.  Please  do  not  speak  when  you
 aré  not  called....  (interruptions).  I
 #m,  not  here  to  give  my  explanations.
 I  am  calling  Mr.  Bhogendra  Jha.  It
 ig  my  discretion  to  admit  or  not
 whether  jt  is  one  member  or  five
 members,  It  is  my  discretion.  Please
 art  down.  (Interruptions).

 में  आपसे  कहूं  कि  ड्राप  पार्ले मिन्ट  को

 पालंमेन्ट  समझे  ।  इसमे  मजबूत  से  मजबूत
 इलोल  भो  बड़े  झमन  कौर  शान्ति  स  दी  जा

 सकती  है।  प्यार  आप  यह  समझे  कि  रोज़  का

 काम  है  हम  शोर  करते  हैं,  बाते  शक्ति  है  तो

 में  आपको  देखता  रहा  हू,  कुछ  न  कुछ  जरूर

 करना  पड़ेगा।  इसको  पार्लमेन्ट  बनाना  चाहिए
 और  आपको  भी  पता  होना  चाहिए  कि  यह
 पालंमेन्ट  है।  eee  (emma)

 रहा  हू  ।

 श्री  भोगेन्द्र  झा  ।

 SHRI  HUKAM  CHAND  KACHWAI:
 at

 SHRI  JYOTIRMOY  BOSU:  To-day”
 is  the  last  day...  (interruptions)  It  is
 done  in  every  session  tt

 MR.  SPEAKER:  It  will  not  go  on
 record,  ...(Imterruptions)  Order,
 please.  When  they  asked,  [  said  there
 ‘were  a  few  members’  motions,  They
 said  that  they  also  should  be  admitted
 in  one  Member's  name.  If  I  accept
 them,  I  do  not  use  my  discretion.

 SHRI  8,  A.  SHAMIM  §  (Srinagar):
 Fer  once  we  are  in  agreement  with
 you.  =  ‘
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 SHRI  BHOGENDRA  JHA  (Jaina-
 gar):  You  are  admitting  a  subject,  not
 on  the  basis  of  individuals.  There  are.
 &  few  Members  in  this  House  who
 simply  with  an  eye  on  the  newspapers
 want  to  blackmail  (Interruptions)

 2.04  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 DELAY  जप  APPROVING  LAND  CEILING
 LEGISLATIONS  OF  BIHAR,  ANDHRA  PRa~

 DESH,  MAHARASHTRA  AND  OTHER
 STATES

 श्री  भागे  va  (जय नगर)  अध्यक्ष

 महोदय,  में  अविलम्बनीय  लोक  महत्व  के

 निम्नलिखित  विषय  की  ओर  कृषि  मंत्री  का

 ध्यान  दिलाता  हू  और  प्रा बना  करता  हू  कि

 वे  इस  बारे  मे  एक  वक्तव्य  दे  :

 “बिहार,  आन्ध्र  प्रदेश  महाराष्ट्र  तथा

 अन्‍य  रसिया  के  मि  को  अधिकतम

 सीमा  निर्धारित  करने  सम्बन्धी  कानूनों  को

 स्वीकृति  प्रदान  करने  में  विलम्ब  Y"

 THE  MINISTER  OF  AGRICUL-
 TURE  (SHRI  F.  A.  AHMED);  The
 Chief  Minister’s  Conference  held  on
 July  23,  972  made  certain  recommen-
 dations  on  the  ceiling  on  agricultural
 holdings  and  the  Government  of  India
 formulated  a  set  of  guidelines  in  the
 light  of  these  recommendations.
 These  were  comtmnunicated  to  the
 State  Governmen’s  who  were  re~-
 quested  to  amend  their  existing  ceil-
 ing  laws  or  introduce  fresh
 legislation,  as  the  case  may  be
 in  conformity  with  the  national
 guidelines.  Revised  ceiling  laws
 passed  by  the  State  Legislatures  of
 Andhra  Pradesh,  Bihar,  Haryana  anit
 Maharashtra  were  referted  t)  the
 Government  of  India  for  the  sécord-
 ance  of  President’s  asexit  to  ther.

 **Not  recorded,



 Delay  in

 [Shri  F.  A.  Ahmed]
 These  legislations  have  been  examined

 _by  the  concerned  Ministries  of  the
 Govt.  of  India  in  consultation  with  the
 officials  of  these  State  Governments.
 As  the  laws  referred  to  above  did
 not  strictly  conform  to  the  norms
 given  in  the  national  guidelines,  dis-
 cussions  were  held  and  assurances
 have  been  solicited  from  the  State
 Governments  for  incorpoyation  of  tue
 revisions  necessary  to  bring  their  le-

 gislation  in  conformity  with  the  na-
 tional  guidelines.

 The  Bihar  Bill  has  peen  “discussed
 with  the  State  Government  and  all
 points  have  been  resolved  and  it  is

 -  expected  that  the  Government  of  India
 would  be  in  a  position  to  communicate
 the  accordance  of  President’s  assent  to
 the  Bihar  Bill  -shortly.

 All  the  required  formalities  for  ac-
 cording  President’s  ,assent  to  the  Har-

 yang  Bill  have  been  completed  and
 President’s  assent  jg  expected  to  be
 accorded  to  the  Bill  in  a  day  or  two.

 The  Maharashtra  Bill  which  had
 “been  passed  by  the  Legislature  be-
 -fore  the  issue  of  the  national  guide-
 ‘lines,  was  discussed  with  the  repre-
 -gsentatives  of  the  Maharashtra  Govern-
 ~ment  from  whom  further  communi-
 -eation  ig  awaited.

 The  Andhra  Pradesh  Bill  is  in  ad-
 -vanced  stage  of  examination  and  it  &

 expected  that  President’s  assent  will
 be  accorded  soon.

 The  Government  of  India  as_  well
 -as  the  concerned  State  Governments
 “have  been  fully  alert  to  the  need  for
 enacting  ceiling  legislations  at  the
 earliest  possible  opportunity.  Land
 Reforms,  and  specifically  land  ceiling,
 are  highly  complex  issues.  Apart  from
 the  State  Governments  which  have
 been  directly  responsible  for  the  en-
 actment  of  legislation  consonant  with
 the  national  guidelines,  the  Govern-
 mentsof  India  in  its  various  Ministries
 ang  Departments  have  to  examine  the

 -varioug  implications  of  the  provisions
 © ee
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 of  land  ceiling  so  that  the  law  that
 emerges  is  consistent  with  the  national
 policy  on  land  reforms  and  fits  in
 within  the  overall  framework  of  our

 development  strategy.  I  would  also
 take  this  opportunity  to.  cal]  upon
 those  State  Governments  who  have
 not  yet  been  able  to  make  legislation
 ot  ceiling  to  take  all  possible  mea-
 sures  for  early  completion  of  the  task.
 ह  have  also  every  hope  that  energetic
 and  meaningful  steps  will  be  taken  by
 all  the  State  Govenments  for  the  most
 expeditious  and  effective  implemen-
 tation  of  the  laws  that  are  being  en-
 acteg  now

 श्री  भोगेन्द्र  झा  :  अध्यक्ष  महोदय,  यह

 भूमि  की  हदबन्दी  और  इस  पर  केन्द्रीय  [सरकार
 द्वारा  स्वीकृति  प्रदान  करने  की  कहानी  बहुत

 ही  दुःखद  कहानी  है  ।  एक  तरफ  तो  हदबन्दी

 निर्धारित  करने  में  केन्द्रीय  सरकार  की  समिति

 अखिल  भारतीय  कांग्रेस  कमेटी  (का  पैनल,

 उसके  बाद  फिर  2  व्यक्तियों  का  पैनल

 जिनमें  4  कैबिनेट  मिनिस्टर,  तीन  मुख्य  मंत्री  और

 दो  राज्य  कांग्रेस  के  अ्रध्यक्ष  थ ेउनका  पैनल  प्रौढ़
 उस  सब  के  बाद  विलम्ब  करते  करते  जमींदारों

 के,  बड़े  बड़े  भूस्वामियों  के  हित  में  आखिर

 में  कुछ  ऐसे  संशोधन  किये  गये  जिससे  भूमि  हद

 बन्दी  का  बहुत  हद  तक  भीतर  घात  हो  जाता

 है  ।  और  उस  सब  के  बाद  केन्द्रीय  कृषि

 मंत्रालय  की  कहानी  है  कि  अगर  कोई  विधेयक

 इन  सभी  बाधाओं  को  पार  करके  केन्द्र  में

 आता  भी  है  तो  केन्द्रीय  सरकार  यह  कहेगी

 कि  6,  8  महीन,  साल,  डेढ़  साल  और  दो,  दो

 साल  तक  विलम्ब  लगा  देते  हैं  ।  बिहार  में

 टाटा  जमींदारों  के  उन्मूलन  के  सवाल  पर  यह

 हाल  हुआ  था  ।  दो  साल  के  विलम्ब  के  बाद

 तब  उसकी  स्व्रीकृषति  दी  गई  ।  अभी  भी  जो

 बिहार  की  हदबन्दी  का  कानून  है,  स्यात्  का
 है

 ।
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 हदबन्दी  का  कानन  है  उसमें  एक  साल  होते

 जा  रहा  है  |  इस  तरह  से  उसमें  विलम्ब

 किया  जा  रहा  है  इस  सब  का  एक  ही

 उद्देश्य  होता  है  कि  देरी  करके  जो  बड़े  बड़

 भूस्वामी  हैं  वह  अपनी  ज़मीनों  का  अ्रावंदन

 कर  दें।  उसके  पास  कोई  फ़ाज़िल  ज़मीन  हीं

 न  रह  जो  कि  बाद  में  बतौर  फालतू  जमीन

 होने  के  उन  से  ली  जा  सके  या  उसका  बंटवारा

 "किया  जा  सके  ।

 अध्यक्ष  महोदय,  में  चाहता  हूं  कि  केन्द्रीय

 :सरकार  इसकी  ओर  देवे  और  लोक  सभा  में

 “इस  बात  का  आश्वासन  दे  कि  जो  भी  इनके

 “यहां  अभी  जो  भूमि  हदबन्दी  कानून  पड़े  हुए  हैं

 “उन्हें  कला  रेन्स  दे  देगी  ।  असम  के  बारे  में  भी

 :-हदबन्दी'  कानून  के  बारे  में  क्वारी  श्रोता

 के  बारे  में  क्या  रहेगा  और  इसके  बारे  में  यहां
 *

 विलम्ब  किया  जा  रहा  है।  बिहार  के  बारे  में

 एक  ऐसी  मामूली  बात  प्र  विलम्ब  किया

 जा  रहा  है  जिसे  स्वीकृति  देकर  भी  बाद  में

 “उसे  संशोधित  किया  जा  सकता  है  ।  अगर

 केन्द्रीय  सरकार  उसमें  बड़ी  रहे  तो  विलम्ब

 *  करने  से  यह  नुकसान  हो  रहा  है  जिससे  कि

 भूमि  हदबन्दी  कानून  भूमिहीनों  के  लिए

 * निर्थक  साबित  होता  चला  ,जा  रहा  है  ।

 हम  सभी  जानते  हैं  कि  जो  पहने  यहां  केन्द्रीय

 लैंड  रिफार्म  कमेटी  नियुक्त  की  गई  थी

 * उसने  सभो  पहलुओं  से  विचार  करके  भूमि
 :

 हदबन्दी  कुछ  सुझाव  दिये  हैं  i  में  उत  सभी

 :
 सुझावों  से  सहमत  नहीं  हूं  फिर  (भी  अगर

 :  वह  उन  सुझावों  को  लागू  करते  होते  तो  कुछ

 न्हंद  तक  उद्देश्य  की  पूति  हो  सकती  थी  मगर

 वह  नहीं  किया  गया.।  उसके  बाद  फिर  जो
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 नौ  व्यक्तियों  की  कमेटी  बनी  उस  में  हमारे

 कृषि  मंत्री  फकरुदीन  अली  अहमद  थे,

 श्री  सुब्रह्मण्य मन  थे,  श्री  मोहनकुमालर-

 मंगल,  श्री  एन०  आर०  गोखले  थे  i  ay
 अलावा  मुख्य  मंत्री  श्री  बरकतउल्ला,  देवराज

 उसे  थे।  उसके  अलावा दो  कांग्रेस  अ्रध्यक्ष  थे।

 राजेन्द्र कुमारी  ब्रा जपे यी  और  श्री  के०  करुणा-

 करण,  इन  सब  ने  अपने  प्रतिवेदन  में  इस
 बात  पर  ज़ोर  दिया  है  :

 a7

 “We  are  of  the  view  that  ceiling
 is  best  applied  to  the  family  of  five
 as  8  unit,  consisting  of  the  husband,

 wife  and  three  children,  whether
 minor  Or  major.  In  making  this  sug-
 gestion,  we  already  agree  with  the
 suggestion  of  the  working  group  of
 the  National  Commission  of  Agri-
 culture  that  to  the  extent  that  the
 actual  number  of  members  in  a  fa-
 mily  is  less  than  five,  the  ceiling
 should  be  reduced  by  fifth  per-
 son.”.

 इन  नौ  व्यक्तियों  की  समिति  ने  बालिग

 कौर  नाबालिग़  का  फके  नहीं  किया  और

 उस  में  पूरा  तर्क  दिया  है  कि  6  महीने  के  बाद

 कोई  वालिस  हो  जायेगा  तो  6  महीने  के  बाद

 या  एक  साल  के  चलो  कोई  नाबालिग  है  तो

 फिर  बालिग  से  नाबालिग  में  परिवर्तन

 करने  में  कोई  अधिक  विलम्ब  नहीं  लगता  है

 ऐसी  परिस्थिति  में  उस  का  भो  उल्लंघन

 किया  जा  रहा  है  और  इससे  राज्य  सरकारों

 ने  यह  मतलब  लगाया  है  कि  केन्द्रीय  सरकार

 वोट  के  समय  में  जो  मेहनतकश  में  किस् लान  हैं

 उनके  मत,  वोट  लेने  के  लिए  कुछ  नारा  दे

 देती  है  लेकिन  यह  असल  में  भूस्वामियों  का a

 पक्षपात  करना  चाहती  है।  इंस् ती लिए  <ग्रह
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 [att  भाये  झा]
 हम  देख  रहे  हैं  कि  मध्यप्रदेश  की  सरकार  ने

 जो  भूमि  हदबन्दी  कानून  पारित  किया  था

 केन्द्रीय  सरकार  के  भ्रम  इप  तरह  के  विलम्ब

 के  बाद  तो  फिर  क्‍या  कहा  यह  कृषि,  मन्त्री

 हमसे  ज्यादा  जानते  हैं।  उस  के  वाद  मो

 मध्यप्रदेश  में  जो  भूमि  हदबन्दी  कानून  पारित

 किया  है  बह  प्रे  रोके  से  जिमेदारी  के  पक्ष

 में  ह ैजिसका  कि  पारित  होता  ने  होना  बराबर

 हो  जाता  है।  उत्तर  प्रदेश  मे  भी  करीब  करीब

 यही  किया  जा  रहा  है।  महाराष्ट्र  में  यही

 सब  हो  चुका  है।  अध्यक्ष  महोदय  मैं  यह  जानना

 चाह  रहा  हु  कि  कपा  यह  विलम्ब  करने  की

 नीति  प्रिया  कर  केन्द्रीय  सरकार  इस  तरह

 में  भो तर धात  कर  रही  है।  उन  बातों  का

 जिसे  पर  आता  लड़ा  गया  जित  सवाना  के

 ऊर  सारे  देश  के  लोगों  ने  इतने  बड़े  उसने

 पर  झपना  मतदान  किया  कि  देश  के  हित  में

 भूमि  की  हदबन्दी  हो  अ्रतिरिका  भूमि  को

 बटवारा  हो  क्‍या  वह  केवल  वोट  हासिल

 करने  के  लिए  ही  थी  ?

 श्रीमान,  मैं  श्राप  के

 से  कुछ  बाते  बढ़ा  सदन  में  रहता  चाह  रहा

 ह्  कि  जिला  करते  से  क्‍या  स्थिति  होती  है।

 एक  मामला  तम  का,  एक  कैबिनट  मिनिस्टर

 जोकि  हमारे  फवरुद्रीम  चली  भ्र हमद  साहब

 उस  समय  में  थे,  उन  की  झपती  भूमि  का

 सवाल  और  उस  सवाल  पर  जो  उन्होने
 रिटन  दे  दिये,  उस  के  चार  साल  के  बाद  उन्होंने

 शेन राज  किया  कि  हम  के  भूमि  ते  ली  जाय

 शौर  उस  जार  साल  के  झज्जर  556  बाबा

 जमीन  ऑटूनमेंट  के  लिए  जीत  wii  गई।
 अध्यक्ष  महोदय,  मैं  ठोक  तो  नहीं  कह  सकता
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 लेकिन  oe

 अब का  महोदय,  वह  बात  भाप  अलग  से
 जाद  में  कीजिएगा।  मौजूद  इसे  कॉलिंग
 आघात  मोशन  में  वह  नहीं  आदी  हैं:

 भी  भोग  रस  झा  विलम्ब  से  क्या  नुक्सान
 होता  है  यह  मैं  कहना  बाहू  रहा  था।  मैं
 उनमे  धरा  नहीं  जाएगा।

 बायस  महोदय  बह  तो  आप  ने  दिया

 हुमा  है  जबपुप्लायेया  तब  देखा  जायेगा  लेकिन
 माननीय  सदस्य  आउट  श्राफ  वे  ने  जाय  t

 भी  भोगेल झा  मैं  विलम्ब  के  बारे  में

 कह  रहा  ह

 भर  यश  महोदय  जो  आप  ने  दिया  हा
 है  वह  एक  अलहदा  चोट  है।

 क्रि  योगेश  झा  सुरक्षा  मदिरालय  के

 जवाब  में  मुझे  यह  कहा  गया  है  कि  उस  कैंटूनमंट
 के  लिए  करीब  34-35  लाख  रुपया  लगा  है।
 हर  उस  में  किम  का  कितना  हिस्‍सा  है  यह  मैं

 नहीं  जाता  हु  लेकर  यह  विद्रूप  के  चलते

 इतना  पया  लगा।  जाहिर  है  कि  हदबन्दी
 अगर  लागू  हो  जाती  तो  केन्द्रीय  सरकार  का

 यह  पया  नहीं  लग  सकता  था।  '

 क़सम  के  बारे  मे  मुझें  खबर  है  भ्र भी

 मस्ती  महोदय  मे  स्टोन  क्यारी  के  बारे  में

 प्र पने  वक्‍तव्य  से  बतलाया  कि  स्टोर  बहारी
 के  नाम  पर  यहा  के  भूमि  सीमा  कानून  में  काया

 डीजी  जा  रही  है।  मैं  यह  बात  रखना  वाह

 रहा  है  कि  क्या  केन्द्रीय  सरकार  इस  तरह  कार
 विलम्ब  करके  राज्य  सरकारों  को  4  देश  के
 बड़े  भम्यादवियों  को  इत  शाल  के  लिए  उकसावा



 Dalay  in स्टन  |

 बदी  देर हूं  है  कि  ब्  भूमि  हद  बन्दी  कानून
 का  शो तर धात  कर  दे  और  ह  तिरयाक  बना

 दें?  इस  दरमिप्रान  प्रगति  जोन  का  जिस

 किसी  के  नाम  हो  सके  जाल  फरेब  करके  फरोख्त

 कर  दें  ताकि  दरअसल  सारो  जमीन  उन  के  पास

 डी  रह  जाय  |  मैं  कहता  चाह  रहा  ह  कि  बड़ी

 हगो  फो मत  हमे  चुक  बी  पड़  रहो  है।

 अभी  दो  १0  नवंबर की  बडे  मि  वीडियो
 ने  जोकि  शब  सब  के  सब  लगभग  शासक

 कांग्रेस  में  था  रहे  है,  शायद  एक  बाघ  ही  बाहर

 "रहें  गये  होगे  0  होते  पहले  सब  श्र  गये  हैं  1

 परिणाम  यड़  देखते  में  भाया  है  कि  हमारे

 है पप  परिवारिक  करे  कला  घेर  करो  कान

 कर  दिये  गये  है  श्लोक  गहे  कत्ल  करने  वाले

 सभो  मूम्व गी  हैं।  मैं  बिखेर  के  पुत्री
 जिले  के  सेनेगल  को  बात  कह  रहा

 हु  जहा  कि  उनकों  घेर  कर  यत्न  कर  दिया

 गधा।  कत्  करवाने  से  बिहार  के  डिगो

 स्प्री कर  हैं  जोकि  t0  गड़ोते  पहले  कद  सवाल

 काॉव्रित  मे  थे  अब  शमा  कया  मे

 गायन  महिला:  स्पो  बातों  के  नि

 जिनका  कि  कान  अ्रेंगन  से  कई  वास्ता

 मही  उन्हें  इस  में  सातवीं  सदस्य  को  नहीं
 लाना  चाहिये।

 थीं  भोगेगा  झा  :  वह  सिर्फ  इसलिए  कहा
 शक  गुफ़तार  ह. 1  रहा  हे

 '
 wien  after:  जो  चीजें  बाहर  हुई

 हैं  भोर  फिर  इस  की प  ऑ्रेगव  से  कोई  उनका

 "आला  नो:  है  उन्हें  इस  में  नहों  लागा  चाहिये
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 श्री  भोगे  झा  वह  मैंने  इसलिए  केवल

 जिक्र  कर  दिया  कि  इस  में  नुकसान  हो  रहा

 है।

 अधिक  जमीन  रखना  या  खत्म  हो  जाने

 में  कोई  मतलब  नहीं  रहता  है।  जब  इस  से

 देख  का  बाला वरण  बदल  रहा  है,  भूमिहीन
 समझते  जा  रहे  हैं  कि  उन्हें  भूमि  जोतने  के

 लिए  मिलने  में  कभी  बिलम्ब  हो  रहा  है।

 फिर  गत  चुनाव  में  हम  ने  देखा  कि  कांग्रेस

 के  टूटने  मे  जो  एक  आशा  दिलाई  गई  थी  वह

 निराशा  साबित  हुई  हमे  घोखा  दिया  गया

 शौर  इसलिए  उस  काग्रेस  के  टूटने  का  कोई

 राजनैतिक  महत्व  नही  रह  गया  है।  क्‍या  यही

 कपि  मन्त्री  जी  का  मतलब  है  कि  देश  में

 यह  सर  हम  दे  कि  दो  टुकड़े  हम  कर  चके

 और  जमी  उसका  हम  और  खण्डन  करने  जा

 ग्हेहै।

 ान्द्  बिहार  राजस्थान,  हरियाणा,

 महारा5;  ज़ोर  शाम  के  बारे  में  जो  उन्होंने

 कदा  झौंस  की  वाल  कही  सो  क्‍या  वह

 कहेंगे  कि  कितने  दिन  के  अन्दर  वह  देते  है  उन

 का  सान  था  फि  31  दिसम्बर  के  पहले  तक

 बड़  फोन  पास  दी  जायगा  त।  जो  उनके  वास

 शमी  आना  बातों  है  क्‍या  वह  उनके  लिए

 एक  अ्रवक्ति  बाल।  सबा  कि  कितने  दिल,

 कितने  खपत  इका  चाहिए  जिसके  कि  भीतर

 स्वीकृति  दे  देग  6  महीने  ा  सास  तक  इसे

 कर  दे

 तीसरी  बात  उन्होने  यह  कही  है  कि

 राष्ट्रीय  होती  के  करे  ये  विजय  लेने  पर  बह
 कांग्रेस  कार्यकारिणी  को
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 [att  चोषेख  ला]
 उस  में  निर्णय  लिया  गया  था।  यह  तय  किया

 जया  था  कि  io  और  ig  एकड  के  बच  में

 0  एकड़  के  नजदीक  रहेगे,  i8  एकड़
 के  पास  नही  जाये।  लेकिन  झाम  धारणा

 यह  दो  गई  है  कि  t8  के  नजदीक  रहेंगे,  १0

 एकड़  के  नजदीक  जायेंगे  ही  नहीं  |  बया  इस
 के  बारे  मे  कोई  हिदायत  जा  रही  है  कि  हदबन्दी

 की  अधिकतम  सीमा  ro  और  18 के  बीच  मे

 l0  के  पास  रहेगा16  के  पास  रहे?  क्‍या

 इसके  लिये  समय  का  भी  कोई  माप  दण्ड

 रखा  जा  रहा  है  कि  कितने  समय  मे  यह  किया

 जाये,  जिस  मे  उससे  झ्र धिक  विलम्ब  न  किया

 र्  सके ?

 मैं  आप  के  जरिये  इतना  ही  कहना

 चाहता  ह  कि  बिहार  के  बारे  मे  3  दिसम्बर
 '

 को  जवाब  मिला  है  जिस  में  क्रिस  मंत्री  ने

 कहा  है  कि

 “The  Bihar  Lang  Reforms  (Fixa-
 tion  of  Ceiling  ‘Area  and  Acquisition
 of  Surplus  Land)  Amendment  Bill,
 1972.  It  38  stall  under  examination
 wn  consultation  with  the  admuinis-
 tratively  concerned  Ministry  of  the
 State  Government.”

 उस  समय  का  जवाब  यह  था,  ब  भी  कुछ  कह

 रहे  हैं,  कोई  निश्चित  बान  नही  कह  रहे  हैं।

 मुझे  शक  है,  बल्कि  मेरी  खबर  भी  है  कि  जो

 हदबन्दी  नही  हो  रही  है  श्लोक  जो  इतना  बिलम्ब

 हो  रहा  है  वह  कृषि  मंत्रालय  के  जरिये  हो

 रहा  है।  झाम  तौर  से  गृह  मन्त्रालय  स्वीकृति
 मदान  करने  का  काम  करता  है।  मैं  जानता

 चाहता  ह्  कि  क्या  गृह  मंत्रालय  के  पास
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 कृषि  मंत्रालय  ने  सब  कुछ  भेज  दिया  है?
 झगर  नहीं  भेजा  है  तो  कृषि  मंत्रालय  किस

 तरह  से  इस  पर  बैठा  हुआ  है  कौर  सारे  देश
 की  नीति  को  प्राप्त  पहुंचा  रहा  है?  यह
 क्यों  हो  रहा  है?

 SHRI  F.  A.  AHMED:  Mr.  Speaker,
 Sir,  I  have  already  indicated  the  ac-
 tion  taken  by  the  Central  Ministries
 so  far  as  the  land  ceiling  laws  are
 concerned.  I  have  also  indicated  in  my
 reply  that  after  the  recommendations
 made  by  the  Chief  Ministers’  Con-
 ference,  certain  guidelines  were  drawn
 up  and  they  were  forwarded  to  the
 State  Governments  for  the  implemen-
 tation  of  those  guidelines.

 So  far  as  the  question  of  the  four
 States  which  has  been  raised  by  the
 hon.  Member  is  concerned,  |  would
 like  to  make  the  position  very  clear.
 So  far  as  Bihar  is  concerned,  ag  soon
 as  we  receiveqg  it  from  them,  we  went
 into  the  various  provisions  made  by
 them.  The  matter  wag  also  considered

 by  the  Planning  Commission  and  after
 we  found  that  certain  laws  were  not
 m  conformity  with  the  guidelines
 given  by  us,  we  sent  for  the  local  offi-
 cerg  and  the  Ministers  for  a  discus

 sion,  ang  after  the  discussiong  were

 held,  we  forwarded  those  comments  of

 ours  in  order  to  get  the  assent  from.
 them  that  they  will  bring  the  neces-

 sary  amendments  in  order  to  bring  it

 in  conformity  with  the  guidelines
 given.  After  that,  the  Bil]  was  receiv-
 ed  only  recently,  and  as  I  have  inform-
 ed  the  hon.  Member,  within  a  very”
 short  time  it  will  receive  the  assets.
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 SHRI  BHOGENDRA  JHA;  One  year
 may,  be  a  short  time?

 SHRI  F.  A.  AHMED:  This  Bill  has
 gene  from  my  Ministry  to  the  Home
 Ministry  for  the  purpose  of  obtaining
 ‘the  assent  of  the  President  and  I
 think  within  a  day  or  two  the  assent
 will  be  received  and  the  Bill  will  be
 sent  to  Bihar.

 Similarly,  out  of  the  four  States
 which  have  been  mentioned  by  the
 hon.  Member,  we  are  _  still  awaiting
 certain  replies  from  the  Maharashtra
 Government.  As  soon  as  the  replies
 are  recelveg  that  will  also  be  disposed
 of,  It  is  our  effort  that  before  the  year
 is  out,  all  legislation  wilj  be  passed,
 but  I  may  point  out  in  this  connection
 that  so  far  we  have  received  no  infor-
 mation  from  Rajasthan  and  Mysore.  I
 understand  that  so  far  as  Rajasthan  is
 concerned,  the  Bill  has  been  referred
 to  the  Select  Committee  and  after  it
 has  been  disposed  of  by  the  Select
 Committee  necessary  action  wil)  be
 taken  by  the  Rajasthan  legislature  in
 order  to  pass  that  Bill,  and  whenever
 it  ig  sent  to  us  we  shall  dispose  of  it
 as  soon  as  possible.

 So  far  as  Mysore  js  concerned,  there
 also  action  is  being  taken  by  the  My-
 sore  Government.  Now,  some  cther
 Stotes  like  West  Bengal.  Assam,  et-,
 have  already  passed  a  law,  but  Assam
 has  not  २९०७५  the  Bill  We  have  writ-
 ten  to  all  the  States  for  the  purpose  of
 forwarding  the  Bills  if  any  assent  is
 necessary,  We  shal)  also  give  the  as-
 sent  as  early  as  possible.

 SHRI  BHOGENDRA  JHA:  Whether
 thé  Assam  Government  has  been
 asked  to  clarify  its  position  about  the
 quarry-owners  and  on  that  pretext.
 the  Land  Ceiling  Act  is  being  delayed.

 -SHRI  F.  A  AHMTn.  ‘The  Assam
 Government  hag  not  come  to  us.  We
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 do  not  know  what  are  the  details,  We
 have  written  to  them  to  send  the  Bill
 to  us.  As  soon  as  it  is  received  by
 us  we  shall  go  into  the  question  and
 see  that  necessary  action  is  taken  ac-
 cording  to  the  guidelines  decided  upon
 by  the  Central  Government.

 As  far  ag  the  persona]  reference
 which  has  been  made  by  the  hon.
 Member  is  concerned,  I  would  like  to
 point  out  that  whateves  was  acquired
 was  within  the  ceiling  according  to
 which  our  family  was  entitled  to  hold
 the  land.

 I  have  made  the  whole  posi-
 tion  clear  to  the  hon.  Member  and
 I  hope  he  wil]  be  satisfieq  with  that.
 I  have  given  him  a  detailed  reply
 about  that.

 2.25  hrs.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  I  want  only  one  elarifi-
 cation.  I  gave  five  times  call  attention
 notices  on  the  bombing  in  Viet-Nam.
 Today,  please  excuse  me  for  raising
 tis.  this  is  the  last  day.  T  want  m-
 tormation  from  you:  what  is  the  basis
 of  accepung  a  cal]  attention?  I  cal)
 the  attention  You  admitted  Mr.  Jha’s
 motion;  today  evening  we  are  diseus-
 sing  lang  reform  Bill.  But  for  this
 hombing  we  gave  several  cal]  atten-
 tien  notices  It  is  g  shame  on  the  part
 of  ithe  Government.  Why  have  they
 not  come  forward  with  condemnation
 against  bombing  in  Viet  Nam?  You
 kindly  ask  the  Minister  to  make  a
 statement  on  the  escalation  of  the  war
 in  Viet-Nam  and  the  American  bomb-
 चुरा 1 11.  Viet-Nam_  .(Interruptions)  To-
 day  there  is  adiscussion  onland  re-
 torms.  ..(Interruptions)

 SOME  HON.  MEMBERS  rose

 MR.  SPEAKER:  I  am  sorry;  I  have:
 not  allowed  anybody  to  speak  now.
 In  this  very  session  the  question  of:
 Viet-Nam  came  either  in  the  form  of
 377  or  in  the  form  of  ag  statement.
 The  rules  are....  (Interruptions),  T-
 cannot  compete  with  yeu.
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 SHRI  DINEN  BHATTACHARYYA:
 es

 MR.  SPEAKER;  I  have  not  called
 anybody.  Why  are  you  using  this  Jan-
 guage?  Do  you  know  you  are  addres-
 sing  the  Chair?  Is  it  the  proper  lan-
 guage?

 Will  all  of  you  please  sit  down?
 Viet-Nam  was  referred  to  in  this
 House  in’  a  number  of  ways.  The
 Minister  made  a  statement.  Then  this
 wag  discussed.  I  think  Mr,  Indrajit
 Gupta  also  raised  this  question.

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  You  allowed  me  to  raise  _  it
 under  rule  377  and  the  minister  made
 a  statement.  At  that  very  time  many
 members  felt  that  we  should  be  given
 an  opportunity  at  least  through  a
 calling  attention  motion  to  qrscuss  it.
 Otherwise,  it  was  a  hopeless,  totally
 inadequate  statement.

 MR.  SPEAKER:  The  same  sub,ect
 cannot  come  up  the  very  next  day.
 Two  or  three  days  back.  just  before
 leaving,  the  minister  made  a  state-
 ment.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai).  In  order  that  we  are

 in  a  position  to  express  concern  on
 tor;  and  the  Covernmrent  ale  a  ns  प्रा
 Our  concern,  Government  should  come
 forward  with  a  resolution  condemn-
 ing  this  barbarous  bombing.  We  all
 would  cooperate  in  passing  it  unani-
 mousiy  Let  the  Government  come
 forward  with  a  resolution  at  the  cnd
 of  the  day

 MR.  SPEAKER;  I  think  the
 day  before  jeaving  for  Moscow,
 minister  made  a  statement

 SHRI  प्.  N  MUKERJEE  (Ca'cut  a-
 North-East):  I  want  to  make  a  sub+
 mission  on  a  point  of  procedure  in  re-
 jation  to  statements  made  by  minist-
 ers,  On  thig  occasion,  the  min’ster
 made  a  statement  pursuant  to  a  no-
 tice  given  by  a  member  on  this  side.

 same
 the
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 And,  according  to  your  ruling,  we
 are  precluded  from  having  any  fur-
 ther  discussion  on  it  in  the  néxt  few
 days.  But  it  so  happens  that  the  state-
 ment  relates  to  a  question  of  historic
 significance  about  which  the  whole
 world  is  agitated  and  this  country  in
 particular.  Therefore,  may  |  know
 whether  if  a  minister  makes  a  state-
 ment  and  leaves  us  in  a  position  only
 of  making  afew  impromptu  interjec-
 tions,  we  should  be  satisfied  with  that
 only?  We  wish  to  have  a  thorough
 discussion  on  this  matter  of  historical
 significance  and  we  are  precluded
 from  doing  so  because  you  say  for
 one  thing  the  minister  has  made  a
 statement  and  there  is  an  end  of  it,  and
 for  another,  the  Prime  Minister  is  not
 here  to  represent  the  Foreign  Minister
 who  happens  to  be  absent.  Parliament
 goes  home,  we  are  sent  packing  when
 these  events  are  happening,  agitating
 everybody  in  this  country  and  outside.

 MR.  SPEAKER  So  far  as  Vietnam
 is  concerned,  I  am  one  with  you  We
 have  been  expressing  our  views  from
 time  to  time  on  it.  Last  session,  in  the
 last  Lok  Sabha  also  and  in  this  session
 also  in  one  form  or  the  other,  we  did
 express  our  views  The  Miniter  came
 out  wih  a  statement  only  about  3
 davs  back.  one  day  earlier  or  the
 same  morning  before  leaving  for  Mos-

 -cow  After  the  minister  left,  there
 was  renewed  bombing  and  we  were
 not  very  happy  with  it  So,  I  do  not
 mind  if  the  minister  comes  with  a
 statement  this  afternoon  We  do  not
 hove  the  minister  himself  here;  the
 TDinuty  Minister  is  here  and  he  can
 make  a  statement  sometime  in  the
 evening.

 SHRI  SHYAMNANDAN  MISHRA:
 Tet  there  be  something  operative—a
 resolution  condemning  it,  not  merely  a
 statement,

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Are  they  going  to  bring  a
 resolution?

 *Not  recorded,
 ७-3

 *Not  recorded,  .
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 MR.  SPEAKER;  I  am  not
 anata on  thelr  behalf;  I  speak  88  r.

 Now,  Papers  to  be  laid  on  the  Table.....
 (Interruptions)

 SHRI  S.  A.  SHAMIM  (Srinagar):
 Today  being  the  last  day,  we  would
 like  to  know  what  the  Government
 have  done  as  a  retaliatory  measure
 against  the  Uganda  High  Commission
 here.  Yesterday  we  were  tolq  that  the
 Government  are  considering  the  mat-
 ter.

 MR.  SPEAKER:  Yes,  this  being  the
 last  day  of  the  session,  I  would  like
 the  Minister  to  say  something  abseut
 the  reference  made  yesterday  that
 they  ate  considering  taking  some  ac-
 action.  Secondly,  after  the  last  state-
 ment  on  Vietnam,  there  has  been
 renewed  bombing  on  which  aleo  they
 shoulg  make  a  statement.

 SHRI  INDRAJIT  GUPTA:  The
 bombing  is  on  a  very  heavy  scale.

 MR.  SPEAKER:  Both  statements
 should  be  made  some  time  this  after-
 noon,

 sit  रामान  (लाल  गंज)  :  मेरी  जिन्दगी

 के  उपर  जो  खतरा  है,  भ्रध्यक्ष  महोदय,  उस

 सम्बन्ध  से  मैं  कुछ  शिव बन  करना  चाहता  हूं।
 मैंने  आप  से  दी  मिलेट  समय  की  भांग  की  थी  ।

 मैं  आपके  चैम्बर  में  श्राप  से  मिला  भी  था।

 आपको  लिख  कर  भरी  संत  दिया  था  जैसा  आपने

 कहा  था।  भेरी  जिन्दगी  के  अपर  खतरा  है,

 इसके  बारे  में  मैं  निवेदन  करना  चाहता  हूं---

 झ्रध्यक्ष  ह... ....  :  पिछले  सैशन  में  खतरा

 भी,  वह  खत्म  हो  गयां।  लंब  खतरा  कहां  है  ?

 शो  दाल  अन:  पिछले  जून  महीने  में

 मेरे  ऊपर  झा जम गढ़  की  पूलिस  ने  प्रत्या चार

 किया  था  जब  मैं  अनुसूचित  जातियों  औैर

 प्रमुसुद्तित  प्राचीन-जातियों,  की  कमेटी  मीटिंग
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 में  भाग  लेने  जा  रहा  था।  उस  सम्बन्ध  में

 मैंने  आपको  लिख  कर  दिया  था।  मैंने  एक
 प्रार्थना पत्न  प्रधान  मन्त्री  को भी  लिख  कर  दिया

 था।  उन्होने  उस  पत्र  की  प्राप्ति  की  सूचना

 दो  दे  दी  थी  लेकिन  उसके  बाद  मैंने----

 अध्यक्ष  महोदय:  इस  सदन  में  जड़े

 हो  कर  गलत  मत  बताइये।  सब  बातें

 बताइये,  अगर  बतलाना  हैं।

 ही  रास  धन:  सब  बातें  बतलाना

 चाहता  हूं।  में  श्राप  से  आपके  निवास  स्थान

 पर  मिला  था  और  मैंने  रो  रो  कर  आपको

 झपने  ऊपर  आए  खतरे  के  बारे  में  बताया  था

 आपने  कृपा  करके  प्रधान  मंत्री  क ेनिवास  स्थान

 पर  जा  कर  उसके  बारे  में  स्वयं  नीचे दन  किया

 था।  इसके  लिए  मैं  आपका  अनुगृहीत  हूं।
 प्रधान  मंत्री  ने  भी  वहां  के  स्थानीय  पुलिस
 अ्रधिकारियों  का  स्थानान्तरण  कराने  में  जो

 मदद  की  उसके  लिए  उनका  अनुगृहीत  हूं।
 लेकिन  मैं  आप  से  निवेदन  करना  चाहता  हूं
 कि  उत्तर  प्रदेश  सरकार  ने  आप  लोगों  के

 हस्तक्षेप  के  बाद  जिन  पुलिस  अधिकारियों  का

 स्थानान्तरण  किया  था  उनको  वहां  से  हटा
 कर  उनकी  तरक्की  कर  दी  गई  t  जो  ए  एस  आई

 था  उसको  स्टेशन  अफसर  बनाया  गया  और

 क्लास  वन  थाने  का  नहीं  बल्कि  स्पेशल  थाने

 का  इमरान  बाधा  देगा :  मैंने  कोरम  से  मिल

 क्र  फ़िद्दन  किया  ब्रा  कि  इस  स्प्रे  मामलों

 की  जांच  कराई  जाएं।  मैंने  प्रेश्नांत  मतों  से

 की  निशेमन  feet  ar  कि  कैटिच  श्युकियां

 विलेन  sire  g  इसकी  जांच  होती  चाहिये  ।

 मैं  इस  सम्बन्ध  में  उत्तर  आदेश  के  भुलाये  सन्नी
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 [at  राम  धन]
 से  दर्जनों  गार  मिल  चुका  हूं।  वहां  के  गृह
 विभाग  के  राज्य  मन्त्री  से  दर्जनों  बार  मिल

 चुका  हूं,  वहां  हवाई  जी  से  मिल  चुका  हूं,

 यहां  पर  मैं  स्टेट  मिनिस्टर  श्री  पंत  से  भी

 मिल  चुका  हूं।  लेकिन  छः  महीने  का  समय

 निकल  गया,  चाज  तक  कोई  जाच  नहीं  हुई।

 हम  यहां  हाउस  में  बराबर  चर्चा  करते  आए  है
 उन  अत्याचारों  की  जो  हरिजनों  पर  हो  रहे

 हैं।  मैं  एक  हरिजन  सदस्य  हूं  इस  लोक  सभा

 का।  इस  सम्बन्ध  में  मैं  प्रपत्रों  बतलाना

 चाहता  हूं  कि  उत्तर  प्रदेश  में  एक  विधायक

 पर  पुलिस  वालों  ने  खूब  अत्याचार  किया।

 वहां  ज्यूडिशल  इनक्वायरी  बिठाई  गई।

 मैं  दर  दर  की  ठोकरें  खा  रहा  हूं,  भटक  रहा

 हूं  लेकिन  आज  तक  कोई  जांच  नहीं  हुई  है।

 यह  बहुत  ही  शर्म  की  बात  है।  मेरा  निवेदन

 है  कि  आप  मेंरी  रक्षा  करें।  श्राप  मेरी  रक्षा

 नहीं  करना  चाहते  हैं  तो  मैं  लोक  सभा  के

 रिकार्ड  पर  इस  चीज़  को  रब  देना  चाहता

 हूँ।  मगर  मेरी  कल  को  हत्या  होती  है  तो

 इसकी  जिम्मेदारी  जिन  लोगों  पर  होगी,
 उसको  आप  देख  ले।

 SOME  HON.  MEMBERS  rose—

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  a  serious  matter.  Our  sub-
 mission,  to  you  will  be  to  look  into  the
 matter  further  personally,  You  have
 already  taken  interest  in  this  matter.
 The  Member  has  expressed  his  grate-
 fulness  to  you  for  that.  The  House  is
 unanimoug  that  you  take  interest  in
 this  matter  further  personally  and  set
 the  matter  right  (Interruptions)
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 MR.  SPEAKER:  I  am  not  listening
 to  you.

 May  I  request  you  to  kindly  ait
 down?

 write  सदस्य  मुझ  से  पिछले  सेशन  से

 पहले  मिले  थे।  इसके  बारे  में  जो  कुछ  हो
 सका,  मैं  ने  किया  और  प्राइम  मिनिस्टर  ने

 भी  फौरी  तौर  पर  कार्यवाही  की।  उस  के  बाद

 पिछला  सेशन  हो  गया  भौर  अनाज  यह  सेशन

 भी  खत्म  हो  रहा  है।  प्यार  वह  पहले
 बताते,  तो  हम  कुछ  करते।  आज  हम
 उठने  वाले  हैं।  माननीय  सदस्य  मुझे  लिख  कर

 दे  दें।  (व्यवधान)

 श्री  राम  घन:  मैंने  लिख  कर  दे  दिया  है।

 (  व्याघात)

 प्रत्यक्ष  महोदय  :  उस  वक्‍त,  जब  कि

 आप  पहली  दफा  बाये ।  उस  के  बाद  मने

 कुछ  नहीं  मिला।  (व्यवधान)

 SHRI  JYOTIRMOY  BOSU:  What  he
 hes  said  has  gone  on  record.  You
 can  take  action  on  that.

 MR.  SPEAKER:  Exactly  as  to  who
 are  at  fault,  what  he  means  exactly,  I
 should  get  that  in  writing.  I  will  ask
 the  Home  Minister  to  take  prompt  ac-
 tion  on  it.

 eft  प्रेस  ह  'दिव्य  (अल् सोदा):  प्रत्यक्ष

 महोदय,  मैं  राज  ही  पिथौरागढ़  से  शा  रहा

 हूं।  वहां  निहत्थे  विद्याथियों  पर  गोली  चलाई

 गई।  दो  प्राप्ति-  मर  चुके  हैं  और  काफी

 घायल  हुए  हैं।  ऐसी  भ्रवस्था  में  मैं  चाहता

 हूं  कि  केन्द्रीय  सरकार  राज्य  सरकार  को

 यह  आदेश  दे  कि  इस  बारे  में  इम्मीडिएट
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 जुडिशल  इनक्वायरी  की  जाये।  जब  तक

 कि  यह  जुडिशल  'इनक्वायरी  बैठे,  जो  सब  के

 सब  अफसरान  इस  के  लिए  जिम्मेदार  हैं,
 उनको  सस्पेंड  किया  जाये।  वहां  पर  इन

 लोगों  ने  बहुत  भ्रष्टाचार  किया।  विद्यार्थी

 निर्दोष  थे।  उन्होने  ऐसा  कोई  काम  नहीं
 किया  था,  जिस  के  कारण  उन  पर  लाठी

 कौर  गोली  चलाई  जाती  |  जिन  सरकारी

 कर्मचारियों  ने  उन  के  साथ  ऐसा  बुरा  व्यवहार
 किया  है,  उन  को  दंडित  किया  जाना  आवश्यक

 है।  जनता  में  बडे  विद्रोह  की  भावना  पैदा

 हो  गई  है।  मैं  इस  जोर  आप  का  ध्यान

 ऑआकबित  करता  चाहता  हूं  कौर  करबद्ध

 प्रार्थना  करता  चाहता  हू  कि  केन्द्रीय  सरकार

 द्वारा  राज्य  सरकार  को  आदेश  दिया  जाये

 कि  इस  बारे  में  शम्मी  डिएट  जुडिशल  इनक्वायरी

 हो  शौर  तब  तक  सब  जिम्मेदार  अफसरों  को

 सापेक्ष  किया  जाये।  (व्यवधान)

 शी  ह्क्म  चयन  कछवाय  (मरना):
 अध्यक्ष  महोदय,  मन्त्री  महोदय  ने  यह  आश्वासन

 दिया  था  कि  ये  कमीशन  की  रिपोर्ट  इस  वर्ष

 के  दन्त  तक  झा  जायेगी।  शब  सुना  गया  है

 कि  पे  कमीशन  और  समय  चाहता  है।  मैं

 प्राथंना  करना  चाहता  हूं  कि  बाप  सस्ती

 महोदय  को  यह  आदेश  दे  कि  वह  सदल  को

 बतायें  कि  पे  कमीशन  कब  अपनी  रिपोर्ट

 देने  जा  रहा  है।  (व्यवधान)

 MR.  SPEAKER:  I  am  calling  them
 Only  after  the  formal  business  is  over.
 Now,  papers  to  be  laid  on  the
 Table...

 SHRI  SAMAR  GUHA
 I  have  written  to  you...

 (Contain):

 PAUSA  i,  894  (SAKA)  226
 MR.  SPEAKER:  I  have  not  called

 you,  «

 SHRI  SAMAR  GUHA;  I  tried  to
 vbey  you...

 MR.  SPEAKER:  Order,  please.  You
 were  not  called.  It  will  not  go  on
 record.  We  will  just  keep  sitting  and
 watching.  The  other  alternative  is  ask
 you  to  withdraw  from  the  House
 which  I  am  not  doing  becanse  today
 is  the  last  day.  We  will  listen  to  you.
 But  nothing  will  go  on  record.

 SHRI  SAMAR  GUHA:  *  *

 MR.  SPEAKER:  Papers  to  be  laid
 on  the  Table.

 Papers  Laid

 2.46  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  REQUISITIONING
 anp  Ac@ursition  or  Inmmovastz  Pro-

 perry  Act,  4902

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  ४.
 KISKU):  On  behalf  of  Shri  Uma
 Shankar  Dikshit,  I  beg  to  lay  on  the
 Table  a  copy  of  Notification  No.  8.0.
 3480  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  3808  September,  ‘1972,  under  sub-
 section  (2)  of  section  cui  of  the  Re-
 quisitioning  and  Acquisition  of  Im-
 movable  Property  Act,  1952,  [Placed
 in  library.  See  No.  LT-—4l4/72.]
 Review  &  ANNUAL  RerorT  or  L.0.C

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKH-
 ALE):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (i)  of  section  C1aA
 of  the  Companies  Act,  956:—

 (I)  Review  by  the  Government
 on  the  working  of  the  Indian
 Oil  Corporation  ‘Limited,
 Bombay,  for  the  year  i97]-
 72.

 *Not  recorded,
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 [Shri  H.  R.  Gokhale]
 (2)  Annual  Report  of  the  Indian

 Oil  Corporation  Limited,
 Bombay,  for  the  year  I97l-
 72  along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and  Audi-
 tor  General  thereon.  ,

 [Placed  in  Library.  See  No.  LT-
 4115/72.)

 Review  &  Annuat  Reports  or  LT.D.C.,
 AnD  ANNUAL  Reports  &  AccrTs.  oF

 Am  INDIA  AND  INDIAN  AIRLINES

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGH):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  each  of  the  following
 papers  (Hindi  ang  English
 versions)  under  sub-section
 reo)  of  section  6I9A  of  the

 Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  India
 Tourism  Development  Cor-
 poration  Limited,  New
 Delhi  for  the  year  97l-72.

 Annual  Report  of  the  India
 Tourism  Development  Cor-
 poration  Limited,  New
 Delhi,  for  the  year  97l-72
 along  with  the  Audited  Ac-
 counts  and  the  comments
 of  the  Comptroller  and
 Auditor  General  thereon.
 [Placed  in  library.  See  No.
 LT'-46/72]

 (2)  A  copy  each  of  the  following papers  (Hindi)  and  English
 versiqns)  under  sub-section
 (2)  of  section  37  of  the  Air
 Corporation  Act,  953:—

 (i)  Arinual  Report  of  the  Air
 India  for  the  year  07l-72.

 (ii)  Annual  Report  of  the  In-
 dian  Airlines  for  the  year
 1971-72,

 [Placed  in  library  See  No.  LT-
 4117/72.)

 (ii)
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 (8)  A  copy  each  of  the  following
 papers  (Hindi  and
 versions)  under  sub-section
 (4)  of  section  5  of  the  Air
 Corporation  Act,  953:—

 (i)  Certified  Accounts  of  the
 Air  India  for  the  year  1971-
 72  together  with  the  Audit
 Report  thereon.

 (ai)  Certified  Accounts  of  the
 Indian  Airlines  for  the  year
 ‘1971-72,  together  with  the
 Audit  Report  therevn.
 {Placed  in  library.  See  No.
 LT~-48/72.]

 DEtHt  DEVELOPMENT  AUTHORITY
 (IssuED  AND  MANAGEMENT  OF  BONUS)

 REGULATIONS

 SHRI  A.  K.  KISKU:  On  behalf  of
 Prof.  D.  P.  Chattopadhyay,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Delhi
 Development  Authority  (Issue  and
 Management  of  Bonds)  Regulations,
 3970  (Hindi  and  English  versions)
 published  in  Notification  No.  8.0,  85
 in  Gazette  of  India  dated  the  20th
 May,  1972,  under  section  58  of  the
 Delhi  Development  Act,  1957.  [Placed
 in  library.  See  No.  LT-49/72.}

 Report  oF  ComprRo.uor  &  AUDITOR
 GENERAL,  NOTIFICATIONS  ETC.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  I  beg  to
 lay  on  the  Table—

 (l)  A  copy  of  the  Report  of  the
 Comptroller  and  Auditor  Ge-
 neral  of  India  for  the  year
 i969-70—-Union  Governinent
 (Commercial)  Part  ¥¥-Indian
 Oil  Corporation  Limited
 fineries  Division  excl  a
 Pipelines  Section),  ynder  ar-
 ticle  I8I()  of  ‘the  -
 tion.  [Placed  in  library.  See
 No.  LT-420/72,)
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 (2)  Q)  A  copy  each  of  the  fol-
 lowing  Notifications  (Hindi
 and  English  versions)  under
 sub-sectaon  (4)  of  section  26
 of  the  Bengal  Finance  (Sales
 Tax)  Act,  ‘1941,  as  in  force  in
 the  Union  ‘Territory  of
 Delhi:

 (a)  The  Delhj  Sales  Tax  (Fifth
 Amendment)  Rules,  1972,
 published  in  Notification  No.
 F.  4(45)/7l-Fin,  (G)  in  Delhi
 Gazette  dated  the  8th  June,
 ‘1972,

 (b)  The  Delhi  Gales  Fax  (Sixth
 Amendment)  Rules,  1974,
 published  in  Notification  No.
 F.  4(80}/7l-Pin.  (फ)  in  Delhi
 Gazette  dated  the  3rd  August,
 ‘1972.

 4c)  The  Delhi  Sales  Tax  (Seven-
 th  Amendment)  Rules,  1972,
 published  in  Notificatien  No.
 के  4(24)/72-Fin.  (G)  in  Delbi
 Gazette  dated  the  6th  Orto-
 ber,  1972.

 दूध)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reé-
 song  for  delay  in  laying  the
 abeve  Notifisations.
 [Placed  im  Library.  See  No.
 LT-422/72.}

 48)  A  copy  each  of  the  following
 Notifications  (Hindi  and  Eyg- lish  versions)  under  section
 38  of  the  Central  Excjses  and
 Salt  Act,  944:—

 G)  The  Centre]  Bacise  (Four-
 teenth  Amendment)  Rules,
 1972,  publiaked  in  Notifica-
 tion  No.  GSR.  ३3494  in
 Gazette  of  India  dated  the
 2nd  December,  ‘1972.

 (ii)  The  Central  Excise  (Fif-
 teenth  Amendment)  Rules,
 ‘192,  publisheg  in  Notifica-
 tion  No.  G.S.R.  495  in
 Gazette  of  India  dated  the
 2nd  December,  ‘1972,

 DRlaced  in  Ubrery,  See  No,  LT-
 4182402.)

 (4)  A  copy  each  of  the  following,
 Notifications  (Hindi  and  Eng-
 lish  versions)  under  section
 59  of  the  Customs  Act,
 1962:

 (a)  G.S.R.  479(E)  published  in
 Gazette  of  India  dated  the
 4th  Decembe:,  972  toge-
 ther  with  an  explanatory
 memorandum.

 Gi)  G.S.R.  480(E)  published  in
 Gazette  of  India  dated  the
 4th  December,  972  together
 with  an  explanatory  me-

 morandum.
 [Placed  in  Library.  See  No.
 LT-423/72.)

 (5)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  Eng-
 lish  versions)  issued  under
 the  Central  Excise  Rules,
 944:—

 (i)  G.S.R,  472(E)  publisheg  in
 Gazette  of  India  dated  the
 30th  November,  2972  toge-~
 ther  with  an  explanatory
 memorandum.

 (a)  GSR.  476(E}  (published  in
 Garette  of  India  dated  the
 ist  December,  972  together
 with  an  explanatory  memo-
 randum.
 [Placed  in  Library.  See  No.
 LT.4i28/72.]

 *

 Reviews  &  ANNDAL  Reports
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHMAHNAWAZ,  KHAN);  I  beg
 to  lay  on  the  Table  a  copy  each  of
 the  following  papers  under  sub-sec-
 tion  qa)  of  section  098  of  the  Com-
 panies  Act,  956;—

 réby  (३)  Review  (Hindi  and  Eng-
 lish  versions)  by  the  Govern-
 ment  in  the  working  of  the
 Triveni  Structurals  Limited,
 for  the  year  ‘1071-72,

 (ii)  Annual  Report  (Hindi
 and  English  vergions)  of  the
 Triveni  Structurals  Limited.
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 [Shri  Shahnawaz  Khan]
 for  the  year  97l-72  along
 with  the  Audited  Accounts

 and  the  comments  of  the  Com-
 pavller  ang  Auditor  General
 thereon.
 [Placed  in  Library.  See  No.
 LT-425/72.]

 (2)  (i)  Review  (Hindi  and  Eng-
 lish  versions)  by  the  Gqvern-
 ment  on  the  working  of  the
 Mining  and  Allied  Machinery
 Corporation  Limited,  Durga-
 pur,  for  the  year  97l-72.
 (ii)  Annual  Report  of  the

 Mining  and  Allied  Machinery
 Corporation  Limited,  Durga-
 pur,  for  the  year  ‘1971-72,  along
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor  Ge-
 neral  thereon.
 [Placed  in  library.
 LT-426/72.)

 (3)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Bharat  Heavy  Plate  and  Ves-
 sels  Limited,  Visakhapatnam,
 for  the  year  97i-72.
 (ii)  Annual  Report  of  the

 Bharat  Heavy  Plate  and  Ves-
 sels  Limited,  Visakhapatnam,
 for  the  year  97I-72  along
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor  Ge-
 neral  thereon.
 {Placed  in  Library.  See  No.
 LT-427/72.]

 Svatement  Re.  Corton  Corporation
 anp  ANNUAL  Rerort  oF  I.M.P.E.C.
 THE  MINISTER  OF  FOREIGN

 TRADE  (SHRI  L.  N.  MISHRA):  I
 beg  to  lay  on  the  Table—

 r69)  A  statement  (Hindi  and  Eng-
 lish  versions)  regarding  cot-
 ton  purchases  by  the  Cotton
 Corporation  of  India  during
 ‘1971-72,  and  Cotton  Price  Po-
 licy  for  ‘1972-73.  [Placed  in  li-
 brary.  See  No,  LT-428/72.]

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)

 See  No.
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 of  the  India  Motien  Pictures
 Export  Corporation  Limited,
 Bombay,  for  the  year  1970-71
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon,  under  gub-
 section(l)  of  section  69A  of
 the  Companies  Act,  1956.
 [Placed  in  library.  See  No.
 LT-4i29/72.]

 ANNUAL  Report  of  दि...  BENGAL  AERO-
 Inpustries  Corporation

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  B.  SHAN-
 KARANAND);  On  behalf  of  Shri
 Annassheb  P,  Shinde,  I  beg  to  lay
 on  the  Table  a  copy  of  the  Annual
 Report  of  the  West  Bengal  Agro-In-
 dustries  Corporation  Limited,  Calcut-
 ta,  for  the  year  1969-70  along  with
 the  Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Auditor
 General  thereon,  under  sub-section  dy
 of  section  69A  of  the  Companies  Act,
 956.[Placeq  in  library.  See  No.  LT-
 4180/72.)

 Notrmcations  &  ANNUAL  Report  or
 Corrzz  805

 SHRI  L.  N.  MISHRA;  On  behalf  of
 Shri  A.  ए  George,  I  beg  to  lay  on  the
 Table—

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  Eng-
 lish  versions)  under  sub-gec-
 tion  (8)  of  section  48  of  the
 Coffee  Act,  942:—

 (i)  The  Coffee  (Fourth  Amend-
 ment)  Rules,  1972,  publish~
 ed  in  Notification  No.  G.S.R.
 929  in  Gazette  of  India
 dated  the  5th  August,  ‘1972.

 (ii)  The  Coffee  (Fifth  Amend-
 ment)  Rules,  1972,  publish-
 ed  in  Notification  No,  G.S.R.
 7070  in  Gazette  of  Inile
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 dated  the  2nd  September,
 1972,
 [Pla&d  in  Library.  See  No.

 No,  LT-433/72.]

 (2)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  ver-
 sions)  of  the  Coffee  Board
 for  the  year  97l-72.  [Placed
 in  library.  Se  No,  LT-4i82/
 2)
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 STATEMENTS,  ACCTTS.,  NOTIFI-
 CATIONS

 SHRI  B.  SHANKARANAND:  I  beg
 to  lay  on  the  Table  the  following
 statements  showing  the  action  taken
 by  the  Government  on  various  assu-
 rances,  promises  and  undertakings
 given  by  the  Ministers  during  the
 various  sessions  of  Lok  Sabha:—

 Fourth  Lok  Sabha
 (i)  Statement  No.  XXVII
 (ii)  Statement  No,  XXVI
 (ili)  Statement  No.  XXIV
 (iv)  Statement  No.  XXVII
 (v)  Statement  No.  XVII

 Seventh  Session,  1969.
 Eighth  Session,  1969.
 Ninth  Session,  1969.
 Tenth  Session,  1970,
 Twelfth  Session,  1970.

 Fifth  Lok  Sabha

 (vi)  Statement  No.  XVIII
 (vii)  Statement  No.  X

 (viii)  Statement  No,  IX
 (ix)  Statement  No.  Ill
 (x)  Statement  No,  ३

 [Placed  in  library.

 On  behalf  of  Shri  Bal  Govind  Verma,
 I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Audited  Ac-
 counts  (Hindi  and  English  versions)
 of  the  Employees’  Provident  Fund
 Organisation  for  the  year  1968-69,

 {Placed  in  Library.  See  No.
 LT-434/72.]

 (2)  A  copy  of  the  Audited  Ac-
 counts  (Hindi  and  English  versions)
 together  with  the  Audit  Report
 thereon  of  the  Employees’  State  In-
 surance  Corporation  for  the  year
 1969-70  under  section  36  of  the  Em-
 ployees  Insurance  Act,  1948,
 [Placed  in  Library.  See  No,  LT-
 4185/72.)

 (8)  (i)  A.copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  English
 versions)  under  vection  7A  of  the
 Coal  Mines  Provieent  Fund,  Family

 Second  Session,  ‘1971,
 Third  Session,  1971.
 Fourth  Session,  ‘1972,
 Fifth  Session,  1972.
 Sixth  Session,  1972.

 See  No,  LT-433/72].

 Pension  and  Bonus  Scheme  Act,
 948:—

 {a}The  Coal  Mines  Provident
 Fund  (First  Amendment)  Scheme,
 1972,  published  in  Notification
 No.  G.S.R,  509  in  Gazette  of  India

 dated  the  29th  April,  1972,

 a
 in  library.  See  No,  LT-436/

 (b)  The  Andhra  Pradesh  Coal
 Mines  Provident  Fund  (First
 Amendment)  Scheme,  i972,  pub.
 lished  in  Notification  No.  G.S.R.
 50  in  Gazette  of  India  dated  the

 29th  April,  1972.

 a
 in  library.  See  No.  LT-437/

 12

 (९)  The  Rajasthan  Coal  Mines
 Provident  Fund  (First  Amend.
 ment)  Scheme,  1972,  published  in
 Notification  No.  GIS.R.  62  in



 235  Papers  Laid

 Gazette  of  India  dated  the  29th
 April,  1972,  [Placed  in  Library,
 See  No,  LT-4i38/72.]

 (d)  The  Neyveli  Coal  Mines
 Provident  Fund  (First  Amend-
 ment)  Scheme,  1972,  published  in
 Notification  No,  G.S.R.  52  in
 Gazette  of  India  dated,  the  20th
 April,  ‘1972,

 (ii)  A  statement  showing  reasons
 for  delay  in  laying  the  above  Noti-
 fications.  [Placed  in  Library.  See
 No,  LT-4i39/.]

 —  —

 STATEMENT  CORRECTING  ANSWER  {TO
 U.S.Q.  No,  7755  Date  29TH  May,  972

 THE  DEPUTY  TER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFAR®  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  I  beg  to  lay  on  the
 Table  a  statement  (i)  correcting  the
 answer  given  on  the  29th  May,  972
 to  Unstarred  Question  No.  7755  by
 Shri  Ramavatar  Shastri  regarding
 ‘financial  assistance  to  Cultural  Insti.
 tutions  and  (ii)  giving  reasons  fér  the
 delay  in  correcting  thé  answer,

 Statement

 In  reply  to  part  (b)  of  Unstarred
 Question  No.  7755  answered  on  2@th
 May,  ‘1978,  a  list  was  attached  as  Ain-
 nexure  II  giving  details  of  the  cuitu-
 ral  institutions  which  received  assis-
 tance  from  the  Government  during
 ‘1971-92,  and  the  emount  of  assistance
 in  each  case.  In  Statement  V  of  the
 said  Annexure  II,  the  following,cor-
 rections  may  be  made:—

 (i)  Under  the  heading  “State
 Akadensies",-  for  entry  at
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 S.  No.  2  in  the  liat  tiz.,  Gujarat
 Sangit  Nritya  gNatya  Aka-
 demi,  Ahmedabad  the  name
 of  Kerala  Sangeet  Natak
 Akademi,  Kerala  may  be  sub-
 stituted.

 (2)  Phe  amount  of  Re.  60,000
 shown  against  Bharatiya
 Natya  Sangh,  New  Delhi
 (8,  No.  l  under  “Cultural
 Institutions”)  may  be  amend-
 ed  to  read  as  Rs.  28,000.

 (3)  The  entries  relating  to  Naya
 Theatre,  New  Dethi  (S.  No.
 58)  and  Little  Theatre  Group
 (S.  No.  60)  may  be  substi-
 tuted  by  the  fo flowings:—
 “58  Nandikar,  Calcutta  15,000,

 60  Andhra  Pradesh
 Natya  Sanghem,
 Hyderabad.  10,000"

 (4)  The  following  may  be  added
 at  the  end:
 ‘66  Madras  Natya

 Sangh,  Madras  7,000

 67  Natya  Sangh,
 Bombay  5,000

 हैंड  Theatre  Centre,
 Cakutta  10,000"

 7  The  delay  is  correctig  the  state-
 ment  fe  de  to  the  fact  that  the  inee-
 curdciés  Wére  détected  by  the  Sangeet
 Natek  Akademi  only  at  a  lteter  date.

 2.48  lave.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 che  Secretary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pre-
 visions  of  rule  7  of  the
 Rulés  of  Proced  te  and  Con-
 duct  of

 पट्ट  ्

 the  Rafya

 oan  lee
 to  in

 the  Lok  Sabha  that  the
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 Rajya  Sabha,  at  its  sitting
 held  dn  the  20th  December,
 1972,  agreed  without  any  am-
 endment  to  the  State  Finan-
 cial  Corporations  (Amend-
 ment)  Bill,  1972,  which  was
 passed  by  the  Lok  Sabha  at
 ite  sitting  Held  on  the  ६4५  |
 December,  1972."

 )  “In  ateordandé  with  the  pro-
 visions  of  rule  727  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  ii-
 form  the  Lok  S#bha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  2ist  December,
 1972,  agreed  without  any  am-
 endment  to  the  Sick  Textile
 Undertakings  (Taking  Over
 of  Management)  Bill,  1972,
 which  wes  p¥smed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  9th  December,  1972.”

 ~—am
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 (ili)  “In  accordance  with  the  pro-
 visions  o¢  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 tlie  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Indian  Tariff  (Amendment)
 Bill,  1972,  which  was  passed
 by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  1th  Decem-
 ber,  1972,  and  transmitted  to
 the  Rajya  Sabha  for  its  re-
 commendations  and  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  Bull.”

 2.49  hrs.
 LEAVE  OF  ABSENCE  FROM  THE

 SITTINGS  OF  THE  HOUSE
 MR.  SPEAKER:  The  Committee  on

 Absence  of  Members  from  the  Sittings
 of  the  House  in  their  Eighth  Report
 have  recommended  that  leave  of  ab-
 séhe¢  be  granted  to  the

 —— Methbers  for  the  periods  —  iri
 against  éach:—

 aw  Shri  Martand  Singh  of  Rewa

 (B  Shri  Tula  Ram

 —2th  May  to  Ist  Jurie,  I972  (Fourth
 Session)  and  3lst  July  to  3ist  Aug
 ust,  4972  (Fifth  Session).

 —3th  November,  to  I2th  December,
 972  (Sixth  Session).

 ¥  tate  १  that  the  House  agrées  with
 the  récommendatiéris  of  the  Com-
 mittee.

 SOME  HON.  MEMBEXS:  Yes.

 MR,  SPEAKER;  The  Members  will
 be  informed  accordingly.

 SHRI  SAMAR  GUHA:  (Contai):
 Can  I  make  a  submission,  Sir?

 MR.  SPEAKER:  Please  do  not  get
 up  every  time.  {  am  not  ealing  you.

 SHRI  SAMAR  GUHA  Gan  I  make
 a  submission,  Sir?

 MR.  SPRARER:  Not  yet.  Uniess  I
 call  you.  Kindly  sit  down.

 12,50  bes.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Mnxturss

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  |  beg  to  lay  on  the  Table
 Minutes  of  the  Eighteenth  to  Twenty-
 first  sittings  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resglutions
 held  during  the  current  session.
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 COMMITTEE,  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE
 Minors

 SHRI  S.C.  SAMANTA  (Tamluk):
 I  beg  to  lay  on  the  Table  Minues  of
 the  Eighth  sitting  of  the  Committee
 on  Absence  of  Members  from  the
 Sittings  of  the  House  held  during  the
 current  session.  *

 1251  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL—Contd.

 (AMENDMENT  OF  SEVENTH  SCEDULE)
 BY  Suri  S.  C.  SAMANTA

 OPINION  ON  BILL

 SHRI  S.  C.  SAMANTA  (Tamluk):
 I  beg  to  lay  on  the  Table  a  paper  con-
 taining  opinions  on  the  Bill  further
 to  amend  the  Constitution  of  India,
 which  was  circulated  for  the  purpose
 of  eliciting  opinion  thereon  by  the
 direction  of  the  House  on  the  4290
 May,  1972.

 32.5)4  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE
 SrxvieTn  ann  Sxrxry-rirst  Rerorts

 SHRI  SEZHIYAN  (Kumbakonam):
 I  beg  to  present  the  following  Reports
 of  the  Public  Accounts  Committee:—

 (l)  Sixtieth  Report  regarding  ac-
 tion  taken  by  Government  on
 the  recommendations  contain-
 ed  in  their  Twenty-eighth
 Report  relating  to  the  Minis-
 try  of  Foreign  Trade  and
 Department  of  Agriculture.

 Sixty-first  Report  regarding
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  their  Second  Report
 on  Appropriation  Accounts
 (P,&T.)  1968-69  and  Audit
 Report  (P.  &T.),  1970.

 (2)
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 ‘1252  bra.

 COMMITTEE  ON  PETITIONS
 Eicuty  aNd  NINTH  REPORTS

 SHRI  DEVENDRA  SATPATHY
 (Dhenkanal):  I  beg  to  present  the
 Eighth  and  Ninth  Reports  of  the  Com-
 mittee  on  Petitions,

 ee

 2.ga¢  hrs.
 JOINT  COMMITTEE  ON  OFFICES

 OF  PROFIT
 Four tH  REPORT

 SHRI  D.  BASUMATARI  (Kokra-
 jhar):  I  beg  to  present  the  Fourth
 Report  of  the  Joint  Committee  on
 Offices  of  Profit.

 32.53  brs.

 STATEMENT  RE,  TAKE-OVER  OF
 WHOLESALE  TRADE  IN  WHEAT

 AND  RICE

 THE  MINISTER  OF  AGRICUL-
 TURE  (SHRI  F.  A.  AHMED):  Hon’
 ble  Members  are  aware  that  Govern-
 ment  had  already  reached  the  deci-
 sion  to  take  over  the  wholesale  trade
 in  wheat  and  rice.  .This  decision  was
 taken  in  consultation  ‘with  the  Chief
 Ministers  of  the  States.  The  essen-
 tial  features  of  the  scheme  are  to  give
 the  public  agencies  a  mpre  dominant
 role  in  the  procurement  and  distribu-
 tion  of  why  und  rice  and  thereby
 eliminating  the  role  of  the  middle-
 men.  This  decision  has  already  been
 conveyed  -to  the  Lok  Sabha  in  res-
 ponse  to  several  questions  answered
 in  the  House  during  the  current  ses-
 sion,

 A  conference  of  Food  Ministers
 of  States  was  held  on  l5th  and  i6th
 of  December,  1972,  to  finalise  the
 steps  necessary  to  implement  the
 decision  already  taken  by  the  Gov-
 ernment  to  take  over  wholesale  trade
 in  wheat  and  rice.  In  the  conference
 the  State  overnments  were  agreeable
 in  principle  to  the  decision  taken  by
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 the  Central  Government.  They  how-
 ever,  expressed  certain  operational
 difficulties  likely  to  be  experienced  in
 the  taking  over  of  the  wholesale  trade.
 The  convensus  in  the  conference  was
 that  a  committee  may  be  appointed
 to  examine  the  various  operational
 difficulties  that  may  be  faced  by  the
 State  Governments  in  implementing
 the  decision.  Necessary  steps  are  be-
 ing  taken  to  form  a  committee  con-
 sisting  of  representatives  of  surplus
 and  deficit  States,  Planning  Commis-
 sion  and  the  economic  Ministries  of
 the  Central  Government.  The  com-
 mittee  will  be  headed  by  the  Minister
 for  Agriculture.

 at  माथ रास  झहिरयार  (टीकमगढ़)  :

 अध्यक्ष  महोदय,  मैं  मंत्री  महोदय  से  एक

 निवेदन  करना  चाहता  ह्  कि  मध्य  प्रदेश  और

 उत्तर  प्रदेश  सरकार  ने  ज्वार  की  निकासी

 पर  प्रतिबन्ध  लगा  दिया  2...

 अध्यक्ष  महोदय  :  स्टेटमेंट  के  बाद

 अब  शाप  यह  नहीं  कर  सकते।

 32.55  hrs.

 STATEMENT  RE,  ACTION  TAKEN
 ON  THE  INSPECTION  REPORT  IN
 THE  CASE  OF  BELAPUR  SUGAR
 AND  ALLIED  INDUSTRIES  LTD.

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  Hon’ble  Members  will  re-
 call  that  on  llth  August,  972  during
 the  discussion  Initiated  by  Shri  Piloo
 Modi  by  calling  the  attention  of  the
 Minister  for  Company  Affairs  to  the
 affairs  of  Belapur  Sugar  and  Allied
 Industries  Limited,  I  had  assured  this
 House  that  action  taken  on  the  report
 of  inspection  under  section  209(4)  of
 the  Companies  Act  would  be  reported
 to  this  House,  This  statement  is  be-
 ing  made  in  pursuance  of  the  afore-
 said  assurance,
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 The  inspection  of  this  company  was
 conducted  during  the  period  26th
 July  1972,  to  Sth  August,  972  and  the
 report  was  received  by  the  Company
 Law  Board  on  5th  October,  1972.
 After  detailed  examination  the  Com-
 pany  Law  Board  has  taken  action  on
 the  following  lines:

 l.  The  Regional  Director  at  Bom-
 bay  has  been  asked  on  2nd
 December,  972  to  take  up
 with  the  company  the  viola-
 tiong  of  Companies  Act  and
 certain  other  features  re-
 quiring  clarification.

 a  The  Income  Tax  Department
 hag  been  informed  on  2nd
 December  1972,  of  certain
 transactions  which  apparent-
 ly  required  further  investiga-
 tion  at  their  end.

 3,  On  8th  December,  972  a  com-
 munication  was  addressed  to
 CBI.  for  investigation  into
 certain  transactions  which
 prima  facie  appeared  to  be
 offences  involving  criminal
 conspiracy,  breach  of  trust,
 fabrication  of  accounts  ete.
 by  the  management  of  the
 Company.

 A  notice  requiring  the  company
 to  show  cause  why  2  Govern-
 ment  Directors  should  not  be
 appointed  u/s  408  of  the
 Companies  Act  has  been  issu-
 ed  on  12th  December,  3972  as
 the  Company  Law  Board
 was  of  the  prima  facie  view
 that  company  continued  to  be
 managed  in  a  manner  preju-
 dicial  to  the  interests  of  the
 company  and  of  the  public.

 During  the  discussion,  some  Hon’ble
 Membere  had  referred  to  the  role  of
 the  Life  Insurance  Corporation.  Ac-
 cording  to  the  Life  Insurance  Corpo-
 ration,  their  representative  along  with
 the  representative  of  Unit  Trust  of
 India  attended  the  Annual  General
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 [Shri  Raghunatha  Reddy]
 Meeting  of  the  company  held  on  8th
 June,  1972,  It  is  true  that  the  LLC.
 did  not  participate  in  any  voting  but
 the  circumstances  in  which  this  was
 done  are  as  follows:

 The  shareholding  of  the  LC.  being
 only  9.9  per  cent  they  felt  that  no  re-
 sults  may  be  achieved  by  opposing
 the  resolution  for  adoption  of  accounts
 or  of  re-election  of  Directors.  The
 company  representatives  were  there-
 fore  called  to  the  office  of  the  L.LC.
 before  the  Annual  General  Meeting
 to  discuss  the  various  firancial  irre-
 gularities  disclosed  by  the  annual  re-
 port  for  the  year  ended  30th  Septem-
 ber  1932,  After  consultations  with
 the  Reserve  Bank  of  India  it  was  put
 to  the  managetnent  of  the  company
 that  they  would  make  a  statement  in

 -the  meeting  in  order  to  ensure  that
 the  company  Directors  bound  them-
 selveg  to  concentrate  their  efforts  on
 the  recovery  of  the  company’s  funds
 in  consultation  with  their  bankers  and
 nuditers.  The  required  statement  was
 made  at  the  Annual  Genera]  Meeting
 and  the  representatives  of  L.LC.,
 U-E.L  and  natiqnatisad  banke  who
 attended  the.  meeting  did  not  partici-
 pate  in  the  voting.

 12.58,  hes.

 RE,  FINAL  BEPORT  OF  THE  THIRD
 PAY  COMMISSION

 sh  gue.  we  wena  :  (मुरैना)

 ज्योति  महोदय,  पे.  कमीशन  के  ऊपर,  सरकार

 से  वह  दिलाए  ।

 SHRI  PYLOO  MODY  (Godhra):  *

 MR.  SPEAKER:  No.  I  am  not  allow-
 ing  you.

 Mr.  Banerjee,  I  allowed  you  under
 Rule  377.  This  is  about  delay  in  the
 submission  of  the  final  report  of  the
 Pay  Commission.  7  will  as_  the,  Minis-
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 ter  to  come  up  with  a  statement....

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Before  that,  Stet  wish  to  remind  you,
 in  this  very  House,  repeated,  assuran-
 ces  were  given  by  the  Finance  Minis-
 ter  and  hy  the  Minister  of  State  in
 the  Ministry  of  Finance  stating  that
 the  Pay  Commission  will  submit  its
 final  report  by  the  end  of  this  month,
 in  other  words,  by  the  end  ef  this
 year,  Every  day  practically  I  have
 been  mentioning  this,  hecayse  I  had
 a  fear  in  my  mind  that  the  Pay  Com-
 mission  may  ask  for  a  further  exten-
 sion  of  time  and  that  they  would
 delay  the  report  once  the  Parliament
 is  adjourned,  since  Parliament  is  be-
 ing  adjourned  today.

 Now,  Sir,  this  is  not  merely  a  ques-
 tion  of  the  28  lakhs  of  Central  Gov-
 ernment  employees;  there  are  lakhs
 of  the  Army,  the  Navy  and  the  Aur
 Force  personnel,  They  are  equally
 agitated  over  this  abnormal  delay  be-
 cause  many  thousands  of  people  have
 retired  during  !97i  and  1972,  Once
 the  Pay  Commission  report  is  opt  and
 if  it  is  not  mentioned  that  this  will
 have  retrospective  effect,  all  these
 persons  will  not  be  able  to  get  any
 benefit  out  of  this  report.

 12.90.  bra.

 i  weuld,  therefore,  request  the  hon.
 Minister  to  make  a  statement  and
 give  a  categorical  assurance  that  the
 Pay  Cammiasion  will  not  he  allowed
 to  extend  their  time  and  the  report
 will  be  submitted  this  -year  and  more-
 over  it  will  be  implemented  retros-
 pectixely  after  digcugsions  with  thr
 employees’  representatives.

 THE  MINISTRR.  OF  STATE  ID  THE
 MINISTRY  OF  FINANCE  (SHRI
 K,  मे,  GANESH):  Honourable  Mem-
 bers  will  ‘recall  that  im  response  to
 Questions  raised  in  the  House  it  was
 stated  some  time  back  that  aecording

 ‘Not  recorded.
 ‘nt  _  मार ACC CLL CC CL LL TT आए  eed
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 to  the  indications  then  available  the
 ‘final  Report  of  the  Third  Pay  Corm-
 mission  was  likely  to  be  received  by
 the  end  of  the  current  year.  The
 Commission  have  been  making  every
 effort  to  complete  their  work  within
 this  time.  (Interruptions)  The  Com-
 mission  recently  had  occasion  to  re-
 view  the  progress  made  in  this  direc-
 tion  with  a  view  to  assessing  the  fur-
 ther  time  which  may  be  required  by
 them  to  complete  the  remaining  work
 and  they  think  that  a  little  more  time
 would  be  necessary.  The  Govern-
 ment  are  in  touch  with  the  Commis-
 sion  and  hope  that  the  Commission
 would  be  able  to  submit  their  Final
 Report  soon.  (Interruptions).

 MR.  SPEAKER:  I  have  not  called
 anyone.  I  am  not  allowing  anybody
 to  speak  now.  (Interruptions).

 SHRI  8.  M.  BANERJEE:  At  least
 let  the  hon  Mimister  complete  the
 statement.  We  have  not  been  able  to
 hear  him  at  all.

 SHRI  K.  R.  GANESH:  I  have  noth-
 ing  to  hide,  I  am  prepared  to  read
 out  the  later  part  of  the  statement
 again.

 The  Commission  recently  had  occa-
 sion  to  review  the  progress  made  in
 this  direction  with  a  view  to  assessing
 the  further  time  which  may  be  re-
 quired  by  them  to  complete  the  re-
 maining  work  and  they  think  that  a
 little  more  time  would  be  necessary.
 The  Government  are  in  touch  with
 the  Commission  and  hope  that  the
 Commission  would  be  able  to  submit
 their  Final  Report  soon.  (Interrup-
 tions).

 MR.  SPEAKER:  Kindly  sit  down—
 wall  of  you.  (Interruptions).

 बाप  होग  बैठ  जायें  |  Piease  sit  down,
 Do  nor  disturb  thegHouse.
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 SHRI]  K.  R.  GANESH:  We  have
 given  a  statement  to  the  House  many
 times  According  to  justifications  we
 got  from  the  Pay  Commission,  their
 Report  will  be  submitted  by  the  end
 of  this  year.  There  is  no  doubt  about
 it;  there  is  no  dispute  about  it.  Re-
 cently,  and  also  because  of  the  illness
 of  the  Chairman,  the  Pay  Commission
 have  reviewed  the  work  and  they
 think.  (न-  let
 me  complete  my  statement  if  you
 want  to  know  the  government  line;
 but  af  you  shout,  I  shall  sit  down—
 Recently  the  Pay  Commission  had
 occasion  to  review  their  work  and
 they  have  come  to  the  conclusion  that
 some  residual  work  will  be  left.  Still,
 we  had  given  an  assurance  to  Parlia-
 ment  and  it  was  the  responsibility  of
 Government  to  come  and  explain  this
 position.  Government  are  in  touch
 with  the  Pay  Commission...

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  How  long?

 SHRI  K.  R,  GANBSH:  It  is  the  in-
 tention  of  Government  to  see  that
 the  Pay  Commission  submit  their  re-
 port  as  early  as  it  can  be  finalised.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 How  long?  (Interruptions).

 MR.  SPEAKER:  The  Minister  may
 kindly  sit  down.  He  has  made  his
 statement.

 SHRI  K.  8,  GANESH:  We  are  tell-
 ing  them.  The  views  expressed  by
 hon.  Members  will  also  be  conveyed
 to  them  (Interruption).  He  does  not
 understand  anything  about  the  Pay
 Conamission.
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 अध्यक्ष  महोदय  :  वह  तो  गुस्से  में  हैं
 शाप  गुस्से  मे  मत  ड्रामें  ।

 श्री  के०  कार  गणेश  नही  साहब,
 यह  तो  मेरी  आदत  है  ।  मैं  न ेकई  दफा  पहले
 भी  कहा  है  कि  यह  मेरी  आदत  है--मैं  गुस्से
 में  नहीं  हू  ।

 भरी  अटल  'बिहारी  बाजपेयी  :  एक  महीना,
 दो  महीना,  तीन  महीना,  कमीशन  कितना
 टाइम  चाहता  है  ।

 SHRI  K  R.  GANESH:  The  Commis-
 gion  want  some  litle  time  to  do  the
 residual  work.  So  the  word  ‘soon’
 used  is  very  appropriate,

 SEVERAL  HON.  MEMBERS  rose—

 MR.  SPEAKER:  Order,  order.  You
 have  made  a  mockery  of  this  House.

 aft  हुकम  स्ब  कछवाय  :  अध्यक्ष  महोदय,
 ड्राप  हम  को  चुप  करा  देंगे  लेकिन  सारे  देश  के
 कर्मचारियों  को  चुप  नही  करा  पायेगे  ।

 (व्यवधान)  :

 अध्यक्ष  महोदय  :  यह  नही  होगा  ।  मैं
 शाप  से  कहूंगा  कि  हमारे  सत्र  का  प्याला  लबरेज

 हो  चुका  है

 73  Io  hrs.
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 श्री  इसहाक  सम्भाली  (अमरोहा)
 स्पीकर  साहब,  यू  पी०  के  40  लाख  बुनकर

 हमारी  सरकार  की  इस  पालिसी  के  मातहत

 तबाह  हो  रहे  हैं  बौर  भाप  को  मालूम  है  कि

 तीन  दिन  से  मिनिस्टर  द्वारा  फारेन  ट्रेड  क ेमकान

 पर  यू  पी०  के  बुनकर'  धरना  दे  रहे  है।  उन  का

 मसला  बहुत  साफ  सा  है,  वे  कोई  नई  मांग  लेकर
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 नही  प्रिये  हैं,  किसी  रियायत  के,लिए  नही  भागे

 हैं,  उन  का  मतालबा  वह  है  कि  सरकार  ने  जो
 तीन  एलान  किए  थे  उन  को  पूरा  किया  जाये  ।

 उन  को  सरकार  ने  पूरा  नही  किया  है  1  सरकार

 ते  एलान  किया  था  कि  जनवरी  i970  के

 भाव  पर  सूत  दिया  जायेगा  लेकिन  आज  तक

 सरकार  ने  सूत  का  भाव  मुकरने  कर  के  मिलों

 को  मजबूर  नही  किया  है  कि  उस  भाव  पर  सूत
 दें।  नतीजा  यह  है  कि  आज  सूत  के  दाम

 कही  ज्यादा  बढ  गये  है।  एक  बण्डल  पर  तीन

 रुपये  से  सात  रुपये  तक  बढ़  गए  है  ।  यह  भी

 एलान  किया  गया  था  सरकार  की  तरफ  से

 हमारे  मिश्रा  जी  ने  एलान  किया  था  कि  30

 अप्रैल  तक  30  करोड  रूपये  का  हैंडलूम
 खरीद  लिया  जायेगा  लेकिन  एक  धागा  भी

 कपड़े  का  राज  तक  खरीदने  का  इन्तजाम

 नहीं  किया  गया  है  ।  यह  भी  एलान  किया  गया

 था  कि  हैंडलूम  को 15  सौ  रुपए  और  पावर

 लूम  को  पाच  हजार  रुपए  दिये  जाएगे  ।  यू०  पी  ०

 में  दो  लाख  हैडलूम  है  सिर्फ  5  हजार  को  दिया

 गया  है  कौर  इस  तरह  से  50  साल  में  भी  वायदा

 पूरा  नही  हो  सकेगा  ।  इस  का  नतीजा  यह  है  कि

 40  लाख  इन्सान  भूखों  मर  रहे  है  4 इस  के  लिए
 कल  मैं  ने,  मेरे  साथी  बनर्जी  साहब  ने,  सरजू
 पाडे  और  झारखडराय  जी  ने  प्राय  को  लिखकर

 दिया  था,  हमारी  आप  से  दरख्वास्त  है

 मेहरबानी  कर  के  सरकार  को  इत्तला  दीजिए

 बरना  40  लाख  भूरे  इन्सान  मिनिस्टर  साहब
 के  मकान  को घेरेंगे  आप  गोली  चलाया

 वे  गोली  खा  कर  मर  सकते  है,  लेकिन  भूले

 नही  मर  सकते  है  ।  इसलिए  मेरी  श्राप  से

 दरख़्वास्त  है  कि  सरकार  की  तवज्जह  इस

 तरफ  बाप  दिलायें  |  सरकार  फौरन  इस  पर



 Re.  Dharna  by
 U  ह  Weavers

 कार्यवाई  करे  ।  बड़े  शर्म  की  बात  है  कि  जिन

 पालिकोव  को  सरकार  ने  डिक्लेयर  किया  था

 उन  का  इम्पलोमेन्टेशन  नहीं  हो  रहा  है,
 उन  पर  पअ्रमलदरामद  नही  हो  रहा  है  tv

 मेरी  दरख्वास्त  है  मेहरबानी  कर  के  दन  लाखो

 इन्सानों  को  आप  ख़ाकों  से  बचाये  कौर  सरकार

 ने  जो  ऐलान  किया  है  उन  पर  पभ्रमलदरमद

 करवाये  ।
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 MR.  SPEAKER:  All  right,  The

 Minister  will  look  into  it.

 B41  brs

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  in  the  ‘Busi-
 ness  Advisory  Commuttee

 MR.  SPEAKER:  I  will  call  you
 lester  on.  Now,  Shri  Kalyanssunda-
 ram,

 श्री  ज्योतिर्मय  बसु  साढ़े  i2  बजे  हमारा
 मोशन  लेने  के  लिए  तय  हुआ  था  ।

 इष्य  महोदय  :  वहा  तो  कुछ  भी  नहीं
 लिखा  है  1

 SHRI  JYOTIRMOY  BOSU:  Sir,  it
 wes  @decided  that  the  item  on  ear
 would  be  taken  up  at  12.30.  If  there
 js  no  time  we  should  sit  longer,  be-
 cauge  it  is  a  substantive  motion.  At
 least  four  to  five  hours  should  be
 given.

 MR.  SPEAKER:  No,  no.
 SHRI  JYOTIRMOY  BOSU:  Under

 93  it  is  a  substaritive  motion.  ‘There-
 fore,  I  have  the  right  of  reply.  I  am
 just  bringing  it  to  your  notice.

 झंध्यक्ष  महोदय  :  प्राइवेट  मैम्बर्स  के

 टाइम  के  पहिले जो  बचता  है  वहाँ  मिलेगी  ।
 किन,
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 8.2  hrs.
 Re.  Charges  Against  Tami;  Nedu

 Chief  Minister  ana  his  Cabinet
 Colleagues

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli)  rose-—

 MR.  SPEAKER:  Please  sit  down.
 Let  me  tell  you  something.  We  do
 not  allow  discussion  on  the  corrup-
 tion  charges  against  the  Chief  Minis-
 ter  of  a  State.

 SHRI  M.  KALYANASUNDARAM:
 I  am  not...

 MR,  SPEAKER,  I  have  disallowed
 it.

 SHRI  M.  KALYANASUNDARAM:
 I  am  not  rising  on  that.  I  want  to
 know  from  the  Prime  Minister  what
 action  she  is  going  to  take,  because
 the  matter  is  now  before  her.  She
 hes  sent  the  charges  to  the  Chief
 Minister  and  called  for  his  remarks
 and  the  remarks  have  been  sent  here.
 So,  this  House  is  entitled  to  know
 what  are  the  charges  and  what  is  the
 Teply  and  whet  is  the  Central  Gov-
 ernment  going  to  do  with  that.  (In-
 terruption).

 SHRI  M.  KALYANASUNDARAM
 It  is  q  matter  of  public  knowledge.

 MR.  SPEAKER:  That  is  all  rigiit.

 SHRI  M.  KALYANASUNDARAM:
 Let  the  reply  be  placed  on  the  Tabie
 of  the  House.  In  the  Assembly  there,

 they  have  placed  it  on  the  Table  of
 the  House.  It  is  public  property  now.

 SHRI  प  VISWANATHAN  (Wandi-
 wash):  We  want  an  ‘enquiry  on  Mr.
 Kalyanasundaram.*%  -Qnterruption).
 and  is  indulging  in  antl-national  acti-
 vities,  We  want  an  enquiry.  (Inter-
 ruption).  Hiy  loyalty  to  titls  country
 is  questionable.

 **Expunged  as  ordered  by  the  Chair.
 ‘



 953  Re.  Charges

 MR.  SPEAKER:  Order,  Order;
 kindly  sit  down.

 SHRI  K.  BALADHANDAYUTHAM
 (Coimbatore):  On  a  point  of  order,  Is
 it  in  order  for  any  Member  to  say
 that  a  Member  of  this  House.**

 SHRI  G.  VISWANATHAN:  If  what
 you  are  saying  is  in  order,  what  L  say
 is  in  order.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 People  who  were  thinking  of  seces-
 sion  from  this  country  should  talk
 about  the  loyalty  of  others....  (Inter-
 ruptions).

 SHRI  K,  BALADHANDAYUTHAM:
 I  want  a  ruling  on  the  point  of  order.

 MR.  SPEAKER:  May  I  request  you?
 ‘This  is  a  very  troublesome  part  of
 the  House.  I  must  say  something.  I
 do  not  allow  it.  Why  do  you  get
 quarrelling  among  yourselves?  You
 can  quarrel  with  me  all  right,  but  do
 not  quarrel]  among  yourselves.

 Now  the  position  is  that  if  a  Mem-
 ber  wants  to  level  a  charge  against
 an  other  Member,  there  is  a  procedure
 for  it.  Do  not  do  it  like  this.

 eft  टल  बिहारी  वाजपेयी  :  गवा  एयर)
 सी  आई  ए  एक्टिविटीज  पर  जब  यहां  चर्चा

 हो  रही  थो  तो  हमारी  पार्को  के ऊपर  यह  चार्ज
 लगाया  गया  था...  (व्यवधान )

 MR.  SPEAKER:  That  was  wrong.

 SHRI  INDRAJIT  GUPTA:  What
 you  said  about  the  procedure  has  got
 nothing  to  do  with  what  Mr.  Vajpayee
 says:  The  question  raised  here  is:
 can  one  Member  accuse  another  Mem-
 bér  in  this  way,  suddenly?  All  I
 have  done  was  to  quote  the  U.K.
 High  Commissioner  in  this  country—
 and  I  said  that  it  had  not  been  con-
 tredicted—that  certain  parties  had
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 been  getting  money.  I  never  men-
 tioned  any  Member  of  this  House.
 (Interruptions).

 SHRI  H.  हल  MUKERJEE  (Calcutta—
 North-East):  Sir,  there  is  a  point  of
 order  which  remains  unsolved.  Here
 has  been  an  instance  of  one  Member
 accusing  another  Member  in  a  very
 dastardly  way;  you  did  not  hold  him
 up;  you  have  not  even  been  pleased
 to  observe  yourself  definitely  and
 strongly  against  that  practice.

 MR.  SPEAKER.  I  gave  the  ruling;
 you  did  not  hear.

 SHRI  H.  N.  MUKERJEE:  The
 whole  matter  has  been  confused  by
 an  absolutely  irrelevant  comparison
 between  a  general  accusation  in  regard
 to  the  politic]  segments  in  this  coun~-
 try  and  a  personal  accusation  against
 a  Member  functioning  in  this  House
 and  present  in  this  House.  When  that
 kind  of  dastardly  accusation  is  being
 hurled,  no  protection  is  forthcoming
 from  the  Chair.  On  a  point  of  order,
 I  say  that  it  is  necessary  for  you  to
 do  something  in  regard  to  this  matter:
 either  ask  the  Member  concerned  to
 apologise.

 SHRI  G.  VISWANATHAN:  Why
 should  I  apologise?

 ask  him  to  repeat  it  outside  the  House
 and  let  him  be  beaten  to  smithereens

 (interruptions).  With  the  pro-
 tection  of  being  under  your  umbrella,
 he  makes  this  accusation  and  gets
 away  with  it.  This  is  an  irrelevant
 comparison.  Political  accusation  has
 nothing  to  do  with  the  personal
 honour  of  a  member  being  impunged.
 I  have  never  seen  in  this  House  the
 personal  honour  of  a  member  present
 being  impunged  in  this  manner  with-
 out  any  protction  from  the  Chair.
 CUnterruptions),

 **Expunged  as  ordered  by  the  Chair.
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 SHRI  K.  BALADHANDAYUTHAM:
 Sir,  you  called  the  name  of  Mr.
 Kalyanasundaram  and  he  ४०६  up  to  put
 certain  questions.**

 Is  it  not  up  to  you  to  pull  him  up?
 (interruptions).

 MR,  SPEAKER:  Mr.  Viswanathan,
 you  must  know  the  rule.  When  you
 level  a  charge  against  an  hon.  mem-
 ber  this  House,  the  procedure  is  in
 such  cases  the  member  give  it  in
 writing  to  the  Speaker  that  he  is
 going  to  say  this.  In  this  case  it  was
 very  unfair  on  your  part  to  have  said
 it.

 SHRI  G,  VISWANATHAN:  If  I  had
 anticipateg  it,  I  would  have  given
 notice.  It  was  unanticipated.  I  will
 Bive  notice  now  with  retrospective
 effect.  (Interruptions).

 MR.  SPEAKER:  Mr.  Sezhiyan,  will
 you  kindly  ask  your  party  member
 to  withdraw  those  words?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)-  My  submission  is  that
 in  these  matters  you  must  evolve  a
 code  of  conduct  for  the  members  of
 the  House.  Otherwise,  the  impression
 in  my  mind  by  the  observations  of
 the  Chair  is  that  the  Chair  puts  up
 with  utterances,  nasty  utterances,  by
 some  members  while  it  does  not  put  up
 with  utterances  by  other  members.  I
 can  quote  hundreds  of  instances  where
 members  like  Shri  Piloo  Mody  had
 been  called  American  agents.  I  have
 never  used  expressions  like  the  one
 Shri  Viswanathan  has  used  against
 another  hon.  Member.  At  the  same
 time,  I  seek  your  guidance  in  this
 matter.  Whether  on  certain  other
 occasions  such  words  have  been  used
 and  they  were  not  withdraw.  Persons
 like  me  have  pointeg  out  to  you  even
 yesterday  how  some  members  use  the
 strongest  possible  terms.  If  on  this
 occasion  you  make  a  member  with-
 draw  bis  words,  you  would  be  taking
 a  highly  discriminatory  action  and  we

 DECEMBER’  22,  1972!  against  Tamil  Nadit
 Chief  Minister  etc.

 cannot  be  a  party  to  that.  Unless  you
 evolve  a  code  of  conduct....(intéerrip-
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 SHRI  PILOO  MODY  (Godhra):  I
 want  to  know  whether  in  the  past
 members  have  been  asked  to  with-
 draw  such  remarks  made  on  similar
 occasions.

 SHRI  Ss.  A.  SHAMIM  (Srinagar):
 On  an  earlier  occasion,  a  ruling  party
 member  called  another  Member  8
 Pakistani  agent.  You  in  your  wisdom
 asked  the  member  to  withdraw  those
 words.  The  member  did  not  withdraw
 those  words.  Then,  Sir,  you  in  your
 wisdom  expunged  those  remarks.  In
 this  case,  if  you  feel  that  they  are
 unparliamentary,  undesirable  and
 unwarranted,  you  can  at  best  expunge
 them,  We  want  a  uniform  procedure.
 I  am  saying  this  because  I  am  an  In-
 dependent  member  and  many  mem-
 bers  will  not  stand  on  my  behalf.
 Therefore,  a  different  norm  would  be
 adopted.  This  is  very  unfortunate.

 MR.  SPEAKER:  I  think  we  will
 expunge  it.  That  remark  is  expunged.

 SHRI  SEZHIYAN  (Kumbakonam):
 Other  similar  expressions  used  by
 other  members  should  also  be
 expunged.

 MR.  SPEAKER:Certainly.  Al  of
 them  will  be  expunged.

 SHRI  M.  KALYANASUNDARAM:
 Sir,  the  students  in  my  constituency
 in  a  hostel  were  beaten....  (interrup-
 tions).

 SHRI  G.  VISWANATHAN:  Sir,  on
 a  point  of  order.  This  is  a  matter  con-
 cerning  law  and  order  in  the  State,
 which  is  a  State  subject....  (interrup-
 tions).  Why  should  they  raise  it  here?
 There  is  a  State  Assembly  where  it
 can  be  raised...  (interruptions),

 **Expunged  as  ordered  by  the  Chair.
 ५
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 SHRI  SAMAR  GUHA  (Contai)
 rose—

 43.30  brs.

 RE:  WITHDRAWAL  OF  INDIAN
 AND  PAKISTANI  TROOPS  AND
 RATIONALISATION  OF  LINE  OF

 CONTROL

 MR.  SPEAKER:  Mr.  Samar  Guha,
 what  I  meant  at  that  time  was  to  con-
 vey  to  you  to  kindly  not  to  get  up
 abruptly  because  we  were  dealing
 with  the  formal  business  and  every-
 thing  was  kept  at  the  end  of  the  for-
 Ma]  business.  That  you  did  not  follow.
 Now,  you  take  one  or  two  minutes.

 SHRI  SAMAR  GUHA  _  (Conta)
 It  was  not  informed  to  me.

 According  to  the  official  communi-
 que  of  the  Government,  the  withdra-
 wa]  of  both  Indian  Army  and  Pakis-
 tam  Army  from  the  occupied  area
 hes  been  completed  At  the  same  time.
 it  has  been  reported  that  it  has  been
 done  on  the  basis  of  “give  and  take”
 and  it  has  also  been  reported  that
 certain  rationalisation  of  the  line  of
 contro]  has  been  done,  The  Govern-
 ment  is  very  brief  in  their  communi-
 que  They  have  not  categorically  stated
 as  to  what  has  been  the  area  of  land
 given  and  what  has  been  the  area  of
 land  taken.  According  to  the  consti-
 tutional  provisions,  articles  3  and  4,
 not  even  an  inch  of  Pakistani  territory
 can  be  retained  by  India  without  the
 formal  approval  of  Parliamentary  and
 not  an  inch  of  Indian  territory  can  be
 given  to  Pakistan  without  the  ap-
 proval  of  Parliament.  The  Government
 is  completely  silent  on  that.  This  is  an
 important  matter.

 This  is  the  last  day  of  the  session.
 This  House  has  the  sovereign  right  to
 know  even  about  an  inch  of  our  ter-
 ritory  which  has  been  jn  occupation
 of  India  before  7965  that  has  been
 given  to  Pakistan  or  even  about  an
 inch  of  Pakistan  territory  that  has

 Re.  Withdrawal  of  PAUSA  ,  894  (SAKA)  Troops  and  Rationalisation  258
 of  Line  of  Control

 come  to  India.  This  is  a  very  vital
 matter  involving  the  constitutional
 provisions  and  the  sovereignty  of  our
 country,  Therefore,  I  submit  to  you
 that,  in  your  wisdom,  you  ask  the
 Government  to  make  a_  categorical
 statement  to  let  the  House  know  what
 is  the  extent  of  territory  that  wa3
 given  to  Pakistan  and  what  is  the
 extent  of  territory  that  was  taken
 by  us.  This  is  a  very  vital  point.  I
 hope,  you  would  ask  the  Government
 to  make  it  quite  clear.

 sit  अटल  बिहारी  बाजपेयी  :  (ग्वालियर)  :

 मैंने  भी  कहा  था  कि  आप  चर्चा  करने  का  मौका

 दें  ।  भ्रभी  वियतनाम  के  बारे  में  तो  शोर  हो  रहा
 है  लेकिन  हमारी  कितनी  जमीन  पाकिस्तान  को

 दे  ढी  गई  है  यह  मदन  को  बताया  तक  नहीं
 गया है +  देश  को  प्रेम रे  में  रख  कर  इस  तरह  से

 पाकिस्तान  के  साथ  समझौते  की  बात  की

 जाएगी  t  अध्यक्ष  जी,  शाप  मंत्री  महोदय  से

 कहिये  कि  कौन  सी  जमीन  दी  गई  है  t

 कहां  दी  गई  है  कितनी  दी  गई  है  इस  को  हमें
 बतायें  ।
 SHRI  SAMAR  GUHA:  Who  has

 given  the  right  to  the  External  Affairs
 Minister  to  accept  that?

 अध्यक्ष  महोदय  :  जो  ली  गई  है,  कौर  जो

 “कीगई  है,  दोनो  बता  दें  ।
 7

 श्री  अटल  विहारी  बाजपेयी  :  दी  ज्यादा  गई

 है,  ली  कम  गई  है  शाप  को  याद  होगा  कि

 बेरुबाड़ी  का  मामला  सुप्रीम  कोर्ट  में  गया  था

 (इंटरप्णज)  इस  तरह  से  जमीन  नहीं  दी  जा

 सकती  है  1

 3.33  hrs,

 aft  शलावतार  झासी  (पटना)  :  में

 रेल  मंत्री  जी  से  निशान  करना  चाहता हूं  कि

 पूरे  देश  के  इन्दर  स्टेशन  मास्को  भौर  भप्रसिस्टेंट
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 [att  रामावतार  शास्त्री]
 स्टेशन  मास्टर्स  ने  नानक झा परेशन  मूवमेंट

 चालू  कर  दिया  है  |  स्थिति  इप  की  वजह  से

 बिगड़  रही  है  t  24  तारीख  से  हो  सकता  है  कि

 तमाम  रेल  गाड़ियों  का  घाना  जाना  बन्द  हो  जाए
 त:  मै  चाहता  हूं  कि  भाल  इंडिया  स्टेशन  मास्टर्स

 एसोसिएशन  के  जो  पदाधिकारी  है  उन  से  मिल

 कर  मंत्री  महोदय  बात  करे  कौर  इस  को  टालने

 के  लिए  कोई  ऐसा  रास्ता  निकालें  1  उन  की

 कपा  दिक्कतें  है,  इप  को  देखें  और  उन  की  इत
 दिक्कतों  को  दूर  क  1  पर  ऐसा  नही  होता  है  तो

 हो  सकता  है  कि  24  तारीख  को  उन  को  कोई

 दूसरे  तरीके  अब्त्यार  करने  बड़ें  या  डायरेक्ट

 एक्शन  करना  पड़े  जिस  का  परिणाम  यह  होगा
 कि  रेल  गाड़ियों  का  जाता  जाना  रुक  सकता  है

 झौर  इस  से  हमारे  देश  को  नुकसान  होगा  |

 मेरा  आप  से  निवेदन  है  कि  आप  सरकार  से  कहें
 कि  वह  उन  लोगों  से  बातचीत  कर  के  कोई

 रास्ता  निकाने,  समझौने  का  कोई  तरीका

 निकाल  ।

 13.34  hrs

 MOTION  RE.  POLICY  OF  GOVERN-
 MENT  IN  REGARD  TO  MANUFAC-

 TURE  OF  CAR

 MR  SPEAKER:  Now,  we  take  up
 Motion  at  item  No,  25  Shri  Jyotirmoy
 Bosu.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  before  I  start,
 3  want  to  make  a  submission.  As  the
 zero  hour  started  from  quarter  past
 tweleve  to  thirty-five  minutes  past  one,
 I  would  like  to  have  a  kind  ruling  in
 this  regard  as  to  the  time  fixed  for  this
 Motion.  This  is  a  substantive  Motion
 Telating  to  a  very  serious  matter....
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 MR.  SPEAKER:  It  was  decided  in
 the  Business  Advisory  Committee
 that  we  will  finish  it  before  the  Pri-
 vate  Members’  business  starts.

 SHRI  JYOTIRMOY  BOSU:  This  is
 a  substantive  Motion,  I  have  a  right
 of  reply.  There  wil]  be  other  Speakers
 from  different  parties.  Before  I  start,
 I  want  to  know  your  ruling  as  to  the
 adjustment  of  time  on  the  Motion.

 MR.  SPEAKER:  If  the  House  agrees,
 we  will  take  up  the  Private  Members’
 Business  one  hour  later.  We  will  try
 to  make  up  this  time.  Instead  of  at
 3.00  p.m,  the  Private  Membe:s’  Busi-
 ness  will  be  taken  up  at  4.00  p.m.

 SHRI  JYOTIRMOY  BOSU:  What  is
 the  ruling,  Sir?

 MR,  SPEAKER:  We  shall  take  one
 hour  from  the  Private  Members’  Busi-
 ness  and  extend  the  Private  Members’
 Business  in  the  evening,  In  that  way
 we  shall  try  to  make  up  the  lost  time.

 SHRI  JYOTIRMOY  BOSU:  I  beg  to
 move:  7

 “That  this  House  notes  with  dis-
 appointment  the  policy  of  the  Gov-
 ernment  in  regard  to  manufacture
 of  Car.”

 We  are  Marxists.  We  believe  in
 planned  economy—public  sector,  prio-
 rity  and  non-priority  sectors,  We  want
 a  clean  administration,  free  from  ne-
 potism  and  corruption.  About  this  pro-
 ject,  we  would  have  opposed  if  Birla
 was  given  this  project,  we  would  have
 opposed  if  Tata  was  given  this  project,
 and  we  are  opposed  to  the  project
 having  been  given  to  the  persons  to
 whom  it  hag  been  given,  becalse  it  is
 a  growth  of  private  sector  and  capi-
 talism,  This  evolution  of  small  car,
 particularly,  is  a  reverse  process  of
 Darwin's  theory-—-Man  has  become
 the  monkey  and  monkey  has  not
 become  man.  That  is  the  position.
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 Production  of  50,000  cars  a  year,
 nay  be  small  in  size,  but  the  producer
 is  not  a  socialist;  it  is  another  Tata
 or  Birla  in  the  making.  Government
 is  talking  about  manufacture  of  peo-
 ple’s  car.  We  felt  very  strange—that
 was  a  non-priority  item.  The  planning
 Commission  also  felt  that  we  should
 conserve  the  overall  resoures  for  prio-
 rity  sector.  Did  late  Mr,  Gadgil  have
 to  quit  because  small  car  had  to  come
 into  existence?  Public  transport  is  a
 vital  thing.  But  its  growth  is  insigni-
 ficant,  The  Ministry  of  Industrial  De-
 velopment  made  out  a  case  that  the
 present  manufactured  cars  were  out-
 dated  in  quality,  in  price  and  the  ma-
 chinery  were  old,  that  the  producers
 wanteg  replacement—and  naturally
 they  would  app  oach  the  Government
 for  further  investment.  And  this  Gov-
 ernment  of  course  surrenders  to  the
 monopolists.  Finally,  in  November
 1970,  the  Cabinet  decided  about  the
 small  car  in  the  public  sector—not  re-
 ally  public  sector,  the  sector  control-
 leq  by  the  market,  part  of  the  money
 will  be  coming  from  the  market,  a
 part  from  the  State  and  a  part  from
 foreign  capitalists.  The  basis  was  the
 Low  Cost  Car  Committee  Report  of
 1961,  The  Minister  said  on  the  floor
 of  the  House  that  this  would  be
 export-oriented.  Then,  ‘market  col-
 lection’  means  resource  mobilisation,
 and  the  plans  were  that  the  cars  which
 would  be  produced  in  that  sector
 would  also  be  exported—a  good  quan-
 tity  of  them.  The  project  report  for
 doing  it  did  cost  us  to  the  tune  of
 Rs  5  lakhs  all  in  foreign  exchange.
 We  had  consultations  with  Renault,
 Ford,  Nissan  and  so  many  others.
 Collaborations  were  invited  and  fina-
 lised.  The  HMT  were  anxious  and  they
 offered  that  they  could  utilise  tKeir
 unutilised  built-in  capacity  for  pro-
 ducing  ancillaries  But  here  jt  comes
 to  the  surface  that  to  one  fortunate
 Person  with  no  resources—his  incorne-
 tax  declaration  was  Rs.  748—the  letter
 of  intent  was  issued  on  30th  Novem-
 ber,  1970,  and  the  Licence  Sub-Com-
 mittee  of  the  Cabinet  was  presided
 over  by  the  Prime  Minister  herself
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 whose  son  happened  to  be  the  appli-
 cant.  It  would  have  poseq  a  serious
 competition—that  was  the  apprehen-
 sion  to  the  public  sector  project.  But
 the  Government  assured  in  parliament
 that  the  public  sector  project  would
 not  be  affected.  Now  what  do  we  see?
 It  has  been  dropped  without  any  rhy-
 me  or  reason,  in  order  to  help  the
 young,  lucky  person  who  hag  come
 out  in  the  new  project.  Similar  but
 small  scale  allegations  were  brought
 against  the  former  Deputy  Prime  Mi-
 nister,  Shri  Morarji  Desai,  some  time
 ego  and  the  House  was  agitated  about
 it.  I  want  to  ask  this  question:  Is_  it
 true  that  Mr.  Moinul  Haque  Chow-
 dhury  had  to  quit  the  Cabinet  because
 he  opposed  the  Private  sector  small
 car  project?
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 Is  it  true  that  Mr.  Subramaniam
 was  brought  in  88  Devaluation  Minis-
 ter  within  a  week  he  dropped  the  pub-
 he  sector  project?  Is  it  also  true  that
 Mr,  Subramaniam  had  to  go  out  of
 the  Government  because  of  Aminchand
 Pyarelal  affair  and  faileg  to  get  re-
 entry  through  the  Rajya  Sabha  and
 now  has  come  and  he  has  been  put
 in  charge  of  this  Ministry  for  this
 purpose?  Is  he  so  indispensable?  Now,
 it  cuts  both  ways.  The  Birlags  may
 demand  resources  for  remodelling
 their  Ambassador  car.  Why  was  the
 Public  sector  project  dropped?  I  want
 to  ask  that  question.  Is  it  to  kill  prio-
 rity  to  public  transport  contrary  to
 the  previous  announcement?  We  want
 manufacture  of  public  transport  in  the
 Public  sector.  Why  has  it  been  avoid-
 ed?  I  want  to  ask  Mr.  Subramaniam.

 Again,  I  ask  the  question:  why  with
 the  change  of  the  Minister  in  the
 Planning  Commission,  a  project  which
 Was  0706  agreed  to  was  disagreed  to
 by  another,  Mr.  Subramaniam  defer-
 red  the  thing  in  May  1972,  I  want  to
 know  the  reason  for  the  same  also.
 Of  course,  he  gave  an  excuse  in  reply
 to  an  unstarred  question  on  I8th  De-
 cember  i972,  This  is  what  he  said:



 263  Motion  re.

 {Sari  Jyotirmoy  8080]
 “The  Planning  Commission  are

 currently  examining  the  question
 of  the  relative  costs  and  benefits  to
 the  economy  of  public  transport
 ‘vis-a-vis  Passenger  cars;

 A  final  decision  on  the  proposed
 public  sector  small  car  project  will
 be  taken  after  this  examination  is
 completed.”

 Please  tell  us,  Mr.  Subramaniam,
 ‘why  there  was  no  discussion  in  the
 Parliament.  Why  has  it  been  kept
 as  a  mystery?  It  has  not  been  ex-
 Plained.  Is  it  because  gt  is  embar-
 rassing  to  a  VIP?  People  are  no
 longer  fools  for  you  to  hoodwink
 them.  The  Government  has  to  ac-
 commodate  this  lucky  young  man.  So,
 the  low  priority  passenger  car  gets
 precedence  over  the  publi.  transport
 And  this  is  how  the  ‘Garibi  Hatao’
 is  being  implemented.  What  is  the
 outcome?  The  outcome  will  be  for
 a  few  to  prosper  and  the  rest  to  rot,
 and  the  heinous  private  sector  gets
 priority  over  the  public  sector.  This
 is  a  conspiracy  hatched  by  this  Gov-
 ernment  over  the  public  sector.  They
 will  be  tapping  the  same  source  for
 the  resources  because  they  cannot
 mobilise  any  additional  resources.  So,
 it  should  have  gone  to  the  public
 sector  or  given  low  priority  or  defer-
 red  as  far  as  possible  because  it  is
 a  low  priority  item  and  because  of
 the  present  conditions.

 In  reply  to  a  question  of  mine,  Mr.
 Subramaniam,  has  made  a  statement
 in  the  Industrial  Development
 Ministry’s  Consultative  Committee
 meeting  which  says:

 “Shri  Sanjay  Gandhi  was  grant-
 ed  a  letter  of  intent  on  30-9-1970,
 for  the  establishment  of  a  new
 industrial  undertaking  at  Gurgaon
 in  the  Haryana  State  for  the  manu-
 facture  of  passenger  cars  with  an
 annual  capacity  of  50,000  numbers
 per  annum.  The  validity  of  the
 letter  of  intent  granted  to  him  has
 been  extended  upto  3i-2-972.
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 Shri  Sanjay  Gandhi  has  already
 floated  a  campany  and  according
 to  the  information  received  297
 acres  of  land  casting  Rs.  $6  lakhs
 approximately  have  been  procured
 and  the  boundary  walls  put  up..”

 We  do  not  know  the  entrepreneur's
 qualifications  anything  nor  more  than
 an  artisan’s  training  he  had  received.
 We  want  to  know  from  Mr.  Subra-
 maniam.  Was  he  a  Graduate  Ap-
 prentice  in  the  Rolls  Royce?  We
 want  to  know  his  experience  both
 academic  and  practical.,  both.
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 About  the  extension  of  the  letter
 of  intent,  why  and  when  was  it
 given?  When  there  is  no  guarantee
 for  licence,  not  yet  tested  and  passed,
 how  s  it  that  a  letter  of  intent  was
 given?  Mr.  Swaminathan  Committee's
 report  clearly  says:

 “To  enable  him  to  proceed  with
 the  negotiations  with  the  foreign
 collaborators  as  well  as  to  arrange
 financial  assistance,  until  4999  a
 practice  prevailed  under  which  a
 conditional  letter  was  issued  which
 provided  for  negotiations  with  the
 Government  for  the  grant  of  a
 licence  provided  certain  conditions
 are  satisfied.”

 It  says  that  the  Swaminathan
 Committee  recommended  the  issue  of
 a  letter  of  intent  which  practically
 the  same  as  the  former  conditional
 letter  the  Government  introduced  in
 954—the  letter  of  intent,  The  letter
 of  intent  specified  the  time  limit—
 this  is  very  important—within  which
 certain  steps  have  to  be  taken.  If
 that  is  not  done,  the  letter  of  intent
 automatically  lapses,  unless  the  ap-
 plicant  requires  an  extension  of  the
 time  limit  and  the  request  is
 agreed  to.  It  also  says  that  the  letter
 of  intent  broadly  indicates  the  con-
 ditions  subject  to  which  the  Govern-
 ment  would  be  prepared  to  consider
 the  grant  of  licence  and  also  specify
 a  definite  period  varying  from  six  to
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 twelve  months  depending  on  _  the
 mature  of  the  industry  with  which
 the  applicant  should  be  acquainted.

 Now,  today  is  the  22nd  of  Decem-
 ber,  ‘1972,  Acconding  to  Mr.  ‘Subra-
 maniam,  the  letter  of  intent  has  been

 .  extended  upto  the  3lst  of  December,
 397l  only.  From  six  months  to  one
 year  is  the  maximum  time  limit.  But
 why  is  it  that  you  have  gone  out  of
 your  way  to  extend  it  upto  two
 yearg  and  three  months?  Is  it  not
 the  case  that  the  licence  would  get
 automatically  cancelled?  We  have
 got  70,000  graduate  engineers,  who
 have  got  so  many  national  talent
 scholarship-holders  running  petrol
 pump  stations,  filling  petro)  for  cars.
 Why  should  this  be  allowed?  I  am
 unable  to  understand  this.

 Then,  the  worst  thing  is  the  land
 scandal  issue.  There  is  the  Central
 Land  Acquisition  Act  of  3894  modi-
 fied  by  us  in  March,  1970.  The  pro-
 visions  of  this  Act  have  been  by-
 passeq  by  this  company,  actually  an
 individual.  This  matter  has  got  no
 parallel  in  hhistory,  Sir.  This  was
 done  only  to  oblige  the  Delhi  wishes.

 I  have  got  the  letter  with  me  writ-
 ten  by  the  Chicf  Minister  Mr.  Bansi
 Lal.  It  says:

 “A  total  area  of  420.54  acres  was
 acquired  out  of  which  9680  acres
 were  allotted  to  Messrs.  Maruthi
 Limited  for  setting  up  a  Car  Manu-
 facturing  Project.”

 SHRI  8.  8.  PANDEY  (Rajnand-
 gaon):  Sir,  I  rise  on  a  point  of  order.
 (Interruption)

 .SHRI  JYOTIRMOY  BOSU:  I  am
 not  yielding.

 SHRI  R.  S.  PANDEY:  I  would  be
 grateful  to  you,  Sir,  if  you  allow  me
 to  raise  this  point  of  order.  What  is
 the  motion  before  the  House?  (Inter-
 ruption).
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 SHRI  N.  K.  P.  SALVE  (Betul):
 Point  of  order  gets  precedence  al-
 ways.

 SHRI  R.  S.  PANDEY:  My  point
 of  order  is  this.  I  would  like  to
 remind  the  House  about  the  exact
 wording  of  the  Motion  before  the
 House,  which  we  are  presently  dis-
 cussing.  It  says:

 “That  this  House  notes  with  dis-
 appointment  the  policy  of  the  Gov-
 ernment  in  regard  to  manufacture
 of  car.”

 It  is  not  only  for  Maruthi  Limited
 that  the  letter  of  intent  was  issued.
 There  are  eleven  other  parties,  There
 is  another  case  where  the  letter  of
 intent  was  issued.  It  is  a  questicn
 of  policy  in  regard  to  the  manufac-
 ture  of  car  which  alone  should  be
 discussed.  How  can  the  question  of
 land  come  in  here?

 MR.  SPEAKER:

 SHRI  5.  8.  PANDEY:  Car  model,
 a  particular  director  being  there,  etc.
 are  all  things  which  do  not  come
 within  the  purview  of  this  particular
 motion  which  we  are  discussing.

 Please  sit  down.

 SHRI  VIKRAM  MAHAJAN
 (Kangra):  What  my  hon.  friend
 says  is  correct.  The  Motion  before
 the  House  is  regarding  the  policy  of
 the  Government.  It  is  not  a  question
 of  particular  individual.  You  cannot
 bring  in  any  particular  issues  whe-
 ther  a  particular  company  has  got  a
 lang  or  not  We  should  confine  our-
 selves  to  the  policy  of  the  Govern-
 ment.  Nothing  more.  We  cannot
 allow  any  aspersion  on  A.  B.C.  D  ate.

 MR.  SPEAKER:  Order  please.
 This  is  a  general  Motion  on  car
 manufacture  policy.  If  the  Member
 has  come  prepared  only  for  one
 particular  thing.  I  have  no  objection.
 This  is  a  general  Motion.  ‘But  if  he
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 {Mr,  Speaker)
 thinks  that  the  whole  car  manufac-
 turing  policy  is  only  one  thing,  how
 can  we  stop  here?

 SHRI  VIKRAM  MAHAJAN:  You
 may  kindly  give  guidance;  you  may
 kindly  tell  the  Member.

 MR.  SPEAKER:  I  think  he  has
 come  with  that  idea.....

 SHRI  VIKRAM  MAHAJAN:  If
 you  give  him  licence,  he  can  say
 anything.

 SHRI  R.  S,  PANDEY:  If  he  says
 that  letter  of  intent  was  not  given
 to  a  public  sector  company,  it  should
 not  be  given  to  a  private  sector,  etc.
 we  can  understand  that.  I  would
 respectfully  submit  that  what  he  says
 about  Maruthi  alone  is  not  coming
 within  the  purview  of  this  Motion.

 SHRI  VIKRAM  MAHAJAN:  He  can
 only  discuss  whether  it  can  go  to  the
 private  sector  or  the  public  sector.  He
 cannot  discuss  the  question  of  land
 acquisition,

 SHRI  PILOO  MODY  (Godhra):  I
 suggest  that  Congressmen  can  refer  to
 the  car  policy  and  talk  about  Hindus-
 tan,  Fiat  and  whichever  other  make
 they  like.

 PROF.  MADHU  DANDAVATE
 (Rayapur):  All  that  they  can  say  is
 that  his  knowledge  is  limited.

 SHRI  JYOTIRMOY  BOSU:  I  would
 hke  to  tell  my  hon.  friends  that  my
 knowledge  ig  limited,  and,  therefore,
 my  hon.  friends  may  excuse  me  if  I
 speak  about  this  only.  Let  them  not
 get  identifieq  so  soon,  because  it  is
 not  going  to  get  them  dividends.

 I  am  talking  of  a  Central  piece  of
 legislation  which  has  been  given  a
 very  unfair  deal.  The  methods  adopt-
 ed  are  without  any  parallel,  and  I
 have  read  out  just  now  from  the  letter
 from  the  Chief  Minister  of  Haryana
 about  what  is  happening  there.
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 The  Gazette  Notification  dated  24th
 February,  97l  says;

 “For  planned  development,  the
 land  wags  acquired”,

 I  have  got  here  with  me  the  Gazette
 Notification,  and  if  you  like,  I  can  lay
 it  on  the  Table  of  the  House  or  hand
 it  over  to  you  for  reading...

 MR.  SPEAKER:  That  is  an  acces-
 sible  document,

 SHRI  JYOTIRMOY  BOSU:  Out  of
 420.54  acres,  296  acres  or  roughly
 about  300  acres  or  about  three-fourth
 of  the  total  land  was  given  for  this.  I
 think  that  those  who  know  about  car
 projects,  even  they,  will  consider  it  to
 be  far  too  big  an  area.  It  is  a  matter
 of  a  mere  letter  of  intent  extended,
 and  on  the  strength  of  this,  these  won-
 ders  have  been  happening.

 Then,  they  talk  about  industrial
 estate.  Out  of  420—it  is  a  very  bad
 number—296  acres  was  given  to  one
 party,  and  yet  the  garb  of  industrial
 estate  is  being  used.  It  was  an  after-
 thought.  Even  the  surplus  distribu-
 tion  requires  permission  on  the  part
 of  the  individual.  I  want  to  ask  my
 hon,  friend  Shr;  Sat  Pal  Kapur  who
 is  a  very  knowledgeable  person,  and
 the  advocate  here  who  is  also  very
 knowledgeable,  at  what  price  they
 are  being  sold.

 Is  it  not  misuse  of  a  Central  Act?
 Is  it  not  for  this  House  to  see  that
 the  Central  piece  of  legislation  is  not
 misused  to  the  advantage  of  a  parti-
 cular  individual;  however  big  or  how-
 ever  important  he  may  be?  This  is
 what  I  am  saying.

 Then,  the  first  acquisition  order  was
 dated  24th  February.  Although  three-
 fourth  of  the  land  was  for  one  indi-
 vidual  unit,  actually  for  one  indivi-
 dual,  yet  they  bypassed  the  provisions
 of  the  Land  Acquisition  Act.  The
 Land  Acquisition  Act  ig  a  Central
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 piece  of  legislation.  It  is  not  a  State
 piece  of  legislation,  and,  therefore,  it
 is  our  business.  J  would  invite  your
 attention  to  Part  VII  of  the  Act,  sec-
 tions  89  to  42.  Section  39  says:

 “The  provisions  of  sections  6
 to  87  (both  inclusive)  shall  not
 be  put  in  force  in  order  to  acquire
 land  for  any  Company,  unless
 with  the  previous  consent  of  the
 appropriate  Government,  nor  un-
 less  the  Company  shall  have  exe-
 cuted  the  agreement  hereinafter
 mentioned.”.

 Further,  section  40  says:
 *(l)  Such  consent  shal]  not  be

 given  unless  the  appropriate  Gov-
 ernment  be  satisfied  either  on
 the  report  of  the  Collector  under
 section  5A,  sub-section  (2)  or  by
 an  enquiry  held  as_  hereinafter
 provided,—

 (a)  that  the  purpose  of  the
 acquisition  is  to  obtain  land  for
 the  erection  of  dwelling  houses
 for  workmen  employed  by  the
 Company  or  for  the  provision  of
 amenities  directly  connected
 therewith,  or

 (aa)  that  such  acquisition  is
 needeq  for  the  construction  of
 some  building  or  work  for  a  Com-
 pany  which  is  engaged  or  is  tak-
 ing  steps  for  engaging  itself  in
 any  industry  or  work  which  is  for

 public  purpose.....”

 Now  comes  the  very  important  por-
 tion...

 SHRI  VIKRAM  MAHAJAN:  Let
 him  read  the  whole  of  the  provision.

 SHRI  JYOTIRMOY  BOSU:  I  think
 my  hon.  friend  must  be  having  a  copy
 of  the  Act:  otherwise,  if  he  wants,  I
 shall  lend  him  my  copy.

 Then,  section  4]  says:
 “If  the  appropriate  Government

 is  satisfied  after  considering  the
 report...  it  shall  require  the
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 Company  to  enter  into  an  agree-
 ment  with  the  appropriate  Gov~
 ernment,  providing  to  the  satis-
 faction  of  the  (appropriate  Gov-
 ernment)  for  the  following  mat-
 ters,  namely:—.
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 qd)  the  payment  to  the  appropri-
 ate  Government  of  the  cost  of
 the  acquisition;

 (2)  the  tranfer.  on  such  pay-
 ment,  of  the  land  to  the
 Company;

 (3)  the  terms  on  which  the  land
 shall  be  held  by  the  com-
 pany;

 Then,  section  42  says:

 “Every  such  agreement  shall,
 as  soon  aS  may  be  after  its  exe-
 cution,  be  published  in  the  Offi-
 cial  Gazette,  and  shall  thereupon
 so  far  as  regards  the.terms  on
 which  the  public  shall  be  entitled
 to  use  the  work  have  the  same
 effect  as  if  it  had  formed  part  of
 this  Act.”.

 They  bypassed  these  provisions,
 acquired  420  acres  and  gave  3,4th  of
 it  to  a  particular  individual  unit  com-
 manded  by  8  particular  individual.
 The  modus  operandi  is  not  only  a
 fraud  on  this  House;  it  is  a  fraud  on
 the  people  affected,  the  people  who
 live  there.  That  is  how  this  company
 was  given  opportunity  to  get  away
 without  paying  the  cost  of  the  acqui-
 sition,

 The  description  of  the  land  is  very
 interesting:

 “By  a  rough  calculation,  it  has
 been  found  that  for  each  25  acres,
 there  was  about  one  _  irrigation
 tube-well  (90  per  cent  area  irri-
 gated)  and  sufficient  number  of
 tractors  were  in  use  for  multiple
 cropping.  The  cattle  population
 worked  out  at  about  4  per  acre.
 A  good  number  amongst  the  own-
 ers  of  the  land  are  soldiers.  Al-
 though  the  land  is  technically
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 (Shri  Jyoetirmoy  8087)

 within  Gurgaon  district  ‘in  Hary~
 ana  State...  etc.  etc.”

 I  would  not  go  into  the  details
 {Interruptions).

 Then  there  is  the  Defence  Depart-
 roent  Order  which  imposes  a  prohibi-
 tion  in  this  area,  which  was  modified.
 Shri  Jagjivan  Ram  is  here:  he  will
 help  us  to  get  this  clarified.  The
 Order  No.  is  P.C,  No.  0(20)/£/D
 (GS-l)  and  it  says:

 ‘In  exercise  of  the  powers  con-
 ferred  by  sec.  3  of  the  Indian
 Works  of  Defence  Act  903  (7  of
 1903),  the  Central  Government
 hereby  declares  that  it  is  neces-
 sary  to  impose  the  restrictions
 specified  in  clause  (b)  of  sec,  7  of
 the  land  situated  in  the  district  of
 Gurgaon  in  the  State  of  Haryana
 described  in  Schedule  A  and
 Schedule  B  hereto  annexed,  be-
 ing  land  in  the  vicinity  of  air
 force  unit  at  No.  54  ASP  “in  order
 that  such  land  may  be  kept  free
 from  buildings  and  other  con-
 structions”,

 The  whole  of  this  lang  comes  within
 the  purview  of  this  order.

 SHRI  VIKRAM  MAHAJAN;  It  does
 not.

 SHR]  JYOTIRMOY  BOSU:  You  will
 be  sorry  to  hear  that  500  small  pea-
 sant  family  members  have  been
 thrown  out  of  their  ancestral  homes.

 SHRI  PILOO  MODY:  Garibi  hatao.

 SHRI  JYOTIRMOY  BOSU:  These
 poor  people  pooled  some  money  and
 went  to  the  court  in  a  writ  petition
 on  AL  March  97i.  On  1  March,
 the  Advocate  General,  Haryana,  with-
 drew  the  case  regarding  the  acquisi-
 tion  order.  The  writ  became  infruc<
 tuous.  The  withdrawal  was  published
 in  the  gazette  on  23  March.  Then  the
 villages  went  home,  happily  think-
 ing  that  they  had  won  the  battle.
 But  the  devil’s  design  never  steps.
 The  next  day,  on  24  March,  a  special
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 acquisition  order  was  jssued.  The
 dirtiest  part  of  the  whole  thing  is
 that  its  pyblication,  its  notification
 ‘was  suppressed  till  23  June  97I.
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 Under  sec,  6  of  the  Land  Acquisition
 Act,  in  one  single  working  day  of  8
 hours,  over  200  objections  were  in-
 vited  to  be  heard.  8  x  60=480  minutes
 and  200  objections!  I  do  not  think  we
 have  gone  to  that  concorde  age  of  be-
 ing  able  to  hear  so  many  objections
 within  this  time.  When  the  able-
 bodied  men  left  the  village  for  attend-
 ing  the  hearing  at  Gurgaon  miles
 away,  the  police  and  the  administra-~
 tion  took  possession  by  surprise
 action,  They  fooled  these  innocent,

 small
 peasants,  and  the  Tehsildar

 said;

 “रुपया  लो  जमीन  दो,  रुपया  नहीं

 लेगा,  जमीन  भी  जायगा  रुपया  भी  जायगा  ra

 This  is  what  he  said.  Shyam  Babu,
 myself  and  many  of  us  went  there.

 As  regards  the  price,  it  is  a  daylight
 robbery.  The  land  was  acquired,  ac-
 cording  to  Shri  Bansi  Lal’s  letter
 written  to  me,  at  the  rate  of
 Rs.  ‘11,776.42,  per  acre.  You  cannot
 buy  any  land  there  at  this  price.  I
 have  got  photostat  copies  af  docu-
 ments  to  prove  that  the  price  of  the
 land  there  today  at  the  lowest  3
 Rs,  60,000  per  acre.  So  the  peasants
 were  made  to  part  with  the  land  at
 a  very  low  price.  I  have  got  a  certi-
 fied  true  copy  from  the  Registrar’s
 office  which  shows  that  the  price  38
 Rs,  40,000—50,000.
 4  00  hrs.

 Then,  Sir,  the  terms  of  payment  are
 these  After  two  years,  i8  annudl
 equated  instalments.  How  wonderful
 and  how  nice  it  is?  The  company
 made  a  crore  of  rupees  even  before
 they  started  the  factory  on  the  pur-
 chase  of  the  lang  through  the  Gov-
 ernment,

 This  price  received  from  Bansilal  १
 inclusive  of  tube-wells,  trees,  houses,
 standing  crops  and  25  per  cent  sur-
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 charge.  Mr.  Frank  Anthony  knows
 about  it.  (Interruption).  The  Chief
 Minister  said  that  the  total  amount
 paid  is  Rs,  49,52,414,  But  the  other
 figure--I  have  got  a  copy  of  it—aays
 it  ig  Rs.  80,19,682,  I  want  to  know
 why  there  ig  thig  discrepancy.  Who
 is  correct?  I  demand  here  and  now
 that  the  gurplus  land  should  be
 returned  to  the  tillers  at  once.  They
 should  be  paid  according  to  the  mar-
 ket  price,  and  those  who  have  been
 thrown  out  of  their  farms  and  agricul-
 ture  should  be  employed.

 About  the  finance,  tapping  of  the
 resources  up  to  September,  2972

 MRF,  SPEAKER:  Your  time  is  up.
 SHRI  JYOTIRMOY  BOSU:  How

 much  time,  Sir?
 MR.  SPEAKER:  You  have  taken  al-

 ready  more  than  25  minutes.
 SHRI  JYOTIRMOY  BOSU-  I  want

 another  40  minutes.  I  am  the  mover
 of  the  substantive  motion

 MR.  SPEAKER:  Two  or  three  min-
 utes  only  you  may  take  The  mover
 is  given  20  minutes  You  have  taken
 about  30  minutes,

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  Sir,  he  is  making  a  very
 factual  statement  and  every  opportu-
 nity  should  be  given  to  the  House  to
 get  the  facts  Let  them  reply  at
 whatever  length  which  they  may  take.
 As  a  private  Member  I  am  ternbly
 exercised  over  this  kind  of  allegation,
 and  that  is  why  it  must  be  considered
 objectively  and  he  is  doing  it.  They
 must  wait  and  give  the  answer  and

 “take  adequate  time.

 MR.  SPEAKER:  Two  or  three
 minutes.  Not  more  than  that.

 SHRI  JYOTIRMOY  BOSU:  The
 total  yield  they  have  got  up  to  Sep-
 tember,  1972,  is  Rs.  7  crores  Pro-
 moters  and  friends  will  find  Rs.  5
 crofes.  It  is  reported  that—we  want
 to  have  a  confirmation  or  denial  of
 it—the  entire  controlling  share  capital
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 Government.  Is  this  utilisation  of
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 public  money  for  private  enterprise?
 Also  Rs.  25  lakhs  worth  of  equity
 shares  were  there.  There  was  a  con-
 dition  that  there  will  be  no  foreign
 help  or  collaboration  at  all.  Is  it  not
 a  fact  that  National  and  Grindlays
 Bank  is  the  financial  consultant  and
 is’  the  handler  of  your  issues  to  an
 extent  of  about  Rs.  2  crores.  Is  this
 bank  a  foreign  bank  or  not?  (Inter-
 ruption)  What  is  unforeign  about
 that?  I  want  to  know.  Of  course,
 as  far  as  loans  are  concerned,  they
 have  to  come  from  a_  native  bank,
 nationalised  native  bank—the  Indian
 Bank.  For  that,  they  need  not  go  to
 National  and  Grindlays.  Is  this  the
 reason  why  foreign  banks  have  been
 left  out  of  nationahsation?  Is  that
 the  reason  why  foreign  banks  are
 shown  particular  favour?  I  want  to
 know  this.

 Everything  is  ready  for  a  deal  with
 IDBI,  etc,  etc.  Sir,  the  NIDC—
 National  Industrial  Development  Cor-
 poration—is  there.  Its  managing
 Director  misled  the  Committee  on
 Public  Undertakings.  A  privilege
 motion  was  brought  here.  But  I  saw
 some  unseen  hand  trying  to  protect
 him.  Today  I  understand  why  this
 gentleman  has  drawn  up  the  project
 report  for  this  company.  Therefore,
 he  has  to  be  saved.  The  project  report
 says  that  actually  in  four  years  they
 will  require  Rs,  7  crores.  For  1972,
 they  estimated  Rs  94  crores;  for  1973,
 Rs,  6  crores.  For  the  first  year,  for
 ancillary  ‘production,  they  will  buy
 from  the  bazaar;  Dunlops  and  Escorts.
 For  these  ancillaries,  it  comes  to  57
 per  cent.  For  the  balance,  he  says
 “we  will  produce”  We  do  not  know
 if  there  is  a  change  in  the  capital
 structure.  We  want  to  know  the
 details.  But  two  nationalised  banks,
 namely,  Central  Bank  and  Punjab
 National  Bank,  have  sanctioned  an
 overdraft  of  about  Rs.  90  lakhs  I
 could  not  enter  into  their  ledger  I
 had  no  time.  I  put  my  finger  but  I
 could  not.  I  am  told  a  good  bit  of  it
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 {Shri  Jyotirmoy  Bosu}
 has  already  been  taken.  I  want  some
 details  from  him.  The  hon.  ex-
 communist  friend,  Shri  Raghunatha
 Reddy,  took  three  or  four  months  to
 reply;  a  simple  reply  about  Maruthi.
 Everything  is  a  top  secret  document:
 you  cannot  get  anything  from  that
 company.  On  the  letter  of  intent,  no
 licence,  selling  agents  are  being  given
 to  hundreds  and  they  have  been  tak-
 ing  Rs.  2.5  lakhs  to  Rs.  3  lakhs.  That
 is  how  it  comes  to  Rs,  2.5  crores  to
 Rs.  3  crores.  There  is  a  comment  in
 the  Guardian.  I  do  not  put  much
 weight  on  British  paper’s  remarks  on
 that  but  there  is  a  comment  not  very
 complimentary  about  the  technique
 of  this  car  and  the  utility  of  this  car.

 There  is  a  wonderful  thing  here.
 According  to  the  reply  given  to  ques-
 tion  No.  9i2,  which  Mr.  Raghunatha
 Reddy  had  very  kindly  sent  to  us,
 Mr.  Sanjay  Gandhi  is  the  Managing
 Director  and  the  other  directors  are
 Mr  V.  R.  Mohan,  Shri  M.  A.  Chidam-
 baram,  Shri  C.  B.  Saran,  Shri  Jagdish
 Prasad,  Shri  Raunaq  Singh,  a  great
 man,  Shri  Jindal  and  Shri  S.  N.
 Kapadia.  About  one  of  them,  I  know,
 a  great  tycoon,  from  the  South.  He
 has  been  pleading  for  a  naphta  based
 fertiliser  plant  which  was  opposed  by
 Dr.  Triguna  Sen  and  he  even  threa-
 tened  to  resign  if  the  plant  was
 allowed  because  it  would  make  the
 country  dependent  on  American  raw
 material.  But  after  Triguna  Sen  was
 not  given  a  ticket,  not  given  a  berth
 in  the  cabinet,  this  has  been  cleared
 and  this  man  has  substantially  invest-
 ed.  Mr  Chidambaram  is  a  good  man
 and  could  do  well.

 Another  man  is  a  great  brewer  and
 distiller.  I  do  not  want  to  mention
 the  name.  He  was  producing  in
 excess  of  his  licensed,  registered  and
 installed  capacity.  But  he  got  a
 Padmashree  all  right.  He  got  more
 hugs  from  the  hear.  There  was  no
 prosecution.  The  original  licensed
 capaeity  was  409l  kilo  littres;  it  was
 given  an  expansion  to  15,000  KLs
 and  another  is  coming  half  way,  to
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 Singh  is  supplying  a  let  of  ह...
 nents  and  motor  parts,  I  am  told.  I
 am  also  told  that  his  firm  was  black-
 listed  for  misdeeds  and  serious  and
 heinous  economic  offences  connected
 with  blackmarketing  of  steel.  Is  it  a
 fact—I  ask  Mr.  Subramaniam—that
 this  gentleman's  house  was  raided  in
 September  972  and  they  found  Rs.
 37  lakhs?  Is  it  also  a  fact  that  this
 person  has  been  given  a  loan  of  Rs.
 .5  crores  for  his  industry?  He  is  une
 of  the  directors.  Kapadias  have  been
 pressurised,  their  National  Rayon.
 Mr.  Saran  has  a  licence  for  tractor
 plant  being  put  in  pratapgarh.  A
 letter  of  intent  has  been  made;  but
 he  has  not  bought  the  land  for  the
 factory  yet.  You  give  8  little  and
 take  a  little;  there  is  nothing  wrong
 in  that.  There  is  also  collaboration
 in  scooter.

 We  want  to  know  the  qualifications
 of  the  managing  director,  theoretically
 and  practically;  the  terms  of  remu-
 neration  and  other  conditions  of
 appointment.  How  is  it  that  it  has
 been  possible?  He  declared  that  he
 had  no  money,  only  Rs,  748.  Is  it  a
 fact  that  the  licence—the  letter  of
 intent  is  more  than  a  licence—is  being
 really  sold  to  these  big  tycoons  because
 how  can  one  with  Rs.  748  start  a  pro-
 ject  of  Rs.  77  crores.  It  is  magic.
 We  think  and  talk  about  an  All  India
 car  and  no  import.  The  components
 suppliers  are  given  the  actual  users’
 licences  to  bring  things  and  make  the
 components  assembled  here.

 Among  the  shareholders  there  are
 some  very  brilliant  people.  Mr.  Tul-
 shan,  every  body  and  Mr.  Lalit  Mishra
 knows  him,  how  much  money  he  has
 made,  Sudarsan  Chit  Funds-—against
 whom  the  CBI  enquiry  is  going  on.
 (Interruptions)  He  is  a  chit  and  cheat,
 as  he  says.  Imported  machinery  has
 been  brought,  valued  at  Rs.  60  lakhs.
 We  want  the  Government  to  give  the
 report...  (Interruptions)  whether  the
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 Czechoslovok  machinery  was  import-
 ed.  The  misuse  of  the  office  of  the
 Prime  Minister  is  a  very  serious
 matter.  Telephone  calls  went  every-
 where,  I  do  not  want  to  name  Shri
 Yashpal  Kapur  or  Shri  Dhavan.
 Steel  to  the  extent  of  6000  tonnes  was
 given.  A  telex  messages  were  sent  to
 Hindustan  Steel  yards:  despatch  all
 your  stocks  to  Gurgaon.  6,000  tonnes—
 a  part  of  that  found  its  way  into  the
 blackmarket.  Raunaq  Singh  is  very
 good  at  that.  An  electric  sub-station
 has  been  created  there.  I  have  got
 a  beautiful  photostat  of  this  Maruti
 Sub-station,

 If  all  this  happened  because  Shri-
 mati  Indira  Gandhi  wanted  it  to  hap-
 pen,  she  should  resign,  because  it  is
 a  clear  case  of  corruption  and  nepo-
 tism  and  a  shame  on  the  whole  coun-
 try.

 MR.  SPEAKER:  Motion  moved:

 “That  this  House  notes  with
 disappointment  the  policy  of  tne
 Government  in  regard  to  manu-
 facture  of  car.”

 SHRI  AMRIT  NAHATA  (Bar-
 mer):  Sir,  Mr.  Bosu  has  raised  cer-
 tain  issues  relating  to  the  car  policy
 of  the  Government  of  India  and  cer-
 tain  issues  relating  to  Maruti  I  would
 like  to  answer  both  aspects.  First  I
 will  take  the  car  policy.

 I  am  told  no  definite  car  policy  has
 yet  been  evolved,  But  from  whatever
 I  have  been  able  together  from  vari-
 ous  debates  and  discussions  held  in
 this  House,  I  can  say  that  a  study  was
 first  made  by  a  planning  commission
 Froup  on  machine  industries  to  assess
 the  total  requirements  of  cars  in  In-
 dia.

 4.22  hes.

 {Mr.  Derury-Spraxer  in  the  Chair]

 This  committee  came  to  the  con-
 clusion  that  our  total  requirement  in
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 1979-80  would  be  134  lakh  numbers
 of  cars.  As  against  this,  the  actual
 production  today  is  only  82,644,  There
 is  a  wide  gap  between  préduction  and
 demand  to  the  extent  of  I  lakh  num-
 bers,

 This  estimate  of  one  lakh  addition-
 al  cars  is  based  on  the  present  preva-
 lent  price.  If  the  car  is  made  available
 at  a  lower  price,  naturally  the  demand
 will  go  up.  I  can  gafely  say  that  by
 1979-80  the  total  demand  would  be
 4.50  lakhs.  The  question  is  how  to
 bridge  this  gap.

 Mr.  Bosu  says,  not  in  so  many  words
 but  by  implication,  that  a  low  price
 ear  should  be  «manufactured  in  the  pub-
 lie  sector.  For  years  together  the  Plan-
 ning  Commission  and  the  Government
 of  India  went  into  this  and  at  one
 stage,  Mr,  Dinesh  Singh,  the  then
 Industries  Minister,  told  the  House
 that  virtually  a  decision  has  been  ta-
 ken  to  start  a  low  price  car  project
 in  the  public  sector.  Negotiations  were
 held  with  foreign  consultants  for  fore-
 ign  collaboration.  The  final  picture
 that  emerged  was,  firstly,  if  the  Gov-
 ernment  set  up  a  public  sector  car
 project,  they  will  have  to  go  in  for
 foreign  consultancy  ang  foreign  colla-
 boration  and  the  total  investment  re-
 quired  would  be  Rs.  57  crores.  This
 is  the  crux  of  the  problem.  Do  we  de-
 velop  indigenous  technology  in  auto-
 mobile  industry  or  do  we  de-
 pend  upon  foreign  collaboration?  Do
 we  invest  Rs.  57  crores  from  the  public
 exchequer  sacrificing  other  important
 national  priorities  or  do  we  leave  this
 important  sector  of  industria]  deve-
 lopment  to  some  entrepreneurs  in  the
 private  sector?  A  balance  haq  to  be
 struck.  I  am  sure  Mr.  80878  intention
 is  not  that  we  do  not  want  cars  at
 all.  The  history  of  economic  develop-
 ment  of  other  affluent  countries  tells
 us  that  development  of  automobile
 technology  is  essential  for  the  gene-
 ral  economic  growth.  Take  Japan,
 Italy,  England,  America  or  France.
 Automobile  technology  supports  many
 other  technologies  in  various  spheres.
 It  encourages  a  number  of  ancillary
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 [Shri  Amrit  Nahata]
 industries  and  subsidiary  industries.
 This  is  an  established  Act.

 If  indigenous  automovile  technology
 is  to  be  developed,  the  question  is
 whether  it  should  be  developed  in
 the  public  sector  or  the  private  sector.
 If  it  is  to  be  developed  in  the
 private  sector  by  big  monopoly
 houses,  no  progressive  democratic
 country  woulg  tolerate  or  accept  it.
 At  the  same  time,  if  Rs.  57  crores
 from  the  Fifth  Plan  were  to  be  allo-
 cated  to  a  car  project,  I  would  be
 the  first  to  object  to  it.  When  people
 8  €  thirsting  for  drops  of  water,  when
 we  need  pipelines,  tube-wells,  trac-
 tors  and  trasport  buses,  if  the  Govern.
 ment  or  the  Planning  Commission
 were  to  allocate  Rs.  57  crores  for  a  car
 project  in  the  public  sector,  I  would
 not  consider  it  an  appropriate  national
 pnority  Therefore,  a  balance  has  to
 be  struck.  So,  the  government  decided
 that  xf  some  Indians  came  forward,
 some  new  entrepreneurs  came  forward
 with  a  project  for  the  manufacture  of
 low-priced  car,  they  woulg  be  wel-
 come  But  the  conditions  were  that
 no  foreign  collaboration  would  be  al-
 lowed  and  no  foreign  consultancy  or
 import  of  machinery  or  capital  goods
 or  even  parts  would  be  allowed.  Un-
 der  these  conditions,  if  we  attain  self-
 reliance  in  the  very  desirable  sector
 of  automobile  technology,  what  Ws
 wrong  about  it?  No  conscientious  per-
 son  can  take  objection  to  this  car  po-
 hey.

 Having  decided  on  this  policy,  at-
 tempts  were  made  to  encourage  pco-
 ple  in  the  private  sector  to  manufac-
 ture  cars  at  a  low  price  Eleven  letters
 of  intent  were  issied.  I  have  before
 me  a  list  of  those  nares.  If  these  7]
 parties  to  whom  letters  of  intent  were
 issued,  if  the  proposals  which  they
 have  come  up  with  fruetify,  we  will
 have  an  installed  capacity  of  .56
 lakhs  cars,  We  can  sefely  say  that
 if  all  these  ll  parties  were  to  stat
 manufacturing,  car,  within  three  or
 four  years,  or  by  2960  we  would  have
 a  production  of  about  |  lakh  cars,
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 against  a  demand  of  two  lakhs  cars.
 We  would  still  be  balow  the  raquice-
 mente  of  the  country.  Therefore,  the
 intention  of  the  Government  was  to
 encourage  all:  these  ll  entrepreneurs
 from  different  parts  of  the  country,
 not  Maruti  alofe,  to  manufacture
 small  cars.  None  of  them  ig  a  mono-
 poly  house  op  a  big  industrial  house.
 They  are  new  entrepreneurs  jn  the
 field,  spread  al]  over  the  Jength  and
 breath  of  the  country.  I  would  re-
 quest  the  government  to  give  assis-
 tance  to  all  these  ll  entrepreneurs  to
 come  forwarg  and  start  manufacture
 of  cars,  which  would  be  in  the  nation-
 al  interest.

 It  was  said  that  extension  of  time
 Was  given  to  Messers,  Maruti  Limited.
 Shri  Jyotirmoy  Bosu  is  an  expert  in
 high-lightimg  one  particular  fact  and
 blacking  out  others  Extension  has
 been  granted  not  only  to  Maruti  Li-
 mited  but  also  to  Shri  Madan  Mohan
 Rao,  Shri  Thacker,  Messrs.  Allied
 Engineering  Corporation  and  others.
 Extension  has  been  granted  to  all
 these  applicants  who  have  been  issued
 jetter  of  intent.  If  the  Government
 are  convinced  that  the  parties  are
 facing  some  difficulties,  their  expec-
 tations  have  not  materialised  and  they
 want  more  time,  Government  must
 give  extension  of  time.  In  fact,  they
 must  extend  ail  help  so  that  these
 smal}  entrepreneurs  can  come  for~
 ward  and  start  manufacturing  cars

 Coming  to  the  acquisition  of  land,
 Shri  Jyotirmoy  Bosu  paints  a  picture
 88  if,  haq  the  project  been  in  the
 public  sector,  it  would  have  been  built
 in  the  air.  Even  if  the  project  is  in
 the  public  sector  for  manufacturing
 cars,  Jand  will  have  to  be  acquired  in
 some  part  of  the  country,

 Now,  the  question  is,  for  this  parti-
 cular  land  that  was  acquired  by  Har-
 yana  Government,  the  price  that  has
 been  paid  by  the  Maruti  Ltd.  is  Re.
 77832  p.  per  acre.  Mr  Jyotirmoy
 Bosy  says  that  the  price  of  land  there
 48  about  Re.  60,000  per  acre,  Probably,
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 he  is  thinking  of  the  Jocality  in  Cal-
 cutta  where  he  himself  has  a  huge
 posh  building;  probably,  he  is  think-
 ing  of  that  particular  Imd.  Nobody
 by  any  stretch  of  imagination  could
 say  that  the  price  of  this  land  is  Rs.
 60,000  per  acre,

 There  are  legal  processes.  The  peo-
 ple  from  whom  lands  have  been  8८०
 quired  have  legal  avenues  open  to
 them.  Some  of  them  have  raised  legal
 objections,  Appeals  lie  with  Sessions’
 court:  appeals  wil}  go  there.  There
 are  further  avenues  of  appeals.  All
 the  lega]  avenues  are  open  to  them.
 Ig  some  injustice  has  been  done,  if
 the  price  that  has  been  paid  is  lower
 than  the  actual  price,  these  land-ow-
 nerg  whose  lands  have  been  acquired
 have  all  the  legal  opportunities  avai-
 lable  to  them  to  ventilate  their  grie-
 vances  and  to  seek  justice.

 In  the  agreement  with  the  Maruti
 Ltd,  there  is  a  provision  that  if  after
 appeals  the  prices  of  these  lands  are
 raised  they  will  have  to  pay  addition-
 al  prices;  if  some  compensations  are
 to  be  paid,  they  will  have  to  pay  for
 compensations;  if  any  additiona]  ex-
 penses  are  to  be  incurred  by  the  Gov-
 ernment,  they  will  have  to  meet  those
 expenses,  All  legal  precautions  have
 been  taken.  No  legal  provision  has
 been  flouted  anywhere  to  show  that
 an  iota  of  favouritism  or  nepotism
 was  shown  to  the  Maruti  Ltd,  in  the
 matter  of  acquisition  of  land,

 Any  person  with  an  iota  of  com-
 monsense  would  think,  where  the
 Prime  Minister’s  son  is  involved,  and
 even  commonsense  would  dictate  that
 he  would  take  all  precautions  to  १5०७
 that  no  finger  coulg  be  raised  against
 him  to  show  this  favour  or  that  fav-
 our.  I  am  convinced  that  where  even
 the  requiremnts  of  law  were  to  be,
 say,  Rs.  7000  or  Rs.  8000,  Mr.  Sanjay
 Would  s¢e  to  it  that  it  does  not  matter
 whether  Rs.  000  more  is  paid,  but
 nabody  in  the  future  could  say  that
 the  Prime  Ministér’s  son  was  involvy-
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 ed  in  robbing  the  peasantry  of  their
 land.  This  is  commonsense  I  can
 assure  you  that  the  prices  paid  for  this
 land  are  very  reasonable  and  on  the
 liberal  side,  not  on  the  low  side.

 The  lands  have  been  acquired  for
 allocation  to  various  other  industrial
 projects  by  Haryana  Government  in
 Gurgaon,  Faridabad,  Sonepat  and  at
 other  places.  Those  lands  acquired
 have  been  given  to  various  smal]  and
 big  industrial  houses.  Mr,  Jyotirmoy
 Bosu  was  very  discreet  in  missing  this
 thing.  No  industrial  house  has  been
 allocated  land  at  a  price  higher  than
 this.  All  other  allocations  have  been
 made  at  prices  lower  than  this.  The
 price  charged  from  the  Maruti  Ltd.
 is  the  highest.  I  can  with  all  emphasis,
 with  confidence  and  authority,  that
 no  favour  whatsoever  has  beea  shown
 to  the  Maruti  Ltd,

 I  have  a  list  of  lands  that  have  beer
 acquired  and  allocated  to  Shri  R.  K.
 Verma,  M/s.  Associated  Engineers.
 M|s  Rochwald  Electrodes,  M's  Azad
 Rubber  (P)  Ltd.  Shri  Man  Singh
 Patheza,  Mls  Kejriwal  Enterprises,
 Mjs  Hada  Tools  Ltd.,  Shri  Kundan
 Mal  Dabriwala  and  M|s  Wattsan  Pa-
 per  Board  Factory.

 They  have  all  been  allocated  ‘ands
 after  acquiring  lands  and  the  prices
 charged  from  them  are  not  higher
 than  the  prices  charged  from  the
 Maruti  Ltd.  This  shows  that  no  fav-
 our  has  been  shown  to  the  Maruti
 Ltd.,  in  connection  with  the  acquisi-
 tion  of  lang  and  allocation  of  land.

 Mr.  Jyotirmoy  Bosu  has  become  8४७
 expert  in  replacing  serious  polities
 by  gimmicks,  by  cheap  sensation-mon-
 gering,  by  mud-slinging  and  charac-
 ter  assassination.  He  thinks  if  कि
 slings  mud  after  mud,  some  will  stick
 and  his  purpose  will  be  served.  No
 person  with  any  serious  political  bent
 of  mind  will  take  to  such  gimmicks
 seriously  During  all  these  years,  in
 this  very  House,  in  the  Third  Lok
 Sabha  and  in  the  Fourth  Lok  Sabha,
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 {Shri  Amrit  Nahata]
 many  a  time  discussions  have  been
 raised  about  the  small  car,

 Almost  the  entire  Opposition  parties
 had  been  demanding  small  car.  Their
 accusation  was,  their  charge  was,  that
 the  Government  of  India  was  not
 gOing  in  for  the  production  of  small
 car  because  the  Government  was  de-
 fending  Birlas,  because  this  Govern-
 ‘ment  was  defending  the  three  motor-
 car  manufacturing  companies—Fiat,
 Standard  and  Ambassador.  I  have  the
 records  with  me;  I  have  seen  all  the
 debates  in  the  House.  |  find  that  the
 CPM  never  raised  this  question;  no
 member  of  the  CPM  raised  a  finger
 demanding  production  of  small  car.
 dInteruption).  All  other  parties
 accused  this  Government  of  sheltering
 the  three  big  car  manufacturers  and
 that  is  why,  they  said,  that  Govern-
 ment  was  not  allowing  production  of
 small  cars.  Now,  when  the  small  car
 is  coming—not  in  the  monopoly
 houses,  not  by  any  big  business  house,
 not  by  one  person  but  by  eleven
 parties—some  people  come  forward
 and  say,  “Why  are  you  producing
 small  car?  Who  would  be  interested
 in  the  small  car?”  When  the  CPM
 was  the  ruling  party,  did  they  not
 offer  all  the  concessions  to  the  Birla
 House  to  come  and  set  up  industries
 in  Kerala?  In  West  Bengal,  it  is
 known,  when  CPM  was  the  leading
 Party  in  the  एप,  F.  Government,  there
 used  to  be  gheraos,  there  used  to  be
 strikes,  there  used  to  be  violence  in
 almost  all  industries  except  in  Birla
 industries.  May  I  now  conclude  that
 the  leader  of  the  same  CPM  today  is
 voicing  the  demands  and  sentiments
 of  Birlas  when  he  is  opposing  the
 smal)  car  project?  Let  there  be  poli-
 tical  honesty,  let  there  be  some  poli-
 tical  fairness.  I  personally  have  every
 reason  to  believe  that  it  is  on  the
 dictates  of  big  business  houses  that
 the  CPM  is  raising  this  bogie  and  in-
 duiging  in  futile  attempts  at  charac-
 ter  assassination  and  at  political  vin-
 dictiveness.  This  is  no  serioug  poli-
 tics.  The  country  needs  technology
 in  the  automobile  sphere,  the  country
 needs  this  not  in  the  public  sector,
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 nor  in  the  monopoly  sector.  He  was
 asking  what  experience  doeq  Mr.
 Sanjay  Gandhi  have.  What  experi-
 ence  did  Karl  Marx  have?  What  ex-
 perience  did  Mr.  Ford  have?  Here  is
 a  young  man  who  wants  to  do  some-
 thing  for  the  country,  who  wants  to
 give  some  wealth  to  this  country,  who
 wants  to  gather  some  experts  and
 technologists  and  wants  to  see,  if
 Italy  can  have  qa  beautiful  small  cer,
 if  France  can  have  a  beautiful  car,  if
 West  Germany  can  have  a  beautiful
 small  car,  why  can  India  not  have  a
 good  small  car  at  a  low  price  crawling
 on  the  road,  why  can  India  also  not
 develop  a  large  number  of  ancillary
 industries,  a  large  number  of  subsi-
 diary  industries  which  would  feed
 this  car  project  thereby  releasing  a
 chain  of  development  of  small  scale
 industries,  He  said  that  Mr.  Sanjay
 had  only  a  small  bank  balance,  Do
 I  understand  that  only  big  monopo-
 lists  must  be  allowed  to  set  up  indus-
 tries?  Do  I  understand  what  Mr.
 Jyotirmoy  Bosu  meant  wag  that  only
 rich  men  should  be  allowed  to  set  up
 industries?  Can  ordinary  man,  can
 poor  people,  not  have  the  enterprise,
 the  talent  and  the  initiative  and  the
 gutts  to  come  forward  and  start  in-
 dustries  in  thig  country?

 I  would  now  conclude  by  saying
 that  the  attempts  of  Mr,  Jyotirmoy
 Bosu  to  swing  mud  are  futile.  The
 country  will  not  be  taken  in  by  such
 gimmicry.  It  is  not  a  serious  matter
 by  any  standard,

 In  the  other  House,  in  the  Rajya
 Sabha,  the  Opposition  parties  said  that
 financial  favours  had  been  shown.  He
 named  two  banks  but  did  not  give
 the  figures.  J]  have  the  figures  with
 me.  The  total  advances  made  by  the
 Punjab  National  Bank  are  Rs.  4.62
 lakhs  and  by  the  Central  Bank  of
 India,  Rs.  .5  lakhs.  The  total  ad-
 vances  to  this  industry  by  the  two
 nationalised  banks  are  Rs.  26.i3  lakhs.
 Are  the  nationalised  banks  prevented
 from  advancing  even  such  small
 amounts  to  a  promising  industry?
 What  is  Wrong  about  it?  No  advances,
 no  monies  have  een  advanced.  No
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 exredit  bas  been  edvanead  to  Maruti
 Lad,  aither  by  IDBIL,  or  IFC  or  ECICT.
 No  public  financing  institution  has

 thongh  personally  I  am  not
 opposed  to  it,  I  will  not  mind  if  public
 institutions  were  to  come  forward  and
 help  not  only  Maruti  Ltd.  but  all  the
 eleven  private  parties  who  want  to
 manufacture  these  small  cars—has
 advanced  a  single  paisa  to  Maruti
 Lid.  Only  two  nationalised  banks
 have  advanced  loans  totalling  Rs.  26
 lakhs  to  this  project  which  is  very
 legitimate  and  which  is  the  duty  of
 these  nationalised  banks,

 Thank  you,  Sir.

 SHRI  8.  M  BANERJEE  (Kanpur):
 Every  time  this  country  wanted  to
 have  a  small  car,  they  only  had  a
 small  discussion  or  a  big  discussion  in
 this  House,  and  not  a  car.

 It  is  known  to  the  hon.  Members
 how  the  prices  of  cars  were  increased
 from  time  to  time.  The  Ambassador,
 before  the  prices  were  fixed  on  the
 basis  of  the  Tariff  Commission’s  Re-
 port—cost  ex-factory  Rs.  9845,  in
 December  4968  its  price  wag  Re,  4892
 and  finally  the  price  is  Rs.  ‘16,898.
 Fiat—Rs.  8847  and  it  rose  to  Rs.  16,117,
 Standard—Rs.  9450  and  it  went  upto
 Rs.  16,539.  So,  naturally,  we  demand-
 ed  in  thig  House,  after  the  Supreme
 Court's  judgment  supporting  the  in-
 crease  in  the  prices  of  these  cars,  that
 some  of  these  companies,  some  of
 these  the  automobile  companies  pro-
 jects  should  be  taken  over  by  the
 Government.  I  remember  the  occa-
 sion  when  practically  all  the  Members
 of  the  House,  irrespective  of  their
 political  affiliation,  wanted  to  have  a
 discussion  and  demanded  nationalisa-
 tion  or  take-over  of  the  Hindustan
 Motors  headed  by  the  Birlas,  Shri
 Moinul  Haque  Choudhary,  the  then
 Industrial  Development  Minister,  said
 that  he  was  prepared  to  consider
 take-over  of  the  Fiat  project  but  he
 was  against  the  Hindustan  Motors
 Deceuse  it  was  a  junk.  Exactly  he
 wied  the  word  ‘funk’  and  my  hon.
 Mand,  Shri  Dinen  Bhettecharyya,
 whe  is  one  of  the‘  labour  leaders  of
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 that  particular  project  said,  ‘Why  not
 take  over  the  junk?  If  so  many  cars
 can  be  produced  there,  why  not  take
 it  over?’  and  every  time  we  have
 been  demanding  nationalisation  of
 these  projects  but  the  Government
 was  always  pressurised  by  these  big
 monopoly  houses  headed  by  the  Birlas
 and  they  could  never  take  the  courage
 either  to  nationalise  or  take  over
 these  projects  or  to  have  g  small  car
 project  in  the  public  sector.
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 I  could  never  see  and  I  am  still  of
 the  opinion  that  production  of  peo-
 ple’s  car  or  any  passenger  car  should
 not  be  given  so  much  of  priority,
 because,  in  a  country  like  ours  where
 there  is  little  difference  between  un-
 employment  and  starvation,  we  want
 More  buses,  we  want  more  trucks,  we
 want  more  lorries,  we  want  more
 tractors  and  scooters.  This  is  exactly
 what  the  country  needs.  But,  we  have
 been  talking  and  in  a  statement  even
 on  the  i6th  March,  i972  in  this  House,
 the  Minister  said:

 “Government  have  decided  in
 principle  to  set  up  a  unit  in  the
 public  sector  for  the  manufacture
 of  a  passenger  car  of  a  proven
 foreign  design  for  an  initial  capa-
 city  of  50,000  cars  per  annum.  In
 addition  5  unitg  have  been  grant-
 ed  letters  of  intent  for  industrial
 licence  and  three  for  registration
 for  manufacture  of  passenger  cara
 in  the  private  sec

 This  statement  wag  made  on  i5th
 March.  1972.  Then,  what  happened?
 Immediately,  they  started  negotia-
 tions  and  then  I  read  from  the  press
 reports  that  the  Cabinet  body  clears
 the  Renault’s  project  of  R-6  for  a
 small  car.

 The  report  says  that  the  Economie
 Co-ordination  Committee  of  the  Cabi-
 net  has  approved  the  selection  of  the
 car  for  the  public  sector  small  car
 project.  The  choice,  it  says,  had  been
 narrowed  down  last  year  to  fovt
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 models—Renault,  Fiat  124,  Ford  and
 Datsun  and  of  these  the  Ministry  of
 Industrial  Development  decided  after
 detailed  examination  that  Renault
 would  be  the  best  choice,

 I  do  not  know  what  happened  to
 that.  We  knew  that  public  sector
 unit  ig  not  going  to  be  established.
 Then  comes  the  story  of  private  sector
 entering  into  this  industry  once  again
 and  Maruthi  Limited  is  one  of  those
 private  sector  units.  I  shall  come  to
 that,  a  little  later.

 My  first  question  is  this.  Why  did
 the  Government  allow  increases  so
 much  when  the  cost  of  production
 according  to  our  calculations  ig  far
 less?  You  may  take  the  price  of  the
 car  whether  it  is  Ambassador  or  Fiat
 or  Standard.  You  may  compare  it
 with  the  quality  of  the  car.  You  would
 find  that  the  price  could  be  reduced
 considerably,  What  is  the  quality  of
 the  car  produced  in  the  country?  We
 could  not  take  a  decision  on  a  car  at
 a  cheaper  rate,  reducing  the  overhead
 charges,  etc.  We  might  be  importing
 technical  know  how;  We  might  have
 foreign  collaboration  etc.  We  might
 have  evolved  such  a  car,  but  we  have
 never  done  that.  The  Hindustan
 Aeronautics  Limited  once  decided  to
 have  a  smal  car.  I  hope  this  was  also
 On  the  way,  of  being  manufactured.
 A  model  car  was  also  manufactured.
 But  3  was  not  proceeded  upon.  The
 green  signal  was  not  given  to  that.
 Their  entire  judgment  was  coloured.
 They  were  always  pressurised  by  the
 big  business  houses  and  they  never
 allowed  thern  to  produced  another  car
 in  this  country  except  these  three
 models  of  cars  which  are  being  pro-
 duced.

 Even  today,  I  would  like  to  mention,
 a  man  has  to  wait  for  l4  years  to  get
 an  Ambassador,  about  5  years  to  get
 a  Fiat;  and  if  he  wants  within  2  or  3
 months,  he  can  go  for  a  Herald  car.

 I  do  not  know  why  this  should  be
 the  position,  even  after  an  assurance
 was  given  in  this  House,  I  remember,
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 by  the  then  hon.  Minister  of  Industrial
 Development,  Shri  Moinul  Haque
 Chaudhury.  He  said  that  the  Supreme
 Court  judgment  regarding  price  will
 be  considered  objectively  and  the  Gov-
 ernment  might  not  regard  it  as  the
 whole  thing,  it  might  even  change  its
 decision  or  might  not  accept  it  and
 might  not  agree  fully  to  price  rise
 ete.,  but  ultimately,  Sir,  price  was
 raised,  So,  I  accuse  this  Government.
 for  having  no  policy  and  for  conniv-
 ing  with  the  big  monopolists,  espe-
 cially  with  Birlas,  and  for  not  having
 their  own  project.

 Then  the  question  arises:  What
 about  the  charges  brought  by  my
 friend  Mr,  Jyotirmoy  Bosu?  Some
 of  the  charges  have  been  replieq  to
 by  Mr.  Amrit  Nahata.  I  do  not  con-
 sider  Mr,  Amrit  Nahata  to  be  the
 Minister.  Certain  charges  regarding
 the  land  are  extremely  serious;  there
 is  no  doubt  about  that.  I  know  land
 in  Haryana  38  supposed  to  be  the
 best  land.  What  is  the  present  rate?
 What  is  the  present  market  rate  or
 an  acre  of  land?  You  might  remem-
 ber  the  judgment  of  the  Supreme
 Court  in  the  case  of  Ram  Rattan
 Gupta  Vs.  R.  L.  Arora.  After  that  the
 Land  Acquisition  Act  was  amended
 and  it  was  amended  on  the  basis  of
 the  Supreme  Court  judgment,  It
 said  they  should  not  be  deprived  of
 their  legitimate  dues  ang  they  should
 be  paid  full  value.  Mr.  Nahata  says
 al)  the  other  individuals  paid  less,
 M/s.  Maruth:  Ltd.  paid  more.  Sir,  I
 welcome  it  if  it  is  so.  I  have  nothing
 agajnst  Sanjay  Gandhi.  Somebody's
 son  will  have  to  manufacture  the  car,
 whether  it  is  Prime  Minister’s  son  or
 my  son  or  somebody  else’  son,  Simply
 because  he  happens  to  be  the  Prime
 Minister’s  son,  you  should  not  take
 exception  to  it.

 I  was  extremely  happy  to  see  Mr.
 Rajiv  Gandhi  working  as  a  pilot  in
 LA.C,  When  some  of  hia  colleagues
 wanted  him  to  present  something  to
 the  Prime  Minister.  he  said:  “I  _am
 working  here  as  a  pitt  in  LAC,
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 because  of  my  qualifications  and  not
 because  I  am  Prime  Minister’s  son.
 That  is  why  I  have  been  given  this
 job.”

 It  is  a  good  thing.  But  in  this
 particular  case,  certain  charges  are
 grave.  Either  the  Government  must
 refute  those  charges  effectively  and
 convincingly,  or  else  these  should  be
 properly  investigated,  That  is  my
 submission,  Government  must  tell
 us  what  the  future  policy  in  regard  to
 manufacture  of  cars  is  going  to  be,
 whether  these  car  projects.  whether
 held  by  Birlas  or  Walchands  and
 others  are  going  to  be  taken  over  or
 not.  For,  I  would  warn  them  that  if
 they  do  not  take  them  over,  and  if
 these  charges  are  proved  incorrect,
 and  if  Shri  Sanjay  Gandhi  wants  to
 manufacture  a  car  at  Rs,  11,000—I
 have  seen  that  car  in  the  Haryana
 pavilion;  I  am  not  an  expert,  but  it
 seems  to  te  a  very  good  car,  and  if
 8  car  can  be  sold  at  Rs.  11,000  or
 Rs.  12,000.  any  Indian  would  welcome
 it—then  again  there  will  be  a  Birla
 lobbying,  and  they  will  never  allow
 even  Shrj  Sanjay  Gandh,  to  manu-
 facture  this  car,  I  know  it.  When
 Shri  V  K  Krishna  Menon  was  the
 Defence  Minister  he  was  constantly
 bullied  by  the  Mercedes-Benz  and  by
 the  Tatas  for  saying  that  they  were
 charging  very  high  prices  for  their
 trucks,  and  he  decided  to  have  the
 trucks  manufactured  in  the  defence
 industry  sector,  in  the  Gun  and  Car-
 riage  Factory  at  Jabalpur.  When  the
 Shaktiman  truck  wag  being  produced
 there  with  the  help  of  German  colla-
 boration,  there  were  articles  after
 articles  saying  that  that  truck  was
 useless  and  that  in  the  Shaktiman
 truck  there  would  be  no  shakti.
 But  after  some  time,  it  was  proved
 in  965  and  it  was  proved  this  time
 alco  that  the  Shaktiman  trucks  pro-
 duced  in  the  Gun  and  Carriage  Fac-
 tory  at  Jabalpur  were  better  than  the
 trucks  produced  by  Tatas  and  Merce-
 des-Benz.

 <7  only  say  that  all  charges  should
 be  investigated.  But  I  woulg  request
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 my  hon.  friends  that  merely  because
 Shri  Sanjay  Gandhi  happens  to  be
 Shrimati  Indira  Gandhi’s  son,  and  he
 has  taken  up  this  challenge  and  he
 is  trying  to  manufacture  this  car,  he
 should  not  be  a  victim  in  this,  For.

 I  know,  whether  it  is  Shrimati  Indira
 Ganghi’s  son  or  it  may  even  be  Shri
 Jyotirmoy  Bosu’s  son,  if  he  wants  to
 manufacture  a  car,  it  would  definitely
 be  opposed  by  the  Birlas.  because
 they  do  not  want  anyone  else  to  be
 in  the  field,  and  they  want  to  have
 the  monopoly  to  selj  all  their  junks.
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 I  say  that  investigation  should  be
 held  and  the  charges  should  be
 countered,  and  the  charges  should  be
 properly  replied  to.  But  while  doing
 80,  we  should  also  see  that  a  parti-
 cular  policy  is  followed  by  Govern-
 ment,  a  national  policy  regarding
 manufacture  of  cars,  a  national  policy
 regarding  manufacture  of  buses,  the
 manufacture  of  trucks  and  the  manu-
 facture  of  scooters,  and  it  should  not
 be  left  in  the  hands  of  private  indi-
 viduals  and  it  should  be  taken  over
 from  the  Birlas  or  Tatas,

 I  am  saying  this  because  I  have
 the  sad  experience  of  the  defence
 industries,  I  know  how  the  Tata3
 bullied  the  Defence  Ministry.  But
 when  we  have  succeeded  in  manufac-
 turing  the  Shaktiman  and  the  Nissan,
 how  38  it  that  we  shall  not  succeed  in
 manufacturing  a  car  in  the  public
 sector?

 Il  have  another  suggestion  also.  At
 present,  the  prices  are  going  up.  An
 assurance  was  given  in  the  House
 that  after  the  Supreme  Court  judg-
 ment,  it  will  be  considered  objective-
 ly  before  prices  are  allowed  to  rise.
 I  would  like  to  know  why  the  prices
 should  have  been  increased,  The
 prices  should  be  reduced.  But  we
 find  that  every  day  the  prices  are
 going  up.  The  representatives  of  the
 car  manufacturers  and  the  automo-
 bile  industries  should  be  called  by
 the  hon.  Minister  and  clearly  told
 that  unless  they  reduced  the  prices
 of  cars,  Government  are  going  to
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 nationalise  thes  or  take  them  over.
 Onoe  we  taka  a  decision  that  the
 watomnobile  industry  will  be  in  the
 hands  of  the  public,  then,  whether  It
 be  in  tie  hatids  of  the  Birias  or  the
 Tatas  or  anyone  else  including  Shri
 Sanjay  Gandhi,  it  will  all  be  taken
 over  by  the  Government.

 There  was  one  thing  at  which  I
 felt  amazed,  and  that  was  when  it
 wee  said  that  somebody  was  not
 qualified.  There  is  no  question  of
 being  qualified  here.  The  question  is
 of  initiative,  If  somebody  hes  dash
 and  initiative.  why  should  we  harp
 only  on  qualification?  If  it  were
 only  a  question  of  qualifications,  how
 many  of  us  would  have  been  elected
 to  this  House?  It  is  a  question  of
 initiative,  I  appreciate  the  initiative
 of  the  person.  But  the  question  is:
 with  whom  is  he  connection?  As  for
 Shri  Raumag  Singh,  till  9¢2  he  had
 only  जाए  repair  shop,  Today  he  has
 the  Bharat  Tubes.  I  do  not  know
 through  how  many  places  the  tube
 passes  and  where  it  is  going  to  end.

 I  have  nothing  against  Shri  Mohan.
 But  when  he  fought  election  against
 Shri  Mulla  in  Lucknow,  I  used  to
 say  in  Hindi:

 arr  देगी  शराब  वनाव्रोंगे  तो  जलाने

 जाप्रोगे  नगर  अ्रय्रेजो  शराब  बना शो गे  तो

 जोक  सभा  का  टिकट  मिलेगा

 I  have  nothing  against  him.  He  is  a
 clever  man.  he  is  a  very  good  person,
 But  I  warn  my  younger  brother  or
 son,  Sanjay  Gandhi,  that  he  should
 not  take  these  people  too  seriously.
 He  should  select  better  persons.  I
 have,  as  I  said,  nothing  against  Shri
 Mohan,  As  for  Shri  Raunaq  Singh,
 Iam  Gefinite  that  efter  becoming  a
 Director  of  Maruti,  within  three  or
 four  yesrs  he  woul@  have  so  many
 expenstun  licences.
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 With  theses  words,  I  once  again
 requést  Government  to  declare  their
 policy  and  nattonalise  all  ‘the  attto-
 mobile  industry  projects.  whether  it
 is  of  the  Birlas  or  others.

 SHRIN.  K.P,  SALVE  (Betul):
 With  rapt  attention,  ह द  listened  to  Shri
 Jyotirmoy  5060,  the  Mover  of  the
 Motion,  He  arfogated  to  himself
 certain  rights  and  certain  preroga-
 tives  as  a  Marxist  and  thereby  he
 claimed  certain  rights  to  demand  a
 certain  ratticalism  in  the  economic
 policies  of  Government.  Into  the
 merits  of  this  claim,  f  shall  not  go,
 for  this  is  not  the  occasion,  But  I
 must  submit  that  I  was  very  deeply
 disappointed  with  his  speech  as  one
 which  would  hardly  be  &t  a  Marxist.
 If  he  has  not  exiled  himself  comp-
 letely  from  the  philosophy  of  Karel
 Marx  and  if  he  is  still  possessed  of
 objectivity,  I  must  submit  that  his
 sp¢ech,  to  my  mind,  appeared  a  lit-
 tle  too  lopsided,  and  I  regret  I  found
 in  that  speech  a  certain  contradiction.
 a  certain  credibility  gap  in  his  known
 political  precepts  and  in  the  demands
 he  has  put  forward  today  before
 Government  in  respect  of  its  policy
 for  the  manufacture  of  cars.
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 I  shall  come  to  it  straightway,  The
 first  point  which  has  disappointed
 me  tremendously  is  ths.  Js  not  Shri
 dyotirmoy  Bosu  a3  much  aware  as  I
 am  that  the  present  manufacturers,
 the  Birlas’  Hindustan  Motors,  Wal-
 chand’s  Premier  Automobiles  and
 the  Standard  Motor  people  are  manu-
 facturing  terribly  ramshackle  tinpots?
 They  are  explotting  the  country.

 SHRI  JYOTIRMOY  BOSU:  Under
 whose  protestion?  (interruptions).

 SHRI  N.  K.  P.  SALVE:  Shri
 Jyotirmoy  Bosu  is  a  great  friend  of
 tTaine.  I  do  net  want  to  hurt  him—
 he  is  a  greater  gentleman  outstée  the
 Chamber,  I  do  not  want  to  answer
 him.  But  I  would  like  to  submit  it
 to  him  through  you  that  if  his  speech
 hag  afforded  protettion  to  them,  is  he



 Motion  re
 393

 willag  to  withdraw  all  that  he  has
 said?  If  the  Government  had  been
 criticised  for  not  taking  effective
 action,  against  these  three  unscrupul-
 ows  exploiters,  if  they  have  been

 manufacturing ‘
 such  cars  which  as

 soon  9s  you  buy,  either  the  piston
 goes  qut  of  order  or  the  cars  start
 rattling,  and  the  only  part  which
 makes  noise  is  the  silencer......

 SHRI  JYOTIRMOY  BOSU:  Horn.

 SHRI  प्र,  K,  9.  SALVE;  I  am  unable
 to  understand.  And  under  these  cir-
 cusostances,  instead  of  Mr,  Jyotirmoy
 Bosu,  while  on  this  very  important
 issue,  asking  the  Government  “Why
 don't  you  nationalise”,  he  may  ask,
 Why  don’t  you  take  over  the  assets
 of  these  three  manufacturers  without
 paying  3  single  rupee  ag  compensation
 to  them  and  provide  a  cheap  car  to  us
 because  then  there  would  be  no  dep-
 reciation  charged?”  (Interruption).

 SHRI  SHYAMNANDAN  MISHRA
 (Begusaraj):  You  make  a  proposal  and
 we  shall  support  it.  Bring  forward  a
 resolution  on  this  subject.  (Interrup-
 tion),

 SHRI  N.  K.  P.  SALVE:  My  learued
 fnends  will  hold  their  patience.

 SHRI  SHYAMNANDAN  MISHRA:
 What  is  this  cheap  thing  being  mouth-
 ed?

 SHRI  N.  है.  P.  SALVE:  Mr.  Mishra,
 it  does  not  lie  in  your  mouth  to  call
 this  cheap.  When  your  leader  was
 subjected  to  this  type  of  humuliation,
 we  were  the  people  who  came  out.
 You  are  indulging  in  cheap  political
 gimmickry.  You  are  a  person  without
 any  background.  You  are  a  person
 without  any  political  honesty.  What
 happened  when  Morarjibhai  was  de-
 fended?  (Interruption).  Because  of
 hia  son  the  opposition  parties  unfairly
 trieg  to  malign  him.

 SHRI  SHYAMNANDAN  MISHRA:
 You  are  a  person  who  can  never  be
 even  a  volunteer.  (Interruption).
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 SHRI  N.  हू,  P,  SALVE:  Don’t  try  to
 settle  accounts  in  this  mahnér.  You
 sit  down.  This  is  political  banditry.
 I  am  not  yielding.  You  are  not  honest.

 MR.
 order.

 SHRI  N.  K.  क्  SALVE:  So  far  as
 Shri  Morarji  Desai  is  concarned,  there
 ig  one  standard.  869  for  as  Mrs.  Indira
 Gendhi  is  concerned,  are  the  atand-
 ards  going  to  be  entirely  different?
 (Interruption).

 DEPUTY-SPEAKER:  Order,

 MR,  DEPUTY-SPEAKER:  {  would
 like  to  say  that  it  has  nothing  to  do
 with  the  car.

 SHRI  SHYAMNANDAN  MISHRA:
 Sitting  on  these  benches,  even  your
 bosses  have  not  get  the  political  back-
 ground  which  I  have  got.  You  are
 without  any  political  background.

 SHRI  N.  K.  P.  SALVE:  Mr,  Mishra
 will  do  well  to  hold  his  patience  for
 a  while.

 MR.  DEPUTY-SPEAKER:  ‘That  is
 enough.  Both  have  given  and  taken
 Leave  Mr.  Mishra  alone  and  come  to
 the  ear.

 SHRI  N.  K.  P.  SALVE;  One  expects
 8  slightly  better  standard  from  those
 who  are  considered  educated,  refined
 and  detent.

 MR.  DEPUTY-SPEAKER:  Come  to
 the  point  now.

 SHRI  N.  K.  P  SALVE:  if  I  am  a little  disappointed,  it  is  Just  because  of
 this,  that  this  is  a  spectacle  of  politica)
 gimmickry.  We  have  been  saying
 everytime,  time  after  time,  on  an  im-
 portant  issue  like  this,  that  the  matter
 should  heave  been  confined  to  this
 aspect:  what  is  being  done  by  the
 Government  to  ensure  a  reasonahle price  and  quality?  The  prices  of  the
 existing  cars  which  we  are  using—
 Standard  car.  Ambassador  car  and Fiat—on  the  one  side  are  going  high and  high,  ang  on  other
 quality  is  dete  Toratng,

 ude,  thelr
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 SHRI  JYOTIRMOY  BOSU:  Because
 of  the  political  donations  they  are
 made  like  that.  Give  and  take.  (Inter-
 ruption).  ,

 SHRI  N.  हू.  P.  SALVE:  This  is  ex-
 tremely  a  cheap  political  mudslinging.
 The  accounts  cannot  be  settled  in  this
 manner.  If  one  is  serious  about  the
 matter,  if  Mr  Jyotirmoy  Bosu  is  ‘wil-
 ling  to  listen  to  my  viewpoints  in  this
 matter—maybe  he  may  not  agree
 with  me  as  much  ag  I  do  not  agree
 with  him,  but  let  ug  at  least  try  to
 understand  each  other—may  I  say  that
 the  three  companies,  Premier  Auto-
 mobolies,  Hindustan  Motors  and  Stan-
 dard  Motors,  need  to  be  nationalised
 without  a  penny  of  compensation,  I
 mean  it;  it  is  a  very  serious  sugges-
 tion  I  give  to  the  Government.  Be-
 cause,  unless  that  is  done,  the  ruthless
 exploitation,  in  the  hands  of  these
 three  unscrupulous  manufacturers,  of
 the  people  who  are  exploited  because
 of  the  shelt  red  market,  will  not  come
 to  an  end.

 But  we  really  expected  Mr.  Jyotir-
 moy  to  highlight  this  point  and  say,
 “This  you  will  do  first,  and  thereafter
 we  will  examine  the  other  matters.”
 Mr.  Jyotirmoy  has  said  that  the  Gov-
 ernment  is  to  be  blamed  because  ins-
 tead  of  taking  the  plant  to  the  public
 sector  these  things  have  been  given  to
 the  private  sector,  The  matter  has  to
 be  viewed  in  its  historical  perspective
 to  which  I  shall  come.  But  may  I
 now  deal  with  one  or  two  points  which
 he  made?

 He  spoke  about  the  evicted  agricul-
 turists.  He  shed  tears  for  them,  that
 those  men,  these  indigent  poor  men
 should  have  been  evicted  from  their
 land,  should  have  been  deprived  of
 the  source  of  their  livelihood.  It  ap-
 pears  to  me:  are  the  people  in  Haryana
 the  only  people  who  have  been  evicted
 because  of  industrialisation?  Have
 these  protests  not  arisen  everywhere
 where  land  has  been  taken?  I  come
 from  an  area  which  js  an  Adivasi  area,
 where  barren  land  hag  been  acquired
 by  Government  for  industrial  pur-
 poses.  There  also  vehement  protests
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 have  been  going  on.  Unless  we  decid-
 ed  88  a  policy  that  we  sre  not  going
 to  acquire  land  for  an  industrial  area
 it  will  be  impossible  to  geet  ever  this.
 Why  shed  those  tears  which  he  shed—
 crocodile  tears?  I  cannot  understand
 where  We  are  going  to  put  up  our  in-
 dustries  without  acquiring  land.  If
 we  are  going  to  acquire  land,  the
 whole  lot  of  agriculture  land,  some
 people  will  have  to  be  affected,  What
 is  required  ig  to  ensure  justice.  Shri
 Nahata  has  dealt  with  that  point,  Just
 because  the  Prime  Minister's  son  ig
 involved,  these  poor  people  must  not
 be  put  to  any  disadvantage.  If  they
 had  been  put  to  any  disadvantage,  the
 officers  who  indulged  in  this  type  of
 thing  should  be  brought  to  book.  I
 was  hoping  that  instead  of  indulging
 in  general,  vague,  equivocal  allega-
 tions,  he  would  point  out  that  some
 particular  officer,  thig  or  that  officer,
 did  not  do  the  proper  thing  and
 should  be  brought  to  book,

 Something  was  said  about  the  Land
 Acquisition  Act.  Undr  this  Act  lani
 was  allotted—he  said,  in  an  extremely
 casual  manner.  He  used  the  word
 ‘concorde  speed’.  I  submit  the  Land
 Acquisition  Act  was  not  enacted,  was
 not  brought  on  the  statute  book  only
 for  the  benefit  of  Sanjay  Gandhi;  that
 has  been  there  for  so  many  years  and
 under  that  Act  so  many  proceedings
 have  been  taken.  I  ask:  is  he  aware
 of  the  fact?  Has  there  been  a  single
 acquisition  under  this  Act  which  has
 not  been  the  subject  matter  of  an
 appeal  before  a  Sessions  Judge  or  a
 revenue  tribunal?  T  know  that  27
 Cases  are  pending  in  U,  P.  for  land
 having  been  acquired....  (Interrup-
 tions).

 SHRI  PILOO  MODY:  In  this  case  it
 hag  taken  only  22  hours  ag  he  pointed
 out.  The  Government  of  Maharashtra
 had  been  struggling;  out  of  2700  acres
 that  they  were  supposed  to  acquire
 they  have  acquired  after  four  years
 only  129  acres  but  this  was  acquired—
 400  acres—in  34

 hours.
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 SHRI  N.  K,  P.  SALVE:  In  saying
 about  the  land  acquisition,  Mr,  Piloo
 Mody  hag  an  advantage;  he  is  totally
 ignorant  about  the  law  and  procedure
 I  know  something  about  it  because  I
 have  been  dealing  with  it  in  my  pro-
 fessional  capacity  oe  .

 SHRI  PILOO  MODY:  On  behalf  of
 Birlas,  Daimias,  Singhanias.

 AN  HON.  MEMBER:
 Modys....  (Interruptions).

 And  the

 SHRI  N.  K.  P.  SALVE:  I  only  wish
 to  submit  this.  It  is  not  that  there
 are  no  cases  of  harassment.  There
 have  been  cases  where  officers  pur-
 porting  to  act  in  a  quasi  judicial  or
 judicial  capacity  have  acted  in  an
 extremely,  arbitrary  manner.  But
 there  is  an  appeal  provided;  there  is
 the  judiciary.  I  am  sure  that  there
 have  been  appeals  fileg  by  several
 people  in  the  Courts  and  those  appeals
 are  pending  and  as  and  when  those
 appeals  are  decided  the  solatium—the
 term  used  in  that  Act—is  increased
 and  enhanced  and  that  burden  will  be
 passed  on  to  those  who  have  been
 given  the  land,  whose  names  Mr.
 Nahata  read.  What  is  wrong?  He  has
 not  made  a  single  point  that  the  whole
 Act  was  outside  the  purview  of  the
 law  The  only  thing  that  he  said  was
 that  in  so  many  minutes,  so  many  de-
 cisions  were  taken.  Maybe,  I  do  not
 know.  Since  he  says  so,  it  may  be
 right.  What  I  ask  is  this.  Does  it
 mean  that  the  procedures  prescribed
 in  the  law  make  a  mockery  of  justice?
 There  is  an  appeal  available  and  they
 can  go,  Has  he  lost  faith  in  the  yudi-
 ciary?

 At  any  rate  it  was  very  interesting
 for  me  to  know  that  here  is  a  marxist
 Member,  who  is  now  canvassing  that
 market  value  must  be  paid  to  every-
 body.  I  hope  he  will  stick  to  that
 view,

 SHRI  PILOO  MODY:  I  hope  you
 vote  for  it.  May  I  remind  you  that
 you  voted  against  it?
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 SHRI  N.  K,  P.  SALVE:  I  come  to
 the  next  point  Bank  loans,  I  happen
 to  appraise  myself  about  the  financial
 state  of  affairs  of  the  Maruti  Limited
 as  on  I9th  December,  1972.  I  had  ap-
 praised  myself  about  the  magnificent
 performance  of  the  Maruti  Limited.  I
 really  wish  if  it  was  the  son  of  Mr.
 Jyotirmoy  Bosu,  I  would  have  patted
 his  back  and  possibly  whispered  into
 his  ear;  how  did  you  manage  to  pro-
 duce  such  a  worthy  son?  Because  I
 find  from  the  accounts,  I  have  examin-
 ed  very  carefully,  the  loans  taken  from
 the  Bank  aggregate  to  Rs,  26.3  lakhs,
 they  are  all  secured  loan,  against  land,
 buildings,  machinery,  equipment  etc.

 15,00  hrs.

 Though  another  company  was  also
 given  a  letter  of  intent  to  make  a  pro-
 totype,  this  is  the  one  company  which
 has  made  very  substantial  progregs.  I
 have  myself  seen  this  car  in  the  Har-
 yana  pavilion.  It  looked  magnificient.
 Sir,  he  called  him  8  man  of  straw.
 Is  this  a  country  where  only  the
 money  bags  and  their  sons  are  going
 to  manufacture  cars?  No,  This  a
 country  where  any  man  of  talent  and
 ability  would  be  able  to  make  his
 mark.  Gone  are  the  days  when  people
 should  think  that  they  are  born  in  a
 privileged  class  and  therefore  it  is
 their  prerogative  to  go  into  industry.
 Any  engineer,  any  able  man  who  is
 capable  of  harnessing  the  various  in-
 gredients  necessary  to  make  a  suc-
 cess  of  an  industry  and  who  has  the
 technical  knowledge  will  have  the
 fullest  opportunity  in  this  country.  It
 was  a  very  unfortunate  comment  that
 he  is  a  man  of  straw.  The  history  of
 great  men  who  have  been  greatest
 champions  of  industry  shows  that  they
 had  commenced  from  a  modest  begin-
 ning,  with  sustained  patience  and  per-
 Severance,  with  dedication  and
 honesty,  reached  the  dizzy  heights  of
 glory.  I  hope  that  the  Sanjay  Gandhis
 in  this  country  who  work  like  this  will
 reach  these  heights  despite  obstrue~
 tionists  in  this  country.

 Last  but  not  least  I  want  to  give
 the  historical  perspective  and  submit
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 how  very  rational  their  policy  has
 been  in  giving  this  industry  to  the
 private  sector.  I  am  going  to  show
 cost-wise  how  in  terms  of  foreign  ex-
 change  and  otherwise,  this  propesa.  is
 far  superior  to  the  proposal  they  were
 considering  for  collaboration  with
 Renaultg  for  the  Dolphin  Motors.  Cri-
 ticism  has  been  levelled  against’  the
 Directors.  It  has  been  happening  far
 to  often  that  personal  criticisms  are
 there.  Their  deeds  and  misdeeds  are
 narrated  here.  I  do  not  say  they  are
 paragons  of  virtue.  Most  of  them  I
 do  not  know;  some  I  do  know.  If  the
 issue  really  is  Government's  policy
 regarding  the  manufacture  of  cars,  has
 it  direct  nexus  with  the  personal  cha-
 racter  of  the  directors?  If  he  is  serious
 about  telling  Mr.  Subramaniam  as  to
 what  he  needs  to  do  to  improve  the
 car  policy,  how  these  people  are  in
 Burla’s  company  or  in  Walchand’s  com-
 pany  is  not  his  business.  We  have
 laid  down  certain  criteria  in  the  com-
 pany  law  and  other  laws  and  it  must
 be  according  to  those  laws.  If  the  direc-
 tors  Nave  been  shown  some  undue
 favours  in  this  matter,  that  can  be
 separately  dealt  with.  But  to  link  it
 up  with  this  poli¢y  is  very  highly
 loaded.

 Coming  to  the  historical  perspective,
 we  have  to  start  with  the  Jha  Com-
 mittee.  Mr,  Nahata  hag  gone  into  it.
 He  sad,  there  cannot  be  a  car  within
 Rs.  5000  to  7000  and  demand  is  always
 outstripping  production.  He  suggested
 an  expert  committee.  So,  the  Pande
 Committee  wag  set  up  and  they  ma¢**
 some  recommendations,

 The  salient  feature  of  the  report
 way  back  in  96]  was  that  we  could
 have  a  plant  in  the  public  sector  for
 manufacturing  50,000  cars  at  a  cost  of
 Rs,  5,100  and  at  a  cost  of  Rs.  6,160,
 when  the  capacity  is  only  20,000.  Be-
 cause  sO  much  of  foreign  exchange
 was  involved,  the  matter  was  very
 rightly  shelved  and  deferred.  Keep-
 ing  our  socio-economic  priorities  in
 view,  how  can  we  give  priority  to
 cars?  ‘There  are  ever  so  many  other
 things  which  we  have  to  look  after.
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 At  any  rate,  in  7968  the  government
 explored  the  postibitity  of  manufactu-
 rimg  Jow  cost  car  indigenously,  in  the
 private  sector,  without  foreign  colle-
 boration,  without  any  foreign  ex+
 change  far  import  of  components.
 Four  conditions  were  imposed  which
 were  applicable  to  all  parties.  First
 @  proto-type  hes  te  be  made  which
 would  be  subjected  to  rigoroug  tegt  at
 the  Ahmednagar  institute.  Only  after
 the  test  of  the  proto-type  ig  over  that
 the  letter  of  intent  would  be  issued.
 What  can  be  more  rational?

 Here  is  a  project  for  the  manufac-
 ture  of  50,000  cars  per  year,  and  the
 total  cost  up  to  1045,  as  projected,  is
 expected  to  be  in  the  vicinity  of
 Rs.  36.82  crores,  as  against  Fe.  56
 crereg  to  manufacture  Dolphin  ear  in
 collaboration  with  French  Renauit.
 Here  is  a  project  costing  Rs.  6.82
 crores  of  only  Indian  rupees  without
 any  foreign  exchange,  as  compared  to
 Rs,  56  crores  of  foreign  exchange  for
 the  Renault  project  for  a  capaeity  of
 50,000.  Anyone  who  has  a  sense  of
 justice,  a  sense  of  fairplay,  anyone
 who  is  not  suffering  from  cynicism,
 would  appreciate  the  rationale  of  this
 and  would  not  criticise  as  unfair  the
 issue  of  the  letter  of  intent  in  “‘«
 case.

 In  the  end,  I  do  not  personally  know
 Shri  Sanjay  Gandhi.  But  I  have
 known  many  Sanjay  Gandhis  in  my
 capacity  88  a  member  of  this  august
 House  and  in  my  professional  capa-
 eity.  I  had  occasion  to  know  the  pro-
 blems  which  concern  these  young
 talented  entrepreneurs  who  have  the
 highest  of  devotion  and  dadication  to
 their  plant,  medium  and  small-scale
 entrepreneurs,  who  are  faced  with
 problems  connected  with  modern  tech-
 nology,  financial  stringency,  perennial
 shortages,  inadequate  infra-structure
 and  insufficient  foreign  exchange,  end
 I  have  every  hope  that  they  will  sur-
 mount  all  those  problems.  I  know
 that  many  of  them  are  harassed  and
 maligned  by  different  vested  interests
 for  different  purposes.  A  smal{  man
 of  small  mind  would

 harass  these
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 people  with  petty  matters  like  electric
 power  and  ‘innumerable  other  things.
 I  say  once  again  that  small  men  of
 small  mind  have  maligned  a  young
 entrepreneur  for  no  other  fault  except
 that  he  happens  to  he  the  son  of  a
 leader,  whose  Gynamic  leadership  has
 made  them  lick  the  dust  of  political
 ignominy.  ‘This  is  no  fault  of  the
 young  men.  He  must  go  ahead,  un-
 daunted  by  the  meaningless  non-
 sense...

 SHRI  JYOTIRMOQY  8080:  Sir,  on
 a  point  of  order.  I  want  to  know
 whether  a  member  can  read  from  a
 written  text.

 MR  DEPUTY-SPEAKER:  There  is
 no  point  of  order.

 SHR]  N.  K.  P.  SALVE;  I  humbly
 hope  that  the  Sanjay  Gandhis  of  this
 country  will  go  undaunted  by  such
 harassment  of  small  men  with  small
 minds.  We  wish  the  Sanjay  Gandhis
 of  this  country  the  best  of  luck  and
 godspeed  and  assure  them  that  the
 best  wishes  and  blessings  of  the  en-
 tire  nation  are  with  them.

 sit  प्रेस  बिहारी  वाजपेयी  (ग्वालियर):
 उपाध्यक्ष  जी,  सरकार  की  कार  सम्बन्धी

 नीति  पर  विचार  करते  समय  हमें  इस  बात

 को  सोचना  होगा  कि  शभ्राखिर  प्रौद्योगिक

 उत्पादन  के  क्षेत्र  में  सरकार  की  प्रराथभिकताये

 या  होनी  चाहिएं।  पहुचे  चर्चा  चली  थी  कि

 छोटी  कार  पब्लिक  सेक्टर  में  बने  लेकिन

 योजना  आयोग  ने,  जब  sto  गाडगिल  उसके

 उपाध्यक्ष  ये,  उसे  उचित  नहीं  बताया  ।  बाद

 में  प्राइवेट  सैक्टर  में  छोटी  कारें  बनाने  का

 फैसला  कर  लिया  गया  1  छऩ्द  प्रौद्योगिक

 विकास  मंत्री  ने  कुछ  द्वि  पहले  कहा  ar  कि
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 हम  देस  के  सातों  को  यू  कि  साधन  सीमित

 हैं,  छोटी  कार  बनाते  पर  खर्च  नहीं  कर  सकते

 इसलिए  छोटी  कार  पब्लिक  सेक्टर  में  नही
 बनेगी,  प्राइवेट  सेक्टर  में  बन  सकती  है
 क्या  देश  के  साधनों  के  बारे  में  इस  तरह  का

 दृष्टिकोण  भ्रपनाना  सर्दी  है  ?  सवाल  यह  है
 क्या  शझ्ाज  देश  को  कार  की  आवश्यकता  है  ?

 यहां  पर  मेरा  सरकार  से  बुनियादी  मतभेद  है।

 हम  वैभव  कौर  'विलास  की  वस्तुओं  का

 उत्पादन  बढ़ाते  जा  रहे  हैं  जबकि  30  करोड़
 लोग  गरीबी  के  स्तर  से  भरी  नीचे  का  जीत

 बिता  रहे  हैं।  यह  बात  अमर  सरकार  कहें
 कि  हम  प्राइवेट  सेक्टर  में  कार  बनने  दे  रहे  है,
 पब्लिक  सेक्टर  में  बनने  नही  दे  रहे  है  तो

 यह  भी  कोई  झा धिक  नियोजन  की  पूरी  तस्वीर

 सामने  रखकर  चलने  का  तरीका  नहीं  है  ।

 झ्राखिर  में  एक  नेशनल  फैक्टर  है,  साधन

 हमारे  पास  मर्यादित  हैं  उन  साधनों  का

 उपयोग  किस  बात  के  लिए  किया  जाये  ?

 अ्रभी  चार  करोड़  रुपये  की  एक  वाच  फैक्टरी

 का  उद्घाटन  किया  ग्रया  है  जो  आटोमेटिक

 वाच  बनायेगी  ।  बम्बई-पूना  में  टेलीविजन

 लगाया  गया  है  जिस  पर  75  करोड़  रु०

 खर्च  होगा  ।  ...  (व्यवधान)  .बम्बई-

 पूना टी  बी०  का  उद्घाटन  किया  गया  है
 और  उस  काम्प्लेक्स  को  विकसित  करके  के  लिए
 75  करोड़  नहीं  सौ  करोड़  रुपये  की  लागत

 दाने  की  सम्भावना  है  ।
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K,  GUJ-
 RAL):  I  never  Nke  to  interrupt  my
 hon.  friend.  But,  I  think,  he  getg  his
 figures  wrongly.
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 MBE.  DEPUTY-SPEAKER:  That  is
 irrelevant.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 That  is  not  irrelevant.

 MR,  DEPUTY-SPEAKER:  If  you
 want  to  know  how  it  is  irrelevant,  I
 will  explain  it.  We  are  talking  about
 the  car  policy.  We  are  not  talking
 about  the  television  policy.  That
 way,  if  you  want  to  expand  the  scope
 of  discussion,  you  might  go  into  the
 entire  economic  policy  of  the  Govern-
 ment.  Time  is  very  limited.  I  am
 drawing  the  attention  of  the  hon.
 Member  to  it.  When  your  remark  has
 diverted  the  discussion  and  drawn
 another  Minister  into  the  discussion,
 that  is  not  relevant  here.

 att  weet  बिहारी  वाजपेयी  :  मुझे  बड़ा
 खेद  है  कि  आप  इस  चर्चा  को  ठीक  तरह  से

 चलने  देना  नही  चाहने  है  ।

 MR,  DEPUTY-SPEAKER:  But  you
 are  going  into  the  broader  economic
 policy  matters.

 श्री  झा टल  बिहारी  वाजपेयी  :  सवाल  यह

 है  कि  हमारे  नियोजन  की  प्राथमिकतायें  क्‍या

 होनी  चाहिए  1  .  (व्यवधान)  में

 फिर  कहूंगा  कभी  हैदराबाद  में  सरकारी

 रेफ्रीजरेटर  फैक्टरी  है  जी  'रेफ्रीजरेटर्स  का

 उत्पादन  दुगना  कर  रही  है  जिसको  कहा
 गया  है  कि  ऐयर  कूलर  बनायें--क्या  यह  सब

 पब्लिक  सेक्टर  में  नही  हो  रहा  है  ?  भें  जानता

 चाहता  हूं  सरकार  प्रौद्योगिक  विकास  में

 देश  को  किस  दिशा  में  ले  जाना  चाहती  है  ।

 राज  कौन  कार  खरीद  सकता  है  ?  बड़ी  चर्चा

 हो  रही  है  छोटी  कार  की  लेकिन  में  ने  उसको

 देखा  हरियाणा  में,  वह  बहुत  छोटी  नहीं

 होगी  ।  अभी  जो  कारें  वन  रही  है  वह  भी
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 काफी  छोटी  हैं  -  भरत  उससे  भी  छोटी  क्‍या

 बनेगी  ।  भ्रमर  यह  हिसाब  बताया  जाये  कि

 छोटी  कार  ii  हजार  में  मिल  सकती  है  तो

 22  हजार  की  कार  हिन्दुस्तान  में  कितने  खरीद

 सकते  हैं  ?  कितने  प्रतिशत  लोग  खरीद  सकते

 हैं  ?  हमारा  नियोजन  किस  लोगों  के  लिए

 चलने  वाला  है  ?  (व्यवधान)  .

 जब  प्राथमिकता  तय  करने  का  सवाल  आयेगा

 तो  फिर  अम्बई  में  टेलीविजन  की  जरूरत

 होगी  या  गन्दी  बस्तियों  में  रहने  वालों  के  लिए

 पीने  के  पानी  का  प्रबन्ध  करने  की  आवश्यकता

 होगी  ?  भ्र भी  तक  हम  सब  लोगों  को  साइकिल

 भी  खरीदने  की  क्षमता  नहीं  दे  सके  हूं  लेकिन

 हम  अपने  सीमित  साधनों  को  वैभव  विलास

 की  वस्तुओं  पर  खर्च  कर  रहे  हूं  a  उपभोग

 के  क्षेत्र  में हम  प्रा धनिक तम  देशों  की  श्रेणी  में

 जा  रहे  है  लेकिन  उत्पादन  के  क्षेत्र  में  हमारी
 स्थिति  बड़ी  दयनीय  है  ।  जो  लोग  अपना

 जीवन  निर्वाह  करने  के  लिए  भोजन  नहीं

 जुटा  पाते  उनके  लिए  कार  की  प्रावश्यकत  है
 या  प्रावश्यकता  बुनियादी  प्राथमिक  जरूर)

 को  पूरी  करने  की है?
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 मैं  आपका  हयात  दिलाता  चाहता  हूं
 लोकसभा  के  चुनावों  के  बाद  स्वयं  प्रधान  मंत्री

 जो  ने  कहा  था,  मे  दूत  कर  रहा  हूं  ।

 “Whatever  resources  are  commit-
 ted  to  luxury  goods,  it  is  not  possible
 to  convert  them  into  commodities  of
 mass  consumption  like  transport  or
 houses  for  the  poor.”
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 यह  एफ०सी ०  सी०  कराई  का  उनका  भाष «
 है।  सब  इस  बलिया दी  पब्लिक  ट्रान्सपोर्ट  का

 “विकास  किया  जायेगा ।  कभी  मेरे  मित्र  श्री

 चन्द्र  शेखर  से,  जिनकी  प्रगतिशीलता  में  कोई

 भ्रन्देह  नहीं  हो  सकता,  जो  कांग्रेस  बुकिंग  कमेटी

 के  मेम्बर  हैं,  अपने  एक.  लेख  में  कहा  है  कि

 आगामी  पंचवर्षीय  योजना  में  पब्लिक  ट्रांसपोर्ट
 के  लिए  250  करोड़  रुपये  रखे  गये  हैं  लकन

 सरकारी  कर्मचारियों  कौर  भ्र फसरों  को  कार

 खरीदने  के  लिए  कर्जा  देने  के  लिए  280  करोड़

 रुपये  रखे  गये  हैं  ।  क्या  यह  280  करोड़

 रुपया  इसलिए  रखा  गया  है  .  (व्यवधान)..
 4  झ्रापको  सोच  बता  रहा  हूं  मंत्री  उसका

 ख़ान  करें  ।

 SHRI  B.  R.  BHAGAT  (Shahabad):
 It  oannot  be  true.

 SHRI  SHYAMNANDAN  MISHRA:
 This  came  out  in  the  Financial  Ex-
 press  also:

 of  शटल  बिहारी  वाजपेयी  :  श्राप  पता

 “लगा  लीजिये  ।

 सवाल  यह  है  कि  पब्लिक  ट्रांसपोर्ट  [का
 विकास  करें  या  कर्मचारियों  को  कार  खरीदने

 के  लिए  कर्जा  देने  के  लिए  उससे  भ्र धिक

 धनराशि  निश्चित  करें  ?  यदि  मेरे  आंकड़े

 गलत  है  तो  मंत्री  महोदय  सही  कर  देंगे  t  मे

 जानना  चाहूंगा  वह  सही  आंकड़े  है  या  नहीं  t

 इस  चर्चा  में  मारुति  का  काफी  वर्णन

 हुआ  है।  मारुति  हनुमान  जी  की  मां  का  नाम

 है।  पवनसुत  के  बारे  मे  कहा  जाता  है  वे  चलते

 नहीं  हैं  उडते  हैं  या  छलांग  लगाते  हैं  तो

 जो  गुण  पुत्र  के  बारे  में  हैं  माता  उनसे  वंचित
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 नहीं  हो  सकती  है।  मारुति  कार  भी  जिस

 तेज़ी  से  आगे  बढी  है  उससे  लगता  है  हर
 मामले  में  वह  छलाग  लगाती  है,  सड़क  पर

 नहीं  चलती  है  ।  जिस  गति  से  जमीन  प्राप्त

 की  गई,  हम  जानते  हैं  कि  जमीन  प्राप्त  करने  में
 कितनी  कठिनाईया  होती  है,  भ्रमर  हरियाणा  की

 सरकार  किसानों  के  साथ  घोखा घड़ी  न  करती,
 सारे  नियमों  को  ताक  पर  न  रख  देती  तो

 मारुति  के  लिए  इस  तरह  से  जमीन  कभी  प्राप्त

 नहीं  हो  सकती  थी  ।  जिन  किसांनो  की  जमीन

 ली  गई  है  वे  किसान  खुद  कहते  थे  कि  11,000
 रु०  एकंड  के  हिसाब  से  हमारी  जमीन  ले  ली

 गई  जबकि  बगल  में  जमीन  40  हजार  एकड़
 के  हिसाब  से  बिक  रही  है  उन्होंने  इस  आशय

 के  एफीडेबिट  भी  दिये  हैं  ।  हमारे  साल्वे  जी

 कहते  हैं  कि  किसानो  के  लिए  अदालत  का

 दरवाजा  खुला  हुआ  है  ।  लेकिन  क्‍या  उन्हें

 मालूम  है  कि  किसान  शिकायत  करते  हैं  कि

 उनको  धमकियां  दी  जा  रही  हैं  कि  झगर

 अदालत  का  दरवाजा  खटलटाभोगे  तो  तुम्हारे
 लिए  हमारे  राज्य  में  रहना  मुश्किल  हो
 जायेगा  ?

 शी  सतपाल  कपूर  (पटियाला)  +  कुछ
 तो  भ्र दा लत-  गये  हैं,  बाकी  को  आप  ले  जाइये  ।

 श्री  झल  जे हारो  बाजपेयी  :  कुछ

 गये  हों  या  न  गये  हो,  आप  कुछ  नही  करेंगे,

 बाप  मारुति  की  वकालत  करेगे  |

 मैं  यह  भी  कहना  चाहूंगा  कि  केवल

 जमीन  की  प्राप्ति  में  धांधली  (का  सवाल

 नही  है।  eee



 907  Motion  re.

 एक  चान जिन  सदस्य  :बीच  जिला  जी

 की  बात  कह  रहे  हैं.  ।

 भी  शटल  बिहादो  बाजपेयी  :  पाप

 लोग  बिड़ला  की  गोद  में  बैठने  वाले  और

 बिडला  जी  की  कपा  से  इस  सदन  में  जाने  वाले,

 इस  तरह  की  बातें  क्‍यों  कर  रहे  हैं  ?

 अभी  यह  तके  दिया  गया  कि  खाली

 मारुति  को  सेंटर  errs  इवेंट  कही  दिया  गया,

 शौर  भी  ले  सकते  हैं  शौच  कार  बला  सकते

 है  ।  जब  उनकी  ोडवर्दो गेस  प्रमाणित  हो

 जावेगी  तो  उसको  भी  लाइट्स  मिल  जायेगा।

 क्या  मेरे  मति  श्री  खाल्बे को को  मालूम  है  कि  एक

 प्राइवेट  फर्म  लगातार लिख  रही  है  कि  रोड-

 नेस  की  शर्तों  क्या  है,  वह  चलें  उसको  बतलाई

 जायें  |  लेकिन  उसमे  कहा  जा  रहा  है  कि

 अभी  वह  शर्ते  ब्रोकरों  नहीं  बतलाई  जायेंगी।

 पहले  भाष  कार  बनाइये,  फिर  हम  देखेंगे  कि

 वह  हमारी  शर्तें  पूरी  करती  है  का  नहीं  ।

 क्या  यह  आपत्तिजनक  नहीं  है  ?  आप  चाहते

 है  कि  प्रा इज् रेंट  पार्टीज़  छोटी  कार  बनाये  तो

 रोड वर्दी निम  की  शर्ते  घोषित  कर  दीजिये,

 फि  प्राइवेट  पार्टीज  उनके  हिसाव  से  कारे

 बनायेगी  ।  मगर  मी  तक  रोडवर्दीनिस

 की  शर्ते नही  बतलाई  गई  हैं।  कारण  यह  है  कि

 शर्तें  वही  होंगी  जो  मारुति  पूरी  करेगी  ।

 इसी  लिये  शर्तों  को  खोला  नहीं  जा  रहा  है  ।

 मैं  चाहता  हूं  कि  मंत्री  महोदय  इसका  स्पष्ट-

 करण  करें  1  रोडवर्दीनिस  के  बारे  में  कभी  तक

 को  पब्लिक  घोषणा  क्‍यों  नहीं  की  गई  ?
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 दूसरी  बत  यह  है  कि  जिस  तेजी  से

 समिति  लिमिटेड  की  स्टील  जॉप्त' हुआ है, हुआ  है,

 6,000  टन,  बह  भी  सचमुच  से  सरकारी

 ह...  पौर  क्त  का  तूत  है।  कगर

 सरकार इतनी  तेजी  से  काम  करने लगे  तव

 तो  हमारे  देश  में  समस्याध्ों के के  हज  हीने में में

 कोई  कठिनाई  नहीं  होगी,  लेकिल  चोरों के

 बारे  में  यह  तेजी  नहीं  दिखलाई  देती  ।  मैंने

 कहा  कि  यह  मारुति है।  यह  छलांग  लगाती
 है।  यह  एक  दफ्तर  से  दूसरे  दफ्तर  लॉच  कर
 जाती  हैं,  यह  एक  मगर  से  दूसरे  नगर  को

 पार  करती  हैँ  a  कोई  मंत्रालय  इसमें  बाधक
 महीं बन  सकता  ।  किसी  मंत्री की  हिम्मत

 नही है  कि  कोई  आपत्ति उठा  सके  ।  कोई

 राष्ट्रीयकृत  बेक  इसे  ऋण  देने  से  रोक  नहीं

 सकता  क्योंकि  यह  किसी  और  शमित  के

 बल  पर  चलता  र्

 मैं  यह  भी  जानना  चाहूंगा  कि  क्‍या  यह
 सच  है  कि  मावि  लिमिटेड  को  जभी  तक
 35  रोक  कोयला  दिया  गया  है  ।  मारुति

 लिमिटेड  मे  एक  भट्टा  है।  प्यार  मंत्री  महोदय
 को  जानकारी  न  हो  तो  वह  जानकारी  प्राप्त

 कर  ले  ।

 एक  सामान्य  सदस्य  :  कोयला  कोई

 कंट्रोल  कमोडिटी  नहीं  है

 श्री  शटल  बिहारी  आाजपेयी  :  उस  पर

 कंट्रोल  नही  है  लेकिन  कोयला  मिलता  कितनों

 है  ?  मुझे  मालूम  है  कि  कंट्रोल  रेट  पर

 कितना  मिलता  है,  और  जितना  कोयला

 मारुति  लिमिटेड  को  कभी  तक  दिया  गया
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 3s  रैक---उतना  तो  सोधी  00  साल

 में  ईंट  बेगाने  में  खर्च  नहीं  1  क्‍या उन  से

 कुछ  पता  लगाया  गया  कि  उस  की  वास्तविक

 आवश्यकता  कपा  हैं  ?  फिर  उन्‍हें  इतना

 अधिक  कोयला  कपों  दिया  गया  ?

 इतनी  ही  बात  नहीं  है  ।  प्यार  श्राप

 गुड़गांव  को  टेलीफोन  करें  तो  उस  के  लिये

 झ्रापको  एक्सचेंज  के  सहारा  लेना  पड़ेगा,
 मगर  दिल्‍ली  से  मारुति  लिमिटेड  तक  टेलीफोन
 की  सीधी  लाइन  हैं।  ड्राप  जब  चाहें  टेलीफोन
 कर  सकते  है  ।

 एक  कौर  छोटी  सी  बीज  है  श्राप
 कभी  उस  सड़क  पर  जाइये  |  दिल्‍ली  से  लेकर

 वह  सड़क  चौड़ी  की  गई  है,  मगर  वही  तक

 चौड़ी  की  गई  है  जहां  पर  मारुति  लिमिटेड

 का  भवन  है,  जहां  उनकी  फैक्ट्री  है।  उसमे

 आगे  सड़क  चौड़ी  नहीं  की  गई  ।  मैं  मानता

 हैं  कि  यह  छोटी  छोटी  बातें  हैं  ।  मगर  यह
 छोटी  छोटी  बातें

 थी  संकट  हलंत  ग्लो  (गड़ गाव)  :

 डेनोकोन  लाइन  रानी  शावर  में  भो  है  श्लोक

 दूसरों  फैक्टरियों  में  भी  है।  सड़क  दिल्‍ली  से

 जयपुर  तक  है  ।

 भी  1.  बिहारी  बाजरे पी  :  मत

 मालूम  है,  मैं  रोज  टेलीफोन  करता  हू  ।

 कोई  नौजवान  पुरुषार्यों  बने,  कोई

 नौजवान  अपने  परिश्रम  से  कारख़ाना  खड़ा

 करे,  इसमें  कोई  झ्रापतति  नहीं  हो  सकता,

 लेकिन  क्‍या  कोई  इसे  बात  से  इन्कार  कर
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 सकता  है  कि  लिन  लोगों  ने  पूजी  लगाई  है

 उनकी  पूजी  लागत  से  ज्यादा  ही  .  रही  है  ?

 क्या  बहू  इसीलिये  ज्यादा  नहीं  हो  रही  है  कि

 वह  मौज वाम  प्रधान  मंत्री  के  सुकून  है?
 इस  देश  में  पुरुवार्ओों  नौजवानों  की  कभी  नहीं

 है,  मयरउनमें से  कोई  कार  बताने काका  रखाना

 नहीं  खोल  सकता  क्‍योंकि  क्षीणता  को  प्रधान

 मंत्री  के  घर  में  जन्म  लेते  का  सौभाग्य  प्राप्त

 नही  हुआ  t  लेग  क्यों  प्रो  लगा  रहे  है?
 क्योंकि  जो  लोग  पूंजी  लगा  रहे  हैं  उनके  जी
 लगाने  से  उनको  सरकार  द्वारा  और  जगह
 लाभ  पहुंचाया  जा  रहा  है  ।  जो  डाइरेक्टर  हैं

 उन्हे  कारखाना  खोलने  का  लाइसेंस  दिया

 जा  रहा  है।  उत्तर  प्रदेश  मे  एक  लाइसेंस

 दिया  गया है  प्राइवेट  उद्योगपति  को  जिन्होंने

 इसमे  पूजी  लगाई  ।  मी  प्रकार  रौनके  सह
 को  भी  लाइसेंस  विया  गया  है  Hf  क्‍या  यह
 प्रधान  मंत्री  के  पद  का  प्रभाव  नहीं  है  ?

 इस  चर्चा  का  उद्देश्य  किया  को  प्रतिभा

 को  धूमिल  करना  नहीं  हो  सकता  ।

 थी  सवाल  कपूर  शौर  क्‍या  हो
 सकता  है  ?

 श्री  अटल  बिहारी  बाजपेयी  :  लेकिन

 अगर  कुछ  काम  ऐसे  हैं  जिनसे  प्रतिमा  [धूमिल

 होती  है  तो  कोई  रोक  नहीं  सकता  4.  बह
 मारुति  लिमिटेड  नहीं  है,  यह  करप्शन

 अनलिमिटेड  है  ।  इस  शताब्दी  का  सब  से

 बड़ा  घोटाला  है,  प्रधान  मंत्री  की  प्रतिमा  को

 कलंकित  करने  वाला  मामला  ।  मैं  इसको

 समझने  में  असमर्थ  हूं  7  प्रधान  स्त्री  को

 झपती  जनता  का  विश्वास  प्राप्त  है,  इतना
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 [at  wee  बिहारी  'ब्राजपेयी]

 उनका  प्रभा  है,  मगर  एक  पत्र  के  छोटे  से

 कारखाने  के  ये  राज  उन  ने  लोगों  को

 अपने  ऊपर  उंगली  उठाने  का  मौका  दिया  है  i

 यह  मां  की  ममता  नहीं  है,  सार्वजनिक  जीवन

 में  जो  मर्यादा  कायम  करनी  चाहिये  उस

 मर्यादा  से  रहमत  न  होने  का  लमूना  है  ।

 जिसके  हाथ  मे  शासन  की  सत्ता  होगी,  उस  को

 इस  बात  की  चिन्त।  करनी  होती  कि  किसी

 को  भी  उंगली  उठाने  का  मौका  न  मिले

 पुत्र  के  साथ  न्याय  करना  पड़ेगा  ।  यहा

 न्याय  ही  नही  हो  रहा  है  यहां  तो  पुत्र  को  शाने

 बढाने  के  लिये  सारे  नियम  कायदे  ताक  पर

 रख  कर  उनको  लक्ष्मी  से  मंडित  करने  की

 कोशिश  की  जा  रही  है  ।

 SHRI  R.  V.  SWAMINATHAN
 (Madurai):  Is  it  crime  to  have  such
 an  intelligent  son?

 SHRI  H.  K.  L.  BHAGAT  (East
 Delhi):  How  can  Mr,  Vajpayee  ans-
 wer  it?

 oft  em  बिहारी  बाजपेयी  यह  उतना

 छोटा  सवाल  नहीं  है  ।  भर  देशो  में  यह
 अपराध  नही  है,  वहा  ऐसा  होता  है,  लेकिन

 भारत  में  यह  नहीं  चल  सकता  |

 संस्करित  कार्य  तथा  नौवहन  और  परि-

 बहुत  कतरी  (भो राज  बहादुर):  वाजपेयी

 मर्यादा  से  नीची  बात  कर  रहे  हैं  ।

 श्री  पटल  बिहारी  बीजेपी  :  मैं

 मर्यादा  से  नदी  बत  ही  दर  रहा  हु
 मर्यादा  से  लिखा  भा चरण  किया  गया  है
 मेरी  और  आपकी  राय  भाग  हो  सकती  है।
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 राज  भी  -मौका  है  कि  ो  भी  धांधलियां

 इस  सम्बन्ध  में  हुई  हैं  उनके  बारे  'में  जांच

 कराना  आप  स्वीकार  कर  स्री जिये  ।  मुझे
 इस  नौजवान  के  खिलाफ  कुछ  नहीं  कहना

 है।  मैंने  उसे  देखा  तक  नहीं  है।  लेकिन

 इससे  कोई  इन्कार  नहीं  कर  सकता  कि  राज

 जित  तरह  से  फैक्ट्री  खड़ा  की  जा  रही  है
 उससें  प्रधान  मंत्री  के  पद  का,  उन  की  प्रतिष्ठा  का,

 उनके  प्रभाव  का  दु  योग  हुमा  है  वहू
 करना  चाहती  है,  ऐसा  मैं  नहीं  कहता  t

 लेकिन  जो  लोग  इस  फैक्ट्री  को  बनाने  में

 मदद  दे  रहे  है  वह  बाहर  उनके  प्रभाव  का

 लाभ  उठाना  चाहते  है।  यह  कोई  अच्छी

 परम्परा  नहीं  है  ।  इससे  प्रधान  मंत्रों  की

 प्रतिष्ठा  कोई  बड़ने  वाली  नहीं  है  ।
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 मैंने  वाजपेयी  जी  के  भाषण  को  सुना  जो

 उन्होंने  कार  बनाने  को  होती  के  बारे  में

 दिया  है  तो  मुर्गे  उनके  व  सारे  भाव  याद

 झा  गये  जो  उन्होने  चुनाव  के  दौरान  में  दिये

 थे।  जो  कुछ  उन्होंने  राज  हाउस  में  कहा  है
 आम  तोर  से  वही  कुछ  उन्होंने  मोटे  तौर  पर

 चुनाव  के  दोरान  पर  भी  धाम  सभाओं  में

 कहा  था।  उत  उक्त  उसका  जवाब  हिन्दुस्तान
 की  जनता  ने  दे  ही  दिया  था  ।  वाजपेयी

 जी  इन्कार  नहीं  करेंगे  कि  एक  नारा  हिन्दुस्तान
 की  जनता  को  चुनाव  के  दौरान  में  दिया

 गया  था  कौर  वह  लगा  भो  था।  उनके

 भाषण  को  सुनकर  जनता  ने  वह
 नारा  लगाया  था  प्लोर  उस  नारेके

 बारे  में  उनकों  मालूम  ही  है।  दिल्‍ली  में  भी
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 यह  नारा  सुना  यक  था  ।  लाखो  की  तादाद

 में  जनता  ने  जगाया  था  t  वह  तारा  था

 बेटा  कार  बतायेगा  मा  सरकार  बनायेगी।

 मैं  उनको  बतलाना  चाहता  हू  कि  मा  में  सर-

 कार  बना  दी  ौर  बेटा  कार  बतायेगा

 और  बाजपेयी  जी  भाषण  देते  रह  जायेंगे  t

 यह  नारा  हिन्दुस्तान  के  कोने  कोने  मे  चुनाव
 के  दौरान  लगा  था  और  लाखो  लोगो  ने  यह
 तारा  लगाया  था  ।  लेकिन  उस  नारे  के  साथ

 साथ  यह  भी  नारा  लगा  था  कि  बाजपेयी  जी

 क्या  करेगे,  बाजपेयी  जी  बेकार  बनाया  ।

 उपाध्यक्ष  महोदय  उनके  भाव  को

 सुनकर  मुझे  बड़ा  ताज्जुब  हुजरा  1  उन्होंने

 कहा  कि  मारुति  नाग  लगा  रही  है  ।  लेकिन

 मुझे  लगा  कि  बाजपेयी  जी  इतनी  बडी  नाग

 लगा  गये  कि  वह  ज्योतिर्मय  बसु  जी  के  स्तर

 पर  पहुच  गये  |  मुझे  इनसे  यह  साशा  नहीं
 थी।  मेरे  दिमाग  में  यह  था  कि  वह  उस

 स्तर  पर  नदी  जायें  ।  लेकिन  आज  वह
 चले  गये  ।

 उचको  दिनों  यह  है  कि  इससे  अवान  मंत्री

 का  स्प्रेज़  खत  होता  है।  मैं पूष  चाहता

 हूं  कि  किय क्रो  नजरों  में  खराब  होता  है?
 अरको  तारो  में  ह 13  कमो  झा  था  हो  नही  ।

 जनता  के  जट्टा  तक  मम्यव्य  है  उतरने।  जर।

 में  पहले  भो  अच्छा  था  आज  भो  है  ब्र  कन

 भो  रहेगा  ।  आपको  बाता  से  यह  बिगडते

 वाला  नही  है  ।

 बु  जो  ने  सैर  प्रो  सो  का  जिस

 किया  1  झपको  पत्रा  लग  ही  गया  होगा
 सारा  उनका  भारत  सुनने  के  बाद  कि  कोव
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 मैन  है  कौर  कौन  मकी  है  ।  जनता  का  कहना
 है  कि  हिन्दुस्तान  मे  कारों  को  कमी  है  शाम
 लोगो  का  कहना  है  कि  कारे  कम  बन  रही
 हैं  लोगो  का  कहना  है  कि  चाहें  सरकार  की

 जिम्मेदारी  हो  या  किसी  और  की  लेकिन
 कारें  जो  बन  रही  हैं  वह  निकम्मा  हूँ,
 बिमला  बनाते  है  या  जो  भी
 बनाते  हैं  निकम्मी  कारे  बनाते  है  कीमत

 भ्र धिक  है  कारे  ज्यादा  होनी  चाहिये  ।  जनता
 बिडला  और  कार  बनाने  वालो  के  खिलाफ

 सोचती  है  और  कहती  है  कि  कौर  कारे

 बना प्रो  सस्ती  बनाओ  छोटी  बनाओ  लेकिन

 बाजपेयी  जी  न  बिड़ला  के  खिलाफ  बोलते  है
 और  न  ही  बसु  जी  बिना  के  खिलाफ  बोलते

 है,  दोनो  ही  सजय  के  खिलाफ  बोलते  है  ।

 अब  कौन  मैन  है  भ्र ौर  कौन  मकी  हैं  इसका  श्राप

 स्वप्  पता  लगा  सकने  है।  कौन  बिडला  की

 बात  बोल  रहा  है  इससे  आपको  पता  लग  ही
 गया  होगा  t  मैं  क्राई  गुस्ताखी  वाली  बात

 नहीं  कहता  चाहता  ।  मैं  समझता  हू  कि

 बसु  जी  को  बिडला  की  आवाज  है।  उनकी

 आवाज  किसानो  का  झ्रावाज  नहीं  है,  जनता

 की  उन्होने  चर्चा  नहीं  की  है  लेकिन  उनकी

 आवाज  बिडला  को  आवाज  है,  सरमाये दारो

 को  झा वाज  है,  जस्टिस  इटरेहट  की  ग्रा वाज़  है  t

 दनी  तरह  से  बाजपेयी  जी  की  भी  है  t

 मैं  बसु  जी  को  याद  दिलाना  चाहता  हू
 कि  जन  बेहद  बवाल  में  मास्टर्स  को  हकूमत
 थी  तब  वहा  बताये  कि  बिडला  से  किससे

 मुलाकातें  की  थी,  बिडला  को  किसने  कैसी-

 लिटिल  दी  थी,  उनकी  फैक्टरी  को  किसने
 प्रोटेक्शन  दिया  था  ।  हिन्दुस्तान  मोटर्स

 के  कारबाने  में  बहेंगे  से  ओवर  टाइम  लिया
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 [श्री  एच०  कोठ  एल०  भगत]
 जाता  था  भ्र ौर  वहां  की  मॉक्ट्ट्रिंत  सरकार  ने

 बिडेन  मोटे  को  मदद  की  बचे  के  खिलाफ  t

 मैं  समझता  हूं  कि  बसु  जी  को  आवाज

 के  पीछे  सरमाये दारों  कौ,  कै पिट लिस्टों  की
 लाबी  बोल  रही  है  ।

 MR.  DEPUTY-SPEAKER:  If  hon.
 Members  do  not  like  something  which
 is  said  by  the  hon.  Member  who  is
 speaking,  they  can  definitely  inter-
 vene,  but  they  cannot  just  go  on
 shouting  at  him  all  the  time....

 SHRI  MADHURYYA  HALDAR
 (Mathurapur):  I  would  like  to  know
 whether  he  is  talking  relevant  or  not.

 MR.  DEPUTY-SPEAKER:  It  is  an
 unparliamentary  practice  to  do  so.

 श्री  एच०  Bo  एल>  भगत  इनको

 जो  जवाब  देना  है  बाद  मे  दे  लें  ।

 तीन  चार  बातें  कही  गयी  है।  बाजपेयी

 जो  ने  कहा  कि  प्रायोरिटी  बुतो  चाहियें
 क्या  कार  प्रायोरिटी  नहीं  है  ?  मैं  बाजपेयी

 जी  से  जानना  चाहता  हूं  कि  कि  क्‍या  इसी

 सदन  में  खडे  होकर  उनकी  पार्टी  ने  बार-बार

 यह  नहीं  कहा  हैँ  कि  कारों  की  कभी  है  भौर

 कारें  भी”  बनती  चाहिये  ?  राज  जब  मारुति

 मोटर्स  को  तरफ  से  कारें  बनने  जा  रही  हैं,
 छोटी  कारें  बनने  जा  रही  हूं  तो  क्‍या

 श्राप  यह  कहना  चाहते  हैं  कि  कारें  न  बसे  ।

 इसके  माने  सीध  हैं  कि  श्राप  यह  चाहते  है  कि

 बिमला  की  निकम्मी  करें  बनती  शनी  जायें

 और  कोई  दूसरी  कार  न  चे ।  (इंदराज):
 गर  झा पगो  बिड़ला  का  नाम  बुरा  लगता  है

 सो  नही  दूंगा  ।
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 यह  कहा  गया  है  कि  अभोजन  एक्का परे  की
 गई  है  ई.  शुक्रवार  करके  उसकों  एलान  की
 गई  मैं  जानना  चाहता  हूं  कि  भारत  के
 कौन  से  हिस्से  में  बड़े  से  बड़े  इंडस्ट्रियल
 कम्प्नैक्सिस  के  लिये  जमीन  एक्वायर  करके

 एलाट  नहीं  की  गई  ?  यह  भी  कहा  गया  हैं
 कि  जमीन  अ्रप्तिक  दौ  गई  है  ।  मैं  कहना

 चाहता  हूं  कि  जब  बड़ा  कोरोना  है  बे

 मकसद  के  लिये  जमीन  एलाट  की  गई  है

 एक्वायर  करके  बड़े  काम  के  लिये  की  गई  है

 तो  क्या  ज्यादा  नहीं  दो  जाती  चाहिये  थी  ?

 यह  भी  कहा  गया  है  कि  ग्यारह  हजार  म्य्ये

 एकड  के  भाव  पर  दो  गई  है  ।  मैं  समझता

 हू  कि  बाजपेयी  जो  को  मालूम  ही  है  तथा

 कौर  लोगों  को  मालूम  है  कि  बिलनी  जो

 शहर  में  जो  लैण्ड  एम्ब्रायर  की  गई  कौर  जिस

 के  ऊपर  आप  ज़ोर  हम  लोग  रहते  है  जिस  पर

 बिल्ली  बनती  हुई  है  नई  और  पुरानी  वह  भी

 किसातो  से  फोन  पये  गज  पर  ली  गई  थी  ।

 हिन्दु स्वात  मे  जोड़ियों  जगह  जमीन  एक्वायर
 की  गई  है  समय  समय  पर  ।  बाप  यह  भी

 जानते  है  कि  एक्वीजिशन  के  खिलाफ  लोग

 झक तर  अदालतों  में  जाते  है  उसको  चेंज

 करते  है  ज्यादा  कम्पेगरेंसन  लेते  हैं  ।  हजारो
 कैलिस  कोर्सेस  में  पैंडिंग  हैं  ।  हर  आ्रादमी

 जिसकी  जमीन  को  एस् वायर  किया  जाता  है

 वह  कोर्ट  से  जा  सकता  है,  चैनल  कर

 सकता  है,  प्रतीत  कर  सकता  है,  हाई  कोर्ट  में

 जा  सकता  है,  रिट  के  लिए  जा  सकता  है।  वह
 जाता  भी  है  और  ज्यादा  से  ज्यादा  कम्रे  गठन
 लेना  थी  चाहता  हैल्प  केस  में  भी  उन्होंने

 एक्वीजिशन  को  ह ८८ द  किया,  कया  यह  सही

 नहीं  है  ?  बेरिंग  के  लिये  बजे  नहीं  ?  सारी

 बात  गलत  हो  गई  यह  कहना  ठीक  नहीं  है  ।

 3I6



 ३77  Motion  re.

 जो  रिट  के  खिले  गये  वह  जाताहै  या  नहीं
 इसको  कोई  को  तय  करता  होते  है4  जो

 कानून  आपका  और  हमार  बचाया  गया  है
 उसको  कोट  तार.  नहीं  करेगी  तो  क्रोन  करेगा  ?

 सबेरे  शाम  झापोजीशत  के  नेता  हमे  कहते  है
 कि  कोर्ट  की  बातों  कोर्ट  की  मसाले  कोर्ट  की

 माने  ।  आज  करे  कोर्ट  को  बात  कर  रहे
 हैं

 वाजपेयी  जो  ने  कहा  कि  कोयला  दिया

 गया  ।  जहा  कारखाना  बनना  है  वहा  उनको

 कोयला  न  दिया  जाय  क्‍या?  क्या  पानी

 उसकी  जगह  दिया  जाय  २?  श्राप  सोचें  और

 इसका  जवाब  दें  ज्यादा  कोयला  दे  दिया

 गया  यह  भी  कहा  गया  है।  मारुति  तो  पता

 नहीं  कि  छंलाग  लगा  रही  है  या  नहीं  लेकिन

 वाजपेयी  जी  नाग  लगाते  लगाते  इतनी

 नाग  लगा  गये  शौर  इतना  दागे  बढ  गये

 कि  भाग  कर  श्री  ज्योतिर्मय  बसु  के  पास  चले

 गये  ।

 यह  भो  कहा  गया  है  कि  उसको  स्टील

 दिया  गया  ।  मैं  जानता  चाहता  हू  कि  कार

 स्टील  से  नहीं  तो  क्या  कामल  से  बनती  है  ?

 अजीब  अजीब  बाते  यहा  कही  गई  हैं  ।

 मैं  समझता  ह्  कि  वाजपेयी  जी  को

 वाक़फ़ियत  नहीं  है  पौर  इसलिये  बहू  कई

 बाते  गलत  कह  गए  ।  उन्होंने  कह  दिया  कि

 उनको  डाइरेक्ट  लाइन  मिली  हुई  है।  उनको

 मालूम  नही  है  कि  वहा  गुड़गाव  मे  डाइरेक्ट

 लाइनें  कौर  भी  बेशुमार  लोगो  के  पास  हैं

 शौर  उस  क्त  से  है  जिस  समय  मारुति  बनी

 नही  भी  ।
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 लोगो  को  छोटी  कार  की  जरूरत  है
 लोगो  की  मांग  है  कि  वह  बनती  चाहिये  ।
 छह  जब  बनने  लगी  है  तो  वें  कहते  हैं  कि

 नहीं  बननी  चाहिये  इसलिये  कि  समय  गांधी
 बना  रहे  हैं।  बसु  जी  ते  बडी  दिलचस्प  बात

 कही  ।  उन्होने  कहा  कि  [अजय  गांधी  के  पास
 748  रुपया  ही  था ।  कैसे  वह  इस  पैसे  से

 इतना  बड़ा  कार कसना  लगा  रहे  हैं  1  भ्रमर

 बसु  जी  के  लाजिक  को  मात्रा  जाए  तो  कारख़ाना

 तो  सिर्फ  बिड़ला  ही  लगा  सकता  है,  और

 कोई  नही  लगा  सकता  है,  कैपिटल  मोबिलाइज
 करके  कोई  दूसरा  कारखाना  नहीं  लगा  सकता

 है  |  श्री  बसु  स्वय  सोचे  कि  कौन  इस  तरह

 से  दूसरा  काम  कर  सकता  है  ।

 यह  भी  कह  दिया  गया  कि  कुछ  लोग

 जो  उनके  साथ  हैं  उनका  कोई  एक्सटेंशन  हुआ

 हैं  -  पिछले  कार  सालो  में  पता  नहीं  कितने

 लोगो  को  एक्सटेंशन  ला इस सो  के  मिले  हैं  ।

 सवाल यह  है  कि  जिन  लोगो  की  इस  कारखाने

 में  हिस्सेदारी  नहीं  है,  उन  को  एक्सटेंशन
 कैसे  मिल  गया  ।  मुक्त  नहीं  मालूम  है  कि

 किसको  मिला  है,  लेकिन  सिर्फ  इस  बिता

 पर  यह  कह  देना  गलत  है  कि  सरकार  उन  की

 मदद  कर  रही  है  ।

 कहा  गया  है  कि  26  लाख,  या  कितने

 लाख--जी  माहाटां  ने  फिगर  बताई  है---

 रुपया  बैंक  ने  दिया  है।  क्‍या  गज़ब  कर  दिया

 है!  मेरे  दोस्त  26  लाख  की  चर्चा  करते  हैं
 a  यह  क्यो  नही  बतात ेहैं  कि  इतने  सरमाये दारों

 ने,  जिन  कौ  बोलियां  व  बोल  रहे  हैं  बेकों  से

 करोड़ो  रुपये  लिये  हुए  हैं  -  (व्यास)
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 [at  एच०  को०  एल०  भगत]
 जब  कार  के  मैनुफ़कवर  की  नीति  पर

 बहस  हो  रही  थी,  तो  हम  साशा  करते  ये  कि

 अपोजिशन  के  नेता  इस  नीति  के  बारे  में  कुछ

 कहे  ।  लेकिन  कार  की  नीति  पर  बहस  नहीं

 हुई  ।  उन्होंने  मारती  पर  बहस  करनी  शुरू
 कर  दी  ।  मेरे  भाई  कभी  नागर वाला  की  गर्दन

 पर  सवार  होने  की  कोशिश  [करते  हैं--

 जिन्दा  पर  भी  कौर  मरे  हुए  पर  भी,  उन्होंने

 भरे  हुए  को  भी  नहीं  छोड़ा,  (व्यवधान)  कभी

 ने  कोई  भौर  इस् यू ले  जाते हैं,  (व्यवधान)  .  ss

 MR.  DEPUTY-SPEAKER:  Order,
 order.  I  want  to  draw  the  attention
 of  the  hon,  Member  there;  once  or
 twice  you  can  intervene,  not  this  kind
 of  shouting;  this  is  not  right.  This  is
 not  the  way  to  behave  in  the  House;
 this  is  disorderly  behaviour.

 भी  एच०  Wo  एल  ०  भगत  :  उपाध्यक्ष

 महोदय,  मैं  यह  भज  कर  रहा  था  कि  व  कभी

 एक  बात  पकड़  कर  ले  जाते  है  भौर  कभी

 दूसरी,  जिन  के  पीक  कोई  बलि याद  नहीं

 होती  ।

 मेरे  भाई,  श्री  ज्योतिर्मय  बसु,  ने  कहा  कि

 प्रधान  मंत्री  को  इस्तीफा  दे  देना  चाहिये  ।

 हम  पार्लियामेंट  के  मेम्बर  है  कौर  हमारे

 कुछ  प्रिलिजी  है  -  हमारा  यह  भप्रिविलेज  है

 कि  हम  इस  हाउस  में  जो  चाहें  कह  सकते  हैं  q

 लेकिन  हम  यह  एक्सपेक्ट  करते  हैं  कि  हम
 पालिमामेट  की  मेम्बर  की  हैसियत  से  वह  बात

 कहे,  जो  रेसपासीबिल  हो,  जो  पूरी  तरह  से

 बेड  हो,  जिसके  बारे  में  हमारे  पास  सबस्टांशल

 एविडेंस  हो,  जिसको  हम  सबस्टाशिएट  कर

 सकते  हो  ।  महू  ताज्जुब  की  बात  है  कि
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 श्री  ज्योतिर्मय  बसु  जो  चाहे,  जिस  वक्‍त  चाहे,

 जिस  तरह  की  भी  बात  हो,  जिसके पीछे  कोई  सबूत
 ने  ही,  जो  इस्सपांसिबल  हो,  गलत,  बेकार,
 बेमानी  कौर  बेबुनियाद  हो,  हर  बात  शी  हस

 हाउस  में  कह  देते  हैं।  इस  हाउस के  प्रिविलेज
 का  अगर  कोई  मिसयूज  करता  है,  तो  श्री
 ज्योति भय  बसु  करते  हैं  ।  डेमोक्रेसी  की
 डिसेंसी  मांग  करती  है  कि  उनको  इस्तीफ़ा
 दे  देना  चाहिये--ही  शुद्ध  'डिज़ाइन  इस

 तरह  बिना  फाउंडेशन  के,  बेबुनियाद,  इल्जाम
 लगाना  मुनासिब  नहीं  है  ।  |

 संजय  गांधी  की  बदकिस्मती  कहूं  या

 खुशकिस्मती  कहू  कि  बहू  प्राइम  मिनिस्टर  के

 पुत्र  हैं

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  Almost  every  day  the
 Chair  hag  ordered  that  something
 should  be  expunged  because  it  is  con-
 sidered  to  be  improper  and  undigni-
 fied.  Mr.  Bhagat  has  been  saying  that
 whatever  I  say  is  ghalat.  That  is
 very  irresponsible.  Only  a  chamcha
 like  him  (Interruptions).

 MR,  DEPUTY-SPEAKER:  Order,
 order.  My  understanding  of  ghalat  is
 untrue’.  It  is  not  unparliamentary.

 sit  एच०  के ०  एल०  भगत :  मैंने

 जान-बूमत  कर  “झूट”  नहीं  कहा,  “गलत

 कहा  है  1

 संजय  गांधी  की  शायद  बदकिस्मती  है
 कि  बह  प्राइम  मिनिस्टर  के  पुत्र  हैं।  लेकिन

 हमारी  बदकिस्मती है  कि  यहा  इस  हाउस

 में  श्री  ज्योतिर्मय ब्रूस  हैं।  बरगी  कहा  गया
 कि  वह  प्राइम  मिनिस्टर  के  बैठे  हैं।  में  कुछ

 नेताओं बाम  ले  सकता  हूं,  लेकिन  मुझे
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 इसकी  आदत  नहीं  है।  प्राइम  मिनिस्टर  के  इस

 पित्त  ने  कई  साल  दिल्‍ली  के  एक  छोटे  से  वर्क

 शाप  में  दिन-रात  काम  करके  इस  माडल  को

 डेबेलय  किया  है  t  बताइये  कि  मेरे  आप  के

 बेटे  ने  कया  किया  है  |

 मेरा  कहना  यह  है  कि  जो  कुछ  भी  श्री

 वाजपेयी  ने  या  श्री  ज्योतिर्मय  बसु  ने  कहा  है,
 That  ig  only  a  cheap,  propagenda

 stunt  which  has  not  befooled  the
 people  and  people  were  not  befooled
 by  them.  I  am  sure  that  they  will  not
 be  befovled  now.

 MR,  DEPUTY-SPEAKER:  Shri  Piloo
 Mody.

 SHRI  (3.  VISWANATHAN  rose—

 MR.  DEPUTY-SPEAKER:  I  will  call
 you.  I  called  Mr.  Piloo  Mody  as  he
 made  a  special  request  because  he  has
 to  go  unless  you  have  any  objection
 to  it.  Do  you?

 SHRI  G.  VISWANATHAN:  If  he  is
 really  going,  then  I  will  yield.

 MR.  DEPUTY-SPEAKER:  Do  you
 want  to  speak?

 SHRI  5.  VISWANATHAN:  Yes.

 SHRI  PILOO  MODY  rose—

 MR.  DEPUTY-SPEAKER:  Just  ,one
 minute.  We  have  varied  the  timing  of
 the  Howse  once  in  view  of  the—

 SHRI  PILOO  MODY:  Could  you  not
 make  this  after  my  speech  so  that  I  do
 not  miss  my  trend?

 MR.  DEPUTY-SPEAKER:  All  right.

 SHRI  PILOO  MODY:  Considering
 that  Mr  Sanjay  Gandhi  has  now
 worked  jay  and  night  in  a  workshap,
 it  is  only  befitting  that  he  being  the
 only  man  in  this  coufitry  who  has
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 done  any  work,  he  should  be  given  the
 Padma  Bhushan  or  something,

 ‘When  I  hear  the  debate  stich  as  I
 have  heard  today,  particularly  when  I
 hear  the  people  whom  I  happen  ‘to
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 know  outside  the  House  a  little  better
 than  I  know  them  inside  the  House,
 when  I  ‘hear  them  come  and  defend
 something  in  the  language  that  they
 use,  I  really  begin  to  wonder  whether
 this  country  can  ever  make  progress.

 We  were  fortunate  enough  to  have
 Mr.  Amrit  Nahata  speak  the  truth
 accidentally  when  he  said  that  after
 25  years  the  Government  of  India  had
 not  developed  a  policy  on  transport  or
 on  cars.  It  is  quite  right.  They  have
 not  developed  a  policy;  not  only  that:
 if  this  Government  continues,  }  assure
 you  that  it  will  not  develop  a  policy
 in  future  either,  because  the  Govern.
 ment  of  India  makes  its  policy  to  suit
 them,—that  is,  the  Congress  pariy—
 from  moment  to  moment.

 If  you  will  just  recall,  originally
 the  smal]  car  was  going  to  be  made
 in  the  private  sector.  Worldwide  ten-
 ders  were  invited  by  at  least  seven
 compnies  and  seven  or  a  dozen  culla-
 borators  came  forward,  At  that  time,
 Mr.  Sanjay  Gandhi  also  got  an  idea
 that  making  a  small  car  must  be
 easier  than  making  a  big  car  and  so
 thought,  “Why  should  I  not  have  a
 shot  at  it?”  So,  the  idea  of  a  smal!
 car  being  made  by  Mr.  Sanjay  Gandhi
 happened  to  be  broached  at  that  time

 Now.  the  Government  had  to  wriggle
 out  of  the  fact  that  they  had  agreed
 to  something  like  a  dozen  tenders
 being  invited  on  which  lakhs  of  rupees
 were  spent.  So,  all  of  a  sudden,  a
 policy  decision  emerged,  that  a  small
 car  will  be  made  only  in  the  public
 sector;  that  is  to  wash  away  five  years
 of  hankering  for  a  small  car  which,
 they  had  agreed,  should  be  made  in
 the  private  sector.  So,  their  first
 chapter  was  closed  by  a  policy  deci-
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 (Shri  Piloo  Mody
 sion  of  the  Government  that  it  will  be
 mtade  only  in  the  public  sector.

 When  the  idea  came  that  there  was
 going  to  be  a  car  in  the  public  sector,
 several  tenders  again  started  lowing in  from  people  who  wanted  to  make
 this  car  in  collaboration  with  the
 Government  of  India,  but  now,  the
 policy  had  to  change  again  because
 under  no  circumstances  could  Mr.
 Sanjay  Gandhi  have  made  the  car
 had  the  Government  policy  continued
 as  announced,  So,  the  Government  of
 India  had  to  revamp  its  policy  and
 come  to  the  conclusion  that  the  small
 car  which  had  at  one  time  agitated
 everybody’s  mind—because  a  Janata
 car  must  be  provided  for  the  Janata  so
 that  the  Janata  vote  can  be  coliected—
 was  dropped  as  the  top-priority  of  the
 pyramid  to  the  bottom,  as  a  low  prio
 rity  item.  Therefore,  “it  must  not  be
 made  in  the  public  sector  and  let  us
 push  it  back  into  the  private  sector.”

 In  the  private  sector,  any  idiot  anows
 that  a  man  who  works  night  ari  aay
 in  a  mechanical  workshop  cannot
 manufacture  a  car.

 AN,  HON  MEMBER:  Who  said?
 SHRI  PILOO  MODY:

 you.  (Interruption).
 SHRI  R.  V,  SWAMINATHAN.  He  is

 talking  about  idiots.

 MR  DEPUTY-SPEAKER:  Does  it
 mean  you  describe  yourself?

 SHRI  PILOO  MODY:  Even  General
 Motors  needs  hundreds  of  ancillary
 manufacturefs  so  that  they  can  put  to-
 gether  a  car,  which  I  am  told  does  not
 work  too  well,  because  most  autcmo-
 biles  are  poorly  made  products  But
 the  funny  thing  is—when  this  car  was
 sanctioned  after  the  Government
 changed  its  policv  and  dropped  it  to
 lower  priority  and  shoved  it  back  into
 the  private  sector  so  that  Mr,  Sanjay
 Gandhi  could  be  given  a  licenc:—that
 the  condition  then  was  not  one  iota  of
 foreign  exchange  will  be  spent  and  it
 will  be  a  totally  indigenous  car.  It  is
 from  his  very  desk  I  asked  Mr.  Dinesh
 Singh  when  he  was  minister,  “Are  you

 I  am  telling
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 sure  that  the  licence  that  is  Ling
 granted  wil]  not  permit  ancillary
 manufacturers  to  enjoy  formgn  ex-
 change  Heences,  so  that  Mr.  Sanjay
 Gandhi  can  turn  round  and  say,  ‘I  got
 my  little  spare  parts  from  Mr,  Salve.
 It  is  Mr.  Salve  who  got  Rs.  ४5  lakls
 worth  of  import  licence,  with  which  I
 am  not  at  all  concerned;  I  am_  only
 coneerned  with  buying  my  spare  parts
 from  Mr.  Salve!’  Mr.  Nahata  will  have
 another  ancillary;  Mr.  Bhagat  will  have
 a  third  ancillary.  But  all  the  licences
 will  be  in  the  name  of  the  Bhagats,
 the  Salves  and  the  Nahatas  and  none
 in  the  name  of  Sanjay  Gandhi  80,  a
 policy  decision  had  to  be  made  by  t}=
 Government  of  India  that  no  foreign
 exchange  will  be  necessary  to  manufac-
 ture  this  car.  Some  other  automati'’
 geniuses  all  over  the  country  who
 really  thought  they  could  make  a  car
 were  also  given  little  jetters  of  intent,
 because  after  all  you  have  to  make
 things  look  good,  But  they  found
 there  was  a  foreign  exchange  content
 in  those  licences—10  or  5  or  20  per
 cent—and  the  Government's  decision
 said,  with  al]  the  sanctimonious  hum-
 bug  that  these  gentlemen  could  mus-
 ter,  no  foreign  exchange  will  be  per-
 mitted  to  manufacture  the  small  car.

 The  situation  as  I  understand  it  to-
 day  is  that  Mr.  Sanjay  Gandhi  was
 provided  land  hv  the  Government,
 which  has  been  discussed  in  minute
 detail  A  tractor  company  has  been
 over-licensed  to  manufacture  tractors
 in  India,  because  they  have  developed
 a  body  for  a  car  in  Australia  and  that
 body  tooting  will  be  bought  as  part  «f
 the  licence.  I  am  told  a  scooter  com-
 pany  has  developed  a  motor  which  has
 also  been  overlicensed  so  that  thy
 will  supply  motors.  Ultimately  Mr.
 Sanjay  Gandhi  will  put  the  lock  on  7
 and  probably  that  would  be  the  only
 thing on  the  car  that  would  not  work.

 It  is  rather  amusing  that  this  car

 which  is  supposed  to  be  the  product  of
 an  automative  genius  was  going  from
 the  Maruti  factory  to  the  exhibition
 and  it  so  happened  that  my  wite  hap-
 pened  to  be  passing  by.  She  found
 that  this  car  was  stalled  and  there
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 were  three  mechanics  wnder  the  car
 with  their  legs  sticking  out,  She  went so  the  airport  and  on  her  way  back
 she  found  that  six  legs  were  still  stiek-
 ing  out  from  under  the  car!  When  I
 am  forced  to  buy  one  of  those  cats,
 because  all  these  gentlemen  are  going to  be  forcd  to  buy  one,  I  hope  at  Jeast
 a  couple  of  them  will  have  the  de-
 cency  to  come  and  hold  it  up  for  me
 while  I  get  imto  it!

 It  is  all  right.  Umpteen  things  hike
 this  are  happening  in  this  country  for
 some  consideration.  To  give  a  fuller
 account  of  it,  my  frierd.Shri  L.  N,
 Mishra  can  give  it  to  you.  When
 millions  of  things  like  this  are  happen-
 ing  in  the  country,  why  should  not  'the
 Prime  Minister’s  son  also  indulge  in
 the  same  thiag?  I  do  not  think  that
 the  law  should  be  different  for  all  the
 other  crooks  and  the  law  should  be
 different  for  just  one  person  beceuse
 he  happens  to  be  the  Prime  Minister's
 son.  This  sort  of  discrimination  I  do
 not  believe  in.  I  think  that  since  the
 Government  of  India  is  being  run  in
 this  dishonest,  hypocritical,  sancti-
 monius,  corrupt  manner,  let  Shri
 Sanjay  Gandhi  also  be  given  the  bene-
 fit  of  such  a  society.  Why  should  he
 not  be?  If  the  Jains,  Dalmias  and  all
 these  people  have  reaped  the  benetit  of
 such  a  society,  why  not  Shri  Sanjay
 Gandhi?  And  if  the  Prime  Minister's
 self-respect  and  dignity  are  not  hurt
 by  it,  who  am  I  to  say  that  she  should
 have  any?  The  only  thing  I  want  to
 tell  you,  particularly  my  friends  over
 here,  is  that  the  price  of  favours  and
 the  price  of  office  can  be  too  high.

 MR  DEPUTY-SPEAKER:  Let  me
 regulate  the  business  of  the  House,
 We  have  already  once  varied  the  tim-
 ing  of  the  business  of  the  House.  We
 have  fixed  4  O’Clock  for  taking  up
 Private  Members’  business.  But  that
 does  not  appear  to  be  possible  now.
 I  still  have  with  me  three  speakers
 from  the  opposition  and  some  speakers
 from  the  Congress  Party.  The  Min-
 ister  is  yet  to  reply  and  he  has  told
 me  that  he  will  require  half  an  hour.
 Then  the  mover  of  the  motion  will
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 SHRI  VIKRAM  MAHAJAN: move  for  a  closure.  meets

 MR,  DEPUTY-SPEAKER:  J]  would like  to  have  the  Sense  of  the  Touse If  the  time  for  this  debate  has  to  ke extended,  we  have  to  fix  some  time. Can  the  Minister  of  Parliamentary Affairs  say  something.
 SHRI  RAJ  BAHADUR:  We  should finish  it  by  5  O'Clock.  That  would  be better,

 MR.  DEPUTY-SPEAKER:  Very well.  If  we  have  to  finish  it  by 5  O'Clock,  the  Minister  would  require half  an  hour  How  much  time  does Shri  Basu  require?

 SHRI  JYOTIRMOY  BOSU:  Half  an
 hour,

 MR,  DEPUTY-SPEAKER  That  will
 mean  one  hour.  There  are  four
 speakers  from  the  opposition  s:de  and
 they  would  like  their  point  of  view  to be  heard.

 SHRI  VIKRAM  MAHAJAN:  Let  us
 take  it  up  after  the  Private  Members’
 business,

 MR  DEPUTY-SPEAKER:  Let  us
 be  realistic,  Shall  we  put  it  at
 by  5.30  P.M

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C,  SUBRA-
 MANIAM):  You  may  call  one  more
 member  from  the  opposition  side  and
 then  give  me  the  chance.  4867  all,
 there  is  Shri  Bosu  who  can  out-do
 everybody.  He  can  cover  all  reints,

 MR  DEPUTY-SPEAKER:  There  are
 parties  which  are  listed  here  and
 every  party  hag  its  own  spokesman,
 Whenever  there  is  any  debate,  they
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 will  have  to  be  given  an  opportunity.
 Unless  they  agree  to  withdraw,  I  can-
 not  give  time  to  somebody  and  not  to
 somebody  else.  I  think  5,30  would  be
 quite  realistic.  I  would  request  the
 speakers  not  to  take  more  than  ten
 minutes,  Otherwise,  we  cannot  finish
 by  530  P.M.  ‘

 36  r  hrs.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  Mr.  Deputy-Speaker,  Sir,
 I  have  heard  the  speeches  from  the
 Opposition  side  and  I  am  really  sur-
 prised  and  shocked  as  to  what  extent
 they  can  be  at  a  tangent  with  the  pro-
 position  before  the  House,  Mr.  Vaj-
 payee  is  going  but  I  am  going  to  quote
 his  partymen  as  to  what  extent  they
 have  supported  the  propositinen  of
 small  car  in  the  previous  debates.

 As  I  said,  the  proposition  before  the
 House  is  totally  different  from  th~  dis-
 cussion  that  has  taken  place.  Ali  the
 leaders  of  Opposition  have  concentrat-
 ed  on  one  individual  only.  I  am  really
 surprised  how  they  can  go  to  the  ex-
 tent  and  lower  themselves,  degenerete
 their  sense  of  proportion,  in  criticising
 one  individual  while  the  proposition
 deals  with  the  policy  itself,

 I  want  to  raise  two  serious  ques-
 tions  One  is  whether  the  present
 supply  of  automobile  cars  is  enough
 to  meet  the  demand  of  the  people,  the
 middle-class  people,  of  this  country
 The  second  question  is  whether  it  is
 not  advisable  to  manufacture  at  the
 lowest  cost  and,  at  the  same  _  tirre,
 encourage  the  growth  of  indigenous
 local  Indian  talent  without  reqviring
 imports,  capital  goods  or  foreign  ex-
 change,  These  are  the  two  questions
 which,  I  hope,  Mr,  Jyotirmoy  Bosu
 will  answer.

 Dealing  with  the  question  of  9075
 rity,  both  Mr.  Vajpayee  and  Mr  Piloo
 Mody  have  raised  the  question  of
 priority,  I  woud  like  to  ask  them  as
 to  what  priority  under  the  planning
 has  been  given  to  the  production  or
 manufacture  of  car  They  are  under
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 &  wrong  impression  of  presumption
 that  the  manufacture  of  small  car  has
 been  given  the  top  priority.  lt  is  a
 wrong  notion  they  are  entertaining.
 Therefore,  their  minds  must  be  disa-
 bused  of  that,  The  priority  to  the
 manufacture  of  small  car  has  been
 given  its  due  place,  not  the  first  or  the
 second  or  the  third  priority.  The  pre-
 duction  of  essential  goods  to  meet  the
 needs  of  the  people  has  been  given  the
 first  priority.  Therefore,  it  is  wrong  to
 suggest  that  the  manufacture  of  car
 has  been  given  the  first  priority  or  the
 higher  priority.
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 In  this  connection,  I  do  not  know
 whether  the  Jana  Sangh  party  has
 changed  its  policy.  I  do  not  know  uhe-
 ther  Mr.  Vajpayee  has  lost  the  memory
 that,  in  1964,  when  the  question  of
 manufacture  and  fixation  of  prices  of
 cars  was  taken  up,  Mr.  Bade  touk  part
 in  the  debate  and,  on  behalf  of  the
 Jana  Sangh  party,  he  said  this  7  would
 read  out  only  three  proposition  from
 the  whole  of  his  speech,  He  said:

 “पापुलर  कार  बने,  छोटी  कार  बने,

 जिस  की  बार  बार  मांग  की  गई  है  भ्रौर  जिस

 का  प्रभी  तक  कोई  सन्तोषजनक  उत्तर  नहीं

 मिला  है  इस  के  लिये  सरकार  को  गम्भीरता

 से  विचार  करना  चाहिए  प्रौढ़  यह  कार  सुलभ

 होनी  चाहिए  rg

 Thig  is  proposition  No.I  I  am  quoting
 from  the  Lok  Sabha  Debates,  Third
 Series,  1964,  p.  3425.

 The  second  proposition  that  he  ad-
 vanced  is;

 “रोग  केवल  यही  है  कि  तीन  जनों  को

 छापने  उत्पादन  करने  और  बेचने  का  प्रभी-

 कार  दे  रखा  है,  इस  को  खत्म  करना  चाहिए  |

 दूसरे  कारखानेदार  जो  कार  बनाना  चाहते  है

 इस  क्षत्र  में  कराने  चाहिएं  इन  के  कम्पीटीशन

 में  बाने  चाहिए  उन  को  शापने  मौका  देता



 चाहिए  के  मे  कम् पोटो शन  में  झा  सके  ।  यदि

 ऐसा  किया  गया  तो  कार  के  दाम  कर

 हो  सकते  है.
 ”

 The  second  proposition  advanced  by
 Mr,  Bade  on  behalf  of  Jan  Sangh,  on
 page  3425,  is:

 ga  लिये  सरकार  को  चाहिए  कि  दूसरे
 लोगों  को  कार  का  निर्माण  करने  की  सुविधा
 वे  देदे

 I  do  not  know  whether  the  question
 of  priorities  was  taken  into  considera-
 tion  by  Jan  Sangh  persons.  There-
 fore,  it  is  not  a  question  of  priority
 when  we  talk  of  manufacture  of  small
 cars,  but  it  is  a  question  of  necessity
 which  has  been  considered  and  felt
 by  the  people  of  this  country,  Right
 from  959  this  question  was  raised  and
 the  members  of  this  House  demandcd
 manufacture  of  small  cars....

 SHRI  SHYAMNANDAN  MISHRA:
 Not  by  all.

 SHRI  R.  D.  BHANDARE:  By  all
 the  members.  Shri  Shyamnandan
 Mishra  also  must  have  been  a  party
 to  it.  (Interruption).

 I  would  like  to  raise  some  questions.
 Is  the  car  a  luxury  at  the  present
 time?  Does  it  not  increase  the  effi-
 ciency  of  the  working  of  the  person?
 In  a  developing  economy,  should  we
 allow  the  politics  of  inhibition  and
 should  we  have  the  politics  of  char-
 acter  assassination?  These  are  the
 questions  which,  I  hope,  Mr.  Shyam-
 nandan  Mishra  and  Mr.  Jyotirmoy
 Bosu  and  the  rest  of  the  Opposition
 will  answer.  Mr.  Jyotirmoy  Bosu
 hit  below  the  belt  when  he  said  that}
 Mr.  Sanjay  Gandhi  was  only  a  tech-
 nician....  4
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 SHRI  JYOTIRMOY  BOSU:  You  do
 not  wear  a  belt,  Do  you?

 SHRI  R.  D.  BHANDARE:  I  do  not
 know  whether  you  do,  with  key  on  to
 it.

 SHRI  JYOTIRMOY  BOSU:  He  is
 ceferring  to  the  chastity  belt.  He
 talked  about  key,  Sir.

 SHRI  R.  D.  BHANDARE:  He  said,
 Mr.  Sanjay  Gandhi  is,  after  all,  an
 engineer.  Should  individuals  not  be
 allowed  to  develop  their  skilll  and
 live  honourably  in  this  country?
 Should  the  economic  development  of
 the  country  be  allowed  to  be  continu-
 ed'  in  this  country  or  not?  Should
 the  demands  of  the  middle  class  who
 are  demanding  small  car  be  met  or
 not?  Should  we  solve  the  problem
 of  unemployment  or  not?  These  are
 the  questions  which  they  may  take
 fnto  consideration  provided  they  have
 the  mind  to  take  them  into  considera-
 tion.  According  to  my  view,  having
 failed  to  create  any  impact  of  their
 leadership  or  their  polices,  they  have
 resorted  to  the  means  of  character
 assassination.  When  the  policies  and
 programmes  fail,  the  ‘politicians’—I
 am  putting  the  word  ‘politicians’  in
 single  inverted  commas—resort  to
 character  assassination,  Then  there
 is  degeneration  in  public  life,  eating
 into  the  vitals  of  the  body  politic  of
 India.  When  I  heard  the  debate,  I
 really  felt  sorry  that  these  ‘politi-
 cians’  or  those  hon.  Members  of  par-
 tiament  had  degenerated  to  the  ex-
 tent  that  instead  of  discussing  policy
 matters,  they  were  trying  to  assas-
 sinate  the  character  of  Mr.  Sanjay
 Gandhi  and  the  Prime  Minister,  Shri-
 mati  Indira  Gandhi;  that  is  because
 they  know  it  for  certain  that  their
 policies  will  not  succeed,  their  pro-
 grammes  will  not  attract  the  people.
 So  far  as  our  party  is  concerned,  we
 have  policies,  programmes  and
 Leader.

 SHRI  JYOTIRMOY  BOSU:  But
 not  fulfilment  of  those.
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 SHRI  R,  D.  BHANDARE:  There-
 fore,  they  want  to  develop  this
 method  of  ‘character  assassination’.

 They  are  under  the  impression  that
 by  character  assassination  of  ‘the
 Prime  Minister,  they  wil]  be  able  to
 catch  the  imagination  of  the  people.  I
 am  certain  they  will  totally  fail  as
 they  have  totally  failed.  I  will  ad-
 vise  them:  give  up  this  method  of
 going  to  the  people  and  starting
 character  assassination.  The  result
 would  be  that  they  themselves  will
 be  politically  assassinated.

 With  these  words,  I  am  done.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  We  are  supposed  to  be  dis-
 cussing  the  car  policy  of  the  Govern-
 ment  of  India.  I  do  not  know  whe-
 ther  they  have  a  policy  at  all  regard-
 ing  car  manufacture,

 The  hon.  Member  from  the  Cong-
 ress  Party,  Mr,  Salve,  rightly  com-
 plained  against  the  inferior  quelity
 of  the  cars  produced  in  our  country.
 I  think  the  cars  produced  in  our  coun-
 try  are  of  the  worst  quality  com-
 pared  to  the  cars  produced  in  the
 whole  world.  I  want  to  know  from
 the  Government  whether  the  entire
 nation  is  going  to  be  left  at  the  mercy
 of  these  three  car  manufacturers  who
 are  in  turn  at  the  mercy  of  the  Gov-
 ernment.  I  also  want  to  know  from
 the  Government  whether  they  will
 consider  producing  cars,  if  they  do
 not  like  it  in  the  public  sector,  let
 them  allow  others  to  compete  and
 produce  quality  cars  in  the  private
 sector.

 Sir,  I  would  like  to  narrate  the
 woeful  tale  of  the  small  cay  project.
 I  think  probably  this  is  the  final  day
 of  the  small  car  project  and  its  dis-
 cussion  in  this  House.

 The  Government  appointed  a  com-
 mittee  in  1959.  Mr.  L.  K,  Jha  was
 supposeq  to  be  the  Chairman  of  the
 committee.  That  committee  invited
 proposa’s  and  3  companies  sent  their
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 proposals  and  the  price  was  supposed
 to  be  Rs,  6000  in  1960,  An  expert
 committee  was  again  appointed  to
 look  into  this  small  car  project  in  the
 public  sector  and  it  submitted  its  re-
 port  in  96i.  In  August,  962  Mr.
 Subramaniam  who  was  then  the  Min-
 ister  for  Steel  and  Heavy  Industries
 announced:

 “Although  the  project  had  been
 approved  by  the  Government  in
 principle  before  the  Third  Plan
 was  finalised,  it  had  not  been  found
 possible  to  include  it  in  the  plan.
 Consideration  of  the  project  will
 have  to  be  deferred.”

 Again,  in  1962,  within  six  to  seven
 years,  it  came  up  again  in  969  in
 the  month  of  May,  Mr.  Bhanu  Pra-
 kash  Sittgh—he  is  not  here  now,  he
 was  then  a  Deputy  Minister—he  said
 in  the  House:

 “Unfortunately,  in  the  Fourth
 Five  Year  Plan  there  is  no  such
 scheme,  but  Government  is  still
 very  keen  to  manufacture  small
 car  in  the  private  sector.”

 At  that  time,  it  has  gone  to  the  pri-
 vate  sector.  But,  immediately  with-
 in  two  or  three  months,  we  were  told
 in  July,  969  that  there  will  be  8
 smalj  car  in  the  public  sector  and
 the  Italian  firm,  the  Fiats,  have
 offered  assistance  to  the  Government
 of  India  and  there  will  be  talks  in
 Cairo  and  Mr  Bali  Ram  Bhagat,  who
 was  then  the  Minister  of  Foreign
 Trade,  was  going  to  represent  India
 at  the  Cairo  talks.  But  one  month
 Jater  Mr.  Fakhruddin  Alj  Ahmed  who
 was  in  charge  of  the  Ministry,  in-
 formed  the  Consultative  Committee
 that  the  proposals  for  the  project
 were  going  before  the  Cabinet  for
 approval  and  in  September  ‘1969,  an
 officia]  spokesman  of  the  Government
 of  India  said:

 “The  public  sector  project  would
 expose  car  manufacturers  in  the
 private  sector  to  competition.  A
 small  car  produced  in  the  public
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 sector  alone  would  compel  ef-
 tablished  manufacturers  to  com-
 pete  mn  the  open  market.”

 ‘That  was  the  spokesman’s  statement
 in  Septeniber  1989.  In  the  same
 month.  Mr,  Fakhruddin  Ali  Ahmed
 announced  in  our  Houte  that  ‘the  de-
 cision  regarding  the  public  sector
 would  be  announced  very  soon.  Not
 only  that,  he  also  announced  the  price
 of  the  still-born  child.  He  said  that
 the  ex-factory  price  of  that  car  would
 be  around  Rs.  ‘10,000.  That  was  in
 November  1969.

 Again,  in  December  969  we  heard
 that  the  Planning  Commtission  has
 strongly  opposed  the  inclusion  of  the
 smal]  car  project  in  the  Fourth  Plan.
 At  that  time  the  Indian  Express  said
 like  this.  This  is  on  l6th  December,
 1969.  I  quote:

 “Talks  are  stil]  in  progress  bet-
 ween  the  Central  Ministries  and
 the  Planning  Commission.  Shri
 F.  A.  Ahmed  still  holds  his  view
 that  public  will  be  happier  with  a
 smal]  car  rather  than  an  additional
 coke  oven  or  rolling  mill.”

 He  was  referring  to  Bokaro  at  that
 tame,  In  February,  ‘1970,  the  Planning
 Commission  finally  turned  down  the
 Industrial  Development  Ministry's
 plea  of  this  project  to  be  included  in
 the  Fourth  Plan.  We  thought  it  was
 abandoned  but  it  was  not  so,  The
 Industrial  Development  Ministry  was
 approaching  the  various  nationalised
 banks  for  financing  this  project.  In
 April  1970,  Shri  F.  A.  Ahmed  stated
 that  it  will  be  a  cheaper  car  distinct
 from  small  car  and  the  price  will  be
 about  Rs.  5,000  lesser  than  the  other
 cars  produced  in  this  country.  Again
 in  May,  1970,  we  find  that  the  Min-
 istry  of  Industrial  Development  ab-
 andoned  the  idea  of  having  the  pro-
 ject  exclusively  in  public  sector.  We
 find  this  now  going  to  the  joint  sec-
 tor.  They  said  that  they  will  throw
 open  the  shares  to  the  public.
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 In  the  month  of  August,  970  Mr.
 Dinesh  Singh  who  was  the  Minister
 in  charge  declared  in  this  House  that
 the  Union  Cabinet  had  approved  the
 small  car  project  in  putilic  ‘sector  ‘in
 principle.  Again  it  came  to  the  pub-
 lic  sector.  Do  you  know  with  what
 warmth  it  was  received  in  this  coun-
 try?  I  would  like  to  quote  a  few
 headlinés  which  the  papers  gave  after
 Mr.  Dinesh  Singh’s  announcement  in
 the  Lok  Sabha.
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 It  is  that  car  again.
 Small  car  at  last.

 50,000  low  cost  cars  in  public  sector.

 Small  car  a  reality  at  last,

 Small  car  in  5  years,  says  M.  R.
 Krishna.  People  welcomed  it  saying,
 here  is  a  small  car  which  will  be  of
 benefit  to  the  ‘middle  class  people,
 government  servants,  etc.

 ‘In  October,  970  again,  the  Planning
 Commission  reversed  fits  decision,  I
 think  Mr.  Gadgil  was  the  Deputy
 Chairman  and  the  Planning  Commis-
 sion  agreed  for  a  small  car  in  the
 public  sector.  So,  now  again  it  comes
 from  private  sector  to  public  sector.
 The  Planning  Commission  reversed
 its  earlier  decision  and  agreed  for
 having  this  in  the  public  sector,
 Thereafter,  the  Government  received
 eight  proposals  from  foreign  firms  for
 the  small  car  project.  In  August,
 1971,  the  Industrial  Development
 Ministry  decided  on  the  French  Re-
 nault  moded  for  the  small  car.

 Then  Mr.  Moinul  Haque  Chaudhury
 assumed  charge  of  this  Ministry,  So
 many  people  are  there;  there  have
 been  many  changes  like  the  polirv  of
 the  Government.  Mr.  Moinul  Haque
 Chaudhury  in  March,  1972,  announced
 that  a  decision  on  a  small  car  project
 would  be  taken  in  two  months.

 On  the  Sist  March,  972  we  heard
 that  the  final  decision  had  been  de-
 ferred.  And  now,  in  July,  ‘1972,  “Mr.
 Subramaniam,  who  spoke  of  the  siftall
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 ‘car  first  in  1962,  again  comes  here
 and  tells  us  that  they  have  finally
 uried  the  small  car  project  in  the
 public  -  sector.  He  announced  that
 this  is  the  policy  decision  of  the  Gov-
 ernment  of  India  and  that  there  will
 be  no  small  car  in  the  public  sector.
 Now  I  want  to  know  from  the  Gov-
 ernment  as  to  what  their  policy  is
 going  to  be.  They  have  blundered
 in  between  these  years,  959  and
 i972,  I  think  it  was  Shakespeare
 who  once  said  ‘cowards  die  many  a
 time’.  I  do  not  know  whether  the
 small  car  project  may  be  termed  a
 coward  as  we  find  this  project  com-
 ing  up  again  and  again  and  getting
 deferred.  Government  now  says  that
 there  will  be  no  project  in  the  pub-
 lic  sector.  I  want  to  know  the  policy
 for  the  future.  Objection  was  taken,
 of  all  persons,  by  Mr,  Amrit  Nahata
 for  small-car  factory  in  public  sec-
 tor.  I  want  to  know  the  policy  of
 the  Government.  When  i  banks
 finance  for  the  private  sector,  why
 cannot  the  same  thing  be  done  for
 the  public  sector  also?  According  to
 Mr.  Fakruddin  Ah  Ahmed,  this  pro-
 ject  might  cost  Rs,  30  or  Rs.  35  crores.
 It  will  be  less  than  the  annual  loss
 in  respect  of  Hindustan  Stee]  Limited.

 Now,  let  me  come  ‘ack  to  the
 small  car  which  is  under  considera-
 tion.  In  September,  1970,  the  Licens~
 ing  Committee  of  the  Industrial  Deve-
 Jopment  Ministry  approved  the  pro-
 posals  and  on  October  12,  1970,  the
 letter  intent  was  issued.  The
 letter  of  intent  was  issued  to  two  per-
 sons.  A  question  arose  whether  there
 was  discrimination  against  some  other
 persons.  One  Om  Prakash  Rekhi
 approached  the  Delhi  High  Court  for
 getting  the  letter  of  intent.  He  went
 to  the  court  in  October,  4970  and
 finally  he  won  the  case.  He  was
 given  the  letter  of  intent  in  January,
 972  and  because  of  him  others  were
 also  given  letters  of  intent.  I  want
 to  know  from  the  hon.  Minister  why
 this  discrimination  was  there  and
 why  they  should  drive  people  to  go
 to  the  High  Court  to  get  a  letter  of
 intent.  After  all,  they  can  take  this
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 into  consideration  when  they  want  to
 convert  the  letter  of  intent  into  a
 licence.

 Regarding  Maruti  Ltd.,  Shri  Jyotir-
 moy  Bosu  and  Shri  Atal  Bihari
 Vajpayee  pointed  out  that  there  were
 violations  regarding  the  Indian  works
 of  Defence  Act  and  the  Land  Acqui-
 sition  Act.  I  expected  that  this  would
 be  replied  to  by  the  ruling  benches,
 but  instead  of  replying  to  the  char-
 ges,  the  ruling  party  Members  just
 abused  Shri  Jyotirmoy  Bosu  and  left
 it  at  that.  I  would  like  the  hon,
 Minister  to  reply  to  these  charges.

 Since  the  Finance  Ministry  is  in-
 rested  so  much,  I  would  like  to  ask
 just  only  one  question  which  is
 really  concerned  with  the  Ministry
 of  Finance.  I  am  told  that  on  the
 0th  July,  1971,  the  nationalised
 banks  which  come  under  the  Central
 Government  opened  their  branch
 offices  in  the  verandah  of  the  rest-
 house  at  Gurgaon;  the  Punjab  Na-
 tional  Bank,  the  State  Bank  of  India
 and  the  Bank  of  Baroda  and  so  many
 other  banks  opened  their  accounts
 at  twelve  o’clock  midnight.  It  seems
 they  received  cheques  and  accounts
 were  opened.  I  appreciate  that  banks
 also  can  open  at  midnight.  But  I
 want  to  know  whether  this  facility
 would  be  given  to  other  people  of  this
 country  also.

 If  there  is  somebody  who  creates
 a  suspicion  and  throws  doubt  on
 Maruti  Ltd.  it  is  this  Government
 alone.  I  shall  have  to  substantiate
 this,  There  was  a  particular  question
 regarding  loans  by  public  financial
 institutions  to  Maruti  Ltd.  In  the  other
 House,  put  by  Shri  Sundaramani
 Patel  and  four  others,  and  Shri  Yash-
 wantrao  Chavan  gave  the  reply.  He
 said:

 “None  of  the  all-India  long-term
 public  financial  institutions  has  50
 far  received  any  application  for  ‘-
 nancial  assistances  from  Messrs
 Maruti  Ltd.,  Gurgaon.”



 337  Motiok  re.

 I  was  under  the  impression  that
 no  loang  had  been  given.  But  Shri
 Amrit  Nahata  quoted  some  figures  in
 regard  to  amountg  given  by  the  Pun-
 jab  National  Bank  and  the  Central
 Bank.  He  quoted  the  figures  and  said
 that  Rs,  26  lakhs  had  been  given  by
 the  banks.  I  was  going  through  this
 reply  of  the  Finance  Minister  to  find
 out  why  this  inconsistency  was  there.
 Then,  finally,  I  would  look  at  one  just
 word  by  Shri  Yeshwantrao  Chavan.
 He  said  that  the  banks  had  given  loans,
 That  also,  he  did  not  concede;  he
 wanted  to  hide.  I  do  not  know  what
 is  wrong  in  it.  He  could  have  come
 forth  with  the  statement.  Even  though
 they  are  no,  pubhe  financial  institu-
 tions  strictly,  ang  they  are  called
 commercial  institutions,  he  could  have
 easily  said  that  banks  had  received
 applications  or  they  had  given  loans.

 AN  HON.  MEMBER:  But  that
 question  was  not  asked.

 SHRI  G.  VISWANATHAN:  It  was
 asked  particularly,  but  he  evaded  the
 reply.  I  think  about  five  or  six  Mem-
 bers  had  put  the  question,  and  yet
 Shri  Yeshwantrao  Chavan  did  not  re-
 ply  at  all.  Finally,  he  said  that  if  hon.
 Members  wanted  any  information
 regarding  banks,  they  must  put  an-
 other  question.  I  would  like  to  ask
 why  Government  are  creating  this
 doubt  about  this.  It  is  this  Govern-
 ment  which  has  to  be  blamed.

 Regarding  lang  acquisition,  charges
 were  hurled  from  this  side,  and  no-
 body  had  answered  from  the  other
 Side......

 THE  MINISTER  OF
 TRADE  (SHRI  L.  N.
 Everybody  has  answered.

 FOREIGN
 MISHRA)

 SHRI  G.  VISWANATHAN:  I  would
 like  to  quote  only  the  statement  of
 Shri  Bansi  Lal,  Chief  Minister  of
 Haryana  in  this  connection.  He  says’ e
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 “Even  the  General  Motors  of
 America,  which  is  the  biggest  car
 company  in  the  world  does  not
 have  as  much  land  under  its  fac-
 tory  as  I  have  given  to  Shri  San-
 jay  Gandhi.”.

 I  am  placing  it  before  the  House  for
 whatever  it  is  worth,

 SHRI  SAT  PAL  KAPUR,  Where  5
 this  statement  from?

 SHRI  G.  VISWANATHAN:  It  has
 come  in  all  the  papers.

 SHRI  SAT  PAL  KAPUR:  Which
 paper?

 SHRI  G.  VISWANATHAN:  It  has
 come  in  some  paper,  and  I  have  got  it
 from  the  Library.  The  hon.  Member
 can  also  see  it  there.

 I  would  like  to  know  the  Govern-
 ment's  policy  in  the  future  regarding
 the  small  cars  and  also  regarding  the
 cars  which  are  called  bigger  or  me-
 dium  cars  which  are  produced  or  the
 three  cars  which  are  being  produced
 in  the  country.
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 Again,  I  want  to  get  an  assurance
 from  the  hon,  Minister  whether  Go-
 vernment  are  going  to  provide  enough
 cars  and  see  that  we  are  not  left  at
 the  mercy  of  these  three  car  manu-
 facturers.

 श्री  सतपाल  कपूर  (पटियाला)
 उपाध्यक्ष  महोदय  लोक  सभा  के  एलेक्शन
 से  पहले  हमारे  यहा  एक  ग्रेड  अलायंस  बना
 दौर  उस  सारे  ग्रह  अलायंस  को  एक  ही  पालिसी
 थी  कि  प्राइम  मिनिस्टर  की  पार्टी  को  शौर
 मिनिस्टर  को  किसी  तरह  से  बदनाम  किया  जाये।
 एलेक्शन  मे  हार  खाने  के  बाद  कुछ  'स्ट्रेटेजी
 को  तबदील  करने  की  जारी  थी,  भ्रपोजीणन
 पार्टियों  को  अपने  काम  को  देखने  की  जरूरत  थो
 लेकिन  उन  की  पालिसी  कामयाब  नहीं  हुई
 गरीर  वह  लोक  सभा  के  एलेक्शन  में  चिढ  ।
 लेकिन  नजर  यह  भ्राता  है  कि  राविजूद
 पिटने  के  उस  पालिसी  पर  ही  बाबर  सल
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 [att  सतपाल  कपूर]
 बरामद  किया  जा  रहा  है  हम  इस  लोक  सभा

 में  पिछने  दो  सानों  मे  देख' रहे  हैं  कि  किया

 बेसिक  पॉलिसी  पर  अपोजिशन  का  क्रिटीसिज्म

 नहीं  भाया  ।  चाहे  श्री  ज्योतिर्मय  बसु  हो,
 श्री  श्यामा नन्दन  मिश्र  हों  चाहे  श्री  भ्र टल  बिहारी
 वाजपेयी  हों  या  पीलू  मोदी  हो  उन  सब  का

 एक  ही  काम  है  किया  ने  किया  तरह  थे

 प्राइम  मिनिस्टर  की  जाती  तौर  पर  बंद नास  कर

 शौर  अपने  जपे  फील्ड  तैयार  किया  जाये  ।

 इम  एक  यूरोपी  की  तहत  प्रोडक्शन  चोटियों

 की'  पालिटिक्न  चल  रंडी  है  पिछने  सालो

 में  हम  इस  को  कई  रूपो  मे ख  चुके  है इस

 हाऊस  में  हम  ने  इस  बात  को  देखा  है  कि  यह
 लोग  इसी  बात  के  ईद  गिर्द  घूमते  जा  रहें  है

 खन  का  जहन  भागे  बढ़  नही  सकता  t

 यहा  यह  कहा  मया  कि  प्राइम  मिनिस्टर  को

 'रिवायत  करना  चौहान  प्राइम  मिनिस्टर

 को  इस्तीफा  देना  चाहिए,  क्योंकि

 5नें  के  लड़के  ने  कार  बनाना  शुरू  कर  दिया  ।

 प्रथम  मिनिस्टर  को  इस  लि?  इस्तीफा  दे

 देना  चाहिए  कि  बिडला  साहब  की  इडस्ट्री
 को  चोट  पड़चर्वः  है।  श्रीमती  इंदिरा  को  प्राइम

 मिनिस्टर  नहीं  रहना  चाहिए  ।  भ्र भी  हमारे
 मित्र  श्री  भडारे  ने  श्री  बड़े  के  पिछने  लेफ्चर

 का  पढ़  कर  सुनाया  कि  जब  छोटी  कार  का

 बनाना  मुल्तवी  किया  गया  तो  उन्होंने  कहा

 कि  बिल ना  साहब  फी  इमदाद  की  जा  रही  है  ।

 ध ६18  लिए  छोटी  कार  प्रोजेक्ट  को  आाइवेठ

 सेक्टर  या  पब्लिक  सेक्टर  में  नही  लाया  जा  रहा

 है  शब  जब  छोटी  कार  बनाता  शुरू  हुमा
 तब  भी  लोगों  को  दिक्कत  है  1  पता  नहीं

 बह  किस  पॉलिसी,  किस  फलसफा,  किस
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 नजरिये  या  किस  इंडस्ट्री  को  यहां  वाच  करना

 चाहने  है।  उन्होंने  कार  पालिसी  पर  कहा
 कि

 इस  पर्लिंसो  में  रहे  शख़्स  है बह  नृत्य है  1

 फिर  श्री  ज्योति  बु  है  दूसरे
 म्रेम्बर  है,  बोतू  मोदी  हैं,  उन्होंने  यहां  कहा
 कि  अम् पीके डर  कार  चल  नहीं  सकती  t

 उन्होने  कहा  कि  सई  अप्वैरेडर  कार-को  बोन

 मेनिक  ठोक  कर  रहे  है  |  वह  इसलिए

 तप्वैपेहर  कार  नहीं  लेते  कि  एक  महीनें 'में

 हो  ह  राज  हो  जाती  है।  मेरे  पास  भो

 फि  कार  है  1  जिसको  इन्होंने  पीपा  कंडा  है
 उस'  को  हालत  बहुत  श््ष्छी  है।  आज  हमें
 जरूरत  प  बात  को  थी  कि  हम  बहा  प्र  ठीक

 बात  करते  ।

 यहां  पर  सबसे  जयादा  क्रिटीसिज्म  किया
 गया  कि  पति  लाल  की  सरकार  ने  जमीन  के
 मामले  मे ट्रे रा  फेरी  की  ।

 शमी  शपोतिमंय  बस  रुपये  की  भी  चोरी

 की।

 भी  सतपाल  कपूर  रुपये  की  चोरी
 करना  आप  की  प्राप्त  है  ।  राज  कोई  ऐसी
 बात  नहीं  कह  गई  जो  नई  हो  ।

 जब  कोई  नया  इंडस्ट्रियलिस्ट  जाता

 है  या  किसी  जैव  भोजन  कोर्स  करने

 की  जरूरत  हो  तो  सरकार  झाम  तौर  पर  ग्राहक

 करती  है  कि  जमीन  हम  दे,  एन्ोक्ट्रिसिटी

 हम  दे  ये,  पाती  का  इन्तजाम  हम  करेगे,  टैक्सों

 में  रिनक्वैगत  हम  करेगे  ।  यही  नहीं  कि  सिर्फ

 काग्रेस  सरकारों  ने  फा  किया  है।  सम्बूदरी-

 पाद  खुद  गये  थे  ब्रिड ना  के  पास  कि  श्राप

 केरल  में  इडस्ट्री  बनाइये  हम  बाप  को  कमीशन

 देंगे  ।  यहां  से  i9  मील  पर  गुड़गाव  है  और
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 l6  पील  पर  फरीदाबाद  है  ।  फरीदाबाद

 इंडस्ट्रियलिस्ट  डेवेलेण्ड  एरिया  है  ।  वहां  पर

 बड़े  बढ़े  कारखाने  हैं  if  एस्कॉर्ट्स  है  दूसरे
 6  कारवाने  हैं  ।  राज  फरीदाबाद

 में  जो  प्राइस  ह... द  की  जा  रही  है  उस  से  ज्यादा

 प्राप्त  गुड़गांव  में  चीजें  को  गई  ।  हालांकि
 फरीदाबाद  इंडस्ट्रियल  सेंटर  है  |  ग/जिवायाद

 में  जो  प्राइस  चाव  की  जा  रहीं  है  उस  से  ज्यादा

 प्राइस  गुड़गांव  में  चाज  की  गई  है।  फरीदाबाद

 और  गाजियाबाद  में  जमीन  की  कीमत  कम  है

 अपोजिशन  का  हाल  यह  है  कि  वह  चाहता

 है  कि  न  कोई  जमीन  को  डेजेलय  करे  और न
 सरकार  डेरेल  करे  |  गाजियाबाद  इंडस्ट्रियल
 टाऊन  बन  रहा  है।  वहां  की  सरकार  वे  डेवलप

 कर  के  बनाया  |  उस  को  हेवेलप  करने  के  लिये

 कोई  चार्ज  वसूल  नहीं  किया  गया  |  लेकिन

 गुड़गांव  में  जो  जमीन  अ्रक्यायर  की  गई  उस  में

 पैसा  ज्यादा  लगाया  गया  और  उस  के  साथ

 साथ[हैबेलसमेंट  चाजेज  भी  लिये  जपें ।  जो

 सारी  इंडस्ट्रीज  लगेंगी  चाहे  मरती  मिलि टेड

 हो  या  दूसरी  हो  उन  सब  को  डेवेलपमेंट  चार्ज

 देना  होगा  +  हम  लिये  इस  तरह  की  बातों

 को  कहना  ठीक  नहीं  है  ।

 मुझे  मालूम  है  कि  मेरे  भाषण,  में  आपका

 जरियाझौर  प्रा पकी  स्ट्रेटेजी  चेंज  होने  वाली

 नहीं  है  प्रौढ़  न  ही  आप  इनको  करने  वाले  हैं।

 लेकिन  जनता  इन  सब  बातों  को  खूब  समझती  है  1

 जनता  यही  जानती  है  कि  प्रा पकी  बौखलाहट

 की'  वजह  क्या  हे?  लोग  जानते है  सि  सयासी

 तौर  पर  पिटने  के  बाद  सिर्फ  गालियां  देने,

 स्की डल  की  बात  करने  शौर  चंद्र  उछालने  के
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 weer  इन  पर्चियों  के  पास-कुछ  नहीं  रह
 गया  है  ।  उन्हीं  का  सहारा  और  प्रेरणा  लेकर

 ये  हालत  को  मिसल लीड  करने  की  कोशिश  कर

 रहे  हैं  ।

 SHRI  SHAYAMNANDAN  MISHRA
 (BEGUSARAI):  Mr.  Deputy-Speaker

 Sir,  this  has  become  now  an  extraor-
 dinary  debate.  It  has  remained  a  de-
 bate  on  the  car,  but  let  there  be  no
 mistake  about  it,  that  it  has  blazed
 into  a  fulfledged  no-confidence  motion,
 for,  what  is  a  no-confidence  mofion
 except  the  expression  of  the  lack  of
 confidence  in  the  integrity  of  the
 Prime  Minister?

 SOME  HON.  MEMBERS.  No,  no.
 SHRI  SHYAMNANDAN  MISHRA:

 For  a  person  like  me,  Mr  Raj  Bahadur,
 though  he  pays  a  sycophantic  loyalty
 to  the  Prime  Minister,  and  others  are
 no  friends  of  the  Prime  Minister.
 For  a  person  like  me,  who  has  worked
 very  closely  and  intimately  with  the
 Prime  Minister,  it  is  indeed  very
 painful]  to  see  all  that  has  been  said
 against  her.  We  belong  to  the  same
 united  family  and  the  tie  of  fraternity
 does  not  get  snapped  so  easily  or  so
 quickly,  It  hag  remained  as  we  are
 common  inheritor,  although  it  is  our
 complaint  that  the  Prime  Minister
 has  defected  from  that  position.  (In-
 terruption).

 SEVERAL  HON,  MEMBERS:  No,
 no.

 SHRI  SHYAMNANDAN  MISHRA:
 Mr.  Deputy-Speaker,  ]  would  not  like
 to  tread  the  ground  that  has  been
 covered  by  some  of  my  hon.  friends
 with  facts  and  figures  and  documents.
 (Interruption).  Much  has  been  said
 about  the  fovours  and  patronage  ex-
 tended  to  the  Maruthi,  Ltd,  because
 of  the  Prime  Minister.  I  do  not
 want  to  go  into  them,  but  may  [  say,
 as  a  friend,  that  it  would  be  well  if
 the  Prime  Minister  goes  into  them  and
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 [Shri  Syam  Narain  Mishra.]
 takes  corrective  action  wherever  she
 thinks  a  wrong  has  been  committed.
 But  one  thing  is  abundantly  clear;  it
 is  almost  cozclusively  proved;  that
 the  Chief  Minister  of  Haryana  has
 left  nothing  undone  to  place  the  Prime
 Minister  in  a  situation  of  blackmail.
 He  has  robbed  the  peasants  to  put  her
 in  the  wrong.  He  has  violated  the
 defence  rules  which  prohibit  the
 setting  up  of  such  factories  or  any
 construction  within  a  particular  dis-
 tance  to  show  that  he  can  do  any-
 thing  in  the  name  of  the  Prime  Minis-
 ter.  He  hag  tried  to  equate  public
 interest  with  private  interest  and
 also  trieq  to  say  to  the  world  that  in-
 dustrial  estate  means  personal  estate.

 Now,  therefore,  this  is  my  submis-
 sion,  that  it  would  be  well  for  the
 Prime  Minister  to  go  into  this,  because
 he  had  been  taking  all  the  steps  al-
 most  at  the  same  time  when  the
 charges  of  corruption  against  him  were
 being  examined.  This  is  no  more
 accident  that  the  failure  of  the  exami-
 nation  of  the  charges  of  corruption
 against  him  coincides  with  the  period
 in  which  he  took  all  these  irregular,
 fantastically  irregular,  steps.

 What  did  the  Chief  Minister  of
 Haryana  say  and  in  what  way  he
 flaunts  the  nearness,  the  proximity,
 to  the  Prime  Minister?  For  that,  I
 will  quote  from  a  newspaper  which
 seems  to  be  very  close  to  the  ruling
 party,  the  Patriot.  It  is  interesting  to
 quote  here  what  the  Patriot  reported
 in  its  issue  of  4th  November,  after  the
 Prime  Minister  had  visited  the  pavili-
 on  which  houses  this  small  car.  She
 visited  what  is  called  the  television
 cum  telephone  designed  by  a  Haryana
 firm  which  is  the  highlight  of  that
 pavilion.  She  is  reported  to  have  ask-
 ed  Mr.  Bansi  Lal  if  he  had  seen  the
 exhibition.  (Jnterruption.)  He  repli-
 ed.

 बहन  जी,  मुझे  तो  श्राप  को  देखना  है
 He  says  I  did  not  have  to  see  the  ex-
 hibition,

 DECEMBER  22,  972  Govt.  Policy  about
 Manufacture  of  Car

 मुझ  तो  आपको  देखना  हैँ
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 (Interruptions).

 sit  एंड  एन०  कभि  :  आपको  दिखाता  है  t

 SHRI  SHYAMNANDAN  MISHRA:
 This  kind  of  exhibitionist  loysities,
 sychophancy,  what  you  may  call
 chivalry,  that  is  putting  the  Prime
 Minister  in  an  embarassing  position,
 What  is  the  Government’s  policy  with
 regard  to  the  manufacture  of  cars,
 is  anybody's  guess,  Although  I  might
 sound  paradoxical,  it  might  also  be
 said  that  it  is  nobody’s  guess,  because
 it  does  not  require  any  guessing  game;
 it  is  so  obvious.  Sometimes  certain
 things  which  are  too  obvious  are
 bound  to  be  missed  by  persons.  They
 are  now  geared  to  the  interest  of  the
 monopolies,  oligopolists,  capitalists,
 individuals.  That  is  the  car  policy  of
 the  Government,  What  else  is  it?  I
 say  anybody's  guess;  I  say  so  because
 it  is  so  erratic,  baffling  and  mysteri-
 ous;  it  has  been  changing  so  often
 with  the  whims  and  fancies  of  the
 individuals  who  happen  to  be  in  the
 Ministry.  Here  I  find  on  the  basis  of
 what  hag  happened  with  regard  to  the
 manufacture  of  small  car  in  the  pub-
 lic  sector,  no  Government  in  the  world
 would  have  been  proved  to  be  as  un-
 true  to  its  words  as  this  Government
 has  proved.  It  always  dangled  the
 carrot  of  the  public  sector  car  before
 the  public;  it  has  been  dangling  the
 Tantalus  cup  of  small  car  before  the
 public  and  it  was  an  eye  wash  from
 the  beginning  They  wanted  to  bene-
 fit  the  capitalists  und  that  was  the
 reason  why  they  did  not  go  in  for  :t.
 It  is  wrong  to  say  that  the  Govern-
 ment  is  not  in  favour  of  spending
 scarce  regources  on  paysengeF  cars;
 it  is  interested  in  the  manufacture  of
 vehicles  for  public  transport,  If  it
 were  so  its  policy  should  haye  been
 to  prevent  the  manufacture  of  a  small
 car  in  any  sector,  publie  or  private.
 If  they  say  that  public  resources  are
 different  from  community  resources
 I  think  we  shall  have  to  revise  our
 economics,  It  is  the  total  resources  of



 345  लाता  re.

 the  community  which  must  count  and
 I  hope  that  Mr.  Subramaniam  who
 happens  to  be  the  Deputy  Chairman
 of  the  Planning  Commission  must  not
 make  the  mistake  of  making  so  much
 of  a  distinction,  although  there  is  to
 an  extent,  when  it  comes  to  the  esti-
 mation  of  the  total  resources  avail-
 able  for  the  community.

 Therefore,  I  am  saying  that  even  if
 you  allowed  a  project,  you  have  given
 letters  of  intent  to  so  many,  that
 woul@q  mean  a  draft  on  the  total
 savings  of  the  community.  But  in
 respect  of  this  policy  for  pubhe  trans-
 port,  what  do  we  find?  We  find  that
 the  public  sector  project  for  the
 ‘manufacture  of  a  smali  car  has  been
 Jettisoneg  and  a  private  sector  project
 for  a  small  car  hag  been  pampered,
 encouraged  and  assisted  out  of  the
 way.  This  is  the  spectacle  which  we
 have  been  witnessing  all  the  time.
 Therefore  Jet  the  Government  not  put
 the  facade  of  public  interest  My  hon.
 frieng  Vajpayee  was  quite  right  in
 saying  that  we  are  developing  the
 economy  of  super  consumption  for  the
 few  and  utter  deprivation  for  the
 many.  That  is  the  kind  of  economy
 we  develop  in  the  country.

 You  may  say  that  the  figure  which
 Mr.  Vajpayee  has  taken  from  the
 Financial  Express,  the  figure  for  the
 loans  given  there  are  wrong  or  vague
 or  highly  inflated.  But  what  have
 you  to  say  about  the  civilian  transport
 which  has  increased  00  per  cent
 whereas  the  provision  for  the  public
 transport  has  increased  by  only  45
 per  cent.

 MR.  DEPUTY-SPEAKER:  Please
 try  to  conclude.

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  much  time  to  go,  because  he
 has  got  half  an  hour.

 SHR]  JYOTIRMOY  BOSD:  Give  five
 minutes  out  of  mine;  I  shall  cut  mine
 to  285  minutes.  a
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 SHRI  SHYAMNANDAN  MISHRA:
 At  the  same  time,  I  must  say  that  the
 project  about  which  we  have  talked
 so  much  is  not  the  project  which
 belongs  to  Shri  Sanjay  Gandhi.  Those
 who  are  doing  this  shikar  from  behind,
 they  are  the  real  oligopolists,  the
 capitalists,  the  shady  figures  in  the
 capitalist  field.  They  are  the  great
 Nava  Ratna.  I  have  always  said  there
 are  some  diamonds  in  the  crown  of
 this  Government.  Some  of  them
 figure  in  this.  They  are  the  new
 Nava  Ratnas.  They  already  had  the
 Tatas  and  Birlas  behind  them.  ‘I  make
 a  definite  charge  that  even  the  Tatas
 who  are  supposed  to  be  above  board
 are  now  deep  in  black  money  and  they
 have  been  giving  money  to  the  Gov-
 ernment.  Some  of  these  Nava  Ratnas
 happen  to  be  behind  this  car  project.
 So,  this  project  does  not  belong  to  Mr.
 Sanjay  Gandhi.  After  all,  the  capital
 he  has  investeg  in  this  is  not  even
 worth  mentioning,  So,  it  does  not
 belong  to  him.  It  belongs  to  those
 capitalists  who  happen  to  be  there
 like  Raunagq  Singh,  Chidambaram  and
 80  on.

 On  behalf  of  my  party,  I  want  to
 make  it  clear  that  we  would  not  like
 the  Prime  Minister  to  be  under  a
 cloud.  Let  the  ruling  party  realise
 that  the  Prime  Minister  does  not
 belong  to  the  ruling  party  alone.  The
 Prime  Minister  belongs  to  the  entire
 House,  to  the  entire  country.  We
 would  not  like  her  integrity  to  be
 under  a  cloud.  You  are  all  simply
 chanting  certain  things  mechanistically
 in  order  to  make  it  known  to  her  that
 you  have  been  chanting  something
 raucously  in  her  support.  That  is  not
 the  kind  of  support  she  requires  at  the
 moment.

 MR.  DEPUTY-SPEAKER:
 conclude  in  two  minutes,

 SHRI  SHYAMNANDAN  MISHRA:
 T  have  get  a  few  suggestions  to  make.
 My  party  stands  for  the  nationalisa-
 tion  of  all  the  units  including  the
 Meruti  Limited.  If  the  Prime  Minister
 wants  to  get  out  of  this  predicament,

 Please
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 let  her  nationalise  all  the  units  includ-
 ing  Maruti  Limited.  That  alone  would
 bring  about  an  end  of  this  matter.
 Otherwise,  there  is  another  suggestion.
 Here  is  a  bright  young  man  with  a
 lot  of  drive  and  initiative  and  enter-
 prise  in  him.  It  ia  said,  he  is  going  to
 depend  on  his  own  resources  about
 consultancy,  etc.  He  does  not  require
 any  foreign  exchange.  Let  Govern-
 ment  come  forward  with  a  public  sector
 project  and  enter  into  collaboration
 with  Shri  Sanjay  Gandhi.  Why
 should  we  not  utilise  the  initiative,
 drive  and  expertise  cf  this  young
 man?

 Much  that  is  being  said  against  this
 Government  is  because  of  the  pseudo-
 radical  policies  which  they  have  fol-
 lowed.  Now  those  pseudo-radical
 Policies  are  coming  on  their  head.
 They  cannot  escape  the  consequences
 of  these  pseudo-radical]  policies  and
 slogans  they  have  given.  What  we
 have  witnessed  in  this  House  is  the
 kind  of  cheap  sentiments  they  have
 aroused  in  this  country  because  of
 their  pseudo-radical  policies.  There-
 fore,  if  you  want  his  initiative  and
 drive  to  be  utilised,  you  must  have  the
 courage  to  come  forward  and  say,  “We
 require  your  services  for  the  public
 sector”

 Since  I  have  no  time,  I  have  to
 conclude  now,

 sit  दरबारा  सिंह  (होशियारपुर)  :

 उपाध्यक्ष  महोदय,  मुझे  बहुत  इस  में  नहीं

 कहता  है  .  काफी  इस  पर  बहस  हो  चुकी  हैं
 मैं  एक  हीं  दर्ज  करना  चाहता  हू,  भ्र भी  मिश्रा

 जी  ने  बहुत  लम्बी  पैडी  बातें की  जोर  कहा  कि

 इसलिए  हम  डिफंक्ट  कर  गए  थे  कांग्रेस  से,
 सारे  देता  को  पता  है  कि  इन  की  हालत  क्यो

 ऐसी  हुई?  इन  की  हालत  इसलिए ऐसी  हुई
 की  इनकी  स्टेडियम  पालिसी  थी,  एक  जगह  पर

 खड़े  थे,  आगे  जाना  नही  चाहते  थे।।  प्रोग्रेसिव

 इन  के  व्यूज  नही  थे  1  वहां  बड़ें  थे  'पीछे  की
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 तरफ  मुंह  कर  के  कहते  थे  कि  ह्म  सब

 से  भागे  हैं  thee  (प्यक्क्राम).  re .  .
 मारुति'  एक  सिल्ली  है”  एबिलिटी  का  ।

 उस  में  प्राइम  मिनिस्टर  के  लडके  का  होना  कोई

 गुनाह  नही  है  1  बाप  जरा  झ्र पनी  तरफ  झाक

 कर  देखिये  पर्सनल  कोई  बात  में  नही  कहना

 चाहता  मै  अजे  करना  चाहता  हू,  कि  यह  एक

 कोई  मारूति  का  सवाल  नही  है।  सवाल  यह  है
 कि  हरियाणा  में  (जितनी  प्रोसेस  हुई  हू जिस  के

 बारे  में  ये  ताने  दे  रहे  हैं,  झम्बाले  से  लेकर

 गुड़गाव  के  तमाम  इलाके  मे  एक  एक  जगह  पर

 आप  चल  करके  एक  नही  दे ंतो  जगह  ऐसी

 इंडस्ट्रियल  एस् ट्रेट  बनी  है,  कही  कोई  फर्टिलाइजर

 फैक्ट्री  लग  रही  है,  कही  कोई  और  फैक्ट्री
 लग  रही  है  भौर  उस  के  लिए  पानी  का  इन्तजाम

 बिजली  का  इन्तज़ाम  और  जमीन  का

 इंतजाम  किया  जा  रहा  है।  अगर

 यहा  मारते  के  लिए  जमीन  दी  गई  तो

 यह  कोई  ऐसी  बहुत  बडी  बात  नही  है  कि  यह

 कोई  श्राप  उपर  से  किनारे  तोड  कर  लाए  है।

 यह  तो  हत्यारे  मे  ग्राम  तौर  पर  हर  जगह  पर

 लोगो  की  सहूलियत  के  लिए  इंडस्ट्रियलिस्ट्स
 की  सहूलियत  के  लिए  बह  ते  से  इस  तरह  के

 काम  किए  जा  रहे  हैं।  मैं  यहा  कह ,  मुझे
 पता  हैं  बहुत  से  दूसरे  सूबे  के  लोगो  से  जो

 इंडस्ट्रियलिस्ट्स  है  उन  को  कहा  जा  रहा  है
 कि  बाएँ,  हम  भाप  को  सही  लिया  देगे,

 हमारे  सूरज  में  इस  जगह  पर  जीत  मिल  सकती

 है  हम  भाप  को  बिजली दे  कके  है;  पाती  दे

 सकते  हैं,  तो  बाप  इसके  लिए  एसा  कौन  सा

 होना  खड़ा  कर  रहे  हैं  कि  सिर्फ  इसी  के  लिए
 यह  बाते  हैं  !

 जमीन  के  बारे  में  बहुत  उन्होंने कहर  कि

 कीमत  ज्यादा  हैं।  सवाल  यह  है  कि  राज
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 जहां  इंडस्ट्रियल  हस् टेड  बनेंगी  उस  के  लिए
 जितनी  जमीन  ली  जाएगी,  उसके  बाद
 भ्रमर  दी  साल  के  बाढ़  उसकी  कीमत  ज्यादा
 बन  जाएगी  तो  वह  तो  लाजिमी  बात  है
 क्योंकि  इंडस्ट्रियल  एस्टेट  बनने  के  बाद
 वहा  और  तमाम  ऐन्सिलियरीज  लगाने  की

 कोशिश  करेगे।  उस  वक्‍त  जब  यह  जमीन ली  गई
 थी।11  हजार  रुपए  एकड़  तब  उस  से  कम
 कीमत  पर  उस  के  साथ  की  जमीन  दी  गई  है
 उन  लोगो  को  जो  वहा  भ्र पनी  इंडस्ट्री
 लगाना  चाहते  थे।  तमाम  दिल्ली,
 गुड़गाव  और  भअ्रम्बाले  के  ्  गिर्दे,  श्राप  मेरे
 साथ  चल  कर  देखें  कितनी  डेवलपमेंट  वहा
 हुई  है  ।  इसलिए  यह  जाती  तौर  पर  कैरेक्टर
 एमभिनेशन  के  तौर  पर  इस  बात  को  न  लाए
 यही  में  उन  से  श्री  करना  चाहता  हू  ।

 46  $9  hrs.
 {Mr.  SPEAKER  in  the  Chair)

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  Sir,  when  I  got  notice  of
 this  Resolution,  I  was  happy  from  one
 point  of  view,  because  for  the  last  two
 months  I  have  been  struggling  to  find
 a  pohey  with  regard  to  the  automobile
 industry,  and  I  thought  this  House
 would  give  ‘me  proper  guidance  with
 regard  to  the  decision  I  have  got  to
 take  with  regard  to  this  policy.  But,
 unfortunately,  the  mover  side-tracked
 the  whole  thing  and  brought  in  other
 matters.  I  welcome  that  alse,  because
 till  now  whispering  campaigns  have
 been  going  on.  Therefore,  it  is  good
 that  it  has  come  up  in  this  House  90
 that  we  have  an  opportunity  to  say
 what  we  have  got  to  say  with  regard
 to  this  matter.

 The  debate  itself  falis  into  two  parts,
 one  with  reerence  to  the  automobile
 policy  which  I  will  deal  first  and,
 second,  what  Shri  Shyamnandan  Babu
 described  as  a  No-Confidence  motion,
 that  is,  with  reference  to  the  Maruti
 Ltd.  and  connected  matters.  As  far
 ag  the  automobile  policy  is  concerned,
 I  do  admit  that  till  recently,  I  should
 say,  it  has  not  been  possible  for  us  to
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 have  a  definite  policy  with  regard  to
 the  development  of  this  industry.  A
 definite  policy  in  one  sense  began  in
 953  when  we  took  a  decision  that  we
 will  not  allow  merely  assembling  of
 cars  either  under  completely  knocked
 down  basis  or  semi-knocked  down
 bass  but  that  only  those  who  have
 got  a  manufacturing  programme  will
 be  allowed  to  undertake  production  of
 carg  in  the  country.

 This  decision  wag  taken  on  the  basis
 ot  the  Tariff  Commission’s  report  in
 1953.  It  is  on  this  basig  that  three
 units  got  qualified  to  continue  to
 manufacture  cars  in  the  country.  Those
 three  units  are  functioning  in  the
 country,  that  is  the  Hindustan  Motors,
 the  Premier  and  the  Standard.  But
 we  found  that  we  should  have  a  for-
 ward  policy  with  regard  to  this  and
 that  is  why  the  Jha  Committee  was
 appointed  to  which  some  hon,  Mem-
 bers  made  a  reference.  The  Jha  Com-
 mittee  made  a  recommendation  that
 with  these  three  units,  we  should  have
 a  manufacturing  programme  of  30,000
 cars  and,  in  addition  to  that,  we  should
 have  another  unif  to  produce  about
 50,000  cars.  It  is  for  that  purpose  that
 an  expert  committee  called  the  Pandey
 Committee  was  appointed  That  also
 came  forward  with  a  recommendation
 that  in  the  price  range  of  Rs.  5000-
 6000  we  should  have  a  unit  established
 in  the  country.

 With  regard  to  this  recommendation,
 I  had  the  opportunity  of  taking  a
 decision  as  the  Minister  in-charge  ता
 automobile  industry  in  1962.  I  think,
 Shri  G.  Viswanathan  made  a  reference
 to  a  decision  that  was  taken  in  1962,
 taking  into  account  the  particularly
 foreign  exchange  position  at  that  time
 because  this  meant  utilisation  of
 foreign  exchange,  that  it  would  not  be
 possible  to  undertake  a  programme  of
 50,000  cars  production  in  the  country.
 At  the  same  time,  we  were  concerned
 with  regard  to  the  functioning  of  these
 three  units  even  in  1962-63,  There-
 fore.  in  ‘1964,  I  had  a  proposal  that
 these  three  units  should  be  coordinated
 and  brought  under  one  umbrella  so
 that  there  might  be  some  rationalised
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 production  in  these  units  instead  ‘of
 each  unit  functioning  separately  and
 each  unit  not  having  the  economy  of
 scale.

 I  also  had  an  alternative  proposal
 that,  if  this  was  not  possible,  then  it
 should  be  possible  to  take  over  one
 of  the  units  and  expand  it.  But  nothing
 came  out  of  it.  I  had  changed  the
 Ministry  at  that  time  and,  therefore,
 that  stopped  there.

 Again,  this  matter  came  up  in  July,
 966  for  the  consideration  and  the
 Cabinet  was  asked  to  take  a  decision
 as  to  whether  we  should  go  in  for
 50,000  car  umit  particularly  in  the
 public  sector.  A  decision  on  the
 project  was  again  deferred  This  .s
 important.  But  it  wag  decided  in  July,
 968  that  the  possibility  should  be
 examined  of  setting  up  indigenous
 capacity  in  the  private  sector  without
 involving  any  imports  or  requirements
 for  foreign  exchange  Therefore,  this
 formula  of  indigenous  technology
 without  involvement  of  foreign  ex-
 change  was  conceived  in  966  and  we
 were  prepared  to  consider  any  pro-
 posal  from  the  private  sector  on  this
 basis.  This  was  the  decision  which
 was  taken  even  in  966  when,  I  am
 sure,  Mr.  Sanjay  Gandhi  was  nowhere
 in  the  picture.

 Again  the  matter  came  up  for  deci-
 sion  in  3970  when  again  this  matter
 was  taken  up.  In  970  the  then  Minis-
 ter  of  Industry  felt  that  there  should
 be  a  public  sector  project  and  it  was
 allowed  to  be  examined.  The  decision
 was  taken  that,  while  thig  could  be
 examined,  the  1966  proposa]  of  indi-
 genous  technology  without  involve-
 ment  of  foreign  exchange  also  could
 be  given  effect  to,  and  it  was  on  this
 basis  that  we  tried  to  find  out  whether
 anybody  could  come  forward  to  manu-
 facture  car  in  this  country  with  indi-
 genous  technology  and  without  foreign
 exchange.  The  970  decision  was  two.
 fold:  one  was  to  explore  the  possibility
 of  a  public  sector  project  and  the
 other,  to  invite  proposals  from  private
 sector  on  the  basis  of  the  966  decision
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 and  it  was  on  that  basis  that  letters
 of  intent  were  issued  to  Mr.  Sanjay
 Gandhi  and  a  few  others—I  will  come
 to  that  part,  on  what  basis  Mr.  Sanjay
 Gandhi  applied  and  was  given,  when
 I  deal  with  the  second  part.

 Hon.  Member,  Shri  Vajpayee,  made
 a  reference  to  our  Election  Manifesto
 in  1971.  In  my  view,  the  ‘1971,  Election
 Manifesto  made  a  very  crucial  change
 with  regard  to  the  direction  in  which
 we  wanted  to  move—on  the  basis  of
 ‘Garibi  Hatao’.  (Interruption)  You
 may  laugh.  I  know  you  have  been
 laughed  out  of  the  elections  and  that
 is  why  you  are  laughing.  I  am  not  at
 al]  surprised  at  it.  Therefore,  after  the
 97  elections,  we  had  to  review  our
 priorities  (Interruption)  I  never
 wanted  to  hit  you  back  9  spite  of  all
 your  provocations.  I  do  not  sce  why
 you  should  have  this  sarcastic  laughter
 which  meang  nothing...

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  something.  I  take  objection
 to  this  (Interruption)

 SHRI  C  SUBRAMANIAM:  I  am
 also  entitled  to  retort  if  you  make  a
 sarcastic  laughter.  Kindly  do  not
 interrupt.
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 Therefore,  we  had  to  review  the
 priorities  which  we  should  have  in
 regard  to  the  utilisation  of  the  existing
 resources.  Here  also  ‘utilisation  of
 resources’  means  two  things:  ore,  the
 foreign  exchange  resources  ang  the
 other,  the  internal  resources.  The
 foreign  exchange  resource  is  a  grar-
 city  resource  and,  therefore,  we
 have  got  to  be  very  careful  with
 regard  to  the  proposals  for  the
 utilisation  of  foreign  exchange  re-
 sourde  in  non-priority  areas.  When
 we  reviewed  the  position...  .(Interrup-
 tion)  Kindly  do  not  interrupt.  Please
 listen  to  me  and  then  if  you  think  I
 have  made  any  mistake,  you  can  point
 it  out  and  I  am  prepared  to  learn  from
 the  learned  professor,

 Therefore,  we  had  to  take  a  decision
 whether  we  should  go  in  for  produc-
 tion  of  gmall  car  in  the  public  sector
 which,  according  fo  the  exercise  we
 had  made,  indicated  an  order  of  Rs.  57



 Motion  re. 353

 crores  of  invessment,  with  roughly
 Rs.  27  to  20  crores  of  foreign  exchange
 involyed  in  it.  This  was  the  decision
 that  we  had  to  take,  and  the  planning
 Commission  also  had  to  look  into  this.
 Our  judgment  was  that  we  would  not
 be  justified,  in  the  context  of  the  new
 directions  we  had  to  take,  to  go  in  for
 a  project  of  this  type—production  of
 50,000  cars  im  the  public  sector  invest-
 ing  Rs.  57  croreg  involing  Rs.  ह द  to
 20  crores  of  foreign  exchange.

 37.00  hrs,
 But  even  in  970  we  had  issued  the

 letters  of  intent.  So,  they  have  to
 take  their  course.  You  cannot
 straightaway  say,  ‘Because  we  have
 taken  decision  in  these,  we  will  an-
 nual  all  the  letters  of  intent  we  have
 issued.’  Therefore,  the  ordinary  pro-
 vedures  applicable  to  letters  of  intent
 will  have  to  be  followed  with  regard
 to  the  letters  of  intent  already  issued.
 This  is  how  the  policy  has  emerged.

 Now,  if  you  want  to  ask  me  as  to
 what  is  the  definite  policy  of  the
 Government,  the  policy  of  the  Gov-
 ernment  is  to  give  priority  to  the
 public  transport  system  and  to  build
 up  the  public  transport  system  as
 much  as  possible  and,  if  any
 other  developments  take  place,  it
 should  not  be  at  the  cost  of  foreign
 exchange,  at  the  cost  of  the  scarce
 resources  of  foreign  exchange,  but  it
 should  be  within  the  possibility  of
 the  internal  resources  to  the  extent
 possible.

 Another  aspect  I  would  like  to
 place  before  the  House  for  considera-
 tion  of  the  hon.  Members.  Are  we
 interested  in  the  development  of  an
 indigenous  technology  in  the  crucial
 areas,  and,  automobile  industry  is  a
 erucial  area,  and,  therefore,  are  we
 interested  in  encouraging  the  deve-
 lopment  of  an  indigenous  technology
 within  the  country  as  far  as  the  cru-
 cial  areas  are  concerned?  Therefore,
 we  took  the  decision  that  if  it  is
 indigenously  developed  _  technology,
 not  involving  foreign  exchange,  then
 we  should  encqurage  it  and  that  is
 why,  taking  into  account,  the  order
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 of  investments  involyed  in  it,  we
 thought  that  if  this  could  happen
 within  the  private  sector,  we  should
 not  stand  in  the  way,  particularly,  in
 the  case  of  letters  of  intent  which
 have  already  been  issued  and  relying
 on  those  letters  of  intent,  action  has
 been  taken  and  investments  also  have
 taken  place.  This  is  the  most  im-
 portant  thing  which  the  hon.  Mem-
 bers  should  keep  in  mind.  This  is
 how  it  stands.

 Now,  certain  charges  have  deen
 made  with  regard  to  Maruti  Lid.  I
 take  it  quite  seriously.  I  agree  with
 Shyamnandan  Babu  that  it  is  not  just
 a  matter  to  be  brushed  aside,  parti-
 cularly,  when  even  from  the  Opposi-
 tion,  the  integrity  of  the  Prime  Min:-
 ster  is  attacked.  I  attach  very  great
 importance,  particularly,  with  refe-
 rence  to  the  Opposition  charges.  [f
 even  the  Opposition  Parties  begin  to
 doubt  the  bona  fides  of  the  Prime
 Minister,  then,  to  that  extent,  I  think,
 we  are  on  a  very  weak  ground.
 Therefore,  I  am  prepared  to  proceed
 on  the  basis  that  the  Prime  Minister
 has  to  keep  the  highest  standards  of
 public  life.  It  is  with  reference  to
 that,  I  want  this  House  should  judge
 her,  with  reference  to  what  has  hap-
 pened  in  the  case  of  Maruti  Ltd.  I
 have  known  what  part  the  Prime
 Minister  has  played  in  this  and  I
 make  bald  to  say  that  even  judging
 by  the  highest  standard  of  public
 conduct  and  public  integrity,  she  has
 nothing  to  be  ashamed  of  with  re-
 gard  to  any  action  as  far  as  this  con-
 cern,  I  am  prepared  to  stand  by  it.
 If  anybody  is  able  to  prove,  even  to
 create  an  iota  of  doubt  that  she  has
 personally  used  her  power—I_  will
 come  to  the  second  part—that  she
 has  personally  used  her  power,  her
 position  for  the  purposes  of  gaining
 an  advantage  to  her  son,  I  can  give
 the  assurance  to  thig  hon.  House  that
 she  will  be  first  to  pay  the  penalty
 for  that.  That  is  one  aspect.

 Secondly,  I  do  agree  that  there
 may  be  some  enthusiastic  friends  of
 hers  who  may  have  taken  action
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 [Shri  C,  Subramaniam]
 which  may  be  objectionable.  Even
 in  that  case,  if  it  had  come  to  her
 notice  and  if  she  had  permitted  this
 to  be  taken,  these  irregularities  to
 be  committed,  then  also  she  has  to
 regret  for  that.  And  even  with  re-
 gard  to  that,  I  am  prepared  to  say
 that  there  is  absolutely  nothing  for
 her  to  regret.  It  is  from  this  aspect.

 I  want  you  to  consider  the  facts
 with  regard  to  the  issue  of  the  letters
 of  intent  and  how  the  matter  has
 proceeded  till  now.  It  is  not  as  if
 in  3970  Sanjay  Gandhi  just  jumped
 from  somewhere  without  any  pback-
 ground  whatsoever  and  asked  for  a
 letter  of  intent.  As  was  pointed  out
 by  some  friends,  as  a  young  man,
 trained  in  the  automobile  industry,
 he  thought  it  would  be  possible  to
 fabricate  a  car  within  the  country
 without  using  any  raw  materials
 from  outside  or  without  any  com-
 ponents  from  outside  it  should  be
 possible  to  fabricate  a  car  within  the
 country  and  he  thought..  (Interrup-
 tions)  kindly  wait.

 We  have  got  so  many  M.Scs_  and
 Ph.  Ds,  Here  also,  I  am  sure,  there
 are  some  Ph.  Ds.  I  wonder  how  many
 can  produce  one  small  article  on  theif
 own,  It  is  not  so  much  the  Ph,  D.  or
 M.  Sc.  that  matters.  What  matters
 is  talent.  There  is  some  talent  which
 is  required  for  the  purpose  of  deve-
 loping,  designing  and  fabricating  a
 machinery.

 SHRI  VASANT  SATHE  (Akola):
 Which  degree  did  Ford  have?

 SHRI  C.  SUBRAMANIAM:  Rightly
 or  wrongly,  I  also  had  my  own
 doubts.  when  this  young  man  indulg-
 ed  in  this  art  of  fabricating  a  car,
 whether  with  this  background  he
 would  be  able  to  produce  that  car.
 But  he  said:  I  have  the  confidence,
 give  me  a  chance.  As  somebody  said,
 without  food,  without  sleep,  he  was
 labouring  for  this  in  his  workshop,
 unknown  to  anybody,  and  even  to
 the  ageny  of  his  dear  mother  that
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 this  follow  is  spoiling  his  health.
 And  when,  out  of  those  efforts,  he
 produced  two  cars,  fabricated  out  of
 our  indigenous  materials,  and  asked
 me  to  ride  in  it,  I  said:  You  are  to
 be  congratulated.  I  had  my  owt
 doubts  whether  it  would  be  possible
 for  you  to  do  this  at  all

 I  looked  into  every  part  to  find  out
 whether  anything  had  been  imported
 and  whether  everything  had  been
 fabricated  from  materials  within  the
 country.  I  was  quite  satisfied,  It  was
 on  this  basis  that  J  also  encouraged
 him  and  said;  You  seem  to  have
 some  talent;  go  on.  It  is  on  this
 basis,  when  he  applied  for  the  pro-
 duction  of  this  car  and  said,  “I  am
 prepared  to  compete  with  anybody
 else  who  wants  to  compete  within
 the  production  of  an  indigenous  car.”
 It  was  on  the  basis  that  the  letter
 of  intent  has  been  issued.  Now
 further  action  has  been  taken  on  that
 basis,

 The  main  attack  has  been  with
 reference  to  the  acquisition  of  land.
 I  wish  that  the  Hon.  Member  had
 given  notice  to  me  that  particularly
 this  is  the  policy  which  he  was  going
 to  attack,—not  the  car  policy,  but  the
 acquisition  of  land  policy,—-because,
 then  I  would  have  got  all  the  facts
 and  figures.

 Acquisition  is  done  by  a  statute,  it
 is  not  by  Government  order  alone.
 There  are  rules  regulating  acquisition
 and  any  infringement  of  the  rule  or
 the  statutory  provision  can  be  taken
 to  a  court  of  law  and  can  be  objected
 to  and  the  whole  acquisition  proceed-
 mgs  can  be  set  aside.  And,  therefore,
 nuw  to  come  and  say  that  there  has
 been  abuse  of  the  power  by  Govern~
 ment  in  the  exercige  of  this  statutory
 power  is  not  the  correct  position.  It
 ig  not  one  person  who  is  affected.
 Even  according  to  them,  hundreds  of
 persons  have  been  affected.  They
 could  very  well  have  taken  it  to  8
 court.  The  court  has  the  power  to
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 udge  whether  the  statutory  proce-
 dures  have  been  followed  or  else,  to
 set  them  aside.  If  notice  had  been
 given,  perhaps,  I  could  have  verified
 Some  of  the  facts.  But,  on  the  face
 of  it,  it  is  not  an  arbitrary  Act  with
 which  anyhody  can  get  away.  With
 regard  to  such  acquisition  from  hun-
 dreds  of  farmers  who  live  in  this
 enlightened  area,  and  where  there  are
 political  parties  also,  to  get  advantage
 of  these,  if  they  are  adversely  affect-
 ed,  do  you  think  everybody  would
 have  kept  quiet?  A  large  agitation
 ‘would  have  started  on  the  basis  that
 Government’s  compensation  or  sola-
 tium  is  not  adequate  in  the  matter.
 After  all,  Rs.  11,000  is  for  what?  This
 is  not  for  urban  land  which  is  used  for
 building,  but  for  agricultural  land
 Rs.  11,000  is  not  a  low  price.

 SHRI  JYOTIRMOY  BOSU:  How  do
 you  know?

 SHRI  C.  SUBRAMANIAM:  How  do
 you  know—that  it  is  not  adequate?
 Hon.  Members  pointed  out  about
 ‘Ghaziabad  and  Faridabad  where  such
 lands  have  been  acquired  and  what  is
 the  price  that  has  been  paid.  And,
 therefore,  this  is  how  we  have  to  make
 the  judgment.  And,  simply  because
 you  want  to  accuse  somebody,  you
 ‘eannot  come  and  say,  Rs,  i,000  is
 inadequate,  when  persons  aggrieved
 have  not  taken  any  action  whatso-
 ever...

 AN  HON.  MEMBER:
 Rs.  60,000,

 He  says,

 SHRI  C.  SUBRAMANIAM:  He  _  is
 entitled  to  mention  any  figure,  but  I
 cannot  say  that.  Rs,  11,000  in  my  view
 is  adequate.  [  know  what  agricultu-
 ral  land  is,  and  I  have  acquired,  as
 Minister  in  the  State  Government,
 land  for  industrial  purposes,  but  we
 acquired  at  a  stretch  500  acres  for  the
 purpose  of  industrial  development,
 and  that  is  why  Tamil  Nadu  stands
 in  the  forefront  today.  This  is  one
 aspect  of  it.
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 Secondly,  even  if  it  has  been  acquir-
 ed  rightly,  it  may  be  said  that  they
 had  acquired  so  much  of  land  for
 Maruti  Ltd.  It  is  very  well  known,
 and  if  hon.  Members  would  only  refer
 to  their  Chief  Ministers,  they  will
 knew  it,  that  with  regard  to  the  small
 car  ‘project,  here  has  been  so  much  of
 competition  between  State  and  State
 that  the  small  car  project  should  go
 to  their  own  State.  Therefore,  parti-
 cularly  when  it  comes  in  the  private
 sector  naturally  the  Chief  Ministers
 are  interested  in  attracting  this  to
 their  own  States.  There  is  nothing
 surprising  in  this  if  they  give  various
 facilities  so  that  it  comes  to  their  own
 State.
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 After  all,  for  Shri  Sanjay  Gandhi,
 even  nearby,  Haryana  was  available
 near  Delhi,  Punjab  was  available  and
 U.P.  was  available...

 SHRI  VIKRAM  MAHAJAN:  Hima-
 chal  Pradesh  was  also  there.

 SHRI  C.  SUBRAMANIAM:  Rajas-
 than  was  also  available,  and,  there-
 fore,  it  was  open  to  him  to  go  any-
 where  and  still  be  near  Delhi.  There-
 fore,  if  one  Chief  Minister  wanted  to
 ensure  that  his  car  project  with  a
 potential  of  4000  jobs  in  this  and  other
 subsidiary  occupations  also  comes  to
 his  State  and  if  a  Chief  Minister
 shows  interest  in  attracting  this,  that
 is  something  which  should  not  be
 objected  to.  No  doubt,  even  for  this,
 they  should  not  go  out  of  the  way  and
 there  should  not  be  any  irregularities.
 If  there  are  any  irregularities,  if  there
 are  any  allegations  made,  I  want  to
 Qive  you  this  assurance,  that  though
 it  has  been  done  for  Maruti  Ltd.  if
 any  irregularities  are  alleged  and  pro-
 per  documentation  is  given  for  the
 purpose,  we  are  prepared  to  go  into
 it  even  now  and  see  and  find  out
 whether  any  irregularities  have  been
 committed  even  for  Maruti  Ltd.....

 SHRI  SHYAMNANDAN  MISHRA:
 What  about  the  defence  installations?
 How  are  they  going  to  take  them
 away  from  there  now?
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 THE  MINISTER  OF  STATE  (DE-
 FENCE  ‘PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  No-
 thing  has  to  be  taken  away.  There
 is  no  objection  from  them.

 SHRI  C.  SUBRAMANIAM:  Shri
 Shyamnandan  Mishra  made  a  point
 and  somebody  also  had  made’  the
 point.  That  was  why  I  sent  for  the
 Defence  Minister  and  he  tells  me  that
 there  is  no  such  infringement  as  far
 as  their  works  are  concerned...

 SHRI  SHYAMNANDAN  MISHRA:
 Let  him  say  that,

 SHRI  VIDYA  CHARAN  SHUKLA:
 There  is  no  basis  for  that.

 SHRI  C  SUBRAMANIAM:  I  am
 saying  it  on  his  behalf.  My  saying  it
 is  much  more  responsible  than  even
 his  saying  it,

 Therefore,  acquisition  of  land  and
 allotment  of  Jand  cannot  be  the  basis
 for  suspecting  or  attacking  the  inte-
 grity  of  the  Prime  Miniser  This  38
 the  point  that  I  want  to  make.

 With  regard  to  any  other  matter,  I
 am  prepared  to  throw  open  the  files
 in  the  Governmeni  as  far  ag  this  is
 concerned.  If  anybody  points  out
 anywhere  a  preference  which  has  becn
 shown  to  Shri  Sanjay  Gandhi,  which
 has  not  been  shown  to  others,  then  T
 am  prepared  to  say  that  ‘Yes,  we  have
 gone  wrong’.  On  the  other  hand,  if
 you  look  into  it,  you  will  find  that
 nothing  has  been  given  to  Shri  Sanjay
 Gandhi  which  has  not  been  given  to
 others.  Perhaps,  in  certain  cases,  we
 have  been  very  cautious  about  it  80
 that  it  may  not  be  alleged  that
 because  it  ig  Shri  Sanjay  Gandhi,
 therefore,  some  preferences  are  being
 shown,

 Apart  from  the  fact  that  they  are
 connected  ag  mother  and  son,  an@  the
 son  33  naturally  having  an  industrial
 project,  if  it  is  said  that  therefore
 there  should  have  been  something
 which  the  Prime  Minister  should  have
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 influenced  or  which  the  Prime  Minis-
 ter’s  friends  gt  least  should  have  in-
 fluenced,  of  which  she  should  have
 had  knowledge,  then  I  would  say
 that  I  am  not  able  to  find  any  sub-
 stance  whatsoever  in  all  the  allega-
 tions  that  have  been  made  on  _  the
 subject.
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 This  is  where  I  would  like  to  say
 this.  I  do  not  want  to  say  that  it  is
 because  of  political  frustration  or
 political  vindictiveness  that  these
 things  are  being  said,  I  take  it  that
 all  hon  Members  are  interested  in  the
 integritv  of  the  Prime  Minister  so  that
 the  name  of  the  country  is  kept  flying
 high.  It  is  from  that  point  of  view
 that  I  welcome  this  discussion,  so  that
 it  may  be  possible  for  us  to  place
 before  this  House  and  the  country  also
 that  there  is  nothing  shady  as  far  as
 this  is  concerned,  and  there  is  no
 transaction  and  no  step  which  has
 been  taken  about  which  we  need  reg-
 ret  or  about  which  we  need  be  asham-
 ed  of  This  is  the  pemt  which  I
 want  to  make

 I  would  like  to  put  this  to  the
 House  If  qa  young  man  is  able  to
 design,  develop  and  fabricate  q  motor
 car,  and  we  see  it  with  our  own  eyes,
 the  car,  would  you  encourage  him  or
 would  you  throw  all  this  mud  on
 him  and  say,  ‘No,  no  Nothing  should
 happen,  because  he  happens  to  be  a
 son  of  the  Prime  Minister’?  This  is
 one  of  the  biggest  developments  that
 is  taking  place  in  the  automobile  in-
 dustry  on  the  basis  of  a  technology
 evolved  within  the  country,  trying  to
 fabricate  a  car.

 Somebody  said  it  is  not  going  to  be
 roadworthy.  If  it  is  not  going  to  be
 roadworthy,  nobody  is  going  to  pur-
 chase  it.  That  will  be  his  funeral.
 Will  anybody  go  and  take  all  these
 steps,  with  all  these  discussions,  if  he
 does  not  have  the  confidence  that  he
 ig  in  a  position  to  fabricate  this  car
 and  make  it  run,  not  only  make  it
 run  but  create  confidence  in  the  pur-
 chasers?  The  purchasers  are  not  all
 going  to  be  fools,  Nobody  will  say
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 that  because  it  is  the  Prime  Minister's
 8078  car,  everybody  will  go  in  for  it
 and  invest  Rs.  12,000  on  purchasing
 it?  The  number  of  units  planned  is
 50,000  per  year.  I  can  understand  one
 or  two  cars  may  just  sell  like  that.
 But  who  will  go  in  for  the  manufac-
 ture  of  50,000  cars  to  be  sold  unless
 he  hag  got  the  confidence  with  regard
 to  its  roadworthiness  and  reliability?
 Who  would  venture  on  this  big  enter-
 prise  of  producing  50,000  cars  without
 that?

 ]  am  sorry  the  Sir  Falstaff  of  the
 House  is  not  here.  He  has  gone  away
 after  making  his  speech,  without
 writing  ६0  hear  the  reply.  He  said  he
 saw  somebody’s  legs  or  that  his  wife
 siw  them.  Whether  it  is  not  a  figment
 of  his  imagination  or  a  figment  of  the
 imagination  of  his  wife.  I  do  not
 know.  Any  car  may  get  into  trouble.

 SHRI  SHYAMNANDAN  MISHRA:
 Then  why  figment?

 SHRI  C.  SUBRAMANIAM:  I  do  not
 know  in  what  circumstances  this
 brezkdown  wag  there.  Ultimately,  all
 this  is  not  going  to  matter.  Ultimate-
 ly,  when  the  car  is  produced  and  rolls
 out  of  the  assembly  line,  it  is  the
 confidence  of  the  purchasers  which
 alone  would  matter.  Without  creat-
 ing  that  confidence,  however  much  we
 may  back  it  up  with  all  our  support,
 it  won't  sell.  Therefore,  it  will  have
 to  be  judged  on  that  basis.

 Therefore,  {  would  appeal  to  hon.
 members:  instead  of  encouraging  such
 an  effort,  such  a  pioneering  effort
 particularly  by  a  young  man,  do  not
 try  to  throw  all  these  obstables  in  the
 way.  Not  only  will  you  be  creating
 difficuities  for  this  man,  but  perhaps
 everybody  else  will  hesitate  before
 taking  up  any  sort  of  this  work,—
 des:

 gine  Sia
 developing  and  fabricating

 new
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 Therefore,  I  want  to  make  this
 quite  clear.  As  far  as  Maruti  Limited
 ig  concerned,  it  is  a  genuine  effort
 made  by  a  young  man  who  has  got
 some  self-confidence,  not  merety  self-
 confidence,  but  some  talent  also,  to
 produce  this  car.  Instead  of  throw-
 ing  mud  at  it,  let  us  all  wish  that
 Maruti  should  succeed,  that  Maruti
 should  run,  even  hop  about  in  this
 couniry.  It  is  that  wish  that  I  would
 expect  from  this  House  rather  than
 obstacles  put  in  the  way.

 I  do  agree  that  if,  because  he
 is  the  Prime  Minister’s  son,  anything
 untoward  has  happened,  if  anything
 undesirable  has  happened,  it  should
 be  lookeg  into.  Again  I  want  to  give
 you  this  assurance  that  if  anything  is
 brought  to  our  notice,  it  will  be
 inquired  into,  and  whoever  it  might
 be,  friend  or  foe,  if  irregularities  had
 been  committed,  either  officially  or
 unofficially,  proper  action  will  be
 taken.  That  assurance  I  want  to
 give  to  the  hon.  House.  If  my  hon.
 firiend  is  interested  in  bringing  facts
 with  regard  to  jrregularities  to  my
 notice,  let  him  kindly  make  them
 over  to  me.

 SHRI  JYOTIRMOY  BOSU;  I  will
 lay  it  on  the  Table.

 SHRI  C.  SUBRAMANIAM:  Placing  a
 document  lke  that  does  not  mean
 much.

 Therefore,  it  is  only  on  that  basis
 that  we  have  got  to  go.  I  want  to
 tell  hon.  members  this,  that  while
 I  am  glad  about  this  frank  discussion,
 before  we  make  an  allegation  with
 regard  to  a  person  occupying  the
 highest  office,  we  should  hesitate,  we
 should  ponder.  Unless  you  are  on
 very  substantia]  grount,  merely  on
 the  basis  vf  doubts,  if  you  raise  these
 matters  on  the  floor  of  the  House  and
 put  them  before  the  world  as  well,
 you  will  be  harming  the  interests  of
 the  country.  Therefore,  all  of  us
 who  are  interesteg  in  safeguarding
 the  honour  and  integrity  of  the  coun-
 try,  not  only  within  the  country  but
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 abroad  also,  should  take  care  before
 we  make  these  reckless  allegations,  to
 make  some  enquiry  and  try  to  find
 out  what  has  happened.

 Therefore,  as  far  as  this  is  con-
 cerned,  I  am  categerical,  and  I  want
 to  gave  this  assurance  to  this  House, with  regard  to  the  automobile  policy. We  are  looking  into  it  along  with  in-
 dustrial  production.  It  is  also  under
 formulation  We  shall  try  to  formu-
 48६९  an  automobile  policy  also.  As  far
 as  Maruti,  Ltd.,  is  concerned,  every-
 body  can  go  with  a  clean  conscience
 that  nothing  wrong  has  happened.

 SHRI  JYOTIRMOY  BOSU:  Sir.....
 MR.  SPEAKER:  Ten  minutes.

 SHRI  JYOTIRMOY  BOSU:  I  can-
 not,  because  J  will  have  to  meet  the
 replies  of  so  many  Members.  How
 can  I  finish  in  30  minutes?  Even  be-
 fore  I  had  read  the  book  written  by
 Mr.  Johnson  where  there  is  a  refer-
 ence  to  Mr.  Subramaniam,  I  had  al-
 ‘ways  known  him  to  be  His  Master’s
 Voice  or  Her  Master’s  Voice,  and  so
 today’s  speech  of  Mr.  Subramaniam
 has  not  surprised  me  at  all.  The
 question  is,  I  am  surprised  that  he
 has  not  been  sent  yet  with  a  love
 call  to  the  United  States.  I  am,  how-
 ever,  fortunate  and  I  am  very  pleas-
 ed  to  say  that  he  is  here  before  us
 now.

 I  can  tell  you,  Mr  Subramaniam
 through  Mr.  Speaker  that  for  me  we
 all  have  had  to  struggle  for  this  de-
 bate,  and  almost  for  a  month  and  a
 half,  to  get  this  debate  through  and
 the  resistance  that  I  faced  on  this
 question  has  never  been  experienced
 by  me  in  the  last  six  years  of  my  life
 in  the  Lok  Sabha.

 Mr.  Subramaniam  has  given  us  in
 his  Jong  rigmarole  a  mixture  of
 half-truths.  I  clearly  ask  a  few  ques-
 tions  Does  this  production  of  the
 car  enjoy  a  very  low  priority
 does  it  enjoy  a  high  priority?  Is  it

 DECEMBER  22,  972  Govt.  Policy  about  364
 Manufacture  of  Car

 not  a  fact  that  the  late  Prof.  Gadgil
 hag  disapproved  the  whole  thing  and
 88  a  result  he  had  to  quit  and  also
 as  a  result  he  died  of  shock?

 Sir,  if  it  wag  a  must  that  we  should
 go  ahead  with  this  car  projec,  Mr.
 Subramaniam,  why  is  it  that  you
 have  abandoned  your  original  idea  of
 having  a  joint  sector  with  market
 money,  State  fund,  foreign  collabo-
 rators’  money  and_  export-oriented
 production?  Why  is  it  that  you  have
 abandoned  that?

 Then,  this  long  delay  goes  more
 to  substantiate  our  allegation.  They
 talked  about  Indian  technology  or
 concept  in  1966.  Who  prevented  you?
 You  have  been  in  power  from  1947?
 Who  prevented  you  from  implemen-
 ting  it?  Did  you  have  somebody  in
 mind  at  that  time,  say,  Dr.  Dharma
 Teja  or  some  of  his  proteges?  Did
 you  have  at  that  time  in  mind  the
 idea  that  you  should  shelve  this
 conception  of  yours?  You  conceived
 it  but  never  delivered.  That  is  the
 whole  trouble.

 Talking  of  resources,  Mr.  Subra-
 maniam,  J]  thought,  was  a  know-
 ledgeable  man.  Where  are  the  re-
 sources  going  to  come  for  the  low
 priority  items?  You  listen  to  me,  Mr.
 Subramaniam.

 MR.  SPEAKER:  Address  the
 Chair.  गा  com

 SHRI  JYOTIRMOY  8080:  Why  is
 it  that  your  valuable  and  scarce  re-
 sources,  both  local  and  foreign  ¢x-
 change,  should  be  utilised  for  a  low

 priority  affair?  I  wanted  an  explana-
 tion  from  the  Government  but  you
 very  cleverly  escaped  from  that
 issue.

 About  this  project,  I  do  not  men-
 tion  but  now  you  have  provoked  me.
 There  have  been  hidden  foreign  ex-
 change  transactions  and  hidden  im-
 portation  of  foreign  machinery.
 want  a  clear  statement  from  you  85



 Motion  re. 365

 early  ag  possible  that  you  have  phy-
 tically  verified  these
 allowed  the  House  to  know  them.
 You  tried  to  water  down  the  whole
 thing.  Now  that  the  assignment  has
 been  done,  you  are  talking  about
 going  in  for  the  public  sector  for  tne
 production  of  things  for  public  trans-
 port.  J  must  thank  you  and  congra-
 tulate  you  for  that.

 About  the  local  talent.  we  have
 heard  your  tall  talks  time  and  time
 again.  We  have  heard  about  the  sui-
 cides  in  the  SCIR  and  IARI.  Thereby
 you  are  thinking  of  bringing  in  le-
 gislation  for  stoppage  of  the  brain
 drain  because  you  cannot  provide
 employment  to  the  70,000  unemploy-
 ed  graduate-engineers,  not  the  ham-
 mer  and  chisel  engineers,  whom  you
 have  been  encouraging.  I  do  not
 want  to  say  this.  I  am  talking  of
 graduate-engineers,  holders  of  na-
 tional  awards  and  scholarships.  They
 are  employed  to  pump  water  or  oil
 into  your  cars;  Maruties  to  be  filled
 in  py  graduate-engineerg  or  engineers
 who  have  had  the  national  talent
 awards!  That  is  the  irony  of  fate.

 I  want  to  know  categorically  and
 clearly,  I  expect  it  from  Shri  C.  Sub-
 ramaniam,  for  appearance  at  least  he
 looks  to  be  a  sober  person,  under
 what  circumstances  and  when  and
 how  you  had  extended  this  letter  of
 intent  whose  norma]  life  is  six  mon-
 ths  to  one  year  at  the  most.  You  have
 given  it  for  two  years  three  months
 to  oblige  somebody.

 SHRI  C.  SUBRAMANIAM:  I  am
 sorry  I  missed  that  point.  If  you  will
 permit  me,  it  should  not  be  thought
 that  the  life  of  the  letter  of  intent
 has  been  extened  only  to  Maruti.
 The  letter  of  intent  is  for  the  purpose
 of  giving  time  to  make  sufficient  pre-
 paration  to  fructify  into  licence.  Any
 person,  not  only  Sanjay,  anybody  is
 entitled  to  ask  for  extension  provid-
 ed  they  have  taken  «substantial  steps.
 also  prove  to  the  satisfaction  of  the
 authorities  thet  they  have  taken
 substantial  steps  and  some  more
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 steps  have  got  to  be  taken  and  there-
 fore  we  want  extension.  It  is  now  two
 years,  If  you  go  into  the  history,  some
 of  the  more  intricate  projects  where
 wt  is  not  one  year,  but  it  requires
 three  or  four  years.  There  are  cases
 where  le.ters  of  intent  have  been  ex~
 tended  to  three  or  four  or  five
 years  taking  into  account  the  intri-
 cacieg  and  the  complexities  of  the
 industries  concerned.  Therefore  it  is
 not  as  if  for  Sanjay  alone  it  has  been
 extended.  Particularly  you  yourself
 have  been  saying  that  they  have  put
 up  building  there,  they  have  brought
 in  machinery;  you  want  me  to  verify
 if  jt  is  indigenous  or  foreign  machi-
 nery.  When  al]  these  steps  have  been
 taken  and  when  he  asks  for  exten-
 sion,  can  we  say:  no,  you  have  not
 taken  any  steps  ang  therefore  we
 do  not  want  to  extend.  Thus,  in  the
 ordinary  course  extensions  take  place.
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 SHRI  JYOTIRMOY  BOSU:  Now,  I
 start  where  he  ends.  Mr.  Subrama-
 niam  has  made  a  desperate  effort  to
 take  the  House  for  a  ride.  I  am  quo-
 ting  from  Swaminathan  Committee’s
 report  which  he  can  challenge  if  he
 likes;  “The  letter  of  intent  broadly
 indicates  the  conditions  subject  to
 which  Government  would  be  pre-
 pared  to  consider  the  grant  of  a  li-
 cence  and  also  specifies  a  definite  pe-
 riod,  varytng  from  6  to  2  months.”
 Now,  Mr.  Subramaniam:  Doctor,
 heal  thyself.  I  ask  you,  Mr.  Subra-
 maniam,  through  the  Speaker:  can
 you  tell  us  why  you  were  required
 to  bring  one  acquisition  order  and
 the  moment  a  writ  petition  was
 flela  on  1-3-1971,  within  four  days
 the  Advocate-General  of  Haryana  Gov-
 ernment  appeared  before  the  Court
 to  withdraw  the  acquisition  order,  so
 that  the  writ  became  infructuous  and
 the  poor  peasants,  unlike  you  or  Mr.
 Sanjay  Gandhi,  could  not  pay  for  the
 counse]  every  time,  why  is  that  vou
 were  required  to  bring  an  acquisition
 order  once,  de-requisition  anq  then
 re-requisition  once  again?  Can  you
 convince  anybody,  up  or  down,  that
 that  is  the  proper  thing  to  do?  ‘Tell
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 Me  when  your  to.al  acquisition  was
 420  acres  (I.P.C.  of  course),  more
 than  300  acres  was  for  one  individual:
 unit  or  individual,  why  did  you  want
 to  call  it  an  industrial  estate:  be-
 cause  you  wanted  to  bypass  sectio:
 88  to  42  of  the  and  Acqumsition  Act
 of  the  Central  Legislature,  that  has
 made  it  mandatory  for  the  company
 te  pay  for  the  full  value  of  the  land
 to  the  Governmem  before  they  get
 it,  enter  into  an  agreement  and  pub-
 lish  it  in  the  Gazette.  Nothing  was
 done.  Everything  was  hoodwinked.
 The  King  can  do  no  wrong!  There-
 fore,  Mr.  Subramaniam,  you  are  very
 nice  I  do  not  say:  empty  vessels
 make  much  _  noise  _  (Interruption).
 About  the  price,  I  have  got  photostat
 copies  of  sale  deeds  which  I  have  ac-
 quired  from  the  Sub  Registrar;  I
 have  got  sworn  affidavits  about  the
 price;  if  anybody  can  prove  that
 these  87९  wrong  or  fictitious,  I  shall
 take  any  punishment  you  may  wish
 to  give  me  May  I  hand  it  over  to
 your  goodself  for  laying  it  on  the
 Table  for  examination  by  the  Gov-
 ernment?

 The  sale  and  purchase  deeds  are  al-
 ways  gTOssly  understated  pecause
 they  want  to  avoid  payment  of
 stamp  duty,  income-tax,  capital  gains
 tax  and  because  they  want  to  deal  in
 black  money.  Even  the  deeds  I  have
 got  show  Rs.  40,000  to  50,000.  Is  it
 not  a  fact  that  you  are  charging  for
 a  2  acre  plot  Rs.  1,21,000  in  Farida-
 bad?  You  can  ask  the  MP  from  that
 area.

 श्री  तैयब  हुसन  (गुड़गाव)  ये  गलत
 बात  कर  रहे  हैं।  इनको  गलत  बात  कहने  की

 आदत  हो  गई  है|  श्री  संजय  गांधी  क्योंकि

 प्राइम  मिनिस्टर  के  लड़के  हैं,  इसलिए  यह

 इस  तरह  की  बालें  कर  रहे  हैं  -  जहा  इंडस्ट्री
 पहने  नहीं  थी  ।  ब  इंद्री  चल  एस्टेट  बे
 गई  है  और  इंडस्ट्रीज  लग  रही  है  वहां
 जमीन  की  कीमत  पहले  बहुत  कम  थी

 अब  कुछ  कीमत  बढ़ी  है  1
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 SHRI  JYOTIRMOY  8050:  Sir,  १
 want  to  lay*  these  certifieg  true  copies
 of  the  registered  sale  deedy  of  recent
 times.  Let  Government  examirie
 them  and  satisfy  itself.
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 Is  there  such  a  dearth  of  money  for
 a  car  project  of  Rs.  uv  croreg  in  the
 public  sector?  You  fing  funds  for  so
 many  things,  It  is  rather  unusual,
 About  the  foreign  exchange  I  have
 already  stated.  I  expected  him  to
 give  details  of  components  and  de-
 tails  of  allowances  shown  to  suppli-
 ers  of  these  components.  They  are
 actual  users’  licences...

 MR.  SPEAKER:  He
 clude  now.

 should  con-

 SHRI  JYOTIRMOY  BOSU:  The
 Deputy  Speaker  asked  me  how  much
 time  [  require  and  I  said,  half  an
 hour  So  many  allegaiions  have  been
 made  against  my  party  and  I  would
 like  to  set  the  record  straight.

 Mr  Nahata  talked  about  figures.  Is
 production  of  car  a  low  priority  or
 high  priority?  That  would  satisfy
 everybody.  Why  is  it  that  Maruti
 Limited  do  not  require  foreign  tech-
 nical  collaboration  and  why  is  it  ab-
 solutely  necessary  for  the  public  sec-
 tor?  I  do  not  understand  this  simple
 thing.  If  they  can  do  without  foreign
 collabora‘ion.  why  is  it  that  you  can-
 not?  What  is  your  deficiency,  we
 raust  know.

 The  Parliamentary  Times  snbsidies-
 ed  by  Lok  Sabha  wrote  about  me
 that  I  am  after  character  assassina-
 tion.  I  ask,  those  who  have  no
 character,  ‘what  shall  I  assassinate?
 You  have  no  character  which  I  can
 assassina‘e  (Interruptions).

 MR.  SPEAKER:  Try  to  tell  the
 truth.  Do  not  say  “it  is  subsidised  by
 Lok  Sabha”.  You  are  talking  about
 other  peoples’  character,  while  not
 telling  the  truth  yourself.

 aker  not  having  subsequently  accorded  the  necesséry  permis¥ion
 “Re  aormuents  were  not  treated  as  laid  on  the  Table.
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 SHRI  JYOTIRMOY  BOSU:  I  am
 told...

 MR.  SPEAKER:  You  may  be  told
 anything;  but  do  not  say  here  any-
 thing  without  verification.  Do  not
 do  it.

 SHRI  JYOTIRMOY  BOSU:  Char-
 acter  assagsination  can  take  place
 uniy  when  there  is  a  character.  Who
 appeared  on  behalf  of  the  Birlas  be-
 fore  the  Car  Prices  Commission  and
 pleaded  for  the  enhancement  of
 price  of  the  Ambassador  car?  The
 Chief  Minister  of  West  Bengal.  So,
 who  are  the  spokesmen  of  Birlas?
 The  proof  of  the  pudding  jg  in  the
 eating....  (Interruptions)

 SHRI  8.  K.  DASCHOWDHURY:
 (Cooch-Behar)  Sir,  a  reference  has
 been  made  to  the  Chief  Minister  of
 West  Bengal  tiow  is  it  relevant?

 MR.  SPEAKER,  He  ig  not  talking
 relevantly.  This  is  not  relevant  at
 all....  (interruptions)

 SHRI  JYOTIRMOY  BOSU:  Is_  it
 not  a  fact  that  one  of  the  Birlas  Shri
 B.  M.  Birla,  has  become  friendly  and
 made  a  heavy  donation  of  Rs.  55
 lakhs  to  your  political  party?  You
 have  receiveq  the  money  and  today
 you  are  quarrelling  about  it....(In-
 terruptions)  I  say  “doctor,  heal  thy-
 self”.  ..(Interruptions)  If  anybody
 fights  the  monopolists,  it  is  my  par-
 ty  ...(Interruptions)  We  have  been
 demanding  the  nationalisation  of  one
 car  plant.  But  the  Minister  scuttled
 it  by  saying  that  it  is  junk...(Inter-
 ruptions)  The  whole  thing  has  been
 nauseating  and  it  requires  a  tho-
 rough  probe.  Mere  utterances  by
 Shri  Subramaniam  Will  only  make
 bad  things  worse...  (interruptions)
 If  they  have  any  self-respect  left  for
 themselves,  they  shoulq  immediately
 arrange  for  a  probe  into  the  matter.

 MR.  SPEAKER:  I  will  now  put
 the  motion  to  the  vote.  ‘The  ques-
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 tion  is:
 “That  this  House  notes  with  dis-

 appointment  the  policy  of  the  Gov-~
 ernment  in  regard  to  manufacture
 of  car.”

 ‘Vhose  in  favour  may  say  ‘Aye’.

 SOME  HON.  MEMBERS:  Aye.

 MR.  SPEAKER:  Those  against  it
 may  say  ‘No’.

 SEVERAL  HON.  Members:  No.

 MR.  SPEAKER:  I
 have  it.

 think  ‘Noes’

 SOME  HON.  MEMBER:
 have  it,

 ‘ ‘Ayes’

 MR.  SPEAKER:  All  right;  we  will
 have  division.  Let  the  lobbies  be
 cleared.

 Now,  the  Lobbies  have  been  cleared.

 I  again  put  the  Motion  to  the  vote  of
 the  House.

 The  question  is:

 “That  this  House  notes  with  dis-
 appointment  the  policy  of  the  Gov-
 ernment  in  regard  to  manufacture
 of  car.”

 Those  in  favour  may  say,  “Aye.”

 SOME  HON.  MEMBERS:  “Aye.”

 MR.  SPEAKER:  Those  against
 may  say,  “No”.

 SEVERAL  HON.  MEMBERS:  No.

 MR.  SPEAKER:  The  “Noes”  have
 it:  the  “Noes”  have  it.

 The  motion  was  negatived.
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 1?  4  hrs.
 ‘

 STATEMENT  RE.  EXPULSION  OF
 FIRST  SECRETARY  IN  THE  HIGH

 COMMISSION  OF  INDIA
 IN  KAMPALA

 THE  DEPUTY  MINISTER  द  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  Mr  Speaker,  Sir,  as  per
 your  directions,  I  would  like  to  make
 two  statements,  one  on  Uganda  and
 the  other  on  Vietnam.

 The  House  is  aware  of  the  state-
 ment  which  I  made  yesterday  on  the
 subject  of  the  expulsion  by  the  Gov-
 ersnment  of  Uganda  of  Shri  N.  N.
 Desai,  First  Secretary  in  our  High
 Commission  at  Kampala,  I  have
 taken  note  of  the  deep  concern  of
 the  House  about  this  incident  and  the
 feelings  about  this  action  of  the  Gov-
 ernment  of  Uganda.

 In  the  note  which  our  High  Com-
 missioner  sent  to  the  Ugandan
 Foreign  Office  on  9  December,  he
 strongly  protested  against  the  un-
 founded  and  unsubstantiated  allega-
 tions  they  made  against  Shri  Desai
 and  stressed  that  the  expulsion
 orders  given  to  Shri  Desa:  were  on
 @  flimsy  pretext  and  without  any
 justification.  He  also  stated  cate-
 gorically  this  could  not  but  have  re~
 percussions  on  the  existing  relations
 between  Uganda  and  India  for  which
 the  responsibility  would  rest  en-
 tirely  with  the  Government  of
 Uganda  and  further  that  the  Govern-
 ment  of  India  reserved  their  right  to
 react  as  appropriate.

 Our  High  Commissioner  later  sent
 a  second  protest  note  to  the  Ugandan
 Foreign  Officer  demanding  that  the
 allegation  against  Shri  Desai  of  im-
 proper  action  and  bchaviour  not  in
 keeping  with  his  diplomatic  accredi-
 tation  should  be  either  substantiated
 urgently  or  withdrawn  categoncally
 in  the  interest  of  Indo-Ugandan  re-
 lations.
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 The  High  Comissioner  is  awaiting
 a  reply  from  the  Ugandan  Govern-
 ment  to  his  two  written  protests.

 In  New  Delhi  also  we  have  taken
 up  the  matter  strongly  with  the
 Acting  High  Commissioner  of
 Uganda,  adding  that  the  Ugandan
 Government  bears  full  responsibility
 for  all  the  consequences  which  may
 result  from  their  action  which  is
 contrary  to  all  diplomatic  norms.

 Our  High  Commissioner  in  Kam-
 pala  has  also  sought  an  interview
 the  Foreign  Minister  of  Uganda  at
 the  earliest  possible  moment  to  con-
 vey  strong  feelings  and  views  con-
 cerning  this  incident.  In  due  course
 after  our  High  Commissioner  has
 met  the  Foreign  Minister  he  will
 send  us  a  full  report  about  his  talks.

 The  situation  which  has  arisen  as
 a  result  of  the  expulsion  of  our  First
 Secretary  has  caused  us  very  serious
 we  are  keeping  action  we  consider
 concern.  We  have  to  examine  all
 aspects  before  we  take  a  final  de-
 cision.  As  I  informed  the  House
 yesterday  we  are  keeping  a_  close
 watch  on  developments  in  Uganda
 and  will  take  whatever  action  we
 consider  appropriate  to  safeguard  our
 interests,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Has  Government  taken
 any  action?

 SHRI  SURENDRA  PAL  SINGH:
 I  have  indicated  in  my  statement  that
 action  will  be  taken  at  the  appropriate
 time.  We  are  awaiting  a  fuller  report
 and  unless  and  until  we  have  seen
 and  examined  the  report,  we  cannot
 take  any  action.

 MR.  SPEAKER:  You  may  make
 your  next  statement.
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 77.04  bre.

 STATEMENT  RE.  U.S,  BOMBING  IN
 VIETNAM

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 The  Foreign  Minister  had  already
 made  a  statement  on  the  subject  of
 Vietnam  on  the  i9th  instant.  We  had
 then  expressed  distress  at  the  resump-
 tion  of  bombing  raids  and  acts  of  war
 in  Vietnam  and  conveyed  our  grave
 concern  at  the  tragic  turn  of  events.

 Since  then  many  countries  of  the
 world  have  raised  their  voice  against
 these  bombing  raids  which  are
 evidently  not  confined  only  to  mili-
 tary  targets  as  claimed.  According
 to  reports  several]  Embassy  premises
 situated  in  the  heart  of  Hanoi  have
 been  damaged  or  destroyed.  I  regret
 to  have  to  inform  the  House  that  we
 have  just  received  information  from
 our  Ambassador  in  Hanoi  that  in
 yesterday’s  raid,  our  Chancery  build-
 ings  and  staff  quarters  were  damaged,
 though  happily  all  our  officers  and
 staff  are  reported  to  be  safe.

 We  cannot  but  raise  our  voice  in
 protest  at  such  indiscriminate  bomb-
 ings  particularly  of  civilian  areas  and
 even  diplomatic  quarters.  We  had
 protested  to  the  U.S.  Government  on
 the  last  occasion  on  2th  October  and
 then  the  U.S.  officials  had  expressed
 their  regret  and  described  the  raids
 as  ‘unfortunate’  and  unintentional.
 Now  we  again  witness  repetition  of
 the  same  indiscriminate  bombing.
 Such  ruthless  bombings  involving
 civilian  life  and  property  on  a  large-
 scale  are  a  matter  of  the  gravest  con-
 cern  to  us.  The  Government  of  India
 would  like  to  record  its  strongest
 protest  at  this  bombing  of  our  diplo-
 matic  premises  in  Hanoi.

 Words  fail  to  describe  the  appalmg
 tragedy  which  is  being  re-enacted  in
 Vietnam.  Over  the  last  one  year,  as
 the  Honourable  Members  are  aware,
 Government  of  India,  have  raised
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 their  voice  on  many  occasions  in  con-
 demnation  of  acts  of  large-scale  war
 against  a  tiny  country  and  its  heroic
 people.  However,  these  words  have
 had  little  effect  and  in  disregard  of
 the  feelings  not  only  of  this  Govern-
 ment  but  of  all  the  peace  loving  peo-
 ple  of  the  world,  more  massive  bomb-
 ings  are  being  resorted  to.

 It  &Bppears  to  us  that  all  the  lessons
 of  history,  recent  and  remote,  have
 gone  unheeded.  As  recently  as  last
 year,  brutal  force  was  used  in  Bangla-
 desh  to  suppress  the  will  of  the  peo-
 ple  but  it  did  not  succeed.  It  has
 been  clear  to  us  from  the  beginning
 that  the  Vietnam  problem  cannot  he
 solved  through  military  means.  We
 are  convinced  that  no  amount  of  mili-
 tary  pressure  will  deter  or  deflect  the
 heroic  people  of  Vietnam.  In  fact,  if
 anything,  it  would  only  redouble  their
 determination  to  fight  the  war  till
 the  bitter  end  and  they  would  have
 the  sympathies  of  the  whole  world.

 Even  in  this  tragic  hour,  we  earn-
 estly  hope  that  wiser  counsels  will
 prevail  and  that  instead  of  resorting
 to  brutal  force,negotiations  would  be
 immediately  to  find  a_  settlement
 which  meets  with  the  wishes  of  the
 brave  people  of  Vietnam.

 श्री  भ्र टल  बिहारी  वाजपेयी  (ग्वालियर  )  :

 अध्यक्ष  महोदय,  हेम  लोगों  ने  कहा  था  कि

 पाकिस्तान  के  साथ  सीमा  के  राम्बन्ध  मे  जो

 समझौता  हुआ  है,  उस  के  बारे  मे  रक्षा  मंत्री

 वक्तव्य  दे,  मगर  कोई  वक्‍तव्य  नही  आया है

 यह  वक्‍तव्य  कब  दिया  जायेगा  ?

 अध्यक्ष  भहींदव  :  वह  तो  राज  नहीं

 शाना  था  ।  एक्सटरनल  एफ़ेयर्ज  मिनिस्टर

 के  स्टेटमेंट  के  बारे  मे  कहा  था

 SHRI  SAMAR  GUHA  (Contai):
 Sir,  they  have  expressed  their  con-
 demnatioyn  about  the  developments  im
 Vietnam  and  also  their  concern  about
 Uganda.
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 [Shri  Samar  Guha.}
 But  about  the  secession  or  accession

 of  territory  no  information  has  been
 given.

 MR.  SPEAKER:  That  is  not  the
 ‘question  that  was  taken  up.  Only  the
 External  Affairs  Minister  was  asked.

 SHRI  SAMAR  GUHA:  Sir,  to-day
 is  the  last  day  of  the  session.  We
 are  not  going  to  meet  for  two  months
 now.  Whether  there  will  be  any
 secession  or  accession  of  territory—
 that  the  House  is  entitled  to  know
 and  this  information  the  Government
 is  not  giving.

 MR.  SPEAKER:  I  do  not  think  he
 ‘was  asked  to  make  a  statement  about
 it  today....  (Interruptions)  This  is
 not  a  subject  on  which  he  can  reply
 offhand.  We  did  not  ask  him.

 श्री  हुक्म  चन्द  कछवाय  (मुरैना)
 विएतनाम  पर  बमबारी  का  वक्तव्य  जरूरी
 था  और  यह  जो  भारत  की  भूमि  दे  दी  गई  इस
 पर  वक्‍तव्य  जरूरी  नही  था  ?

 SHRI  SAMAR  GUHA:  I  only  want
 to  submit  to  you  that  any  accession
 or  secession  of  land  to  Pakistan  this
 House  is  entitled  to  know.  Today
 being  the  last  day,  we  would  like  to
 have  this  information,

 MR.  SPEAKER:  We  will  see  in  the
 next  session.

 37.50  hrs.

 NATIONAL  LIBRARY  BILL—Contd.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  I  beg

 to  move:

 “That  the  debate  on  the  motion
 ‘that  the  Bill  ta  provide  for  the
 administration  of  the  National
 Library  and  certain  other  con-
 nected  matters,  be  taken  into
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 consideration’  which  was  adjourn-
 ed  on  the  20th  December,  ‘1972,

 be  resumed  now.”

 MR.  SPEAKER:  The  question  is:

 “That  the  debate  on  the  motion
 ‘that  the  Bill  to  provide  for  the
 administration  of  the  National
 Library  and  certain  other  con-
 nected  matters,  be  taken  into
 consideration’  which  was  adjourn-
 ed  on  the  20th  December,  972
 be  resumed  now.”

 The  motion  was  adopted.

 MR.  SPEAKER:  Now,  I  will  put
 Mr.  Hiren  Mukerjee’s  motion:

 The  question  is:

 “That  the  Bull  be  carculated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  March,  973.”

 The  motion  was  negatived.

 PROF.  8.  NURUL  HASAN:  I  beg
 to  move:

 “That  the  Bul  to  provide  for
 the  administration  of  the  National
 labrary  and  certain  other  con-
 nected  matters,  be  referred  to  a
 Joint  Committee  of  the  Houses
 consisting  of  45  members,  30  from
 this  House,  namely:—

 (i)  Shri  Achal  Singh

 (2)  Shri  Dharamrao  Sharanappa
 Afzalpurkar

 (3)  Shri  Virendra  Agarwal

 (4)  Shri  Shrikrishna  Agrawal

 (5)  Shri  Anand  Singh

 (6)  Shri  Panna  Lal  Barupal

 (7)  Shri  S.  C.  Besra

 (8)  Shri  Biren  Engti

 (9)  Shri  R.  R.  Singh  Deo

 (10)  Shri  K.  Gopal
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 rebh)

 (12)
 (18)

 (14)
 (15)

 (16)

 (17)

 (18)

 (19)

 (20)

 Shri

 Shri
 Shri

 Shri
 Shri

 Shri

 Shri
 Shri

 Shri

 Shri

 Samar  Guha

 B.  R.  Kavade

 E.  R.  Krishnan

 Y.  S.  Mahajan
 Kumar  Majhi
 H.  N.  Mukerjee

 Saroj  Mukherjee
 Tuna  Oraon
 Narain  Chand  Parashar

 Natwarlal  Patel

 of  5  members  to  be  appointed  by
 Rajya  Sabha  to  the  Joint  Committee.”

 MR.  SPEAKER:  The’  question  is:

 “That  the  Bill  to  provide  for
 the  administration  of  the  National
 Library  and  certain  other  con-
 fected  matters,  be  referred  to  a
 Joint  Committee  of  the  Houses
 consisting  of  45  members,  30  from
 this  House,  namely: —

 qa)  Shri  Achal  Singh

 (2)  Shri  Dharamrao  Sharanappa

 (2l)  Shri
 Patel

 Shri

 Shri
 Shri

 Shri

 Shri

 Shri

 Shri

 Shri  Amarnath  Vidyalankar
 Shri  D.  P.  Yaday

 Ramubhai  Ravjibhai

 (22)

 (23)

 (24)

 (25)

 (26)

 (27)

 (28)

 (29)

 (30)

 P.  Antony  Reddj
 P.  Ganga  Reddy
 Sakti  Kumar  Sarkar

 8.  A.  Shamim

 Rajaram  Shastri

 Somchand  Solanki
 K.  P.  Unnikrishnan

 and  5  from  Rajya  Sabha;

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum
 Shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Joint  Com-
 Mittee.

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  l5th  day
 ‘of  March,  l9%3;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parlianentary  Committees  shall  apply
 with  such  variations  and  modifica-
 tions  as  the  Speaker  may  make;  and

 that  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 «communicate  fo  this  House  the  names

 Afzalpurkar

 (3)  Shri  Virendra  Agarwal

 (4)

 (5)
 (6)

 (7)

 (8)

 (9)

 (10)

 qi)

 (12)

 (13)

 (4)
 (15)

 (16)

 ay)

 (18)

 (19)

 (20)

 (21)

 (22)

 (23)

 (24)

 (25)

 (26)

 Shrikrishna  Agrawal
 Anand  Singh

 Panna  Lal  Barupal

 S.  C.  Besra

 Biren  Engti

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri

 Shri
 Patel

 Shri  P.  Antony  Reddi

 Shri  P.  Ganga  Reddy
 Shri  Sakti  Kumar  Sarkar

 Shri  8.  A.  Shamim

 Shri  Rajaram  Shastri

 R.  R.  Singh  Deo

 K.  Gopal
 Samar  Guha

 B.  R.  Kavade

 E.  R.  Krishnan

 Y.  S.  Mahajan
 Kumar  Majhi
 प्र.  N.  Mukerjee

 Saroj  Mukherjee

 Tuna  Oraon

 Narain  Chand  Parashar

 Natwarlal  Patel

 Ramubhaj  Ravjibhai
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 (27)  Shri  Somechand  Solanki
 (28)  Shri  K.  P.  Unnikrishnan
 (29)  Shri  Amarnath  Vidyalankar
 (30)  Shri  D.  P.  Yadav

 and  5  from  Rajya  Sabha;

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Joint  Com-
 mittee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  l6th  day
 of  March,  1978;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  shall  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make;  and

 that  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
 of  5  members  to  be  appointed  by
 Rajya  Sabha  to  the  Joint  Committee.”

 The  motion  was  adopted.

 7.55  hrs,

 MR.  SPEAKER:  Now,  there  will
 be  no  half-an-hour  discussion  as  Shri
 A.  P.  Sharma  is  not  here.

 Now  we  are  left  with  one  hour
 and  five  minutes,  Now,  we  may  take
 up  Mr.  A.  K.  Gopalan’s  Resolution,

 SHRI  G.  VISWANATHAN  (Wan-
 diwash):  Mr.  Gopalan’s  Resolution
 can  go  to  the  next  session.

 MR.  SPEAKER:  De  all  of
 agree?

 you

 SOME  HON,  MEMBERS:  Yes.

 SHRI  B.  K.  DASCHOWDHURY
 (Cooch-Behar):  Sir,  for  postponing

 the  discussion  on  the  existing  Resolu-
 tion  to  the  next  session,  I  have  no
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 objection;  but  kindly  allow  me  to-
 move  my  Resolution  also,  (Interrwp-
 tion)  Let  me  finish  my  submission.
 Hardly  there  is  any  chance  in  the:
 ballot,

 MR.  SPEAKER:  Before  this  is:
 over,  how  can  you  move  the  other
 one?

 SHRI  B.  K.  DASCHOWDHURY:  It
 happened  in  the  past,  in  the  last  Lok
 Sabha,  I  remember,  there  was  a
 Resolution  moved  by  Shri  Prakash:
 Vir  Shastri,  with  the  consent  of  the
 House.  It  happened  on  the  Iast
 occasion.  It  happened  in  the  last  Lok
 Sabha  which  I  still  remember.  That
 was  a  very  important  resolution  in
 the  name  of  Shri  Prakash  Vir  Shas-
 tri,

 MR.  SPEAKER:  No,  no.  That  will
 be  setting  up  a  very  bad  precedent.

 SHRI  B.  K.  DASCHOWDHURY:
 I  beg  of  the  House  and  you,  Sir,  that
 with  the  consent  of  the  House,  in  the
 next  session  also,  we  may  continue
 my  Resolution,  Otherwise  hardly
 we  get  a  chance  in  the  ballot.

 MR.  SPEAKER:  Will  you  please  sit
 down?  Consent  about  what—about
 something  which  is  not  there,  which
 is  not  moved?  Do  you  agree  to  this,
 Mr,  Gopalan,  or,  do  you  want  to  sit?
 We  are  prepared  to  sit.

 SHRI  A.  है,  GOPALAN  (Palghat):
 lf  the  House  wants  to  sit,  I  have  no
 objection.  I  have  no  objection  at  all
 if  it  goes  to  the  next  session.

 SHRI  SEZHIYAN  (Kumbakonam):
 He  has  no  objection  to  take  it  to  the
 next  session,

 MR.  SPEAKER:  Are  you  agreeable
 to  this?

 SEVERAL  HON.  MEMBERS,  Yes.

 MR.  SPEAKER:  This  is  agreed  to.



 उहा  Motion  Re,  2tst

 SHRI  8.  K.  DASCHOWDHURY:  I
 request  whether  some  procedure  can
 be  found  out  about  my  Resolution.

 MR,  SPEAKER:  You  will  kindly
 fellew  the  procedure.  Why  do  you
 make  us  go  out  of  the  way?

 SHRI  8.  K.  DASCHOWDHURY:
 ié  you  give  this  consent,  everything
 will  be  all  right,

 MR.  SPEAKER:  Anything  else?

 पडा  hrs.

 MOTION  RE:  TWENTY-FIRST  RE-
 PORT  OF  THE  COMMITTEE  ON
 PRIVATE  MEMBERS’  BILLS  AND
 RESOLUTIONS

 SHRI  G.  G.  SWELL  (Autonomous
 Wistricts):  I  beg  to  move  the  follow-
 ing:

 “That  this  House  do  agree  with
 the  Twenty-first  Report  of  the
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 Committee  on  Priyate  Members’
 Bills  and  Resolutions  presented  te
 the  House  on  the  20th  December,
 1972.”

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  agree  with
 the  Twenty-first  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  te
 the  House  on  the  20th  December,
 1972.”

 [he  motion  was  adopted.

 MR,  SPEAKER:  Wish  you’  very
 happy  Christmas  and  very  happy  New
 Year.  This  House  stands  adjourned
 sme  die.

 पर  58  hrs.

 The  Lok  Sabha  then  adjourned  sine
 die


